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LOK SABHA DEBATES

I

LOK SABHA

Thursday April, 29, 1982/Vaisakha 9, 
1904 (Saka)

The Lok Sabha met at Eleven 
of the Clock

[Mb. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

British Economic Aid to India and
Agreement on Outstaniug Issues

*920. SHRI P. M. SAYEED:
SHRI B. V. DESAI:

Will the Minister o f EXTERNAL 
AFFAIRS be pleased to state;

(a) whether the U.K. Government 
has decided to restore substantial cuts 
in the economic aid to India which had 
dwindled by nearly 50 per cent from 
the peak level of £  140 million two 
years ago;

(b ) if so whether after the Prime 
Minister's visit to that country many 
outstanding issues between the two 
countries have been solved;

(c ) on how many issues agreement 
has been reached;

(d) whether Indian stand on many 
issues has been cleared after Prime 
Minister’s visit; and

(e ) to what extent the mlsunderstad.- 
ing between the two countries has 
been cleared?,

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
R A O ): (a) to (c ). British assistance 
to India was among the issues discus-
sed during PM*s visit to London. As
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a result of PM ’s visit, the UK Govern-
ment have agreed to raise their cur-
rent level 0f assistance. Apart from  
this, bilateral issues as well as matters 
relating to international affairs were 
discussed. It is a matter of satisfac-
tion that on the question of funding 
lD A t UK agreed to contribute its full 
share to iDA-VI, and to cooperate with 
India in persuading other donors to do 
likewise.

(d) and (e). Inciia’s viewpoint on 
various issues was put across to the 
British side. There was agreement on 
some issues and differing perceptions 
o »  others. There aret however, no 
significant misunderstandings between 
the two governments.

SHRI P. M. SAYEUD: Mr. Speaker, 
Sir, in reply to parts (d) and (e) of 
my auestion, the hon. Minister has 
stated India’s viewpoint. I want to 
have a clarification regarding this. 
He said:

“ India's viewpoint on various 
issues was Put across to  the British 
side. There was agreement on 
some issues and differing perceptions 
on others. There are, however, no 
significant misunderstandings bet-
ween the two governments.”

I can understand in significant mis-
understandings, but I do not under-
stand ‘significant misunderstandings’
I would like to have some clarification 
from the hon. Minister regarding this.
It gives an impression that there is 
some misunderstanding that still per-
sists.

MR. SPEAKER; Don’t get caught in 
the ju gg lery  of words.

SHRi P. V. NARASIMHA RAO: We 
have always tried to understand each 
other more and more clearly as we go



along and as we continue the 
talks. Even so, at no \.oint 
of time can it be said that we have 
understood each other 100 per cent 
perfectly well. Sot what I said was 
that there are no significant points on 
which there is any dicffiulty in under-
standing each other or any inadequacy 
o f understanding. But there cannot be 
a guarantee that two countries or two 
Government, understand each other 
hundered per cent. That is why I said 
significant.

SHRI P. M. SAYEED; As per press 
reports, in recent years British oid to 
India had effectively come down from  
had 140 million to £.40 to 50 million. 
But after P.M’s visit Britain had ag-
reed to take a second look at India’s 
case. Will the hon. Minister enlighten 
the House whether the Govemmnt of 
U.K. has already initiated action to 
help India in this direction?

SHRI P. V. NARASIMHA RAO: It 
is too early to say anything finally. 
There has been consent on the part of 
the U.K. Government to have a second 
look and increase the assistance. In 
regard to IDA i have already stated 
the position. These are the relevant 
factors.

SHRI P. M. SAYEED: Regarding
trade blance India ussed to be i,v . . .

*

MR. SPEAKER: No third question
please.

SHRI P. M. SAYEED; It was only a 
clarification, not a supplementary ques-
tion that I put.

MR. SPEAKER: You are trying to
outflank me.

SHRI P. M. SAYEED; I will be the 
last person to do that. Regarding 
Trade balance India used to be in a 
favourable position till about three to 
four years. But some of Britain’s 
recent decisions had put barriers in 
export o f India’s handlooms presuma-
bly on account of the fear o f Indian 
handloom disrupting the British tex -
tile Industry. Has this misapprehen-
sion been cleared?

3 Oral A nswers

Britain had written off loans due 
from 17 countries but it had merely 
readjusted India's payments under 
what is known as retrospective trade 
arrangements which was not particul-
arly helpful to India. Had it been 
taken up during Prime Minister’s 
visit?

SHRI P. V. NARASIMHA RAO: The 
handlooms and handicrafts question 
was raised. There was a discussion 
and our point of view' was conveyed to 
the Britsh Government. On the other 
thing I do not have the detals. I am 
not quite clear what the hon'ble Mem-
ber wants. Please let me know that. 
I will find out and let you know.

SHRI B. V. DESAI: The developed 
countries think of India as more or 
less a developed one. Therefore, ins-
tead o f allowing us to go in for soft 
loan window> they want us to go to 
the open market in the world for ou i- 
needs. The IDA contribution cut 
can be seen in that direction. There-
fore, our Prime Minister’s visit and 
the success in the restoration o f the 
contribution to IDA by the U.K. is a 
significant achievement. Not only 
they have agreed to restore the cut but 
they have agreed to co-operate with 
India in persuading other countries 
also. I undeistand, in this connection 
West Germany has restored IDA cuts 
and with all the European open market 
countries put together they can exert 
some influence on the USA which is 
double edged not only from the econo-
mic point of view but also from the 
political point o f view, they are using 
IDA opening. Maj- I know from the 
hon. Minister whether India, U.K. 
West Germany and other countries put 
together can exert some influence on 
the USA and get the cut restored so 
far as IDA is concerned?

SHRI P. V. NARASIMHA RAO: This 
has been agreed to as I have already 
stated. Now further developments, I 
am afraid, would be available from 
the Finance Minister and not from 
me.
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SHRI CHINTAMANI PANIGRAHI: 
Reports apppeared in the press that 
the discussions took place in regard to 
the second steel plant in. Orissa and 
also the super thermal plant at Thal- 
cher for which loans were sought from 
the British side. It also appeared that 
the talks were successful. I would 
like to know from  the hon. Minister 
at what stage, is the progress?

SHRI P. V. NARASIMHA RAO: The 
British had made a tentative offer 
which is extremely attractive in fin-
ancial terms, for a one thousand mega 
watt super-thermal power station. It 
is anticipated that the discussion bet-
ween the two countries will commence 
shortly. I really do not know whether 
they have actually commenced, but as 
of th^ time immediately after the visit, 

this has been the position.

SHRI CHINTAMANI PANIGRAHI: 
What about the second steel plant in 
Orissa?

SHRI P. V. NARASIMHA RAO: I 
will let you know. I do not have all 
these details.

SHRI K. MALLANNA: Sir, our
Prime Minister recently visited 
London to attend the Festival o f Indi i. 
In that connection, I want to know 
from the hon. Minister whether the 
British Prime Minister and the Indian 
Prime Minister had met each other 
nnd discussed the problems of India 
and Britain and whether the Festival 
of India that is the cultural heritage 
o f India, had any impact on our 
strained relationship?

SHRI P. V. NARASIMHA RAO: The 
impact of the Festival o f India s 
bound t0 be profound. There is no 
doubt about that. The Festival is still 
going on.

As regards the other question about 
discussions, the discussions were o^ a 
wide range of subjects both interna-
tional and bilateral.

Situation in States affecting running 
o f trains

*921. SHRIMATI MOHSINA KID- 
W Ai; Will the Minister o f RAILW AYS 
be pleased to state:

(a) whether it is a fact that law and 
order situation in certain States is ad-
versely affecting the working 0f the 
Railways while the trains pass through 
their territories; and

(b) if so, whether some steps are 
being taken to ensure the efficient run-
ning of trains through these States.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) and (b ). A statement 
is laid on the Table of the Sabha.

Statement

(a) Law and order situation obtain-
ing in the area around affects the 
working of the Railways.

(b) Maintenance o f law and order
being the Constitutional responsibility 
o f the State Governments, the GRP is 
activised if and when situation de-
mands, and is given assistance by ths 
State Armed Police and the District 
Police. Recently the strength o f the 
GRP in the affected States have also 
been increased. Railways on their part 
maintain close co-ordination with the 
State Government authorities at all
levels and assist the State agencies 
responsible for maintenance o f law 
and order even by providing them 
RPF manpower for the escorting o f 
trains etc.
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Tea Indians Detained in Palj; Jail

*|923. PROF. MAD HU DANDA-
VATE:

SHRI D. M. PUTTE GOWDA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government’s attention 
has been drawn to a news-item cap-
tioned “ 10 Indians tortured in Pak 
Jail*’ appearing in Indian Express 
dated 5 April, 198:2;

(b) what action Government have 
taken to safeguard the lives of thoi=e 
who are in Pakistan Jails:

(cl whether it is also a fact that 
those Indians have lost their eve sight; 
-and

(d) if soi other action contemplated 
by Government in the matter?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
H A O ); (a) Yes Sir.

(b) to (d). As soon as the matter 
■came t0 our notice, Our Embassy in 
Islamabad was instructed to take it 
up with the Government of Pakistan. 
Our Embassy immediately took up 
the matter with the Pakistan Foreign 
Office and protested against the re-
ported harsh conditions of detention 
and urged immediate arrangements for 
their repatriation to India.

Pakistan Foreign Office have said 
that the matter has been referred to 
the concerned authorities. Pakistan 

■Government’s reply is still aw aitei'

PROF. MADHU D^NDAVATE: If 
you go through it carefully, you w 'll 

■find that it is a very vapue answer. 
I f  any question is asked, the type

of answer mostly given js ‘Needful 
is done/Enquiry is being made/Ne- 
cessary answer will be given at ap-
propriate time."

I would like to know from the 
Hon. Minister—is it not a fact th&t 
10 Indians who went to Pakistan to 
visit their relatives were arrested 
and detained for 8 years, without 
any trial?,* Not only that. As a 
result of that, is it nat a fact that
6 detenus lost thejr eye-sight and 
consequently many of them lost their 
mental balance?.

I would like to know from the 
Hon. Minister is it not a fa?t that 
when they found that Indian autho-
rities are not able to assist them and 
help them at all even after remain-
ing in jail for 8 years, they made an 
application to 'the authorities con-
cerned in Pakistan through Amnesty 
International, and sought justice. In 
this conection, what is the response 
o f the Government o f India?

SHRI P. V. NARASIMHA RAO: 
The answer naturally follows the 
pattern o* the question. The ques-
tion pertained to a particular news-
paper report The information is 
available wjtjh me. But I could 
not, in the first instance, put all thfi 
information in the answer since that 
is not warranted; the answer only 
follows the question. Now, since 
the hon. Member has asked for in-
formation, I am jn a position 'to con-
firm that the unfortunate situation 
is that these ten Indian nationals 
who are reported 'to be detained as 
prisoners in the Sukkur prison for 
the last eight years were initially 
detained for a prison-term of three 
months for entering Pakistan with-
out valid travel documents; subse-
quently, their detention ha$ been 
extended once every two m oiths, 
and eight years have thus elapsed. 
The prisoners have complained that 
they are not getting proper food and 
medical attention. Six of them are 
reported to hove lost their rnvntal 
balance as a consequence of harsh
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■conditions of detention. Some of 
them have los>t their eye-sight as 
■well. The prisoners have also com -
plained that they are not allowed to 
communicate with their relatives in 
India. These matters came to our 
notice, and as soon as they came to 
our notice— I can give you the date 
also on which they came to our no-
tice'— our Embassy sent an aide 
memojre to the Pakistan Foreign 
Office, on the 17th March, within a 
few  days o f their getting this in for-
mation. The Pakistani authorities 
have said that they will give us the 
answer, they w ill get the informa-
tion, but the information has not 
come, the answer has not come.

There are certain other aspects of 
this mater which I would like to 
place before the House. We have 
been taking up the mater with the 
Pakistani authorities in regard to the 
arrangement for consular access to 
prisoners on both sides. We have 
been telling them that this consular 
access facility should be given on 
both sides on a reciprocal basis. 
They had not responded to this for 
a long time, but at last, very recent-
ly, they have responded and agreed 
to consular access bejng made avail-
able on both sides on a reciprocal 
basis. Now w e are working out 
the details, and there is a possibility 
o f some agreement on consular ac-
cess wjth the result thatj may be in 
future, we can expert better treat-
ment to prisoners. But so far as 
this case is concerned, it is a case 
■which is very glaring in its very un-
pleasant aspects, I cannot say 
anything more than that.

PROF. MADHU DANDAVATE: 
One part of my question has not 
been replied to. Is it a fact that, 
because they could not get any help 
and assistance from the Indian autho-
rities, they had to go 'to the Amnesty 
International?

SHRI P. V. NARASIMHA RAO: 
It is not because of the fact that we 
did not do anything. They engaged 
a lawyer and fhat lawyer wanted to

go to the Amnesty International, 
and the rest o f it followed. But so 
far as we are concerned, the moment 
we came to know about, we swung 
into action.

PROF. MADHU DANDAVATE: 
In the last part of the answer, the 
hon. Minister has stated:

“Pakistan Foreign Office have 
said that the matter has been re-
ferred to the concerned authori-
ties.”

After eight years, the matter has 
been referred to the concerned au-
thorities.

‘•Pakistan Government’s reply is 
still awaited," I would like to 
know from the hon. Minister whe-
ther they have tried to find out 
from the Pakistan authorities as to 
how is it that, even for eight years 
after the detention of the ten Indians, 
the matter was not at all looked in-
to by the Pakistani authorities. 
Secondly, I would also like to know 
this from the hon. Minister: since 
our authorities have already con-
tacted the Foreign Offce, have they 
insisted 'that, since eight years have 
elapsed since their detention, they 
must give us a clear-cut, time-bound 
answer as to before when they will 
be able to release all the prisoners 
and repatriate them to India?

And if they have written, what is the 
response and reply that they have 
from the Pakistani authorities?

SHRI P. V. NARASIMHA RAO: 
The hon. Member will appreciate that 
we can go only to the Foreign Office. 
That is where we go for all nur needs, 
protests, representations and talks 
and there is no other authority to 
which we can go. So we went to 
the Pakistan Foreign Office on the 
]7th March. When no reply was 
forthcoming, again on the 25th April 
our CDA reminded the Pakistan 
Foreign Secretary about these detenus 
and the Secretary instructed *he con-
cerned Division in the Pakistan
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Foreign Office to urgently examine 
the case. Even the reply has not* 
come. This is the position.

PROF. MADHU DANDAVATE: 
Have they indicated by what time 
•they will be abl^ to let us know 
what action they have taken?

SHRI P. V. NARASIMHA RAO:
We do not indicate this. How can 
we indicate that before such and such 
date you will have to give an ans-
wer? .. (Interruptions)

PROF. MADHU DANDAVATE: 
Have they indicated?. . .

SHRI P. V. NARASIMHA RAO:
We impressed upon them...

PROF. MADHU DANDAVATE: 
Very often we indicate that we 
should be able to consider the matter 
within a certain amount of tim e...

SHRI F. V. NARASIMHA RAO:
No, no. Please don't generalise; let us 
stick to the question. On this mat-
ter we have given them a protest. 
We have given them a demand that 
the matter should be immediately 
looked into and that these detenues 
should be repartriated to India. All 
these things have been done and still 
there is no answer. We are expect-
ing an answer but the position is that 
after what has been done to these 
people and what has happened to 
these people, this has become a se-
rious matter.

SHRI INDRAJIT GUPTA: 8 years 
have passed!

Actually, a number of people from 
Punjab whose relatives are missing- 
I want to know whether they are 
these very people concerned or not. 
We, do not know but some people are 
making inquiries. I have written 
to the hon. Minister about one such 
faEe also. Is he in a position to give
us the nam es o f  these lo  persons?
Have they been able to identify 
them?

! Secondly, the first representatioa 
was made by our Government only 
in March— I think he said March. May 
I know how this matter first came to 
the notice of the Government only in 
March? Is it only when the Press 
reports appeared that they came to 
know of it? Or is there any other 
source of information or there is nf> 
source of information?

SHRI P. V. NARASIMHA RAO:
This has come to us through our 
Consul-General in Karachi . . .  ( Inter-
ruptions) Yes, for the first time, to 
whom it came a few days earlier 
through a person belonging to an 
organisation in Karachi. That is 
how it came.

SHRI INDRAJIT GUPTA: Do you 
know their names? Can you give 
their names?

SHRI P. V. NARASIMHA RAO:
I can give you their names, but they
are just now not available with me.

PROF. MADHU DANDAVATE:
The yare available in the /ndinri Ex-
press of 4th A p r i l . . . .

SHRI P. V. NARASIMHA RAO:
May bo. They are available w i!V
me also.. .

PROF. MADHU DANDAVATE:
I will give them if you want.

SHRI P. V. NARASIMHA R AO : 
All right, you can give it to him.

PROF. MADHU DANDAVATE:
I seek permission to lay it on the
table o f Mr. Indrajit Gupta.

MR. SPEAKER: What a benevo-
lent act of service!

SHRI INDRAJIT GUPTA: This is 
not a joking matter. People are
worried and anxious.

SHRI BHERAVADAN K. G A - 
DHAVT: About a year back I had also 
written a leter to the hon. Foreign 
Minister inquiring whether one man
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who crossed into Pakistan, was de-
tained there. It happens, Sir, be-
cause sometimes persons inadvertent- 
\y stray into Pakistan side or lose 
their way in the Rann of Kutch and. 
other places and when they go to 
Pakistan side they are imprisoned 
and nothing is heard about them. I 
would like to know from the hon. 
Minister whether the Government of 
India has got any assessment about 
how many Indians may be there in 
Pakistan jails. That is No.l. Se-
condly, I want to know whether this 
fact is known and whether in the 
meeting between the Foreign Minis-
ters of India and Pakistan this sub-
ject was taken up for discussion and 
solution.

SHRI P. V. NARASIMHA RAO: 
This number is bound to fluctuate 
from day to day because in most 
cases people go without proper docu-
ments. they are apprehended there 
and prosecuted. Now we cannot, in 
the very nature of things, keep ac-
count of how many have gone with-
out travel documents. That is why 
if keeps On changing. Sometimes it 
is said to be 300 and sometimes it is 
said to be 400. It goes on changing. 
So it is not possible for me to «jive 
a definite figure as on any date or 
as a general figure. As a rough
figure, as I said, it is 300.
But, I cannot really vouch for the
accuracy of that figure in the cir-
cumstances which I have just stated. 
We had been taking up these mat-
ters, particularly, about the missing 
Defence personnel about which 
several questions have been ans-
wered in this House and we have
taken up this matter; whenever we 
met (the Pakistani side, we have
raised this matter. As is well
known, thes*e matters are under diS' 
cussion. As I said now that the 
Consular access has been agreed to 
things are likely to improve.

come from there to India and they 
are staying in India. We are not 
taking such strong action. I want 
to ask whether the Minister has 
found out from Pakistan Govern-
ment under what law or under 
what rule of their own country, our 
people have been kept in their 
country for eight years or so. Is
there any martial law or any law 
under which they are kept there I  
want to know this.

SHRI P. V. NARASIMHA RAO: 
It is obvious that this is a case = of 
excessive excess, if I may put it 
that way; we have lodged a protest. 
Nothing has come back to us. If
there is a reply received, then we 
will know about it.

C.G.H.S. Facilities in Various Cities.

*924. SHRI R. P. YAD AV; Will 
the Minister o f HEALTH AND FA -
MILY WELFARE be pleased to
state:

(a) the criteria for having Central 
Government Health Service facili-
ties in different cities; and

(b) reasons for not providing 
CGHS facilities in cities which fu l-
fil all conditions but have not been 
given this facilities so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI): (a) and
(b ). Presently Central Government 
Health Scheme has been extended to
15 cities. Wherever it was intro- 
duced for the first time, a minimum 
o f three dispensaries each catering 
to at least 2000 to 2500 beneficiary 
families residing within a radius of 
three kilometers, has been consider-
ed necessary for economic viability.

The present policy is to consoli-
date scheme in the cities where it is 
already in operation.

SHRI M. RAM GOPAL REDDY: 
TVIr. Speaker, Sir, many persons have
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«£ s r N m  3ft r w  n r  t t  |t
'TT TfTf ^  I STH 3RT SR'T 35T 
3Tfr 3TT of STT f^TRT ^

3TTT ’f f i  ^Tt *i^T 3T̂ rT3i c5T̂ r 
<T^T Ti *11^  ̂ ^  '*1®; N I4.1 R̂TT I
JT̂ T tI M^l ^  :

‘the criteria for having Cenlrcl 
'Government Health Service faci-
lities in defferent cities;’

->M$ iir  <3T 3ft “n̂ Tl T̂cT *ft ^ 1"
|f I 3T?Td ?M  ^  ̂  :

‘reasons for not providing 
CGHS facilities in cities which 
fulfil all conditions but have not 
been given this facility so far?’

STf ^  r̂f ^ r -  j f  ^ f r  -f\ 
t  %■ ib'i^iTfCfli ^  ^  g  :

‘Presently Central Government 
Health Scheme has been extended 
to 15 cities. Wherever it was in-
troduced for the first time, a mini-
mum of three dispensaries each 
catering to at least 2000 to 2500 
beneficiary farmilies residing 
within a radius of three Kilome-
ters, has been considered neces-
sary for economic viability’.

‘The present policy is to conso-
lidate scheme in the cities where it 
is already jn operation.’

3T3- JTf̂  ^  srarR ^  cff tTkT  3T®
W I TST i f  3jm|y,

TT 3TTT 5fTT
'57T ^  ? cTT ^  <T̂ T 3TTVK cT«r
ir  w fa fz r t  m« *jii i

c i  c .

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
B. SHANKARANAND): Perhaps,
thereon. Member has not been able 
to understand .the answer itself. We 
have given the criteria.

SHRI R. P. YADAV: The Minister 
is not in a position to understand 
mv question. If this is the ans-
wer, then, I have nothing to say, 
"Why shtJ'ild he say that I am not in

a position to understand the rfply. 
Let him reply and then I shall ask 
my supplementary.

SHRI B. SHANKARANAND: We
have given the main answer to his 
question. If he wants to put a 
supplementary question let him put 
it.

SHRI R. P. YADAV: My question 
has not been replied. I have asked 
for certain criteria fixed by the Go-
vernment. Let him give the crite-
ria, What is this? I have asked 
for the criteria. Wha; are they?

SHRI B. SHANKARANAND: Sir,
if the hon. Member has read tlv2 
report of the Estimates Committee 
submitted to this House, On 12th 
March, 1982-see page 7 under the 
heading ‘Criteria for setting .ip dis-
pensaries, we have given that in the 
table.

SHRI R. P. YADAV: He has to
give the answer here. It >s there 
in the book. What is this.

SHRI B. SHANKARANAND: As
per the existing creteria, a iispen- 
sary can be opened under the scheme 
for a minimum of 2,000 benerlcary 
families residing within a distance 
of about 3 k.m. from the propot ed 
dispensary premises. In the cities, 
where the CGHS is not in operation, 
a minimum of 3 dispensaries are ne-
cessary to make it economically 
viable.

This is the criterion. Is it not the 
criterion?

SHRI R. P. YADAV: I know the 
criteria. There should be a certain 
number of Central Government em-
ployees on the basis of which CGHS 
Fispensaries are opened. Nowt the 
hon. Minister is reading out this parti-
cular criterion. This is not an ans-
wer to my question. (Interruptions)

KUMARI KUMUDBEN M. JOSHI. 
if he wants to know the criteria, Kt
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can ask the same in his supplemen-
tary.

(Interruptions)

MR. SPEAKER? It is a very simple 
thing. Here it is stated that a mini-
mum of three dispensaries each cater-
ing to at least 2000 to 2500 beneficia :y 
families residing within the radius nf 
ihree kilometers has been consider.! 
■necessary for economic viability. Yo i 
can question that criterijn, if you 
want,

(Interruptions)
DR. SUB.RAMANIAM SW AM Y: 

What did the Estimates Committee 
iiuy? Did it agree to this? (Jnterrup- 
x»ons)

MR. SPEAKER: This is what is
p;iven in the answer.

SHRI R. P. YADAV: If that is the 
criterion, how many C.G.H.S. dispen-
saries are there in the country?

SHRI B. SHANKARANAND: There 
n ay  be many more cities which comp-
ly with these criteria. But criteria 
alone will not enable the Government 
1 set up dispensaries. There are 
other requirement for setting up the 
dispensaries. ( Interruptions).

DR. SUBRAMANIAM SW AM Y: 
Are there sufficient number of pati- 

its?

MR. SPEAKER1: That is what he
■says. This is for minimum number of 
*2000 to 2500 Central Government em-
ploy tes,

SHRI B. SHANKARANAND: To ful 
fil 'ic criteria is one thing and to set 
■up a dispensary is another thing be- 

'-se tc set up a rfis’^ensary is net 
only r-n the basis of economic viabili y 
tiut, also the financial constraints-o* 
“the \eminent is to be considered. 
If I ran D o in t  out 10 the hon. Memb-,rs 
*if this Hnuse. we waited to extend 
t-jis f.jiHity to all the employees 
where the criterion is fulfilled in other 
ritips 'But may I brine to the notice 
of the '-nn'ble House that at the time

ol the formulation oi the Sixth Five 
Yr*dr x an, it was envisaged that +ne 
CGHs would be extended to new 
cities tich had a concentration of *-jt 
leasr 7500 Central Government emplo-
yees, at 'east 3 dispensaries could be 
opr'ne ! t.nd arrangement made for 
supply •.'* medicines So, wherever 
7l ini Central Government employe j s  
are lhon- we wanted to extend this 
facility. (bitL'rruptioTis) There dis- 
pensa'i'js could be opened and ar- 
langeniL"^ for supply and medicine*, 
etc.. be made. But the plan al-
location for the CGHS was reduced 
frjm  Its. 2621 lakhs firstly to Rs. 1500 
lakhs and then to Rs. 1200 lakhs, as a 
resuit the project? and targets for 
CGHS had to be pruned. It was 
therefore decided that the limited 
financial allocation made available 
for the CGHS should be utilised for 
the consolidation of the scheme in the 
cities where the scheme is already 
operating. That is the reason why 
we have not been able to extend this 
facility to other cities. It is not only 
fulfilling of criteria but we must also 
have the financial allocation for the 
same.

vfi tpv?? srm* 3T«rer
?rsr ^  e i <c i ̂   ̂i =*. ^ s* o

WT 3nft ^  ^  TTTT
^T^rrFnnr i w r , str : stft

r w  c.ir-Jiei
l ^ l£nl I if" cifr TT 4 yw i

*n^Tr 57  ^  TirvRt m  hi
w r d ir^ i cRTcft ?f ? snn:
c.t < <"Fl ?rf ^  TT vft ^  rrq- rr  ̂ efrt

^  TT TfT ?TT JTff ?

SHRI B. SHANKARANAND: The 
hon. Member is now coming to the 
real question. He wants to knnv
whether we could extend this facility 
to other cities where the criteria are 
fulfilled, .particularly in Bihar, But 
I have already said that in Patna we 
have dispensaries.

I 1h!nk. Patna is in Bihar . . . .  (In-
terruptions).



1
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«ft THRTV STTFift : 3*TT
f^er^TR" 35̂  3r*f-3JI3WT 

35f 3 n ? ? r f f  ^  f f ,
<if ^rr m t  ^nr^R 3rt sprr ^ f c r f w  

t  ?

%n*i'di ^  : *<iT̂ cr < . . ■
3T«<w ■■ r r o 1 5%  i

*rf <«wmi T u rn 'd  <1 or^sf ^ w h m  f^nr 
f ,  r*i°hM forr r̂n r̂r i 

(aq^tTR)

3TWtT iT^Nv : <%i\ | 3TPT 3 f  ¥«? 
WRT 3T^T 3fft *TFTt f  ? 5T
■̂ r*i "Ki o i ^   ̂̂  sirm *1  ̂ d i i

7T5RT«T m ?ft  : ** cff
3TTR" ^ l ^ *1 W  ^  I s •hi >̂<f) I

MR. SPEAKER: Whatever is unparlia-
mentary shall be deleted.

f̂t̂ Tcft sffcTT : JTRTR, if"
•'11̂  <fl f=o TTFRk TRT 3fTT
^  m ? r  ?rr 3Tiif *]f ^nn i~35
cHTW f W - 3 T ^ T - ^ f r ^ -  srf

3 f  f f  T̂TTnft |
DR. SUBRAMANIAM SWAMY: Sir, 

Shrimati Sheila Kaul should get a promo-
tion.

MR. SPEAKER: You recommendation 
will be carried.

îtaci") iflHl v N t Uf $i *\ i s rfqTET̂
^  W ' ^  W  ^  1 f o l  35'"fw:
<̂7 ci <'-ri *T *'«t>  ̂^ iMi 'T Ji 3. f̂Y i 

54 ■ 83  3 7 ^  TiTTir r^Tir 4W H H  Epf 
^TffTT —  *f
^  W  f  i F*r*r *f ^T ^ jji 3 * r  *  
f o *  36  ■ 83  TFitt tttt *f i
r*rsr <Fnf ^rfr 3 f

?T f  T*T3iT *7=h °h<*1 35 f<;1 *J.
t t  *f ^tpt t  T̂Frprr i arWt 335 

XTf fV^d%vf 7T 3 2 -6 7  3*??
f^ rc ^  i TTFnfk ?f f^ r  3̂
^ r f  ^T f'Jl-vb f^TT ^  clT 'TT T<?1 **)
^ N h r  ^  qr 3 n ^ r i ^ R r  fo& >  
snr^ ^  H~i sifvmr <r^f f  ^

'd *1 ct>r 3rpf «)(s[ f o n  w r  f

3rfr 'T^r =n<.»i 5̂̂  <Ti 1 F̂ i 91 ^  q3 i
^ if   ̂d'tfl’i m ^  cnn  ?f 1*̂ 1
t o  3if m srr ^ ftt  1 ^
cr t  n,r«, «t> <-"11, q ^ --3 rr^ r *̂t r t —
^  ^  f̂FTT MH«+d{|
^  s n ^ ^ r  f 2, ^  s t r a t i -

rr^ rf q ^ f 't t t  f ^ n  f w ? f  f^r 
^ptt 1

^T^TPv: < 5TR t̂ : srPTvT
f o u  ^  

j t  w t s  ^ r r  1
^  < -H<l ^ fh F 5 T t  w  ^TTT 

■ “ - '  «I ^  ?T CRT 5*1 T f  q” , H IS <
^ r  ^ r ^ f ,  ^ th h r  ^

^ — u f  cnmfr fr*rf«r 3Jnf f̂
?r n  ^r Trnrwhr ^ffr
mt f r t  -"ii^di 5 7  t^t ?vmfitir-Chi^r ^
5^R ^  f?TT 7|TT I 2 d fe  ^ri? ^ ;

rit îi f f  f ĥ  c — 1 ^  ®i iu
5s ? \ ^ 1  m T v , r < r r n r f ?  
t o  f^ [  ^  ^  ? ^T^rrt ?Tcr ^  jt^ 
r̂*r*n 17  r^Pirdil

<̂ l ^  r=! *il
3TF*rrat ?R T ft  5* J!T 57PTJi ^
f 5TT3T HFT f 1 ?

wtwT 2.rm : t t p w t ,  w -  
# r  ?r 5^ 1  ^  ^ rr  i r  
T f^ r  *'vA ^  =̂f'=r j f  t t w 't , f^T MrR- 
qriTf TTfT 5s I Uf ^TTTT f i f  3ff 
c^Tc|,J|^ ^  3T® ?ft qt w
^  ’nr f , w v  r r  r t  <t Tfr 5“ ,
5T{5 <TT ^  17TT jft Tfr W p
T^q^f 5T?r T f  f  srf̂ c tv>js3 fsMi *1? 

qT̂ f1 5?T < f  f  I ®r5’ >3TfT'f f'fttTi 35?
f^ n  5s 3T *Tfr*— r r r  t t *r t t  

THTT ^  I 3TTT T
f^i zf 'iff 3 r̂ <̂ 1 f , f̂ ctott-
T 3T 3Tt ^fft ITT Jfft- ? ^if^T ^  

f 3> îf q^Tr-arfHTT-f^r 3 r̂ T f 1 ^  
3  f W  ^  f ^ f  ^pf =3TffTf, ?TT^- 
=^gft ?rf ^  f  f  gpi^T ^  fm f if* i 
iff iin 3T  ^  g ^ n f w  f r o

♦♦Expunged as ordered by the Chair.



i r̂f  ̂̂  f fvrsfr

zJV Wff 3TT  T f̂ I Iff

 ̂sf jNt   ̂i

^ TRHT̂T  5U tWl  jff j”=h
fVq titr ^...............

arww  : n̂rTt srt,  src--

3"RT  <o q" (  î <J ST? qR <1 =i I ;>T 

cfclf m; ; i  |

<l'*(Hi4 <ii*i4k.  5TTnA : 3ff ô>

TV ̂  r ®f s r̂nff

f̂T JTTT jf, xr   ̂̂ TT* if tTjJTT

r 57 I

arwfsr *r*rfnr ■ r̂r

t 1
Tmterm ttftr: tft

?f 3TTT  jf Sift r̂̂ TZrr  fa *rf 

snrnhr̂  r̂f «n ^ 36  ^dr r̂ 

PiT'T f =r,i-1  *l i| | 4TT r-i Frr<'\  3TTT T 
'1̂1 siril<jI, fjp?T  ̂f̂nr  *?Frf T

q-M? I *“ M r', >i \k I jf <. i"ici

mf̂ Wr wtr; 1000 R̂Tir wf sr 

t̂N" sf, fw>   ̂3pr?nT  '̂*b7 

sizrr rrornrrr m*? t̂t ?f ? 3r*ft sntr 

 ̂irr. ft. mr. ?ft. ,  j-sf̂f̂fq 'i* n̂r-

llW-i , T f̂  3̂r 7ft tft  ft   ̂

T̂R"̂T if -̂/qI , f'l r̂fi'l f-~ TR-̂T "M lo’d I 

f?7 f3R * <+,l J  5RT TTT̂-̂T̂: 0V^>
wr  r̂rN  if q̂rn  rrfrnr̂-

Tfjf  ̂ T̂TT cfT'Ti ^ Tifl if I if 

vt ̂ "P̂T ■» l̂cfT f7 Nn 5  ̂rfr; ̂ T iT 
fcffcFT  f̂ ̂ T 5s I

^tpt srs?r - p> t'.' *f ̂ rif ̂  r “

ĉT ^ 3TS1 f  3R- 5TT 5 ?=TR T̂TT 

TfWTRT^STP-̂ frTT^ MlfiT’T- 

 ̂ TOT  3 5=*|p:  *T

wr wr q  i .... (oil =rvTn) ....

STT̂FT  TTfTTrr TTT  3THT ,̂TT =̂7̂ 

?ff  H'ri'1  cT5i =̂T ̂   ?TT TT

3̂r?n wtt t i  amr =f trfWr to 

5rt trmf̂xiT.H' 5rf 'bvz'*?  f̂ rr̂  t 

w<&fi  ^  jf rftf r̂fff ̂rr* 

wr r f̂ r 5tt to r̂r '̂i.r̂rO ^f 

g i  ̂̂ trtt  r̂̂rrr 57—
?WT ̂  51cT  ̂    ̂f5R  «lf  r=K>n
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3TFnf T̂?rf 3TPT  5 T̂T 

r̂r̂r if TT"*f $h. 7f 3p̂f

froft ̂   r̂ 3 t̂t ̂ fr̂r  tT

Tshf  ?

«fV*Tcf> SffaT «TFT : 3TTT STvft Tf ̂

f̂ r  f  rr ^ t ĥprr 

»fcr of TqT̂r tt  ftr, r?r  f̂ nf 

fwrft erf  tt 3mf̂f ^

ŵ f 5CT w r̂  5s i

sft TWf<HiK <mnrrr :  mr<iT̂ MV+f 

 ̂  5s 1

•sftTTcft ?5f̂T 'T̂ af

 ̂  C *

«ft 3TTT - ÎT. TT̂fT:  5̂ T̂̂-

rrnRT r̂ti i I del ®bT̂ rshci'ft  ̂Mt ^

f̂r*Trft 5TlHT 5TfH :  Jf? 3T

îl Ttpl_  ^

Global Negotiations on  North-South 

Dialogue

926. SHRI B. V. DESAI: Will the

Minister o1 EXTERNAL AFFAIRS be 

pleased to state;

(a) whether developing  countries 

approved a formulation on the modali-
ties for launching global negotiations 

on North-South issues;

(b) if so, whether this approval of 
modalities  by developing  countries 
would resolve the 19 months old dead-

lock on the question between the deve-
loped and developing countries;

(c) if so, whether a conference on 

global negotiations has been called on 
3 Mayi 1982; and

(d) if so, what is India’s contribu-

tion in this regard?

THE MINISTER  OF EXTERNAL 

AFFAIRS (SHRI P. V.  NARAIMHA 

RAO): (a) Yes, Sir.

(b)  and (c).  According  to  our 

understanding, the draft presented by 

the 'Group of 77 takes into  account 

the concerns and interests of all sides*

Ora/ y< nwtfrj 2 ftAPRIL 29, 1982
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This draft is being studied by the deve-
loped cauntrles and discussions to fina-
lise the resolution will be taken there-
after. Though the G-77 draft includes 
a reference to the convening o£ the 
United Nations Conference for Global 
Negotiations on International Econo-
mic Co-operation Io,r Development 
from May 3, 1982 it is unlikely that 
negotiations for this will be completed 
by that date.

(d) India played a major role in the 
discussions within the G-77 on the 
issue of the formulation of a common 
position and was a member of the 
Drafting Group which prepared the 
G-77 text.

SHRi B. V. DESAI; Very recently, 
S ir..............

MR. SPEAKER: The Question
Hour is now over.

WRITTEN ANSWERS TO QUESTIONS 
Marshalling-Yard Work

922. SHRI ATA l  BIHARI VAJ-
PAYEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether marshalling-yard work 
gets reduced and transportation qui-
ckened if wagons in a Division or sec-
tion are allotted not according to, date 
of indent, but according to destination 
or via of destination;

(b) if so,, when the wagon allotment 
system for booking of general goods 
will be so rationalised; and

(c) how rnucj  ̂ reduction in turn- 
round of wagons in requirement of 
quantity of wagons and in marshalling 
work load will thus be obtained and 
the amount of resulting savings?

THE MINISTER OF RAILWAYS 
(SHRI P. C. SETHI): (a) to (c).
Wagons are allotted for loading 0 * 
traffic according t0 seniority of indents
i.e. oldest date of registration in each
class of traffic, and the provisions of 
the Preferential Traffic Schedule laid 
down in exercise o? the powers con-

ferred by section 27-A of the Indian 
Railways Act 1890 (IX  of 189(0. Pre-
ference is given in loading of traffic 
in full train loads, meant either for 
a single destination or nearby destina-
tions in same direction. Such trains 
do not stop at the marshalling yards 
en route and reach their destination 
much earlier due to elimination of 
halts and resultant detentions at 
various yards en route.

The system of loading and move-
ment of traffic in full train loads to a 
single destination or to destinations 
in the same direction has been empha-
sized recently and this has reduce the 
work in marshalling yards and quicke-
ned the turn-round of wagons. No fur-
ther change in the wagon allotment 
system is necessary. Streamlining of 
movement in train loads has already 
resulted in reduction in turn-round of 
wagons from 16.66 days in June. 1030 
to 12.32 days in February, 1982.

Since all general goods cannot be 
moved in full train loads and some tra-
ffic was moving in train loads earlier 
also, the exact impact of the present 

policy on reduction in marshalling 
work and saving in number of wagons 
required etc., cannot be quantified in 
exact monetary terms.

India’s Support for Falkland Crisis

*927. SHRI GHUFRAN AZAM:
SHRI S. M. KRISHNA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether British Government 
have sought India's support for Bri-
tain’s stand on the crisis created by 
Argentina's armed seizure of Falkland 
islands; and

(b ) reaction o f the Governm ent 
thereto?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b ) The reaction o f the Governm ent 
of India was expresses in the state~ 
ment issued on 3 A pril, 1982 whicti is 
reproduced below :



i a. 
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Books Proscribed after Independence

*929. SHRI A. K. ROY: Will the 
Minister of EDUCATION be pleased to 
state;

(a) whether his attention has been 
drawn to the news item published in 
the Northern India patrika, dated 17th 
February, 1982 published from Allaha- 
had/Lucknow under the caption “ Will 
the books remain proscribed'’ ;

(b) details of the anti-British book 
prescribed in the pre-independence 
days but preserved in the National 
Archives of India as on 1st January, 
1982 with language wise break-up in 
details;

(c) whether there is any ban still 
existing on looking into these publica-
tions and publish any part of them in 
Free India; and

(d) if so, reason thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes> Sir.

(b) A statement is placed on the 
table of the Sabha.

(c) and (d> Technically speaking, 
the various prescription orders issued 
by the erstwhile Provincial Govern-
ments prior t0 Independence are still 
In force, but in actual practice, no 
one has been prosecuted for defying 
these orders. It is for the respective 
State Governments to received these 
proscription orders.

Statement

Language Wise Break up 0/  Prescrib-
ed Books as available in the National 
Archives of India,, New Delhi on 1st 

January, 1982

1. Assamese 15
2. Bengali 50
3. Burmese 2
4. English 185
5. Gujarati 85

717 LS—2.

6. Hindi 512

7. Kannada 10

8. Malyalam 13

9. Marathi 124

10. Oriya 5

11. Persian 3

12. Punjabi 81

13. Sindhi 27

14. Tamil 104

15. Telugu 39

16. Urdu 318

Total 1 ?5T3

Member Electrical/Electronics in Rail-
way Board

*930. SHRI DOONGAR SINGH: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that consi-
dering that the tempo of electrification 
is rapidly increasing in the Railways 
and by the end of Sixth Plan more 
than 2200 route kilometres electrifica-
tion shall be completed, and Adminis-
trative Reforms Commission recom-
mended that an Electrical/Electronics 
Member should also be appointed in 
the Railway Board;

(b) if so, when such a member will 
be added to the Railway Board; and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS 
(SHRI P. C. SETHI) (a) to (c>: The
Administrative Reforms Commission 
did not make any specific recommend-
ation about creation of the post of 
Member (Electrical and Electronics). 
A mention was, however, made in the 
covering paragraph of the recommen-
dation for enlarging the size of the 
Railway Board to six excluding the 
Chairman and Member-Finance, This 
recommendation was not accepted in 
the interest 0f economy and efficient 
working. The organisational structure 

of the management at various levels 
including the apex body of the Rail-
way Board is now being examined by 
the Railway Reform Committee ap-
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pointed in implementation of the an-
nouncement made by the Minister for 
Ran ways on 19-2-1981 while introduc-
ing the Railway Budget in the Lok 
Sabha. The report of this high- 
powered expert Committee is awaited.

Discouraging Bottle Feeding of Babies

' *931. SHRI G. Y. KRISHNAN:
SHRI N- E. HORO;

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether Government have taken 
steps to discourage the practice of 
bottle feeding of babies and encourage 
the use of breast feeding in India;

<b) if so,, whether Government pro-
pose to ban advertisement extolling 
use of baby-food; and

(c) whether Government would also 
let the public know through All ’ ndia 
Radio the harm caused by bottle feed-
ing o f babies?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON>: (a) to (c)
In February 1980. the Government of 
India had constituted a Working Group 
on production and Marketing of miant 
Foods to formulate a code of conduct 
for production and marketing of baby 
foods. The Working Group submitted 
its report in April 1981.

The Working Group has recommend-
ed a ban on advertisement of breast-
feeding substitutes. The Report of the 
Working Group has been sent to State 
Governments and selected organisa-
tions and experts for their comments.

The media units o f the Ministry of 
Information and Broadcasting, as a
part of their normal activities to edu-
cate and m otivate public, are giving
necessary publicity support to child 
care and health education themes. 
These units have been asked by the 
Ministry of Information and Broad-
casting to activate the publicity sup-
port in view of the recommendations

made by the Working Group on Infant 
and Baby Foods.

Prolonged breast-feeding is also en-
couraged as part of health and nutri-
tion education in Government pro-
grammes.

Wagon availability for Kerala Tile 
Industry

*932. SHRI V. S. VIJAYARAGHA- 
VAN:

SHRI SKARIAH THOMAS;

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that tile 
industry in Kerala is facing a crisis 
due to non-availability o f wagons;

(b) the number o f wagons asked for 
by them and the number supplied 
during this year; and

(c) the steps taken to supply ade-
quate number o f wagons to enable the 
industry to tide over the crisis?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. 
K. JAFFAR SHARIF): (a) No.

(b) During the year 1981-82, a total 
of 422 wagons were demanded anti 
loaded by the tile industry in Kerala 
and on 30-3-82, there were no demands 
pending.

(c) The Railways have made satis-
factory arrangements for clearance of 
this traffic which is evident from the 
fact that there is no backlog of 
demand.
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4. Enhanced capacity Centre Buffer 
coupler in place of ordinary 
Centre Buffer couplers.

Box Wagons

*935- SHRI SUDHIR KUMAR GIRI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is a large scale 
demand for box -wagons in our count-
ry;

(b) if so, the total number of box 
wagons supplied to the Railways dur-
ing the years 1980-81 and 1&31-82;

(c) whether these box wagons are 
being manufactured in our country: 
and

(d> whether there is any proposal for 
import o f the box wagons?

THE MINISTER OF STATE' IN THE 
MINISTRY OF RAILWAYS (SHRI C. 
K. JAFFAR SHARIEFj: (a) Yes, Sir.

(b) Total number of BOX wagons 
manufactured in the country during
1980-81 and 1981-“82 comes to 8657.5 
and 12,665 numbers respectively in 
terms of four-wheelers.

(c) Yes, Sir.

<d) No, Sir.

Probe Into NCERT Affairs
*936. SHRI KUSUMA KRISHNA 

MURTHY:
SHRi RAJESH KUMAR 

SINGH;
Will the Minister of EDUCATION 

be pleased to state:
(a) have the Government taken any 

action on the need of a long due probe 
in N.C.E-R.T. affairs as revealed in a 
P.A.C. report; and

(b) if so, have any of the present 
authorities who are possibly involved 
in the .irregularities been made mem-
bers of any committee set up for the 
purpose?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)

and (b>. In pursuance of 
the recommendations made by 
the Public Accounts Committee in 
their 48th Report (Seventh Lok Sa-
bha) _ Government have set up a Task 

Force mainly to suggest an optimal 
organisations structure for the Coun-
cil. This is not a probe into the af" 
fairs of NCERT. That is, therefor no 
question of any member o f the Com-
mittee being an interested party.

The composition and the terms of 
reference of the Task Force are detail-
ed in the statement attached.

Statement

Composition and terms o f reference o f  the Task Force set up to consider restructuring o f  NCERT  

Composition

1. Dr. (Smt) Madhuri R. Shah, Chairman, University Grants Commission.

2. Dr. V .G . Kulkarni, Project Director, Tata Institute o f Fundamental 
Research, Homi Bhabha Centre for Science Educaiion, Bombay,

3. Prof. Satya Bhushan, Vice-Chancellor, Jammu University, Jammu Tavi.

4. Shri P. K. Umashankar, Education Commissioner, Govt, o f  Kerala, 
Trivandrum.

5. Dr. Shib K. Mitra, Director, N CERT.

6. ShriJ. A. Kalyanalcrishnan, Financial Adviser, Ministry o f Education 
and Culture.

7- Joint Secretary (Schools), Ministry o f Education and Culture, (Depart-
ment o f Education).

Chairman

Member

Member

Member

Mrmber

Member

Member-
Secretary
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Terms of Reference:

(i) A  critical assessment of the 
role performed by NCTEJRT in 
terms of the long and short 
term objectives laid down for 
it in its Memorandum of Asso-
ciation.

(ii) To review the recommenda-
tions made by earlier com-
mittees, notably the ones 
named by the Public Ac- 
counts Committee, with a view 
to determine their relevance 
and significance for the Coun-
cil’s future development.

(iii) To suggest an optimal organi-
sational structure for the 
Council with a view !o ena-
bling it to meet the emerging 
challanges of further educa-
tional development in school 
education, particularly from 
the point of view of improv-
ing its efficiency and rroduc- 
tivity.

(iv) In the light of the above, to 
suggest the overall manage-
ment and decision making 
structures and processes for 
the Council,

Forged Railway Tickets Detected at 
Basti Station, N.L. Railway

*937. SHRI R. L. P. VERMA: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that a few 
forged Railway tickets were detected 
at Railwry Booking Office in Basti 
Station of North Eastern Railway;

(b) if so, what action has been taken 
in this case;

(c) particulars of persons involved; 
and

(b) measures taken to safeguard the 
Railway staff who detected that case?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
t h e  DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLl- 
KARJUN); (a) Yes Sir.

(b) Government Railway Police, 
Basti, have registered a case under 
Section 419/420 IPC. The case is 
under investigation.

(c) Investigations are still in pro-
gress. However, involvement of one 
Booking Clerk of Basti station has so 
far come to light.

(d) The suspect employee has be°n
placed under suspension and District 
authorities have been requested by 
Railway administration to provide 
necessary protection to concerned
Railway staff.

Gujarat Stations Closed for Goods 
Traffic

*938. SHRI R. P. GAEKWAD:
SHRI MOTIBHAl R. CHAU- 

DHARY;

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that the 
Western R ailw ay has closed a large 
number of stations in Gujarat to goods 
traffic thereby causing inconvenience 
and hardship for movement of raw 
materials and finished goods;

(b) whether it is also a fac* that 
these restrictions had adversely affect-
ed the functioning of trade and indust-
ry in these centres; and

(c) the steps proposed to be taken 
by Government to review and restore 
normalcy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN):
(a) to (c).  Certain stations in Guja-
rat State where goods traffic was less 
than one wagon (outward and inv/anV 
combined) per day were notified closed 
fo r  goods traffic by the Western Rail-
way with effect from 10-4-1982. How-
ever, subsequentlv on revision of the 
policyt the closure of these stations 
has been held in abeyance pending * 
review.
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(b) if so, the details thereof; and

(c) the steps taken to check this 
■exodus to foreign countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-

L Y  WELEFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) In so far f«s offi-
cers in the Central Health Service 
cadre are concerned, no, officer has 
been allowed to join medical institu-
tions abroad during the last three 
.years.

(b) Does not arise.

(c) In general, the following steps 
Ihave been taken to discourage the mig-
ration of medical man-power to foreign 
countries:—

(i) restrictions have been placed 
on medical graduates going 
abroad for higher education 
and training;

/ iii) advance increments are 
granted to specially qualified 
candidates on the recommen-
dations of the State and Cent-
ral Public Service Commis-
sions;

<iii> improvement in the service 
conditions of doctors, parti-
cularly those serving in the 
rural areasi have been brought 
about by the State and U.T. 
Governments;

(iv) A scheme has been a launch 
to secure the community ori-
entation o j medical education, 
with emphasis on the preven-
tive, promotive, curative and 
rehabilitative aspects of 
health care services, to attract 
a large number of doctors for 
service in the rural areas;

(v ) arrangements have been made 
for holding of the prestigious 
membership examination by 
the National Board of Exami-
nations, which correspond to 
eminent foreign qualifications-,

(vl) the Government have set up a 
Medical Education Review 

Committee which is, ivter-alia

required to evolve realistic 
projections of medical man-
power requirements during 
the Sixth Five Year Plan and 
beyond> taking into cosidera- 
tion various relevant fartors.

Separate Roster for Direct Recruit-
ment in Government Medical Store 

Depot, Madras

10120. SHRI K. B. S. MANI: Will
the M inister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) is it a fact that the separate 
Rosters are not maintained at Gov-
ernment Medical Store Depot, Madras 
for direct recruitment fo the posts 
having different scale of pay, status 
and educational qualifications; and

(b) if so, what remedial measures 
have been taken to rectify the situa-
tion in order to give proper represen-
tation to scheduled castes and sche-
duled tibes as per Government of India 
orders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) Ye9.

(b) M edical Store Depot, Madras 
has been asked to maintain separate 
Rosters in accordance with the Ins-
tructions issued by Government o f  
India from  tim e tD time.

News Item ‘Mismanagement of Hospi-
tal Assailed’

10121. SHRI K. LAKKAPPA;
SHRI D- M. PUTTE GOWDA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
slate:

(a) whether Government are aware 
that due to mismanagement of hospi-
tals a large number o f doctors are
seeking jobs abroad;

(b) whether his attention has been 
drawn to the press news-item appear-
ing in the Times of India dated 10 
February. 1982 captioned ‘Mismanage-
ment of HosDitals Assailed; and
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(c) the steps taken by Government 
to set right the hospital management 
by safeguarding the interest of India 
Doctors seeking employment abroad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMl 
LY WELFARE (KUMARI KUMUD 
.BEN M. JOSHI): (a) No. There has 
not been any mismanagement of Hos-
pitals and large scale exodus of doc-
tors seeking jobs abroad. There 
might be a few such cases. But in 
most of these cases, the reasons have 
been better remuneration and higher 
education etc.

(b) Yes.

(c) Does not arise.

Accident-proof Threshers

10122. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
lo  state:

(a) whether it is a fact that accident- 
proof thresher design and safety 
devices have been evolved but not 
yet used by the manufacturers or 
formers;

(b) whether it is a fact that recently 
a suggestion has been made to the 
Government of India recommending 
Central and State Legislation to pre-
vent manufacture and use of unsafe 

thresher;
(c) whether the Director-General of 

Health has asked the States to record 
all thresher accidents on prescribed 
farms;

(<S) if so, how many thresher 
accidents have been reported during 
1988 and 1981, State-wise; and

(e) the progress made and the safe-
ty measures envisaged in 1982-83?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (a) The safety devi-
ces for different types of threshers have 
been evolved and Indian Standards 
Institution has formulated relevant 
standards to ens'ure manufacture o f 
accident-proof threshers. Information 
on standard designs of safety devices 
has been furnished to the thresher 
manufacturers.

(b) Yes, Sir.
(c) Yes, Sir. A circular was issued 

in 1977 by Director (CBHI) to State 
A.M.Os. to record the tresher accidents 
reported in the Hospitals on prescribed 
form.

(d) Statement 
ment.

enclosed in State-

(e) In order to ensure the manufac-
ture of accident-proof threshers with 
approved designs of safety devices as 
prescribed by the Indian Standards 
Institution, the Government have issu-
ed an order in October, 1981 under 
Section 3 of the Essential Commodi-
ties A ctt 1955 banning manufacture, 
storage and sale of power threshers 
which do not conform to the standards 
Necessary guidelines to the State Gov-
ernments for efficient implementation 
of this order have been issued. The 
Central Government are also consi-
dering regulation, manufacture, sa'e 

and yse of power threshers with in-
built safety devices through a ’ ompre- 
hensive Central Legislation. The ac-
tion in this regard has been initiated 
and it is hoped that the proposed 
Central Legislation would be finalised 
during 1982-83.

Statement
Thresher accidents reported during threshing season 1980 and 1981 from the States

SI.
No.

Name o f  Statc/U.T. Thresher Accidents 
Reported

1980 1981

1

1. Andhra Pradesh . . . . . . . . .  Nil
a. Assam . . . .  Nil

Nil
Nil
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1 2  3 4

3. Bihar ■ ■ ■ Nil Nil

4. Gujarat ■ • • ■ Nil Nil

5. Himachal Pradesh Nil N'l

6. Haryana . • ■ • • 193 186

7. Jammu & Kashmir • ■ • Nil Nil

8. Kerala ■ • • Nil Nil

9. Karnataka ■ ■ ■ Nil! Nil

10. Maharashtra ■ ■ • • ■ Nil Nil

11. Manipur • ■ ■ Nil Nil

12. Madhya Pradesh Nil

13. Meghalaya Nil Nil

14. Nagaland . Nil Nil

15. Orissa Nil Nil

16. Punjab ■ 295 454
17. Rajasthan ■ • Nil 5
18. Sikkim ■ Nil Nil

19. Tamil Nadu Nil Nil

20. Tripura ■ Nil Nil

ai. Uttar Pradesh . . Nil Particulars
not

available.

22. West Bengal . ■ • • • • • Nil Nil

Union Territories

1. Andaman & Nicobar . - . . Nil Nil

2. Dadra & Nagar Haveli • ■ • Nil Nil

3. Delhi Nil 6

4. Goa ■ Nil i

5. Lakshadweep • ■ ■ ■ Nil Nil

6. Mizoram . ■ ■ Nil Nil

7. Arunachal Pradesh ■ ■ • • Nil Nil

8. Pondicherry • - ■ • • Nil Nil

Nil Nil
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Proposal for Building Hospital and 
Research Centre at Yogashram, 

Ashoka Hoad, New Delhi

10123. SHR VI JAY A KUMAR
YADAV: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is a fact that Director 
of the Vishwayatan Yogashram, 
Ashoka Road, New Delhi has a propo-
sal to build a hospital and research 
centre in the same compound; and

(b) if so, the details of the propo-
sals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI); (a) and (b) There 
is no proposal to build hospital and 
research centre in the compound of 
Vishwayatan Yogashram, Ashoka 
Roadi New Delhi. However, it is pro-
posed to build a Hospital with facilities 
of research and training under the 
proposed National Institute of Yoga 
adjacent to Vishwayatan Yogashram. 
Details of the construction have not 
yet been finalised.

Promotion of Class I Officer of Gov-
ernment Medical Store Depot, Madras

10124. SHRI THAZHAI M. KARUN-
ANITHI: Will the Minister of
HEALTH AND'FAM ILY WELFARE 
be pleased to state:

(a) whether Class I Officers belong-
ing to Government Medical Store De-
pots have been given adhoc promotions 
as D.A.D.G. (Junior, as well as Senior 
scale) on lo,ng term basis by relaxing 
the requirements of the Recruitment 
Rules, with regard to educational qua-
lifications as well as qualifying service 
in the lower grades during the last 10 
years;

(b) whether SC/ST officers have 
also been extended the same relaxa-
tion; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI); (a) Yes;

some of the officers belonging to Gov-
ernment Medical Store Depots have 
been given ad hoc promotions in the 
post as DADG (MS) in Junior or Se-
nior Scales, against, available vacan-
cies in relaxation of length of service 
as laid down in Recruitment Rules 
pending filling up of the post on regu-
lar basis. Relaxation of educational- 
qualification was not involved as in 
terms of Recruitment Rules Education-
al qualification does not apply to pro- 
motees.

(b) and (c). There being no SC/ 
ST officer in the zone on consideration 
from the feeder grade, the question of 
extending the similar relaxation to any 

SC/ST officer did no arise.

Officers in Railway Board after 
Sup er annu ation

10125. SHRI R. L. BHATIA: Will
the Minister of RAILWAYS be pleased 
to state;

(a) the number of officers in the 
Railway Board who have been continu-
ing in service after superannuation 
and the reasons therefor;

(b) whether it is a fact that despite 
the number of Railway accidents, the 
Member Transportation is continuing 
even though he has superannuated; 
and

(c) it so, whether Government pro-
pose to review their cases on the basis 
of the performance of their Depart-
ments and reconsider their futher con-
tinuation in service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI MALLIKARJUN): (aj A3 at
present< two officers in Railway Board 
are continuing in servicee after their 
attaining the age of superannuation, in 
administrative interest.

(b) The responsibility for accidents 
on Railways cannot be attributed to
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one Department or to one individual 
including the Chairman) Rail-
way Board, who is also in-
charge of the functional portfolio of 
Member Traffic and co-ordinates all 
activities of railway working. How-
ever, several measures have been taken 
to contain the number of railway acci-
dents.

(c) Does not arise in view of reply 
to part (b) above.

Memo regarding Indian System of 
Medicine

10126. SHRI KRISHAN KUMAR 
GOYAL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to slate:

(a) whether any memorandum was 
submitted t0 Minister of Health by a 
Member of Parliament and published 
in the weekly Osaka of March, 1982 
regarding Indian System of Medicine;

(b) if so, the salient features of the 
demands made and action taken by the 
Government;

(c) if no action has been taken; rea-
sons therefor; and

(d) time by which the enquiry into 
the whole matter will be completed and 
appropriate action taken to remedy the 
situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) Yes.

(fc) The memorandum has raised 
various points alleging the improper 
functioning of the Central Council for
Research in Ayurveda & Siddha, Cen-
tral Council fo r  Research in Unani
Medicine and the Central Council *of 
Indian Medicine, New Delhi.

(c) and (d). The various points 
made in the memorandum have been 
examined for appropriate actio,n.

Reconstitution of Social Welfare 
Advisory Board

10127. SHRI AJIT KUMAR
SAHA:

SHRI SATYASADHAN 
CHAKRABORTY:

Will the Minister of SOCIAL 
WELFARE be pleased to state:

(a) whether Government hav; re-
ceived any letter dated 24 December,
1981 from the Government of West 
Bengal regarding the reconstitution 
of the Social Welfare Advisory 
Board; and

(b) if so, steps taken by the G ov-
ernment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes, 
Sir.

(b) In accordance with th'3 Arti-
cles of Association of the Central 
Social Welfare Board the constitu- 
tjon/reconstitution of the State 
Boards is done by their respective 
State Government in consultation 
with the Chairman of the Central 
Social Welfare Board. 50 per cent 
of the Members of the State Board 
are nominated by the res-
pective State Government and 
the other 50 per cent 
by the Central Social Welfare Board. 
The Chairman is selected on a mu-
tually agreed basis. Accordingly, 
the Central Social Welfare Board has 
approved the proposal of the State 
Government for appointment of the 
Chairman and also sent a list of 
their nominees to the State Gov-
ernment on 13 April, 1982 request-
ing them to include their nominees 
of their choice and issue the notifi-
cation.

British aid for Integrated Health Care 
Project

10128. SHRI ARJUN SETHI: Will 
the Minister of HEALTH AND FA-
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MILY WELFARE be pleased to 
state:

(a) whether jt is a fact that Gov-
ernment have asked for further 
British aid for integrated health 
care projects in the country;

(b ) if so, what are the details 
thereof;

(c) whether it is a fact that the 
area development programme is fully 
implemented in the districts of Orissa; 
and

(d) if so., what are the details there-
of.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUD BEN M. JOSHI): (a) No.

(b) Question does not arise.

(e) The project is at present under 
implementation in 5 selected districts 
of Orissa.

(d) The Government have evolved 
a scheme for strengthening Health 
and Family Welfare Services in 5 
selected districts of Orissa, viz., 
Cuttack. Ganjam, Phulbani. Puri 
and Kalahandi with partial assistance 
from U.K. at a total project cost of 
Rs. 29.54 crones approximately. The 
Project is designed to increase and 
strengthen in about five years, facili-
ties and manpower for delivery of 
Health and Family Welfare Services, 
in an integrated manner to reach a 
level that, over a longer period will 
ultimately be reached in the entire 
country. The Project includes In-
formation, Education and Communica-
tion activities, Mass Media activities. 
Management Training far staff 
Monitoring and Evaluation and in-
novative activities.

List of norminee for Chairman, Cent-
ra l Social Welfare Board

10129. SHRI R. P. DAS: Will the 
Minister of SOCIAL WELFARE be 
pleased to state:

(a) whether it is a faot that the 
' West Bengal Government sent a list 
: of nominee vide their letter dated 26 

August, 1980 to the Chairman, Central 
Social Welfare Board for the Social 
Welfare Advisory Board;

(b) if so, the salient features o f 
the list;

(c) whether the Central Board 
approved the list;

(d) if so, when and if not, reasons 
for that;

(e) whether West Bengal Govern-
ment was informed accordingly; and

(f) if so, when and if not, the 
reasons for the delay?

THE DEPUTY MINISTER IN THE! 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes, 
Sir.

(b) The list included the names o f 
38 Members, 19 as State Government 
nominees and 19 as the Central So-
cial Welfare Board nominees.

(c) to (f ) . It was observed that 
the previous Board had on ly  25 
Members. In view of this the list of 
38 Members proposed by the State 
Government was very large and as 
such the State Government was re-
quested by the Central Social W el-
fare Board in October, 1980 to reduce 
the number and also to forward the 
biodata of the Members but this has 
not been done so far. However, in 
their communication dated 16 March, 
1982 the State Government had agre-
ed to have 30 Members on the State 
Board in addition to the Chairman. 
Accordingly, the Central Board has 
forwarded a list of their nominees 
and also conveyed their approval for 
the appointment of the Chairman. 
The State Government has also been 
requested by the Central Board on 
13-4-1982 to include their 15 Mem-
bers of their choice in the list and 
issue the notification.
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Working of Directorate of Preventions 
of Food Adulteration, Delhi

10130. SHRI MANMOHAN TUDU: 
SHRIMATI MOHSINA

KIDWAI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether steps have been taken 
by the Delhi Administration to stream-
line the working of Director of 
Food Adulteration;

(b) wheher it is a fact that more 
Food Directors have been appointed 
in Delhi;

(c) if so, whether field works are 
conducted through them; and

(d) th«e details about the anli-food 
adulteration drive started by Delhi 
Administration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI: (a) and (d ). (i)
The number of Local (Health) Autho-
rities have been increased to super-
vise the work of Food Inspectors 
■^hile lifting the samples;

(ii) In the absence of facilities for 
the analysis of food samples in Delhi, 
the Public Analyst of Haryana 
(Chandigarh), U.P. (Lucknow) and 
Rajasthan (Jaipur) have been declared 
as Public Analyst for the Union Terri-
tory of Delhi.

(iii) The performance of each Food 
Inspector is periodically reviewed 
both qualitatively and quantitatively 
and appropriate guidance is provided 
to the Food Inspectors.

(iv) Area-wise lists of markets 
have been prepared. Inspection pro-
grammes are so planned as to cover 
all types of markets and types of 
food articles. The number of samples 
lifted has been increased. The names 
o f the shops or the markets are in-
dicated only when the inspection

party is about to start for the raid 
or inspection.

(v) All complaints o f food adultera-
tion -are registered and wherever 
necessary, the complainants are in-
vited to enable Delhi Administration 
to collect confidentially further details 
for planning inspections/raids.

(vi) Steps have been taken to 
ensure that prosecutions are launched 
without delay.

(vii) The Department participated 
in the exhibitions organised by the 
associations interested in eradicating 
the social evil of adulteration.

(b) and (c). No. There is only one 
Director, Prevention of Food Adul-
teration.

Number of Officers sent abroad for
> Deputation Training

10131. SHRI BHEEKHABHAI: 
Will the Minister o f EDUCATION 
be pleased to state;

(a) the total number of officers 
sent for deputation/training abroad 
from the Ministry of Education and 
Social Welfare and also from various 
departments under thfis Ministry 
from 1st January, 1977 onwards;

(b) how many of them were sent 
under Cultural Exchange Programme 
during the period, year-wise;

(c) the total number of officers 
belonging to SC/ST sent for such 
deputation, year-wise;

(d) if adequate number of SC and 
ST were not sent on such deputation 
abroad, what measures the Ministry 
of Education had taken to make up 
their representation; and

(e) how many proposals are under 
consideration in the Ministry/Depart-
ment in respect of SC and ST officers 
during the current year and the 
reasons for non-clearance of the 
same?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION
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AND CULTURE AND SOCIAL W EL-
FARE (SHRIMATI SHEILA K A U L):
(a) to (e ). The information is being 

collected from various sources and 
will be laid on the Table of the 
Sabha.

Amount of Stipend to Nursing 
Students

10132. SHRI PIUS TIRKEY: Will 
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to 
state:

(a) the amount being given as 
stipend to Nursing students, State- 
wise;

(b) when this amount was fl^ed;

(c) whether Government propose 
to increase the stipend in the light 
o f high cost of living;

(d) whether Government have 
received any memorandum from the 
Nursing students, if so, the details 
thereof; and

(e) the amount being spent per 
year for giving stipend to such 
students?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD 
BEN M. JOSHI); (a) to (e j. The 
information is being collected and 
will be laid on the Table of the 
House.

Shooting of The Burning Train'

10133. SHRI HIRALAL R. PAR-
MER; Will the Minister of RAIL-
W AYS be pleased to state:

(a) who had given the permission 
for the shooting of the picture “The 
Burning Train" and on what terms 
and. conditions;

(b) what is the total value (rep-
lacement value) of the (train Coaches 
that were burnt during the shooting 
of the picture;
717 LS— 13

(c) what are the specific reasons 
for not recovering the entire money 
for the cost of the burnt coaches 
from the Producer;

(d) w h y ithe same amount has not 
been completely recovered so far and 
who are the officers responsible for 
this loss to the Railways; and

(e) what action has bean sugges-
ted by the Financial Commissioner 
of Railway* for this?

THE DEPUTY MINISTER IN TH E' 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI M AL- 
LIK ARJU N ): (a) As in all such
cases, and after careful examination 
in the various Directorates concern-
ed, the Ministry of Railways convey-
ed their “No Objection” to the pro-
posal of shooting of the film ‘‘The 
Burning Train” on fulfilling the fo l-
lowing terms and conditions:—

(i) Licence fee of Rs. 1,000/- 
per shooting day per station 
should be paid;

(ii) Additional charges for ex-
tra arrangements, if any, be paid 
to the concerned Railways;

(iii) Strict observance of normal 
safety and security regulation in 
force on the Railways; and

(iv) shooting should not cause 
any inconvenience to the railway 
users,

(b) and (c ). Since the damages 
were repairable in Railway Work-
shops, and the producers had made 
an ad-hoc lump sum deposit/ gua-
rantee of Rs. 2.5 lakhs, it was not 
considered necessary to recover 
charges for replacement of the Coa-
ches. The expenditure incurred on 
repairs to the damaged coaches 
worked out to Rs. 1.95 lakhs.

(d) the arbitrator after consider-
ing the Railways’ claims for damages 

etc. gave an award for Rs. 1,06,520/- 
in favour of the Railways and the



67 Written Answers APRIL 29, 1982 Written Answers 68

amount has been fully recovered 
from the Producers.

(e) Does not arise.

Sending Back Indian Cricketer from 
Dubai

10134. SHRI G. NARSIMHA RED-
DY: Will 4ie Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that Shri 
Dilip Vengsarkar. India's best 
cricketer was sent back from Dubai 
recently and his visa was cancelled 
for six months; and

(b) if so, the facts of the case 
and Government’s reaction thereto?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIM-
HA R A O ): (a) Yes, Sir. Shri Diljp 
Vengsarkar an Indian Test Cricketer 
was denied entry and sent back from 
Dubai airport on the morning of 
March, 31, 1982.

(b) Shri Dilip Vengsarkar, along 
wjth a number of other Indian cric-
keters reached Dubai on March 31,
1982 to participate jn the India- 
Pakistan International Match orga-
nised by the Cricketers’ Benevolent 
Fund Services (CBFS). Shri Dilip Ven- 
gsarkar’s profession on the passport 
was given as ‘Student’. Technical-
ly students are not allowed entry in 
the UAE on ‘Transit’ visas un-
less they are visiting relatives, but 
in this case the rule was being 
waived and that required certain 
iengthy procedure. Shri Vengsar- 
kar's impatience wjth the procedural 
delay seems to have led to the 
local immigration authorities’ re-
fusal to waive the rules and allow 
him entry. Efforts by the organi-
sers of CBFS to intercede with the 
immigration authorities on behalf o f 
Shri Vengsarkar did not succeed and 
Shri Vengsarkar returned to Bombay 
by an Air India flight.

The Indian Consulate General in
Dubai had not been informed in ad-
vance about the arrival of the cricket
team from India.

Soft Coke supply to Orissa State

10135. SHRI CHINTAMANI JENA: 
Will the Minister of RAILW AYS be 
pleased to state:

(a) what is the monthly ceiling 
limit fixed for Orissa State, includ-
ing rakes and piecemeal wagons, for 
supply of soft coke for the StaU;;

(b) whether it is a fact that the 
average monthly allotment o f wa-
gons to the State comes to 57 wa-
gons only; if so, the reasons thereof;

(c) is it a fact that due to short 
supply of wagons there is an acute 
scarcity of soft coke jn the State;

(d) if so, whether the Govern-
ment o f Orissa is repeatedly request-
ing the Director, Movement (Rail-
ways) for regular supply o f wagons; 
and

(e) if so, the action taken by his 
Ministry and the time from which 
regular supply of wagons as per 
ceiling limit will be ensured?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI M AL- 
LIKARJUN): (a) The monthly ceil-
ing limit for soft coke for Orissa 
State is 3 rakes plus 100 wagons in 
piecemeal.

(b ) The average allotmen; was 
58 wagons per month during 1981, 
and it has been 75 wagon.- per 
month during the 1st quarter of
1982.

(c) to (e ). Against the overall 
demand of about 150 soft coke rakes 
per month the effective offer made 
by Coal India Limited is about 40 to 
45 rakes per month and actually 
about 30 to 35 rakes axe getting 
loaded, leaving a big gap between.
demand and supply. Hence, ;nore
soft coke fo r  all States, including
Orissa can be loaded only when
more soft coke becomes available. 
However, efforts are being made to
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improve loading o f wagons in con-
sultation with Department of Coal 
with a view to step up supplies of 
soft coke to all States including 
Orissa.

Shipping And Marine Employees Fede-
ration

10136. SHRI SAMAR MLTKHER- 
JEE; Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether the Central Govern-
ment Shipping and Marine Employ-
ees Federation applied for the re-
cognition o f their federation in 
October, 1980;

(b ) if so, action taken thereon;

(c) whether the said federation 
has some grievances; and

(d) the details thereof and how 
the Government propose to mitigate 
them?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN- 
DRA PA TIL): (a) Yes, Sir.

(b ) At present there are no for-
mal rules regulating the grant of 
recognition to service associations of 
Central Government employees 
since Ihe Central Civil Services (Re-
cognition of Service Associations) 
Rules, 1959 have become inoperative 
with Rule 4-B of the CCS (C on-
duct) Rules, 19&5, dealing vi t̂h the 
Recognition Rules having been 
struck down by the Supreme 
Court.

(c) Yes, Sir.

(d )  These relate to general issues 
as well as service conditions. For 
this purpose, the constituiion of 
two Regional Councils viz. Bombay 
Regional Council and Calcutta Re-
gional Council of the Subordinate 
offices under_the JCM Scheme have 
been approved. Besides, the Minis-
try of Shipping and Transport has 
also set up Departmental Council 
under the JCM Scheme, Representa-

tives of Shipping and Seamen’s 
Employment officers’ associations 
have been appointed as members. 
The staff representatives can bring 
their grievances before Regional or 
Department Councils.

New Appointments Made in Railways

10137 SHRI BASUDEB ACHA- 
RYA: Will the Minister o.f RAIL-
WAYS be please^ to state:

*

(a) how many new appointments 
were made in the Railway Depart-
ments during the last four years, 
category-wise;

(b) details of prospects of new 
job opportunities in the departments 
during the Sixth Plan category-wise;

(c) total number of appointments 
made in the years 1981 and 1982 
category-wise; and

(d) total number of temporary 
employees in the departments cate-
gory-wise.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PA R-
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJUN): (a) to (d ). The
information is being collected and 
will be placed on the table of the 
Sabha.

Expansion of existing Strength of 
Opthalmic Specialist

10138. SHRI K. MALI.ANNA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government propose 
to expand the country’s existing 
strength of Opthalmic specialists and 
technicians in order to deal more effec-
tively with problem of cataract; and

(b) if so, the details of steps taken 
by Central Government in this re-
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY
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WELFARE (KUMARI KUMED BEN 
M. JOSHI): (a) and (b ) : To meet ihe 
requiremnnt of medical and pai;?iitedi- 
cal man-power in the field of opthal- 
mology for the National Programme 
Control of blindness, the Seventh joint 
Conference 0f the Central Council of 
Health and Family Welfare had re-
solved that the number of Post Gradu-
ate students in the Medical Colleges in 
the speciality of opthalmology should 
be increased and also that the Medi-
cal Council of India be persuaded to 
prescribe opthalmology as a subject for 
independent assessment for the final 
year of MBBS course. The State Gov-
ernments a°d Medical Council of Iudia 
have been requested to take action 
accordingly.

For training of opthalmic Assis-
tants in the large number required, 
18 Training schools have been set-up 
during 1981-82 and further 10 training 
schools are proposed to be established 
in 198283, taking the capacity for 
training of Opthalmic Assistants to 
1000 per annum.

Stoppage of Train Nos. 5/6 and 41/ 
42 at Gudiyattam Station

10139. SHRI E. BALANANDAN: 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are con-
sidering t0 provide stoppage for train 
Nos. 5 and 6 and 41 and 42 at Gudiyat-
tam Station..

(b) if so, details thereof;

(c) whether Government have re-
ceived any representation in this re-
gard; and

(d) if so, reaction of the Govern-
ment thereto?

THE DEPUTY MINISTER JN THE 
MINISTRY OF RAILWAYS A.ND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJTJN): (a) No.

(b) Does not arise.

(c) Yes.

(d) In order to speed up 5/6 Nilgiri
Express and 41/42 Madras-Cochin Ex-
press stoppages of these trains at Gu-
diyattam and some other stations 
were withdrawn from 1-4-81. It is 
therefore, not desirable to restore this 
stoppage. However, comoeiuatorj 
Service viz. 307/308 Express was in-
troduced between Arakkonam ii:u 
Jolarpettai to the previous timings of 
41/42 Express. ^

Irregularity in Arrival of Trains at 
Puri

10140. SHRI HAR1HAR SOREN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
of the irmegularity in the arrival of 
trains at Puri on S.E. Railway;

(b) if so, the reasons thereof; and

Cc) the steps proposed to be taken 
by Government to maintain regularity 
in the arival of trains at Puri?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (aj Yes.

(b) Late running is mainly due to 
alarm chain pulling, accidents, public 
agitations, loco losses and carriage 
and wason defects etc.

(c) A close watch is beins; k^pt on 
the running of trains and remedial 
steps taken wherever feasible.

Project on Breeding Musk Deer at 
Amalgamated Unit, Ranikhet

10141. SHRI CHATURBHUJ: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state

(a) is it a fact that there is a pro-
ject on breeding of musk deer at 
Amalgamated Unit, Ranikhet;
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(b) how many deers have been kept 
in the stock farm so far;

(c) how many of them died;

(d) how much money has been spent 
for this project to date; anj

(e) the yield so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (fcUMARI KUMUD 
BEN M. JOSHI): (a) Yes.

(b) Nine (3 males and C females).

(O Two (female).

(d) About Rs. 3.15 lakhs which in-
cludes salaries of common staff em-
ployed for other schemes also.

(e) It is not the aim of the scheme 
in operation to extract musk on com-
mercial scale in the traditional man-
ner but to. conduct experiments to 
evolve a better and harmless method 
of extracting the musk without killing 
the animals. Before this experiment 
is started the following 5 aspects will 
have to be evolved:

(i) Fool-proof method of co n a -
tion of animals.

(ii) Adaptation of animals in
stockade away from '.heir nor-
mal Habital of higher alti-, 
ludes; and

(iii) Breeding of musk deer in 
captivity.

Studies on these three aspects have 
been completed. - it takes a long time, 
normally 3 to 4 years, for the animals

to acclimatise themselves in lowfcr al-
titude and in human company as also 
for the animals to mature and aevelop 
the musk pod. The musk i9 produced 
by the male animals on ly  and the 
experiment on safe methods of extrac-
tion would be started as soon as mini-
mum number of animals becomes 
available for scientific trial.

Primary Health Centres in States

10142. SHRI MOHANLAL i-ATEL: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleqsed to 
state:

(a) the number of Primary Health 
Centres functioning in India, State- 
wise;

(b) whether there is any proposal 
to open new Primary Health Centres 
in the country during the year 1982- 
63;

(c) if so, their number State-wisej 
and

(d) the number and location of 
Centres to be opened in Gujarat State 
during 1982-83?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH ANI> FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI) (a) to (d ): The num-
ber of Primary Health Centres func-
tioning in India and expecto.I to be 
opened during the year 1982-8.?, State 
wise, is given in the Statement enclos-
ed. The opening of Primary Health 
Cnetres is a State Plan Scheme. The 
location of these Centies is decided by 
the respective State Governments for 
which they do not ne^d either the 
approval or the concurrence of the 
Government of India.
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Name of the. State/U.T.

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat

5. Haryana

6. Himachal Pradesh .
7. Jammu & Kashmir

8. Karnataka 

*). Kerala

10 Madhyi. Pradesh

11. Maliarashtra

12. Manipur

13. Meghalaya

14. Nagaland
15. Orissa

16. Punjab

: 7. Raiasthan 

lO. Sikkim

19. Tami! Nadu

20. Tripura
21. Uttar Pradesh
22. West Bengal .
23. A  &N Wand1;
24. Arunachal Pradesh .

35. Chandiiigarh

26. D  &N H avdi

27. Delhi

art. Goa, Daman & Diu

2 9 .  1  j \ k s h a d w e r p

30, Mizoram 
3 ’ Pondicherry

Note :--*Figiircs provisional.

Statement

No. o f  Primary Health Centres

Functioning Functioning Exprcled
as on as on to be
1-4-1981 1-4-1982 opened

during
11)82-83

4 2 0  4 2 1  I

1 4 6  1 4 6  2

5 8 7  f >2 7  6 0

2 5 1  2 5 6  T O

8 f )  R f >  2

77 77
86 86 6

3« °  3<’5

1 6 5  1 7 0  7

475 4a"  In

43i 454 23

2 0  3 1  3

2 3  2 4  2

17 17 1

3 14 3*7 3

iLiO 13̂

232 234 fi

*5 >5 2

3 8 3  4 0 3  2 0

2 8  2 8  2

01? 040 33
347 357 12

3 8
45 45

1 i

2  2  1

8 8

>5 >5

7 7
14 15 2
12 13 1

5568 5739 209
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' Telephone at Railway Stations on
Andul-Sainthia Section

10143. SHRI SARAD1SH ROY: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that number 
of Telephones at different Railway 
Stations. Railway Goods Offices yii 
Andul-Sainthia Section of Eastern 
Railways remain disconnected for 
months together due to non-payment 
o f telephone dues;

(b) if so, what are the stations and 
for how long these telepho^  remain 
disconnected,

(c) an how many occasion;? such 
disconnections of telephones have 
taken place during the last five years 
in each station, separately;

(d) whether authorities have ascer-
tained the lapes of persons responsible 
for such non-payment of due and steps 
if any. taken against them; -2nd

(c) arrangements, if any, made to 
regularise the telephone system?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUNI: fa) Yes.

<b) (i) Dubrajpur Station-—14-12-79 
lo 22-8-80.

(ii) Suri Station— 15-6-80 to 
21-8-80 and 10-9-81 to 
25-3-82,

(iii) Suri Goods Shed— 15-6-80 
to 21-8-80 and JO-9-81 to 
25-382.

<c) (i) Dubrajpur— 1 occasion.

(ii) Suri Station—2 occasions.

(ni) Suri Goods Shed— 2 occa-
sions.

(d) No railway staff is he] 1 respon-
sible as the telephones were discon-
nected despite arrangement of pay-
ment c f the dues by cheques, in time 
by the "Railways.

(e) The telephones were recon-
nected through special request made 
to the P &c,T authorities.

Confirmation Rules of Sahifya 
Academy

10144- SHRIMATI GEETa  MUK- 
HERJEE: Will the Minister of EDU-
CATION be pleased to state:

(a) what are the rules teing follow-
ed by the Sahitya Academy ior the 
confirmation of its staff;

(b) whether there had b^en tome 
supersessions during the confirmations; 
and

(c) if so, details thereof?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHELIA
KAUL): (a) The Sahitya Akademi 
follows Akademi (Services) Bya-Laws.

(b) and (c) Two employees were not 
appointed to permanent posts as the 
Akadmei did not find their w ork/con-
duct satisfactory. One of the emplo-
yees has since resigned and if no 
longer working to the Akademi.

Development of Paradip Port as 
Fishing Harbour

10145. DR. KRUPA SINDHU BHOI- 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether a Task Force under the 
Port Development Adviser has recom-
mended for the development of praa- 
dip Pori as a fishing harbour;

(b) what are the constraints in im-
plementing the recommeridaiiion at 
present; and

(c) the time by which action is like­
ly  to be taken in the m atter?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN- 
DRA PA TIL): (a) No Task Force was
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Traffic Intensity survey on Zonal from 
Rau Tula Ram Marg outer Ring 

Road, New Delhi

10148. SHRI F. H. MOHSIN: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to refer to 
the reply given to Unstarred Question 
No. 3238 on 10 December, 1981 regard-
ing providing speed breakers on the 
zonal road Rau Tula R'am Marg to 
outer Ring Road and state:

(a) whether the Delhi Administra-
tion had conducted the promised tra-
ffic; intensity survey on the zonal road 
in question;

(b) if so, the outcome thereof;

(c) if not, reasons therefoi1;

(d) when this is proposed to be 
carried out;

(e) what steps have been taken to 
raise the level of this road between 
house 2/23 to 2/25 Shantiniketan, 
where water accumulates during the 
rainy seasons;

(f) whether necessary instructions 
were issue to Delhi Administration to 
take this factor into consideration 
when the metalling of this internal 
road is taken up next; and

(g) if not, reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KES- 
SARI): (a) to (d) According to P.W.D. 
Delhi Admn.. the traffic intensity sur-
vey is in progress and its outcome 
will be known only after the comp-
letion of the survey.

(e) to (g) According to P.W.D., Delhi 
Admn., the portion of the road bet-
ween House Nos. 2 /2 3 / to 2/25 Shanti- 
ketan does not require any raising of 
the road level. Minor depressions 
formed in front of House No. 2/24 at 
the time of laying telephone cables has 
since been attended to by them.

Upgrading Fay Scales of University 
and College Librarians

10149. SHRI SUBHASH CHANDRA 
BOSE ALLURI; Will the Minister of 
EDUCATION be pleased to state:

(a) whether the Government of 
India have agreed in principle to up-
grade the pay scale of University and 
College Librarians to bring them at 
par with University/Colleges teachers, 
if so> details thereof;

(b) whether any assurance was 
given by the Minister to implement the 
pay scale of University/College tea-
chers for University/College Librar— 
ians) if so what is the latest position 
in this regard;

(c) whether for teachers in the 
Universities, there used to be a four- 
tier system i.e., (1} Professor (2) Rea-
der (3) Lecturer and (4) Assistant 
Lecturer/Instructor, before the IV Plan 
University Grants Commission pay- 
scales and this system was made a 
three tier ont as ( 1) Professor (2) 
Reader and (3) Lecture; and

(d) if so, why the same pattern has 
not been accepted for University Li-
brarians by marging the post of Tech-
nical Assistants/Professional Assis- 
tants/Sr. Library Assistants to that of 
Assistant Librarians as done in the 
case of teachers?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) 
and (b): Yes, Sir. The Government 
have agreed in principle to up-grade 
the pay scales of University and Col-
lege Librarians with effect from 1.4-80- 
Accordinglyj the Librarian Deputy 
Librarian and Assistant Librarian 
in University Libraries are proposed 
to be canctioned the same-scales of 
pay as are applicable Professors, Rea-
ders and Lecturers, respectively from 
that date. The upgraded scale for 
college librarians is that o f Lecturers. 
This decision is to be implemented in 
consultation with the State Govern-
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ments. These consultations are in 
progress.

(c): No, Sir. The Staffing pattern in
the Universities visualised in the
second and third Plan revisions of

■salary scales consisted of Professor, 
Reader and Lecturer omy. However, 
in some Universitiest there were teach-
ing posts lower than that of Lecturer 
they were sanctioned an appropriate 
revised scale.

(d): Does not arise.

Infected Sugarcane Juice

10150. DR. A. U. AZMI: Will the
Minister of HEALTH AND FAMILY 
WELFARE be pleased t0 state:

(a) whether Government’s attention 
has been drawn to the Monday Diary 
“Drink Juice'’ appearing in the Indian 
Express dated 12 April, 1982 highlight-
ing the unhygienic conditions like 
smell of fermenting of bagasse^ poor 
quality of the juice and remnants of 
dirt found in juice, etc.; and

(b) steps Government propose to 
take to ensure that unadulterated 
sugarcane juice is supplied to the peo-
ple?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (a) Yes.

(b) The manufacture and sale of 
sugar cane juice, fruit juice and shar- 
bats (not covered under Fruit Product3 
Order) js regulated by the Pevention of 
Food Adulteration Rules. Under the 
said rules, it is obligatory for the 
licence to maintain proper hygienic 
conditions. The State Governments 
have been reminded to ensure proper 
enforcement of hygienic standards.

M. Ch. Seaits in Cardiac Surgery in 
A.I.I.M.S.

10151. SHRI RAM VILAS PASWAN: 
*Wi!I the Minister of HEALTH AND

FAMILY WELFARE be pleased to 
state:

(a) whether the number ot patients 
attending the Cardiac Surgery O.P.D. 
in the All India Institute of Medical 
Cciencesi New Delhi is on the increase;

(b) whether the number of seats for 
M. Ch. in Cardiac Surgery decreased 
from three to one for July 1982 session; 
and

(c) if so, the reason thereol?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (a) Yes.

(b) No.

(c) Does not arise.

Teaching Vocational Subjects in 
Technical Schools

10152. SHRI ZAJNUL BASHER: WiU 
the Minister of EDUCATION te pleas-
ed to state:

(a) whether the Directorate of Tech-
nical Education Delhi is running ■, 
Boys Technical Senior Se:‘0nd'ary 
School at Kashmiri Gate, Delhi;

(b) whether Vocational subjects like 
Electronics, Air Conditioning and Re-
frigeration, etc. are being taught in 
]lth  and 12th Classes;

(c) if so. whether the students of 
these vocational subjects are given any 
preference for admission to Delhi 
■Polytechnics; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) Yes, Sir.

(c) The students who pass 12th class 
from senior secondary technical schools 
are given, a weightage of 15 per cent 
in their mar’ts for admission to the 
relevant courses in Polytechnics r=s 
compared jo 10 per cent for students
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passing 12th class of the general 10 + 2 

pattern of education.

For the part-time Diploma classes in 

Electrical and Mechanical Engg., fifteen 

seats for each discipline are exclusively 

provided for the students passing out 

of the Senior  Secondary  Technical 
Schools.

(d) Does not arise.

House Building Advance to the Em-

ployees of Rashtriya  Sanskrit Sans- 

than

10153. SHRI R. N. RAKESH:  Will

the Minister of EDUCATION be plead-
ed t0 state reasons for not extending 
House building  advance facilities to 

the employees  of Rastriya  Sanskrit 
Sanslhan when the same are available 

to the employees of similar organisa-

tions such as N.C.E.R.T. and National 
Book Trust ol India?

THE DEPUTY MINISTER IN THE 

MINISTRIES OF  EDUCATION AND 

CUI TURE AND SOCIAL WELFARE 

(SHRi P. K. THUNGONJ: The ques-

tion  of  extending House  building 

advance facilities t0 the employees oi 

the Rashtriya  Sanskrit  Sanslhan is 
being examined within the provisions 

of the bye-1 aws and rules of the Sans- 
ihan.
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S' I 

fa) ^ ff I

(̂T) 1979-80 IT, ^  ViKvf 

x̂̂ p: s;̂ Trsir e.i  arrvT-

SfTVT  v̂TT £TT >.r.'T5“  5 l̂Tt
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Problems of Disabled Persons

10155. SHRI DAULATSINHJI JADE- 
JA: Will the Minister of SOCIAL 
WELFARE be pleased to state:

(a) whether any survey has been 
conducted to find out the basic pro-
blems of disabled persons in the coun-
try;

(b) if so, what are the findings and 
what measures are being taken by the 
Government to solve their problems: 
and

(c) what progress has so far been 
made to solve the problems of disabled 
persons?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRi P. K. THUNGON): (a) and (b). 
From the ho.use listing operations re-
lating to the 1981 Census, the number 
of totally blind, totally crippled and 
totally dumb have been provisionally 
estimated as follows:—

Totally Totally Total Iv
Blind Crippled Dumb

478657 363600 276C91
_ . \

2. In the National Sample Survey of 
28th Round (October 1973— June 1974) 
data on physical and mental disabilities 
was collected and the number of dis-
abled as revealed from the Survey per 
one lakh perso,ns is given below:

AU India Estimates
R U R A L URBAN

Male Fe- Total Male Female 
male Total

1051 723 890 838 597 725

3. The National Sample Survey Or-
ganisation has conducted a nation wide 
sample survey on disabled persons in 
its 26th Round (July 1981—December

1981). The results of the survey are 
likely to be available by the middle *v£
1983. This survey is expected to throw 
light on the nature and magnitude o f 
the problems of disabled persons 
state-wise at an All India level.

(c). Progress made in respect ot 
some of the major programmes during
1981-82 is indicated as follows:—

(i) Under the Scheme of Scholar-
ships for the Blind, the deaf 
nnd orthopaeodically handi* 
capped, a sum of Rs. lo .i ’z 
lakhs has been released which 
is likely to cover about 10.000 
Scholars all over India.

2. A revised scheme 0f Integra led 
Education came into force on 1-4-1981. 
Under the revised scheme, the entiro 
cost of the scheme is met by the Cent-
ral Government. This scheme is at 
present being implemented by 14 State 
Governments^ 1 Union Territory and 1 
autonomous body through 688 centres 
covering 3798 beneficiaries.

*

3. A new scheme giving assistance 
for purchase of Aids and Appliances 
to the Disabled Persons was launched 
in March 1981. Under this scheme, 
till date 45 organisations have been 
recognised as centres for giving aids 
and appliances to needy handicapped 
persons. A sum Gf Rs. 76.11 lakhs was 
given as grants under the Scheme 
during 1981-32.

4. The number of vocational rehabi-
litation Centres was raised to 12 during 
1981. During the period from 1-1-1981 
to, 30-10-1981, the Vocational Rehabili-
tation Centres have been able to secure 
employment for 3231 persons. During 
1981. 11 Rual Rehabilitation Centres 
attached t0 five Vocational Rehabilita-
tion Centres have also been sanction-
ed.

5. 21 Special Employment Exchanges 
are functioning in the country for 
placement of handicapped persons *n 
various jobs. Out of these, 3 have 
been set up during 1981-82. Since 
inception upfo 31st September, 1981 
these Employment Exchanges placed
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Inspection of Medical Colleges and 
attached Hospitals

10158. SHR'I HARINATHA M1SRA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the number of Medical Colleges 
ana attached Hospitals, State-wise, in 
the country;

(b) whether necessary requirements 
Tar a Medical College and Hospitals 
are prescribed and made sure of be-
fore recognition is granted, if so, what 
is the recognising authority and at 
what intervals, inspction is conducted 
at the instance of the recognising 
authority:

Cc) what is the latest inspection re-
port for each Medical College and Hos-
pital in the State of Bihar, particular-
ly with regard to the existing difficien- 
cies at the time of respective inspec-
tions; and

(d) have adequate remedial mea-
sures been taken for removing these 
difficulties, if not, the reasons there-
for?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD

BEN M. JOSHI): (a) A  list indicating, 
the number of medical colleges with 
attached teaching hospitals, State- 
wise, in the country, is attached.

(b) The Medical Council of India 
has prescribed standard requirements 
for the establishment of a medical col-
lege. The council ensures, through in-
spections/visitations, that the colleges 
adhere to the minimum standards pres-
cribed by it. The inspections for re-
cognition are carried out, from time 
to time, till the first batch of students 
appear in the final MBBS examination 
and( thereafter periodical inspections 
are carried out every 5 years.

(c) Deficiencies identified in the 
latest inspection report of the Council 
in regard to each of the nine medical 
Colleges in the State have been inti-
mated by the Council to the concerned 
institutions.

(d) The deficiences noted by the 
Inspectors of the Council are brought 
to the notice of the State Govrnments, 
Universities and the medical colleges 
concerned. It is for the State Govern-
ments/Universities and the concerned 
colleges to remove them. If any in- 
situlion falls to remove the deficien-
cies founded out the council would re-
commend the withdraw.il of recogni-
tion of the defaulting institutions.

Statem ent

The Stote-w’st number o f  Medical Colleges with attacked teaching Hospitals

SI.
No.

Stai c Number o f Mrdieal 
College Hospitals 
recognised by the 

Medical Council 
o f India

1 Andtira Pradesh

2 Assam .

3 Bihar .

4 Gujarat

3

3

!)

5
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I 2 3

5 Haryana . . . . . . . .  ^  z

6 Himc.chnlPradi.sli_. . . . . 1

7 Jf.mntu & Kashmir . . . . 2

8 Kr.matr.kr'. . . . . . 9

9 K( rain . . . . . . . 4

IO Madhya Pi r.ctt sh 0

11 Mah.ira.shun . . . . . 13

12 Orissa . . . . . . . 3

>3 Punjab . . . . . . . 5

Rajas l linn . . . . . 5

i5 Tamil Nadu . . . . . 9

16 Utiar Pradesh . . . . . . 9

17 Wcsi Bengal . . . . .
■ 7

18 D e l h i ................................................................ 4

19 Pondicherry . . . . . 1

ao Go a . . . . . . . 1

31 Manipur . . . . . 1

106

Policy of SCI Regrading keeping 
 ̂ Items in Stock

10159. SHRI NIREN GHOSH: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is the policy of Ship-
ping Corporation of India to keep 
maximum number of items in stack;

(b) whether the store items have 
been gradually reduced;

(e) whether the number of items in
> stock have come down from 1100 to 

300; and

(d) if so, reasons therefor?

THE MINISTER OF SHIPPING 
AND TRASPORT (SHRI VEEREN-

DRA PATIL): (a) and (b). No, SCI 
maintains ship'^ stores godowns in
Bombay and Calcutta. Only essen-
tial items which arc not really
available at short notice and
which are frequently required by 
ships, are stocked by the SCI. 
Minimum quantities usually re-
presenting about 2 months consump-
tion are stocked. These items are re-
viewed in the context of their ready 
availability, frequency of usage and 
essentiality and based on such review 
quantities to be held in stock are de-
termined.

(c) and (d). Number of items stock-
ed by the SCI in Bombay on 31-3-81 
as 218 as against 233 as on 31-3-1979. 
Corresponding number in Calcutta on 
31-3-81 was 294 as against 303 on 
31-3-1979.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) No.

(b ) and (c ) . The National Goitre 
Control Programme is a purely Cen-
tral scheme and the entire expendi-
ture on the salt iodi/.ation is met by 
the Government of India. The produc-
tion and distribution o£ iodised salt is 
done through the Public Sector Under-
takings under the overall supervision 
o f Salt Commissioner, Government of 
India, Jaipur. Howevl?r] representa-
tions received from the Private Sector 
are under consideration of the Gov-
ernment.

Railway Board Secretariat Service 
Rules, 1969

10165. SHRIMATI KISHORI SINHA: 
Will the Minister of RAILWAYS Ije 
pleased to state:

fa) whether the P iihvoy Board 
Secretariat Service Rules, 1969 have 
been framed on the basis of the Cen-
tral Secretariat Service Rules, 1962;

(b) whether Ihe proviso to Rule H
(2) of the Railway Board Secretariat 
Service Rules, 1969 is an addition to 
the corresponding R'ule of the Central 
Secretariat Service Rules, 1962 frr 
which the approval of Union Public 
Service Commission was taken; and

fc) if so, the background for incor-
porating the said proviso to Rule 14
(2) in the Railway Buard Secretariat 
Service Rules, 1969?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): fa) and (b ). Yes.

(c) The proviso in question was 
inserted with the object of assiging 
appropriate seniority in the relevant 
grade to such of the persons as were 
to be recruited as probationers to any

grade of the Railway Board Secretariat 
Service against substantive vacan-
cies occurring prior to the “ appointed 
day" i.e. the date on which the Rail-
way Board Secretariat Service Rules. 
1969 came into force, irrespective of 
the date of their appointment lo the 
particular grade.

Loss to Indians by Closing of Exchange 
House in Qatar

10166. SHRI GHUFRAN AZAM : 
Will Ihe Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government have 
seen the press reports appearing in 
Indian Express' dated 5 April. 1982 

captioned 'Many Indians lose savings 
as firm folds up';

(b) whether many Indians have lost 
their savings due to the closure of a 
leading exchange house in Qatar;

fc) if so, the estimated currency of 
Indians sealed by the Qatar Govern-
ment; and

(d) action taken or proposed to be 
taken by the Indian Government to 
make out the sealed currency of the 
Indians?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b) Yes. Sir.

fc) No currency of Indians has been 
sealed by the Government of Qatar. 
The International Finance and Ex-
change Corporation defaulting on its 
liability has gone under receivership.

(d) The Embassy of India in Qatar 
is making efforts to ascertain the loss 
incurred by Indian nationals and is 
exploring possibilities of recovery of 
their losses as also of the Indian banks 
that were allowing overdraft facilities
to IFECO.
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Passengers Travelling Without Ticket 
on Raipur-Waltair Line

10167. SHRI RASA BEHAR1 
BEHERA; Will the Minister of RAIL-
W AYS be pieased to state:

(a) whether it is a fact that most 
o f the trains on Raipur-Waltair rail-
way line are ruining with low in-
come;

( b > whether jf is a fact that 
though trains are running over-
crowded yet in comparison, income 
is very low due 10 ticketless passen-
gers; and

(c) if so, remedial steps taken 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND 
IN THE DEPARTMENT OF PAR -
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJU N ): fa) Train-wise
statistics of income are not main-
tained.

(b ) and fc ) . Adequate arrange-
ments exist for checking the tickcrts 
o f all persons entering the platforms 
and for collecting tickets from the 
persons alighting from the trains. 
The squads o f Travelling Ticket Exa-
miners move and check the tickets 
of the passengers in the trains on 
programmed basis. The incidence 
of ticketless travel is dependent to 
some extent on the law and nrdor 
situation.

Eradication of Leprosy

10168. SHRIMATI PRAMILA 
DANDAVATE: Will the Minister of 
HEALTH AND FAM ILY WELFARE 
be pleased to state:

(a) whether the doubts expressed 
by Dr. U. Ko, Ko, Regional Director 
for South-East Asia of the World 
Health Organisation in eradicating 
leprosy in the next two decade* as 
declared by the Government have 
been brought to the notice of G ov-
ernment; and

(b) if so, the reaction o f  the G o -
vernment thereof?

THE DEPUTY MINISTER IN TH E  
MINISTRY OF HEALTH A N D  F A -
MILY WELFARE (KUMARI EUMUIS 
BEN. M. JOSHI): <a> Yesr-
Dr. U. Ko Ko, ■ has clarified that. 
in response lo a question w hether 
leprosy also could be eradicated ir» 
a manner similar to srrra[fpcur. He- 
had told the press that one cannot 
compare lepsDry with smallpox: anc£> 
that eradication of leprosy, at 4he: 
present level of scientific d e v e lo p -
ment, would be extremely d ifficu lty  
if not impossible. Apart from  me-
dical technology socio-economic* 
development as a whole has to  be? 
taken into account, He h ad a lso ; 
quoted examples how even, w it h o u t  
technological intervention, leprosy 
disappeared in the wake o f  general 
socio-economic development.

(b ) The Working Group appuintedf 
by the Government to devise the- 
st.rategy o f eradication o f leprosy onr 
a time bound basis has subm itted 
its Report to the Government. TFte 
Government will consider the mat-
ter in the light of their recom m en-
dations.

Attack on Officer of Satyavati Cul'e.?«5

10169. SHRI PIUS TIRKEY; W ill 
the Minister of EDUCATION bt-̂  
pleased to state:

(a) whether the attention o f G o-
vernment have £ me lo the news in  
'Statesman' dated 3rd March, 1982 
"Alleged attack on official o f Satya-
vati College'1;

(b) if so, what are the fu[i facte;

(c) whether some enquiry have- 
so far been made in this regard and1 
1he result3 obtained from that; andf

(d) w hat action has been taken 
in this matter?

THE MINISTER OF STATE IW 
THE MINISTRIES OF EDUCATION



I

A N D  CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA 
K A U L ): (a) Yes, Sir.

(b ) The Principal o f the Satya-
va ti College was re-employed, after 
superannuation, with the approval 
o f  the Vice-Chancellor for a period 
-of three years from 1*11-1981. The 
Governing Body of the College, at 
its meeting in February, 1982, did 
not confirm its earlier decision to 
re-em ploy the retired Principal and 
•decided to make a fresh appoint-
ment. Pending such an appoint-
ment, the Governing Body a?ked the
'V'ice-Principal to oflicialte as the 
Principal. The Delhi University 
Informed the College that as the 
retired Principal was re-employed 
'with its approval, he continued to 
"be the Principal recognised by the 
"University. Th<e Governing Body 
did not accept this position. This 
situation, in which two persons 
claim ed to be the Principal o f the 
College, led to certain incidents of 
alleged manhandling in the College.

(c ) and (d ). No, Sir. The mat-
ter is at present sub judice. The 
D elhi High Court has appointed an 
Administrator for the College pend-
ing disposal of two writ Petitions, 
and has directed the University not 
t o  take any actjon till the matter is 
<decided by the Court.

Collision between Ahmedabad-Kalol- 
'VUPiir Passenger and State Transport 
Bus near Ahmedabad on 29 March,

1982

10170. SHRI SUBHASH YADAV: 
W ill the Minister of RAILW AYS be 
pleased to state:

(a) estimated loss of life and pro-
p erty  in the accident o f Ahmedabad- 
Kalol-Vijpur passenger train with 
State Transport bus near Ahmeda- 
fcad on 29 March, 1982;

<b) the cause o f the accident;

(c )  whether any inquiry has 
sin ce been conducted; and
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(d ) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND 
IN THE DEPARTMENT OF P A R -
LIAMENTARY AFFAIRS (SHirll 
M A LLIK A RJU N ); (a) In this acci-
dent 8 bus passengers were killed. 
There was no damage to railway 
property.

(b ) to (d ). This accident has b^en 
enquired ioto by a Committee of 
Railway Officers,. According to 
finding of the Inquiry Committee the 
accident was due to the bus driver 
not observing due precaution while 
negotiating the level crossing. He 
thus violated the provision of Motor 
Vehicle Rules, He has been arrest-
ed by the police.

Minimum Qualifications for the posts 
of Professional Assistant and Assistant 

Librarian

10171. SHRI SATYA SADHAN 
CHAKRABORTY: Will the Minister 
of EDUCATION be pleased to 
state:

(a ) whether the minimum quali-
fications for the posts of professional 
Assistant and that of the Assistant 
Librarian are Ibe same;

(b) whether the pay and allow-
ances of the two differ;

(c) whether the Professional 
Assistants are demanding pay equal 
to that of the Assistant Librarians;

.#*

<d) if so, the reaction of the Gov-
ernment to such demand; and

fc l th'a steps taken by the G ov-
ernment on the representations of 
the Delhi University* Professional As-
sistance Association on this matter?

THE MINISTER OF STATK IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL 
WELFARE (SHRIMATI SHEILA 
K A U L): (a) No, Sir.

(b ) Yes, Sir,
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Production of Children's Books

10174. SHRIMATI JAYANTI PAT- 
I*A IK : Will the Minister of EDU-
CATION  be pleased to state:

(a ) whether Government have 
allowed subsidy to encourage publi-
shers! to produce children books;

(b ) whother guidelines have b^en 
jgiven to the publishers [or the pro-
duction of books fo r the different 
age groups of children;

(c ) if so, what are the different 
varieties o f books to be produced; 
and

(d) the details about the prog-
ramme of the Government on the 
production of children books?

THE DEPUTY MINISTER IN 
TH E MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL 
WELFARE (SHRI P. K. THUN-
GO N ): (aj No, Sir.

(b) and (c) Do not airse,

(d) Th^ National Book Trust, an 
autonomous organisation under this 
Ministry is bringing out colourful 
children’s books for various age 
groups at moderate prices in a se-
ries called Nehru Bal Pustakalaya, 
the objective of which is to provide 
supplementary reading material for 
Indian children. The National 
Council o f Educational Research and 
Training, another autonomous orga-
nisation under the Ministry i$ main-
ly concerned with the preparation of 
school textbooks. However, to develop 

children’s interest in reading, the Coun-
cil produces illustrated picture books 
and a series of supplementary rea-
ders for different age groups and 
also organises an annual com peti-
tion of children's book in different 
Indian languages with a view to 
promoting children’s literature. The 
Publications Division o f  .the Ministry 
of Information and Broadcasting 
have also included children’s books 
in their publication programmn.

Permission of ST A for Display of 
Advertisement on DTC Buses

10175. SHRI SUSHIL BHATTA- 
CHARYA: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether the DTC has been 
displaying advertisement on its 
buses;

(b) if so. whether prior permis-
sion under tho rules was taken from 
the State Transport Authority; and

(c> if so, what are ifoe conditions 
of the permission?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT fSHRl SIT A- 
RAM Kl.tSA'RIj: (a) Yes, Sir.
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(b) and (c) Under Delhi Motor 
Vehicles Rules, no advertising de-
vice, figures or writing shall be ex -
hibited on any public service vehi-
cle savt; as may be permitted by 
the State Transport Authority by 
several or specific orders. DTC 
has alrvady approached State Trans-
port Authority, Delhi and the matter 
is undev latter’ s consideration.

Number ol Passports Issued

10176. SHRI MOHD. ASRAF A H -
MAD; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a ) number of International 
Indian passports issued to Indian 
Nationals from different regional 
offices d jring  the year 1979— 82 (year- 
wise, state-wise and region-w ise);

(b ) the number of applications 
submitted for issue of passports dur-
ing the above period (year-wise, 
state-w>e and region-wise) and the 
number of applications pending;

(c) the number of applications re-
jected for issue of passports (year- 
wise, region-wise and state-wise) 
during the aforesaid period; and

<d) the number of applications 
pending on 31 March, 1982 (year- 
wise, region-wise and state-wise) ?

THE MINISTER. Ov  EXTERNAL 
AFFAIRS (SHRI P. V. NARASIM -
HA RAO); to (d) The requisite
information is given as in the atta-
ched statements (Statements I to 
III).
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Number o f passport applications rejected by variovt Passport Offices during 19̂ 9, 1980, 1981 and the
period from January 1982 to March, 1982.

Number o f  applications rejected during

0. Location o f Passport Office * 1979 1980 1981 Jan. to
M arch. 

/  1982

I Ahmedabad . . . . . 1

Q Bangalore . . . . . .

3 lihopal . . . . . . 2

4 Bhubaneswar . . . . .

5 Bo mb a y . . . . . . 10

G Calcutta . . . . . 1 . .  2

7 Chandigarli . . . . . 3

0 Cochin . . . . . . .

9 D e l h i ....................................................... =9 V > - ■ :

10 Gauhat i . . . . . . • - ■ ■ ■ ■ * - *

11 Hyderabad . . . . . 3 a

12 J a i p u r ....................................................... 2

*3 Jullundur . . . . . 1

•4 Kozhikode . . . . . 1

15 Luckonow . . . . . i

16 Madras . . . . . • ¥ * »* 4 « ■*

17 Patna . . . . . . I I

18 Srinagar . . . . . a

T o t a l  . . . . . . 43 5U 5 7

:cidents due to Overloading: of Rail-
way Waffons

whose goods were damaged in the 
accidents, commercial loss due to

10177. SHRI VILAS MUTEMVAR: 
W ill the Minister of RAILW AYS be 
pleased to state:

(a) whether it it a fact that a 
large number o f accidents have ta-
ken place due to the overloading of 
railway wagons;

(b) if so, the details of the acci-
dents, total damage to railway pro-
perty, compensation paid to parties

-  t ----------------- — —  w  — —  —

traffic blockade and blockade of the 
rake involved in the accident for 
last three years; accident-wise;

(c) the comments of the Commis-
sioner of Railways of Safety on 
each of the accidents;

(d ) what action has been taker*, 
by the senior officers of (the Board, 
including the Chairman to the re-
currence of such accidents; and
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(e) number of the accidents dur-
ing the last three years, which occur-
red due to the same cause more than 
once?

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILW AYS 
AND IN THE DEPARTMENT OF 
PARLIAM ENTARY AFFAIRS (SHRI 
MALLIKARJUN >: (a) and (b ). No. 
During the last three years, vi;:. 
1979-80 to 1981-82, nine derailments 
were attributed to overloading nf 
wagons.

Tne cost of damage to railway 
property involved in these accidents 
has been estimated at R>, 4 38 lakhs 
approximately.

Separate statistics regarding com -
pensation claims paid for goods 
damaged in accidents and commer-
cial loss due to traffic blockade are 
not maintained

(c) None o f these accidents was 
required lo be enquired by the Com-
missioner of Railway Safety accord-
ing to the extant rules.

(dj With a view lo discouraging 
overloading of wagons, instructions 
have been issued to the Railways 
that if the overload is more than one 
tonne beyond the permissible carry-
ing capacity o f a wagon, the entire 
overload should be charged at the 
‘Smalls' rate, which is much higher 
tlian the normal wugon-load rate.

(e) Most of the accidents fall in 
the broad categories of failure of 
railway staff, failure of persons 
other than railway staff, failure of 
equipment, sabotage etc. This has 
been a common feature over the 
years.

Operational Efficiency of Railways

10178. SHRI GITUI-AM MOHD- 
KHAN: Will the Minister of R A IL-
WAYS be pleased lo slate:

(a) whether the Railways propose 
to take measures to improve the ope-
rational efficiency and achieve higher

utilisation of the assets and play a 
greater role in the productivity year, 
1982; and

(b) if so, the broad features 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJUN): (a) Railwavs
are taking measures to improve the 
operational efficiency and achieve 
higher utilisation o f the assest. To 
ensure that the Railways play an 
adequate and significant role in the
Productivity Year, 1982, in additionr 1
to the regular infrastructure meet-
ings monitoring of important ope-
rational indices at various levels is 
also being done,

(b ) The broad features of the re-
cent steps taken to achieve the 
above objective are:

(i> Segregation of the roller 
bearing stock from the stock with 
conventional bearings:

(ii) running of end to end 
trains thereby skipping deten-
tions at yards enroufte.

(iii) Running trains with m axi-
mum permissible load on each 
section.

(iv) Vigorously taking up the 
issue of opening stock yards for 
various commodities so that bulk 
traffic is carried by rail over long 
leads to nodal points from where 
ratail distribution can be made.

(v ) Designing Iocomotives of 
higher horse power is also being 
considered.

(vi) Since the (task before the 
railways is very challenging and

the traffic offering even in core 
sectors would be more than what 
the Railways can carry with the 
present inputs, the Planning 
Commission has been approached 
to allocate more funds to the
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Railways in their Mid-lerm Review.

(vii) Due to acute shortage of 
coaches, additional introduction of 
passenger trains is limited but to 
permit quicker transport on lony 
distances, loads of existing fast 
trains have been increased and
some are being run with more than 
one locomotive

Casual Labourers in Railways

10179. SHRI K. KUNHAMBU:
Will the Minister of RAILWAYS he 
pleased to state:

(a) the total number of casual 
labourers in the Railways;

(b) the percentage of regularisa- 
tion during 1981-82;

(c ) the average time taken to re-
gularise the casual workers;

(d) whether there are any firm 
guidelines in this regord;

(e) if so, the details thereof?

THE DEPUTY MINISTER IN TH£ 
MINISTRY OF RAILW AYS AND 
IN THE DEPARTMENT OF PA R -
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJU N ): (a) and (b ) . In-
formation is being collected and wi'l 
be laid on the Table of the Sabha*

(c) Casual Labourers ana regula-
rised subject to availability o f vacan-
cies as such no time limit can be pres-
cribed for this purpose.

(d) and (e). No outsider is gene-
rally appointed to Class IV posts and 
all class IV posts are filled only
from amongst screened/empanelled
casual labour/substitutes. Excep-
tion is however, made for appoint-
ment of outsiders on compassionate 
grounds or of sportsmen or where 
under specific orders such as filling
up vdass IV vacancies in workshops 
is permitted. Screening for empa-

nelment is done according to senii>- 
rity, seniority being determined Ok. 
the basis of total length o f service.

Status of non-SC ladies who marry 
SC

10180. SHRI D AYA RAM SHAK- 
YA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that Minis-
try of Railways issued instruction* 
in Julyt 1971 that if a non-sch<eduled 
caste lady marries a scheduled caste 
person, she can claim the status of 
scheduled caste;

(b ) if  go, how many working 
ladies of non-scheduled caste claimed 
the status ol scheduled caste on 
Northern Railway;

(c ) whether it is a fact that such 
claims were considered by the 
Ministry o f Railways and the lady 
employees were admitted as member 
of scheduled caste;

(d) whether it is a fact that so 
admitted scheduled caste ladies are 
now being denied the benefits as ad-
missible under orders of July 1971; 
and

(e) if so, what remedial measures 
are to be taken by the Ministry 
of Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND  
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJUN): (a) Yes.

(b ) Two.

(c ) and (d ). Yes.

(e) The concession ha's been with-
drawn as per instructions issued by 
the Ministry of Home Affairs. So, 
the question of taking remedial mea-
sures by the Ministry of Railways 
does not arise.
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Restoration, of 353 UP Delhi-Amritsar 
Passenger Train

10181. SHRI MADHAVRAO
SCINDIA; Will the Minister of 
RAILW AYS be pleased to state;

(a) whether it is a fact that 353 
Up Delhi-Amritsar passenger was 
cancelled due to shortage of coal;

(b ) if so, whether Government 
liaye received any represent at iun 
from  Commuters between Narela and 
Sonepat requesting for restoration of 
thie service, since in th? absence 
thereof they have to wait till 3.20 
P.M. to get the next train:

(c) if sô  Government’s reaction 
'thereto;

(d) whether as an alternative tho> 
have also suggested a short stoppage 
of train No 147 pUP at Narela Sta-
tion for the convenience o£ such 
commuters; and

(e) if so, Government’s decision 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJUN) : (a) Yes.

(b ) to (e ). The representation 
demanding restoration of this train 
was received but the train could not 
be restored due to persistent inade-
quacy of coal and limited line capa-
city. Suggestion for stoppage of 
train No. 47 UP (wrongly mention-
ed as 147 Flying Mail> at Narela was 
examined but has not been found 
feasible due to operational reasons 
like declaration of the train as a 
consequence of additional halts 
which, In  turn tells upon th-s capa-
city in the section which has to 
move heavy traffic for fertilisers and 
thermal plant in addition to heavy 
passenger traffic.

Appointment of Doctors for Rural 
Areas

10182. SHRI K. PRADHANI:
SHRI A. C. DAS:

W ill (the Minister o f HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether his Ministry has sent 
specific suggestions to various State 
Governments to give apointmeat to 
more doctors in the rural areas;

(b ) if sô  the name of the Sftates 
which have taken steps for giving 
priority in appointment of doctors in 
the rural areas; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUM ARI KU-
MUD BEN M. JOSHI): (a) to (c ) . 
The need for filling up all vacancies 
of doctors in rural areas has been 
brought to the attention of States 
from time to time. However, no 
specific suggestions, in this regard, 
have been issued to States, as all 
the doctors are State Government 
employees, governed by the service 
conditions of the respective States.
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Opening of Kendriya Vidyalaya in Leh

10184. SHRI P. NAMGYAL : Will
the Minister of EDUCATION be plea-
sed to refer to replies given to Un-
starred Question No, 4T77 on 17th 
December. 1981 regarding opening of 
Kendriya Vidyalaya in Leh snd state:

(a) whether the clarification sought 
from the J. & K. State Government re-
garding opening of Kendriya Vidya- 
laya in I.eh has been received:

(b) if so, whether the School will 
start functioning from the acadcmic 
year 1982-83; and

(c) if the reply l-e in the negative, 
whether a representative of the Kend-
riya Sangathan will be deputed to 
Jammu and Ladakh to persue the case 
for on the spot decision and if not, the 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) No, Sir.

(a): No, Sir.

(b ) and (c). The matter can be con-
sidered further only al'ler the neces-
sary clarifications are received from 
the State G overns out.

Authorised Camps for c>tr Ailments

10185. SHRI NAWAL KISHORE 
SHARMA : Will ihe Minister of
HEALTH AND FAMILY WELFARE 
be pleased to slate:

fa) whether it is a l^ct that n large 
number of camps ;i*"e organised by 
certain organise! i j , i c . societies and 
i idividuabi in vario.is parts of the 
country lor treatment of eye ailments;

(b) whether they n.ive to take per- 
mission ol the Government f< r organi-
sing such camps:

(c) if not. I he reason-. why such eye 
camps are not supervised by Govern-
ment doctors to <*nsure th;if efficient 
and qualified donors attend to 
patients in sanitay conditions to save 
a large number of oouple who get 
treatment in these »ye I’ jm ps and yo 
blind; and

(d) whether the Government pro-
pose lo make jl compulsory f )r the 
institutions or imiJvt-iuaLs organising 
such eye camps or other camps for 
treatment of certain ailments to ob-
tain prior permission of the authori-
ties and also to issue certain A d e lin es  
lo be followed by such free treatment 
camps ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN . JOSHI): (a.) Yes.

(b) There is no law requiring such 
institutions to obtain prior permission 
for holding such camps.

fc) and Cd). The Government have 
already issued guidelines for organis-
ing r*ve n m ts  by V ikr it.uy and Social 
Organisations/Instil i'i‘ o ’ s :<r.d Hos-
pitals ele. These provide inter-alia
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for permission o f C.M.O./Dy. C.M.O./ 
District Opthalmic Surgeon being ob-
tained by the organisers.

Cash Imprest

10186. SHRI HARIKE3H BAHA-
DUR: Will the Minister o f RAILWAYS 
be pleased to slate:

(a) What is a Cash Imprest, and 
who are the Officers entitled to it;

(b) What items can be purchased by 
Cash Imprest;

(c) Whether there is any system of 
maintaining Tool nnd Plants Register 
for the Purchases made through Cash 
the Cash Imprest.

(d) Whether Newspaper and P and 
T Telephone Bills arc also paid for 
from the Cash Impres*.;

(e) Whether the Newspapers pur-
chased from the Ca<,h Imprest are for 
the official use or lor the use of the 
Officers; and

(f) Whether there is any machinery 
lo check it?

THE DEPUTY MINISTER IV THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) Cash Imprest is a 
standing advance of a lixed sum of 
money placed at the disposal of an 
individual to meet cerUin types of 
petty expenditure, local purchase of 
Stores and other emergent charges 
which cannot be foreseen.

The Imprest is sanctioned lo the 
Officers, keeping in view the nature of 
their duties and responsibilities.

(b) Petty articles of offiice use, cost 
of raw materials for diet of indcor 
Patients of hospital, local purchase of 
stock and non-stock items of Stores 
upio the limit specified by the Board.

(e) Yes.

(d) P and T Telephone bills are nor-
mally not paid from imprest. How-
ever, in exceptional cases such as to 
avoid disconnection for non-payment, 
P&T telephone bills may be paid from 
imprest; newspapers bills can be paid 
from imprest.

(e) The newspapers ;ire purchase 
for officials use.

(f) Yes.

Representation from Unions of All 
I.I.T. Employees

1(3187. SHRI SUDHIR KUMAR 
GIRI: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether the Government have 
received any representation from the 
Co-ordinate Committee, All IIT Em-
ployees Union/Associations dated 16 
November, 1981 regarding new pro-
motion policy for the non-academic 
staff of IITs;

(b) if so, the salient points raised 
in the said representation; and

(c) the steps taken by Government 
on said representation?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir.

(b) and (c). The representation al-
leged that the draft scheme for pei- 
sonal promotion that is being drawn 
up by the Council of IITs is unfair 
and there are certain anomalies. Tak-
ing into account the genuine grievan-
ces, the draft scheme is beinjr modifi-
ed.

.Stagnation among Doctors in Central.
Government Hospitals

10188. SHRI H. N. NANJE GOW-
DA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that during 
the last one year good number of
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Appointment of Ad hoc Claims Com-
missioners

10191. SHRI RAM PRASAD
AHIHWAR:

SHRI ATAL BIHAR'I
VAJPAYEE:

Will the Minister oE RAILWAYS he 
pleased to state:

(a) Whether under Section 82(B' of
Indian Railways Act, the Central Gov-
ernment has to notify the appoint-
ment of Ad hoc Claims Commissioners 
in case of major train accidents;

(b) whether under Rule 3 part II of 
Railway Accidents (Compensation) 
Rules, 1950, only District Magistrates/ 
Judges or persons qualified as such 
are eligible for appointment as ad hoc 
Claims Commissioners to determine 
claim applications in case of major 
train accidents;

(c) if so, the dates when major train 
accidents occurred during the years 
1981), 1981 and 1982 and dates when 
ad hoc Claims Commissioners werr 
appointed for each of them and the 
accidents for which compensation has 
not been paid to the victims yet; and

(d) State Governments that have 
not acted all these three years on the 
directive(sj by Railway Accident Com-
mittee issued on 11th February, ]964 
and who ensures its compliance and 
who is responsible for non-payment of 
compensation till date in respect of 
the above mentioned accidents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJTJN): (a) Yes.

(b) and (c) A statement is atlached.

(d) The recommendations made by 
Railway Accident Committee had been 
communicated by the Railway Minis-
try on 11-2-1964 to the State Govern-
ments for impressing upon the ad hoc 
Claims Commissioners the necessity 
of deciding the claim cases within the 
period o f six months.

Statement

<d> A person shall not be qualified 
for appointment as a Claims Com-
missioner unless h e :

(a) is, has been or is qualified fur 
appointment as a Judge of High Court;

or

(b) is or has exercised the powers 
of a District Magistrate;

or

(c) is or has exercised the powers 
of a District Magistrate;

i>r

(d) is or has exercised the powers 
o f the Chief Judicial Magistrate.

EHplunation: For this purpose the 
expression ’District Judge* includes 
a Joint Judge. an additional Dis-
trict Judge, Chief Judicial Magis-
trate, Addl. Chief Judicial Magistrate 
and in the State of Bombay a
Civil Judge (Senior Division) and the 
expression “District Magistrate’’ in-
cludes a Deputy Commissioner, a 
Chief Presidency Magistrate, an Addi-
tional District Magistrate and in the 
State of Assam Political Officer in 
that State.
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Year SI.No. Particulars o f Accident and date thereof Appointment notified on

J9SO 1 D Tailmnit o f  156 UP ViUupinin)-K?.tp'.di I*ass- 3*7-80.
enger between Tanda.r.i and VebrrvuW  Sla- •— Assumed diargr on 15-8-80 aiut 
tionso 1 19-4-1980, on S. Railway. relinquished clmrge on 14-5-&1 —

2 CiUisiort between 6 UP Pubjr>b Mail & 747 I)Nr <>-2-81.
Goods tr.̂ .in near I tarsi on Central Railway on 
20-10-80.

1
t

3 G jl I ision between 163 UP S.vigam Express 21-1-80 1
and 4r)3 UN G jid s  train between Am bi yap n r — Assumed charge on 31-E-Rf^
& Jtii ij'nk S'.ns. 0:1 N. Rly. on 30-JO-80.

4 G tllision li-iwccn 6 UP Smraslnra M^.il & dr.- 12-1-82
railed w.'."nns o f UN’ 1 BTD Goods irain b e t -— Assumed cl large on io-2-8it
ween Miya^am & I tola Statiuns on W. Rail-
way on 27-10-80.

lyftl  5 G jlli'iion between Im) I)N Madias Erode Exp. & 20*4-81
derailed coaches o f an UP Trivonflrum-Mvlrp.s -  Assumed charge on 
M^il on S. Railway o i i i -2~8I. for six months extended

3 > -5-3-2-

b Accident involving 2 T)N AT Mail & 32 L>N 3-11-81
Passenger b I ween Ohara'iun^la & Ciiainwa ■ -Relinquished Charge o f  oilier- 
S’a'ion*. on NE Kiilway 01 15-2*8*- o f Addl. Distt. & S-n^ion*.

Judge, Si wan for taking o w r  
as Clnims Commissioner. <wr* 
1-4-82 (AN).

7 C illision lielwern C M  1 i  D \  & B. 9 ) UP L « a l  10-7-81
trains n<~ar R\oii Jniciion  0:1 G-ntral R ailw ay- — Assumed du n m  on 24-9-81 
n i 22'J-8l- but relinquished the same oil

1-3-82 tint tu disagreement on 
terms o f his app».-anoth*n 
claims commissioner appoin-
ted vide Notification dated 
1 6 - 4 - 8 2 .

8 Accident to 4 1 6  DN P \sc lger Train on Jiagli- Appnnlment is under cotiMder-
nnti R iv.r on NE R-mIwjv on 6-6-5/ .  ation oi ihe Government -

9 G illision between 33 D X  l'ast Passenger and 3-11-11*81
1 K GR G>ods trains iva*- Hil.isp-.ir on *SE Rail- - — Assumed Charge on 3-3-8* 
way on i 6~7-3I- k’1" s*-̂  months.

IQ D jn ilm m t o f  1 UP D,'lhi Mail on Western Rail- 12-1-1982.
way on 75-7-5/. Assumed Charge on 10-2-fte

for six months.

11 Accident to i 2 t M',dras-N’ -w D.'lhi T N  Express 30-11-81.
at RaUo.'t Station on SC Railway on 31-8-81. — Assumed diarRC on 11-12-8*

for six months.

982 12 C )Hision bctw»xn 21 DN Dakshin Express 1-4-82
and Imrsi U P S^icisl Go'ids train at Afijra 
Crttt. on Central Railway on 2 7 ~1 ~l 9 8 2 -
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Compensation has not been paid 
in the case of Badlaghat accident ap* 
pearing at S. No. 8 as the appointment 
o f ad hoc Claims Commissioner lias 
not been finalised. Claims for com-
pensation in the case ol ether acci-
dents are in the process of being de-
termined by the respective sd hoc 
Claims Commissioners.
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Duty Times of Specialist in Central 
Government Hospitals In Dellii

1U193. SHRI SAJJAN KUMAR: 
Will the Minister o f HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) what are the duty timings of 
the Specialists in Central Government 
Hospitals in Delhi;

(b) whether all the Specialists ere 
also put on evening and night duties, 
turn by turn; and

(c) if not, the reasonss thereof?

THE DEPUTY MINISTER IN rlH E 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M JOSHI): (a) The duty tim-
ings of the Specialists ar* from [) a.m. 
to 4 p.m. on all week days except 
Saturday and from 9 a. m. In 1 pm. 
on Saturdays.

(bj and (c) in Dr. Ram Manohar 
Lohia Hospital, Specialists Grade II 
work on shift duty by rotation.

In Saldarjung Hospital Specialists 
of Acridents and 'Emergency services 
area viz.. Orthopaedies, Surgery and 
M edicines are on shift d u ly  from  
8 p. m. to 8 a.m. on alternative days 
from Monday to Saturday. Besides 
this, the Specialists take evening and 
night round o f their w ards. Further
the Specialists of each respective unit 
are available on call duty for attend-
ing emergency.
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In Smt. Sucheta Kriplani Hospital 

two  Specialists  in Obst. anj Gynae., 
work in Casuality  Unit on rotation, 

while in Kalawati Sivran Hospital two 

Specialists of Paediatrics are present 

in the Casuality  Deptt. by rotation. 

The other Specialists are on call duty.

0  ■»

10194-
I TV irrt ̂  ofdK  “+MI

(wj) *ptt nw snrsr t

TTT ̂ TTTf  ̂hrRfW 3R ftiir 

vf* TO T* 2fT f̂ T

(*r)   ̂*5: fwf 'rfcfcr TTHfT

(̂rraw,  ar̂iT̂ T  sirir,  hr̂itir,

,  *1 Ml In*"s 3ffr *f

?,i   ̂ cftnr gTRn  ^
fopr ÎT HH<»i W ’TTT 5s";

(*r)  tr̂ efhr efrf if ^

fsmfwr ?r*rr Tfwhr  ̂ fWfr?r

TTPRTY JT«r JTT̂T if" TT̂Rrf̂RT  ^

arrf̂nwt  srw wttt q̂ Wr srr  ^a 4
f̂TTT  fsr̂f (JT̂TTT̂)  ̂ TT

anfi < 1*0  stvr sfr  ̂for  w w

^t; 3rfr

(*r) ̂ rr tfst # 1965
if T^TTT-Tffam  iftex T̂r̂ r  srt 

<rr̂ if  ^vf  snFnTT tst  tar 

«n ?

ttt inmm up ti'tuta *rnf  fwm 

*f T11? ŵi («ft  irh^nv^):  (̂ )

(̂ ) .  trvq- Tr  ̂JJVrf-J/ if 

*TtfojT STTSl 5Tft  *f

5R̂R  f̂TTT TTTRf vrfV cr*TT fHtw J 5nf 

 ̂Sift I F.TTTf
 ̂ftmfar <r*rr  ̂ m̂rre-o
Tf̂ chr   ̂ W T if 3TPT 1TFRV5 TR* 

fat* 7JTT  ̂ vd cd wT 6 TT̂rf ^

Tmr̂1 r®: ^ r̂r̂rf r̂r hrnfw 

 ̂ fotiT fWr  3mr̂ ^  «f i

ipr Tiw'f  ̂f̂rr fsm mh w

3TRTTT T{J7 cfqfr̂ if xm <ry ̂ ̂ rl<7-

R̂- if TTWt"  #tn-o o
ĉff ttTT if 'TT̂r ̂  3Tfr fr̂ cr ¥ arfV-

wrhr if ?rfTt  rrr   ̂  ̂  i ^

t̂ etpt fspin wr «rr  "T̂r

 ̂fVnrfnr  ̂qfrwm̂ FT ? sfr  ^

ar̂rfĤj fqgsr ̂  ̂ pfrf ^ TT̂rf 

îT̂ ql  if   ̂nTci  ci*im ^

VTRnT  'f̂TT  oĵd i Vl°K*4<ti  3TTt

v̂«hd I T̂f tfTRT U«i I I ^
ST5T5T =fvT ?mTST Sfĵ cPH

îrt̂  ¥ei«r«T srN: *r§wp5iw r̂
3RPTcT ^  3̂ “ ̂rfriTT xd  rd'<7-

t# srr qx ̂ tft r̂ sf̂ifr ex

aFT *1̂7 ̂fcTT ̂  I

if ciî Vl  ̂fjnrf̂r/arniR qft̂raVf ^

«fTRf HFTT 5T¥ T̂'f  ̂Pc-iT̂ 3TPCT 

HT.K  ̂:

(W,) f̂ft  if ̂  "TT̂Tf ^
fWw 35 ̂tt if r̂4t hrETR f̂r 
Tf̂T "'tflifl  c, In'

TWt TTrft ̂[ : —

*U4  ŝi<,  rJi*i«hi  5T̂T 

t̂ t qf̂rf̂r sb t o   ̂f̂ rr ?r 

f̂ rr  ̂tott r̂, 3pi?t

(2) f̂ nf v̂êt  ’rmrr r̂-

5̂*r  |f 3rh:  ^wrr,  #tfzt

\d ̂<.«ti, d ̂5li >F̂ q̂R̂TPr 3) |T«; 
T̂ T̂Frf, HrTT %  '

Aiid 1*4Id SW ̂RTT   ̂f̂ RT
ti +i îm i %r, »i ;-7?t

(3) ^r ̂ rrd tot if inf̂ i
7̂T 5R7 T̂RT f̂;

(4) f̂ iff3T?T  R̂TRT ?f
3̂  ^  r̂rr̂r  ?f ^

TTnf ^  f̂rft  5P?T

*f ^ 

inrdt ?r 1

(gr) hnrrfnfFKr sr ghf <r stttt 
arpm   ̂̂ rf if Ntr: f̂*n

WT  ̂:

(1)  ^ *ra ?fcn<r  r̂rar

5s  srM W im m r̂?vf

if 3Rnr«f ̂f ̂rar ̂
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(2 ) 3RnhRT

?tkt z tx  «if ^ra^ir<«f» *
^ f ,  W T

(3 ) -d '1cfrl ^ *1
WTt *T W ^K ^  frrqfv*
* tp h 1 ^  o j r ^ r r  ^  f^ r t*  ^ f ,

. h m r  r ^ w  ^  ?ott^[t 1

IpPT 3TFT «TF?"J  ̂ ^ T r  ?OT̂ r Ĥ -fi' 
^  fs?i TTiq- < n p fo T  j* f n f c r  t  1 9 5 6  * r  

1 ^ f r t r F r r ^ r  ^ r f  
^ f  q fV fc fa  qFT^f f«M »lf<5T ^  * f t
3T»r^T I ^ T ^ F T ,  1 9 6 9  * f  T ^ r
TpfFR- <53 l<I ^Tf^ ST^TvnK 9llfll
■ srh rh r ^  o t f t  < r fW ^ r  stft f t r e r -
t r q  afrt afr t dcJH'^K ^  JTT-̂  f ^ n■V O »
^RT *TT t f̂ T̂cTT l *17 f^i
s t r t r  a r ? q t^  3Tnpm  ^ftt 3rfr znrn- 
• j t o  z f iz  it  s n r R  q f r ^ # T  ^ r = f  

^t t t r  arit^r *rr i qfr-
# 3 , t t  35 3TTT»m  f r f r  (T vr tp r  3r? tr- 

cHlt, Ml TT^r^^icll °l"i1 "̂FT v f <- 
*ri*RT3Tf 3S qrqf'RT ^ t  ^\ ^rf
? r w  ?? u, f'T i^ r^ F r , s ^ f s ^ H "  =5f 

qrr i

Ad Hoc Posts in A.I.LM.S

10195. SHRI D. S. A. SIVAPRA- 
K ASH AM : Will the Minister of 
J-IEALTH AND FAMILY WELFARE 
be pleased to state:

(a) how many ad hoc posts carrying 
■monthly salary up Id R3. 2300 are 
there at present in the All India In-
stitute of Medical Sciences, New Delhi;

(b) how long these posts have been 
in existence; and

(c) for what purpose the posts were 
•created and who are thp present in-
cumbents?

THE DEPUTY MINISTER TN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): fa) It has been re-
ported by the All India Institute of

Medical Sciences tHat there are no 
such ad hoc posts.

(b) and (c). Do not arise.

Delay In Widening and Doubling of 
Pankha Road

10196. SHRI BHIKU RAM JAIN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
work of widening and doubling of the 
although the length of the road is not 
more than 6 kms.

(b) whether it is also a fact that the 
work has not been completed so far 
althodgh the length ot the road is not 
more than 6 kms.

(c) the resultant loss to the Govern-
ment as a result of escalation of cost; 
and

(d) the action taken or proposed to 
be taken against the officers respon-
sible for the delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KE- 
SARI): (a) and (b). Yes, Sir After 
completing about 75 per cent ot the 
work of widening of Pankha Road, the 
contractor lo whom the work was 
allotted, made poor progress. There-
after, his contract was terminated. The 
work has been reallolted to another 
contractor and is now in progress.

(c) and fd ) .  Does not arise, as the 
work is being carried out at the risk 
and cost of the contractor who had 
failed to complete rh® work.

Shipping: Arrangements for Haj Pil-
grims from Bombay

10197. SHRI ASHFAQ HUSAIN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) details of the Shipping arrange-
ments for the Haj Pilgrims from
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Bombay to Jeddah and back for the 
last five years by uhe Mcghul Lines 
Ltd.;

(b) details o f the fare charged from 
the Haj Pilgrims during these years;

(c) arrangement proposed by Gov-
ernment for Haj Pilgrims this year 
keeping in view the Saudi Govern-
ment’s restriction for allowing Haj 
Pilgrims to land before Ramzan; and

(d) whether Government proposed 
to arrange two mora ships for ttys 
season?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN- 
DRA PATIL): (a) Details of the Ship-
ping Arrangements for the Haj Fil- 
grims from Bombay to Jeddah and 
back for the last five years are given 
as under:—

X  umber 

PK.E R \ M Z A \

of S iilings

POST
R A M -
7 \

r - p— 1

T O T A L

■977 Hr\j ■2 8 ir>

'97B H \i . 2 m<l 1 G 9

1979 H .j

niicl R~niz .'i

q ;‘.iH I G 9

H.ij

mill R -.m /.n

O <; 8

if>8i 1-Lij 2 6 8

(b) Details of the fares charged 
from the Haj Pilgrims during these
years are given as under:

First Glivts Bu'ik
Class

(To R.O (In Rs.)

'977 • 385W- 17°°/*

11>7«  . ■ 4n5 ° /- 1900/-

■979 ■ . 4050/- 2100/-

1 f)B< > . 42 iw/-

it)Hi . 42OO/- 2IIH'/-

(c ) Keeping in view Soudi Govern-
ment’s restriction, there will be no 
pre-Ramzan Haj Sailings this year. 
However, the Mogul Line Limited
proposes to have six post Ramzan sail-
ings lor 1982 Haj

(d) No. SU

Canteen Employees

10198. SHRI SURAJ BH AN : Will 
the Minister of RAILWAYS be plc-ased 
to state:

(a) Whether Government have
taken any decision about the allot-
ment of pay scales and other service 
conditions about the canteen Emplo-
yees, covered by the Supreme Court
Judgement;

(b) If so, the details thereof; and

(c) If not, the sipecific reasons for 
the delay in allotment o f Pay Scalesr 
and conditions of service for such 
canteen employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
TfiE  DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to (c). Pursuant to
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Supreme Court Judgement dated 
52-10-30 it has been decided to treat 
the employees of all statutory canteens 
and 11 non-statutory canteens in 
Delhi-New Delhi area covered by the 
said judgement, as Railway Servants 
w.e.f. 22-10-80. Orders have been 
issued in September 1981 regarding 
extension of the facility of passes, 
P.T.Os, Leave. Medical and Staff 
Quarters etc., to these employees. The 
rationalisation of designations and al-
lotment of revised pay scales to those 
employees have also been finalised as 
In the annexure and detailed instruc-
tions in this regard were issued on 
11-3-82.

Statem ent

S.No Standard D.'sig.iation Pay Scilce

i Sr. Manager . 425— 640

2 Manager Gr. T • 33&- 5^»

3 Manager, Gr. II . 330— 480

4 Manager, Gr. I l l 260— 430

5 Asstt. Manager, Gr. I 2 Go- - 400

6 Asstt. Manager, Gr. II . 225— 308

7 Accountant . 260-—430

8 Clerk . 260-—400

9 Jr. Clerk 225— 3°8

10 Store Keeper, Gr. I 260-—430

i i Store Keeper, Gr. II 225— 308

12 Cook, Gr. I . 260- 400

13 Cook, Gr. II . 225— 308

H Asstt. Cook, Gr. I . 210— 270

'5 Asstt. Cook, Gr. II 2<TO— 24O

16 Asstt. Cook, Gr. I l l ICj6— 232

17 Halwai, Gr. I 260— 430

1 n Halwai, Gr. II 260— 430

>9 Asstt. Halwai, Gr. I 225— 308

S.N o. Standard Designation Pay Sc lcj

20 Asstt. Halwai, Gr. II 20c—-  240.

21 Bearer, Gr. I 2IC--270

22 Bearer, Gr. II 200-“  24O

23 Bearer, Gr. Ill 196--232

24 Vendors, Gr. I 210 —270-

25 Vendors, Gr. II 2< KV 240

26 Vendors, Gr. I ll . 196- 232

O “* i Kitchen Asstt. Gr. I 200---240

28 Kitrhen Asstt. Gr. II ift6— 232

29 Safriiwala 196" 23a

30 Salesmen, Gr. I 260 4«x>

3* Salesmen, Gr. II . ■ *25- 3< 8

32 Casliier . 260 —400

33 Cleaner/Wash boy 196—232

U.G.C. Assistance to Keraln 
University

10199. PROF. P.J. KURIEN: Will the 
Minister of EDUCATION be pleased 
to state:

(a) whether Government are uware 
of the fact that U.G.C. assistance con-
templated for the Sixth Plan for Ke-
rala University and the affiliated col-
leges is quite neglible when compar-
ed to the requirements and the allo-
cations for the other states;

(b) total amount of proposed assis-
tance to each University;

(c) the reason for giving low allo-
cation to Kerala University;

(d) whether Kerala University- have 
requested for reconsidering the issue 
and enhancement o f the assistance; 
and

(e) if so, Government’s reaction 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION  
AND SOCIAL WELFARE (SIIR1
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MATI SHEILA K A U L ): (a) and
(b ). A  statement showing (the tenta-
tive allocation made by the Univer-
sity Grants Commission for the ge-
neral development programmes of 
various Univesities is attached. K e -
rala University is among those which 
have been allocated the maximum 
outlay o f Rs. 100.00 lakhs. This al-
location does not include assistance 
to Colleges which will be provided

separately according to the guidelines 
for assistance to Colleges.

(c) Does not arise.
(d ) The University has sought an 

additional allocation 0f Rs. 50.00 lakhs.

(e) The Commission has informed 
the University that the) present re-
source position does not alow an en-
hancement of the alocaton already 
made.

S tatem en t

Tefdative allocation made bj the U O.C . for the Institutional Dnvlofni.mt Progtcv.na of various L'niiersitits 
in the Sixth Plan.

I. State Universities

SI. Name uf tlir* State Rs. Onr Grorc
No. (each)

Rs. 75 lakhs (each) Rs. 50 lakhs (rach)

1 Anrlhra

2 Assam .

3 liiliar

4 Gujarat

5 Haryana

Andhra
Osmania
Sri Vuxkateswara

Gauliati

Patna
Ranchi

Baroda
Gujarat

Kumkshctra

6 Himadia) Pradesh . Himaelial Pradc&h

7 Jammu & Kashmir

8 Karnataka . . Bangalore
Mysore
Karoatak

Kerala Krrala

10 Madhya Pi aH«-sh . Saugar

11 Maliarashtra .

12 Orissa .

13 PunjabJ.

Bombay
Poona
Marathwada

Utkal

Punjabi
Panjab

Dibrugarh

Bihar
Bhagalpur
Magadh;

Sardar Patel 
Saurashtra 
South Gujarat

Jammu, Kashmir

Calicut
Cochin

Jabalpur
Vikram
Bhopal

SNDT Women’s 
Shivaji Nagpur

Bcrliampur
Sambalpur
Guru Na'iak

K.S. Darblianga

Indorr
Jiwaji
Ravi-Shankar 
Indra Kala-Sangeet 
A.P. Singh Rcwa
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14 Rajasthan

Tamil Nadu

R aja“*ha\ 
Jixlhp'ir

M  s»d ri'.'i 
Madurai 
Annamal 'i

Udaipur

16 Uttar Pradesh Allahabad
l.ucknow
Gorakhpur
Meerut

Calcutta 
Jarlavpiu- 
North H'-ngal

Roorkee

17 Wc.st Bengal

Provision for Uni’ 'n -  
si 1 it's (o otnr nivlcr 
I2f A)

II. Central I 'n U+1 n li• ■

(i'l N">i'th Eastern Hill Univ -rsity . 

(iil Hvdcrahad . . . .

(iii) Aligarh 1
(iv) Bp.nara1* !
(v) Dirlhi ■ ;nfl }- . . .
(vi) J.N .U. j

Kalyaii
Burdwan

M ithila; R o ’ uak; 
Garhwa), Kup-iaon; 
K_llkn.1 iy;-.; Nagai- 
jimp. (ti)

• Rs. sue lak' s 

Rs i d  lakhs

Rs. 130 lt'-khs and

An-u
Kashi Y idyapi'h , 
Simp imvi^nd 
Sanskri'. K v ip  ir

(vii) Vis*. a-Bhara'i Rs. 100 lakhs

Overbridges at Bhubaneswar

10200. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether in view of the growing 
traffic in Bhubaneswar, the capital 
city of Orissa, two more overbridges 
is proposed to be constructed over 
the two level crossing in the city;
and

(b) whether the State Government 
has also requested for this?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND PAR-
LIAMENTARY AFFAIRS (SHRI 
M ALLIKARJUN); (a) and (b). A  
proposal for construction of two rood 
over-bridges in replacement of exis-
ting Level Crossing near Kodanpali

and Punana at Bhubaneswar has 
been received from the Gov-
ernment of Orissa, but their 
acceptance of sharing o f the 
cost of the proposed road over-bridges 
and other terms and conditions is still 
awaited. Railways will consider those 
proposals for inclusion in Works Pro-
gramme after State Government’s ac-
ceptance to their share o£ cost etc. is 
received depending upon availability 
of funds.

Difficulties due to changes In sailing 
Schedules of Ships of S.C.I.

10201. SHRI JAGDISH TYTLER: 
Will the Minister o f SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government are aware 
of the difficulties faced by shippers
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■due to changes in sailing schedule of 
the Shipping Corporation of India's 

sailing vessels  resuiting  in loss of 

trade and shipping integrity; and

(b)  if so, what action Government 

propose to take in this regard?

THE  MINISTER OF  SHIPPING 

AND TRANSPORT (SHRI VEEREN- 

DRA PATIL): (a) and (b). Yes, Sir. 
Some difficulties  have come to the 

notice of the Ministry of COMMERCE 
and this Ministry.  Sailing schedules 

of SCI vessels are declared well in 

advance but sometimes these get dis-
rupted due lo port congestion, labour 

problems and unanticipated repairs to 

vessels.  This problem has been dis-

cussed a number of times  with the 
SCI management and every effort is 

being made to maintain the schedule 

of sailings.

White Collar Pirates

10202.  DR. SUBRAMANIAM  SWA-

MY: Will the Minister 0f SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether Government are aware 
of  report of Commercial Interpol 

(International  Maritime  Bureau) a 

London based International Agency, 

that “White-collar  pirates” are very 

active in jndia;

(b) if so, the details thereof;

(c) what is the  estimated  fraud 

detected in India; and

(d) what steps are being taken to 

combat ihese activities?

THE MINISTER OF SHIPPING AND 
•TRNSPORT  (SHRi  VEERENDRA 
PATIL); (a) The Government are no1: 
aware of any report of  Commercial 

Interpoi that  ‘ White-collar pirates'’ 

are very active in India.  However, 

it is presumed that  the  Hon’ble 

Member is making a reference to an 

article entitled  “Fortunes change in 
Indian ports &s rivals/manoeuvre for 

slots” which appeared in September, 

If>81 issue of Seatrade published from 
U.K. In this article, a reference was 

made to the report of  International

Maritime Bureau,  about thefts and 

pilferages at Bombay Port.

(b) The report alleges that there are 

organised gangs at Bombay Port who 
pilfer uncleared and unclaimed cargo 

either  in the transit sheds or lying 

out ̂  the open with the connivance of 
Port officials) Police  officials and the 

importers  themselves.  The  report 

also refers to certain frauds relating t0 

remo.val of marks and numbers from 

consignments with the effect that the 

cargo Js auctioned off by the Bombay 

Port Trust as  unclaimed. Often the 

purchasers are none  other than the 

intended receivers or their agents who 
have claimed the insurance on the lost 

cargo and received new import licen-
ces.

(c) The details of thefts and pilfer-

ages at Bombay Port  during 1981-82 
are given below;

Ap: i 1 
19O1 to 
March 
1982

(0No. of offences p.srp.itwt pro-
prrly rrijislcK <1 >83

(2)Nf). of cases di-iertrd . . 153

(3)No. of p ersons nm-slrd 204

00Wilt if of cp.rRn stolen . Rs. 16373 InkKs

(5)Value of rjy.Efo recoveredRs. 141■57 lakhs

(SiPcrcmfr.qe of recoveries 86 46

(d)  Bombay Port Trust has taken a 
number of steps like improved lighting 

arrangements in the docks, joint pat̂ 

rolling by the Bombay Port Trust ge-> 

curity staff and the State Police, sys-

tem of surprise inspections by the Offi-
cers, formation of Crime Intelligence 

Cell, procurement of 4 more jeeps and 

rescruitment of 103 additional Watch-
men. 121 posts of  Watchmen have 

also been created fo,r cargo operations 

in the extended areas and for container
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operations. Recruitment against these 

posts is in progress. It has also been 

decided to  induct  C.I.S.F. into the 
Port.

S'.TT-JTTqRT *Tpf TT y h\<
o

 ̂10203- ST?- cm
 ̂  ^ frr  n̂:

(̂) 5f*TT q̂TT-mtnrr TTFf TT  rrBr,

cr_ hnrN- afmr   ̂imref  tr

f̂ n: tor 3fi\ wr̂ nr w; t?t-

^ *f  r̂q-q̂rn̂-  T*ff

(̂")  ■H y I <n <f  ̂(Tl o'q-,rr4 Cfi TTnf

fen =3̂  t̂t £ ferfa  ft̂t

w&z ̂ rf ̂    ̂tit f *- r̂n:

'JRctt 3j 1 o. mi ■H'l r̂f fen *nn;

(̂t) w jrPT'T *r t̂t ^mfrroi' 

f5, _ai 1 <

(*r) 3"qri <nr  ̂̂  cf̂;  ttt

'jrnr 5frt str

(̂)  srnr  ^ ?rfen  ftTr* 

t i r ^ l <  Ĉi 5'ct)feH=h ŝ<ti 

3T®TqT ci«r>Ŝ 37T tT̂T >s< *1 <=41 »1 3>T  ̂?

ttt w i- rjaf n̂refa wnf  farom

W   ̂   («ft (̂)

sft ̂  1

fa) Tftzrx grt jt-

=f   ̂ tss<i-̂ Kf  <r?

<TT î'-l <1 <1  I -s'  ̂ ?5IT  *TX

r«Md  fiTTTTT  TT̂TT  45  f j,<ri 1 - 

<̂nr  ̂3?w r̂  ̂^  femA  < ,1

*nn *n 1  trraTJiTn srt

.̂wr TffW w t r  swr 43  *7̂

tI *tct Mr i

(ir)  ̂ fe*f TRT IW? ̂ JTT 45

F4H qx ^ r̂rf tt-t ?rt

5fl szn̂ rĥ n Tm

H <*TK  ̂>

(̂) Qjf?' frrf̂  pTT'cTfTcT

q̂ r ii m\  ̂ r̂ r  ^

o5Ttf 5(>7t  w  i1 I

(̂) wnx wrr 47 ̂  :̂ ,T ̂ r̂icf
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THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT  OF  PARLIA-

MENTARY AFFAIRS (SHRI MALLI- 

KARJUN); (aj Yes.

(b) The accident was due to falling 

of two deck girders on the  existing 

750 mm dia filtered  water  main of 

Calcutta Corporation at the Junction 
of Chowringhee Road and Elgin Road.

(c) One Workman was killed.

(d) Ex-Gratia payment of rupees one 

thousand has been made by the Gene-

ral Manager( Metro  Railway to the 
widow of the deceased workman.

(e) Yes. Filtered  water supply to 

certain areas of North and South Cal-
cutta remained suspended due to the 
accident.

(f)  Amo.unt of money lost due to the 

accident works out to  rupees sixty 

thousands approximately.

Adult Education

10207.  PROF.  RUPCHAND  PAL: 

Will the Minister of EDUCATION be 
pleased to state how much money was 

spent by Government of India during 
the last two years for Adult Education 

(State-wise) ?

THE MINISTER OF STATE OF THE 

MINISTRIES OF EDUCATION  AND 

CULTURE AND SOCIAL WELFARE 

(SHRIMATI SHEILA KAUL): A state-

ment giving State-wise amount sanc-

tioned by the Government of India for 
Adult Education during the last  two 

years, 1980-81 and 1981-82—is attached.

Statement

State-wiye amount sanctioned hy lh>' (rovrmnwnt of India for Adult Education during Ike years 1980-31 and 1981-82

(Amount in lakhs of Rs.)

•/r t
✓

A m0 u n t

1981-82

X 2 3

). Andhra Pradesh . . . . . . . 99' 71 79-21

2. Assam . . . . . . . . . 19-34 38-:tfc
3- Bihar . . . . . . . . . 41’-42 3331

4- Gujaral . . . . . . . . . 94''93 80-35

5- Haryatja . . . . . . . . . 33-05 44-08

6. Himachal Prad< sh . . . . . . 1 ■ 00 5‘49

7-Jammu & Kashmir . . . . . . .
4

5-no 22-08

8. Karnataka . . . . . . . . 31-07 5679
!)■ Kerala . . . . . . . . . 8-44 19' *9
I ri. Madhya Pradesh . . . . . . . 12 77-7?
1 I. Maharashtra . . . . . . . . 51-7I 98-18

>2. Manipur . . . . . . . . . 4'93 i i ’94

*3- Meghalaya. . . . . . . . . 1581 17H
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(b) if so, the details thereof and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIM ATi SHEILA K AU L): (a) to
(c ) . The Constitutional Direct ve 
relates to the provision o f free educa-
tion for all children at the elementary 
stage Accordingly, education is free 
in all States and Union Territories for 
all children, including children of ag-
ricultural labour, in classes I—VIII 
except in one State, Uttar Pradesh 
where boys’ education at the middle 
stage (classes VI—VIII) is yet to be 
made free.

Besides, education is also provided 
free up to class X by 18 States/Union 
Territories and up to class XII by 11 of 
them.

Purchases made by Government Medi-
cal Store Depot, Madras

10210. SHRI THAZHAI M- KARU- 
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) what are the items (drugs, medi-
cines, tablets etc.) purchased locally 
and centrally by Government Medical 
Store Depot, Madras during the last 
five years and its value which had 
short lives/lost lives and replaced by 
the suppliers;

(b) under what circumstances, these 
drugs have beeij purchased though it 
had got short life:

(c ) which are the Arms that have 
replaced the above items and the value 
o f such items;

(d) for what items the advance pay-
ment have been made to the firms and 
the value of payment;

(e) thg reasons for making advance 
payment- and

(f) whether Government have at any 
time examined this case and if so, the 
details therefor?
717 LS— 6

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI> 
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) Drugs Tablets, 
injuctions and other drugs valued at 
Rs. 3,83,34,247.47 were centrally pur-
chased and valued at Rs. 87,18,523.77 
were purchased locally some of which 
had short life. No life expired items 
were purchased during the last five 
years.

(b ) Purchases are effected through 
DGS&D on the basis o f advance plan-
ning for consumption within a certain 
period from  the date of receipt. No 
item is purchased which has self life 
of less than one year. Items which 
have self life less than 3 years are 
meant to be issued immediately to the 
indentors. Such o£ fbe items which 
have life o f one year are generally 
items for which there is no stock mar-
gin with the Medical Store Depot. 
Similarly local purchases of such items 
are effected c nly for meeting emer-
gent requirements against firm de-
mands.

(c) A  statement showing the names 
o f the Firms who have replaced and /or 
re-imbursed the cost o f life expired 
drugs as well as those with short re-
maining life is enclosed indicating the 
items and its values.

(d) Advance payments were made 
during the last five years for buying 
the following items:

I»rms Value o f  pay-
ment

(R -0

1. Dextrose 32,808-60

2. Medicinal Opium . ' . 54-949 30
3. Piperazine Citrate a3.3>o-39
4. Starch . . . . 5,921*80

5. Sulphadimidine 18,74.1-29

6. Chlorroquinc Phosphate 20,825-00

7. Sodium Citrate 8,190*00



(e) In all the above seven cases, the sary to keep the Factory of Medical
advance payment had to be agreed to Store Depot running.
as the suppliers refused to abide by . (£> hatl accorded sane-

tion for such advance payments where-
our normal system of payment and ever it was necessary for them to do
these essential purchases were neces- so.

Statement

Replacements/reimbursement o f  the coet received for the life expired drug* a* well as those having 
ihort remaining life, made by the firms with value is as under-:—

(Value R%. )

]. M/s. Sandoz India Limited, Bombay. . . . .  17,160.9a

2. Injection Dehurodertjotamine, Injection Calcium Sandoz (Credit Note received) 
with Vitamin ‘ C ’ and Caps Sandoz Cycline.

3. M /s. Tablets Limited Madras. Injection M olar Sodium Lac- 75,948 38
tate, injection Aneurine HC|. (C’-redit Note n-ceivrd)

4. M/s. Rallies India Ltd. Calcutta. Injection Liver Extract 73*5^7 5°
Crude: Injection Liver Extract with R 12; Injection Calcium (Replacement with another item 
Pantothenate) received and iwued out) .

5. M/s. Gwarth Pharmaceuticals ikiroda. . . . .  i 3-'h 6 80
(Credit Note received >

Tablet Methyl D op a , Tablet Chlorpromazinc MCI

6. M/s. International C'hamical Corporation , Amritsar. 5 • 52.4^
(Replacement received)

Hydrocortisone Acetate; O P & G ointment.

7. M /s. Cunamid India I,id ., Bombay Tetracycline (E& R) f*ai"i oil
Solution. ____ ^  (Replacement received)

8. M/s. National Pharmaceuticals Bomhay. Injection oentradoil 630.70
(Replacement received)

9- M /s Jaq>on and Paul, Karidabad. Tablet Dexamethasone.. 3380 3^
(Replacement received)

10. M /s Merchsharp and Doinr, Bom lay . Injection Cyanciobal 00
amine 1000 MC(». * s Credit Xo»e received).

11. M,'s. Microlab*. Madras. Tablet Pvritionol Hydrochloride. ia,G68.t«>
(Rrplacrnifmi received)

12. M /s. Allmburieys (G laxo) Bombay. Injection Kaplilin & ifyjfl 5a
Diosun Expeciorent. . . . . . . .  (Replacement rereived)

13. M/s. Pure Pharma Indore; Tablet Aminophyllin. . . 252.1a
(Drmand Draft received)

14. M /s. Kerala State Drugs and Pharmaceutical Kerala. . 41,109.26
-------f Replacement received)

Tablrt Vitamin ‘Ii' Complex.

15. M /s. B o o m  India Ltd. Bombay, Tablet Euramide Com - 92,770.05
pound. . , . . , . (Replacement receive dwith

different item* and iatued 
' out).

16. M/s. May and Baker India Ltd., Bombay. Injection Gar- 27,64.1.71
dinal Sodium................................................................................ (Replacement received).
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17. M /e . Boehringer Knoll Bom bay. . . , , G.ouG,.00
(Replacement received).

18. M /i. Sarabhai Chemical* Bar0da- Kenacom b Skin oint- 641.00
ment, . . . . . . . . .  (Replacement received).

19. M /». Pfizer Bombay; Nebasulfpo'vder Nesacortin skin oint- 10.S91.64
ment. . . . . . . . . .  (R -pU cem rnt received).

an. M /i. R ousel! Uumb/iy Swframycin Skin Cream, Pruetoodyl 759+ 60
ointment. . . . . . . . . .  (Replacement received).

s i .  M.'s. E. Merck, Bombay. Injnciion Polybion; Injcclion 23.662 40
Naurobion. (Replacement received).

aa- M /s. Drug Research 1-ah. J & K. RelUdona Dry Fxtract. 36,500 00
(Demand Draft received against 

disposal by tender).

23. M ’v Giaiul C a v a lc ils  LfiL, H yd rabid . i5 ,itt> .oo
Injection Hac^arin S<xiium. . . . . .  (Replacement received).

Arrears of Voucher with Government 
Medical Store Depot

10211. SHRI K. B. S. MANI: Will
tl^  Minister o f HEALTH AND FAMI-
LY WELFARE be pleased to state;

(a ) whether Government Medical 
Store Depot, Madras priced vouchers 
after having supplied this stores to the 
indenterg are still not despatched duly 
priced to the Indenters and if so, rea-
son for the same;

(b) the number o f Indents/voucRers 
pending; and

(c) the j-emedial action taken 'p ro -
posed to be taken to wipe off the 
arrears accumulated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) Yes. There is
a time lag between the dates on which 
items are taken off the bin cards and 
the actual date of despatch on account 
o f non-availability o f wagons, etc.; 
Transportation charges become avail-
able, only after the stores have b « “n 
despatched; In respert o f items, stock 
of which has been transferred from 
other Depotst price data is not readily 
available some times. Hence the
delay.

(b ) Total number of 1571 issue vou-
chers are pending for the period Sep-
tember 1931 to March. 1982.

(c) Inductions have been issued 
Medical Stores Depot, Madras to  clear 
the arrears by deputy additional staff, 
if necessary. Progress is watched 
through m onthly  report.

Promotion of A.R.Os. and R.Os. in 
CCRAS

10212. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister ot HEALTH 
AND FAMILY WELFARE be pleased 
to state;

(a) whether it is a that seventy 
ARO's and RO’s were promoted in 
1979 to the posts o? H.O. and S.R.O. 
and Assistant Director in the
C.C.R A.S. without D.P.C. and proper 
Selection Committee;

(b) whether there was any urgency 
for making appointments; and

(c) whether they have been regula-
rised so far: if not. reasons therefor 
and by what time they would be regu-
larised and what procedure will be 
adopted therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAM I-
LY WELFARE (KUMARI KUMUD 
BEN, M. JOSHI): (a) and (b ) The 
Central Council for Research in. Ayur-
veda and Siddha, which is an autono-
mous organisation under the Ministry 
o f Health and Family Welfare, came 

into being in 1979 as a successor Council
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to the erstwhile Central council for 
Research in Indian Medicine and 
H o m o e o p a t h y .  With a view to persue 
the on-ging and new research schem-
es during the initial stage of develop-
ment of the Council, the Governing 
Body had approved the promotion of 
19 Research Officers to Assistant Direc-
tors and 29 Assistant Research Officers 
to Research Officers on ud hoc basis.

(c) Out of 48 Officers a P P o i n t e d  on 
ad-hoc b a s is  19 h a v e  b e e n  regularised 
on the basis of recommendations of 
competent bodies. Steps are being 
taken by the Council to fill up the re-
maining vacancis against which the 

fid-hoc appointees are presently work-
ing, in accordance with the provisions 
of j-cruitmnt rules.

Tripura Government Official's visit to 
Israel

10213. SHRI PIUS TIRKEY: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) Is it true that an officer of the 
Tripura Government made a secret 
visit to Israel;

(b) if so, how did he manage to 
make such a trip;

(c) is it in the knowledge of the Gov-
ernment that blue print of 1980’s geno-
cide and arson were prepared in 
Israel; and

(d) what steps are being taken to 
avoid such illegal visits in future?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b) It is not true that 
any officer of Tripura Government 
made a secret visit tD Israel. An offi-
cers of the Government had however 
applied directly to participate in an 
international course 0n Ash culture 
development in Israel in 1980. This 
application was rejected by the Central 
Government and he was immediately 
recalled from the course as he had in 
the meanwhi 1̂» taken leave and pro-
ceeded to participate in the course in 
his personal capacity.

(c) and (d) Do not airse.

Jobs to the Dependents those Killed 
in Railway Accidents

%
10214- SHRI SA TY A GOPAL MISRA: 

Will the Minister 0t  RAILWAYS be 
pleased to state:

(a) whether any job was provided 
to the dependents of those killed in 
railway accidents during 1981 and 
1982;

(b) if soiXdetails thereof; and

(c) if not, the rseasons for the same?

THE DEPUTY MINISTER IN" THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to (c) .  I^fJendents
of Railway employees killed in rail-
way accidents are given appointments 
on compassionate grounds. There is 
no provision for orTering appoint-
ment to dependents of victime of train 
compensation to *egal heirs is given 
accordingly to the provision in the 
Indian Railway Act. Details of ap-
pointment given to dependents of 
railway employees killed in accident 
during 1981 and 1982 are being col-
lected and will be laid on the Table 
of the Sabha.

Fuel Economy Cvnpaifn

10215. SHRI S. M. KRISHNA: Will 
the Minister of SHIPPING AND 
TRANPOR be pleased to state:

(a) whether a Bangalore based fuel 
injection manufacturing company ha* 
launched a fuel economy campaign and 
has successfully proved that 15 per 
cent fuel can be 5aved on State Trans-
port buses alone;

(b.) if sot whether there are propo-
sals t0 introduce this campaign In all 
the States by using this device; and

(c) What will be the total saved by
the State Transport Corporations all 
over the country in a year at the above 
rate of saving?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI SITARAM KES- 
ARI); (a) The Government have seen 
the news item to this effect.

(b) and (c), The campaign which 
is said to have been launched by Motor 
Industries Co. (MICO), refers to iden-
tification of the causes for high tuel 
consumption in the vehicles as also 
examination of maintenance factors 
and taking of corrective action. It 
does n°t refer to any device being fit-
ted to the vehicles for achieving sav-
ings in fuel consumption. On the 
basis of information available, the 
Company intends to carry-out cam- 
paign in various States. The Com-
pany’s experimentation campaign 
pertained to a few vehicles in selec-
ted depots in a few States. The 
corrective action also j-elated to only 
those vehicles. The rate of savings 
have showed wide variation. In view 
of the limited scale of experimentation 
as also variations in the results, it 
would be too early to assess any im-
pact of this campaign claimed by 
MICO.

SC/ST Among Urumi Hakim In 
CCRUM

10216. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) total number of Unani Hakims in 
Central Council for Research in Un-
ani and Medicine;

(b) number of scheduled castes and 
scheduled tribes among them;

(c) whether scheduled castes and 
scheduled tribes quota is regularly fil-
led up; if not, the reasons therefor; 
and

(d) by what time full quota for 
scheduled castes and scheduled tribes 
Hakims will be filled up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALH AND FAMI-
LY WELFARE (KUMARI KUMUD 
Be n  M. JOSHI): (a) 96 Unani
Hakims were working for the Central 
Counr«l for Research in Unani Medi-
cine as on 1-4-1982.

(b) One.

(c) and (d). It has been reported 
by the Council that it has not beea 
possible to fill up the posts of Unani 
Hakims reserved for Scheluded Castes/ 
Scheduled Tribes for want of applica- 
tions from candidates belong to these 
communities. As per instructions issued 
by the Ministry of Home Affairs from 
time to. time, the Council has taken ail 
requisite steps to find suitable Sche-
duled Castes/Scheduled Tribes candi-
dates for these posts. However  ̂ des-
pite all efforts not a siengle applica-
tion from any candidate belonging -o 
these categories has been received so 
far, for any post in the Council, except 
from the one already appointed. The 
posts will be filled uP as soon as candi-
dates from these categories become 
available.

Unani Practitioners

10217. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) total number of Unani Practi-
tioners registered with each State 
board; and

(b) number of Unani experts nomi- 
natd by the Government of Scientific 
Advisory Committee of Central Council 
for Research in Unani and Medicine, 
Pharmacopea Committee, C.G.H.S. Dis- 
pansaries, Health Ministry and all 
other Government bodies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE) (KUMARI KUMUD 
BEN M. JOSHI): (a) A statement 
showing the total number of Unani 
practitioners registered with each State 
Board as available in the Central Coun-
cil of Indian Medicine as on 1*1-81 may 
kindly be seen at Statement—‘A ’.

(b) i2 Unani experts have been 
nominated by the Central Government 
to the Central Council of Indian M edi- 
cinê  7 to the Unani Pharmacopoeia
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Committee, and 4 Unani experts have 
been nominated by the Health Minis-
ter in his capacity as President of the 
Governing Body of the Centra? Coun-
cil for Research in Unani Medicine on 
the Scientific Advisory Committee of

the Counci^ besides the Director who 
is ex-officio Member Secretary to the 
Committee. The Government have ap-

pointed the Deputy Advisor (Unani), 
ex-oificioi as Specalist Physician for 
CGHS beneficiaries.

Statement

Number o f registered parer titiorurs o f Unani medicine as on 1-1-81 on the basis o f iriformaiion arailabte in
the CCIAS.

SI.
No.

.Name o f the Board Insiitu-
tionally
qualified

Not Ins-
titution** 
lly quali-

fied

Total

1 Board o f Ay. & Unani System of Medicine, Delhi. . . . 884 648 *53*

2 The Karnataka Ayurvedic & Unani Practitioners Board, 
Bangalore. . . . . . . . . 92 358 45o

3 Ayurvedic & Unani Board, Haryana, Panchkula. . 102 1468 1570

4 Indian System o f Met!icine, Lucknow . . . . 4464 4653 9 ' ‘ 7

5 Board o f  Integrated Medicine, Madr as , . . . . 53 53
6 Central Board o f Indian Medicine, Bhuvneshwar 129 828 957

7 Orissa State Council o f  Av. Medicine, Bhuvneshwar.

8 Pachim Banga Ay. Pari^had, Calcutta. . . . .

9 Andhra Board for Ay. & Homoeopathy, Hyderabad. 46 56 102

10 Board o f  Ayurvedic & Unani system o f  Medicine, H.P. 
Boundary Building Simla. . . . . . 15 433 44«

11 Gujarat Board o f  Ayurvedic and L' nani System of Medicine, 
Ahemdabad. 35 +43 *77

12 Board o f  Indian Medicine, Rajasthan. . . . . 710 710

*3 Maharashtra Board o f  Ay. and Unani Sy*tem o f  Medicine, 
Bombay. . . . . . . . . 4 ‘ 7 41 7

>4 Madhya Pradesh Av., Unani it Prakrilic Chilutsa B (»rd , 
M .P, B h o p a l . ....................................................... 44 7*> *«♦

6gqi 8956 > 5947

Introduction of 10+24-3 System of 
Education in the State of Orissa

10218. SHRI CHINTAMANI JENA: 
Will the Minister of EDUCATION be 
pleased to state:

(a) whether the Stale of Orissa -s 
having 11+2-j-2 system o f E ducation 
in the State*

( b )  i f  s o ,  w h e t h e r  t h e y  a r e  g o i n g  t o  
in tr o d u c e  I O + 2 - j - 3  sy ste m  f r o m  th e  
c o m i n g  a c a d e m i c  y e a r ;

( c )  whether ihe roll strength in +  2 in
B.A. stage this State is less than the 
minimum roll strength of 150 in BJ\. 
stage as fixed by th e  U .G .C.;

( d )  ii sô  whether the colleges of 
b a c k w a r d  d i s t r i c t s  o f  Orissa having



less than 150 students in B.A. stage 
do not get U.G.C. grants;

(e) if so, the action taken by the 
Central Government lo refax this rule 
for backward districts;

(1) whethe it is a fact that many 
colleges in Backward districts of 
Orissa do not get U.G.C. grants f°r  
having less than 35 per cent o f Sche-
duled Caste Scheduled Tribe students 
in those colleges; and

(g) if so, whther the Central Govern-
ment relax such rule of the U.G.C.?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA K A U U : (a ). 
According to information available, 
the Government of Orissa had switch-
ed over thf 10-j-2 System or School 
education. The degree courses, how- 
«v erm continue to be of two years' 
•duration.

(b) No such decision has so far 
been communicated by the Govern-
ment of Orissa.

( c ) According to information re- 
•ceived by the University Grants 
Commission from 84 College^ in 
Orissa. 71 had an enorlment o f 150 
or more in degree courses in 1980-81.

(d) and (e ). Colleges with an en-
rolment ° f  less than 150 students in 
degree Classes are not eligible for 
assistance from the University Grants 
Commission in the Sixth Plan. How-
ever, this requirements is relaxed in 
the case o f Colleges which have a 
minimum of 100 students o f whom 35 
belong lo Scheduled Castes/Scheduled 
Tribes.

<f). No. Sir.

(g ). Does not arise.

Criteria for Identifying: the District
as Backward district

10219. SH R I C H IN T A M A N I J E N A : 
W ill  the M in ister  o l  E D U C A T IO N  b e  
pleased to state:

I yg Written Amwers VAISAKHA 9,

(a) whether it is a fact that the cri-
teria for identifying the backwardness 
of the district is fixed on basis of its 
industrial backwardness;

«
(b) if so. the reasons of fixing such 

criteria and not fixing it on the, basis 
o f educational backwardness;

(c) whether the Union Government 
is consdering to fix up such cri'teria 
basing on the backwardness of a re-
venue district as per the figure of the
1981 census;

(d) if so, the approximate time to 
be taken for such decision;

(e) whether the UGC will render 
financial assistance to the eligible affi-
liated colleges and universities as per 
the new criteria according to the edu-
cational backwardness of the revenue 
district; and

(f) if so, Ihe date by which the 
U.G.C. will give financial assistance as 
per the new criteria?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA K A U L ): (a)
to (d ). While the criteria for 
identification of industrially and eco-
nomically backward areas are mostly 
economic indices, the Planning Com-
mission has, at the i.islance o! the 
Univerisity Grants Commission, com-
piled a list of districts which have 
literacy rates below the national r.ver- 
age according to the 1981 Census, and 
where the enorlment is below the na-
tional average at the 1978 level.

(e) and (f). The development pro-
grammes o f Colleges from the districts 
in the list so compiled will be consi-
dered by the University Grants Com* 
mission in the light of the Sixth Plan 
guidelines provided the Colleges con* 
ce^ied fulfil Ihe conditions of eligibi-
lity prescribed therein.
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Express fare charted from passengers 
of Cuttack-Raipur sleeper coach

10220. SHRI CHINTAMANI JENA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether previous arrangements 
for haulting Cuttack-Raipur sleeper 
coach by the Link Express at Viziana- 
gram have been discontinued and is 
being attached from there to Waltair- 
Raipur passenger train:

Cb) whether it is a fnct that in spite 
of the coach being hauled by a pas-
senger train, express fare is being 
charged from the passengers; and

(c) if so, how the Government pro-
pose to refund the excess fare to the 
passengers and the approximate time 
by which the refund will be given?

THE DEPUTY MINISTER IN THE. 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS

(SHRI MALLIKARJUN):

( a) Yes.

Cb) No. Combined ordinary-cum-Ex* 
press fares are charged from Passen-
ger? desiring to travel from Cuttack 
to Raipur by this particular coach.

(c) Refunds in cases of incorrect 
charging are granted on merits, as 
and when applied for.

Express Train Between Howrah and 
Roarkela

10221. SHRI CHINTAMANI JENA : 
Will the Minister of RAILWAYS be
pleased to state:

fa) whether there is any proposal
under the consideration of Govern- 

to introduce a supertast Express 
train between Howrah and Rourkelo:
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(b) ii so, when such proposed supers 
fast Express train is going to be intro-
duced?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.

Permanency and Qnasl-Permanancy 
for Groups C and D in CGHS Depart-

ment

10222. SHRI THAZHAI M. KARU- 
•NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is a fact that perma-
nency and quasi-permanency orders 
have not been issued to group 'C  and 
‘D* eligible employees at CGHS De-
partment, Madras; if so. the reasons 
thereof;

(b) when these order* will be issued 
to the eligible employees: and

(c) number of eligible employees 
for permanency and quasi-permanen-
cy at CGHs Department, Madras?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE KUMARI KUMUD BEN 
M. JOSHi (a) to (c). 53
and 82 employees of group 
'C  and Ty respectively have 
been declared permanent. In addition. 
12 and 3 employees of group ‘C  and 
‘D’ respectively have been declared 

quasi-permanent under the CGHS. 
Madras. At present, there is no 
other group *C and 'D' employee who 
is eligible for being declared quasi-
permanent or permanent.
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Recognition to Minor Ports Survey 
Organisation Employees and Workers 

Association

10223. SHRI SAMAR MUKHEIOEE: 
SHRI NIREN GHOSH:

Will the Minister o f SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether the Minor Ports Survey 
Organisation E m ployes and Workers 
Association, Bomba;.- applied for ac-
cording recognition to them on 19th 
May, 1481; and

(b) ir so, action taken on the said 
application?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) The Minor Ports
Survey Organisation Employees 
and Workers Association sent a letter 
dated 19th May, 1981 to
the Minor Ports Survey Orga-
nisation. Bombay, for grant of recogni-
tion to it.

(b) Necessary action on the above 
request will be taken after receipt of 
recommendation frcm the Minor Ports 
Survey Organisation, Bombay through 
the Chief Engineer Administrator. 
Andaman Lakshadweep Harbour 
Works, New Delhi.

Wagons for loading Dolomite Lumps

10224. SHRI A MAR MUKHERJEE: 
Will the Minister o f RAILWAYS be 
pleased to state:

(a ) whether Government have re-
ceived representations from the Direc-
tor, Ramani Mohan Industries Private 
Limited. Calcutta regarding the allot-
ment o f empty wagons at Birmitrapur, 
South Eastern Railwnv and Madan 
Mnhni aod Bheraghat, Central Railway 
for loading dolomite lumps;

(b) if so, the details thereof;

(O  steps taken by the Government 
thereon; and

(d) if no steps have been taken, the 
reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b ).
Yes, a representation has been 
received from M /s. Ramani Mohan 
Industries Pvt. Ltd., Calcutta request-
ing for allotment of wagons at Bir- 
mitrapur( Madan, Mahal and Bhera- 
ghat stations fox movement 0t dolom-
ite lumps to Codpur.

(c) The supply of wagons is made 
in accordance with the seniority and 
priority of indents. The dolomite tra-
ffic when sponsored by State govern -
ments and consignee being a Govern-
ment Official in his Official capacity is 
entitled to priority ‘C’. The movement 
of dolomite on account private parties 
is arranged under oriority ‘E’. During 
the period January lo April, 82 (upto 
20-4-82), a total of 1 wagon from 
Bheraghat and lo  wagons from Madan 
Mahal stations were loaded for M /s. 
Ramani Mohan Industries Pvt. Ltd., 
Calcutta. As on 20-4-82, demands for
3 wagons at Bheraghat with oldest 
date o f registration as 17-2-82 remain-
ed pending. As regards Birmitrapur,
4 wagons were loaded during the pe-
riod January to April, 82 (upto 10-4-82) 
on account M /s. Ramani Mohan In-
dustries Pvt. Ltd., Calcutta. The de-
mands for 8 wagons with oldest 
date ot registration as 7-1-82 remained
pending. These demands will
be cleared in turn. The Railways are 
making every effort to clear the pend-
ing demands.

(d) In view of reply to part (c), this 
does not arise.
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Transfer of Ayurveda and Homoeopa-
thic Doctors under C.G.H.S.

10237. SHRI D. M. PUTTE GOWDA: 
Will the Minister o f HEALTH AND 
FAMILY WEELFARE be pleased to 
state:

(a) whether it is a fact that some 
female doctors of Ayurveda and Homo-
eopathy under C.G.H.S. were trans-
ferred from other cities to Delhi 
because their sP°uses/parents are set-
tled in Delhi;

(b) whether any female doctor of
C.G.H.S. belonging to Radiology in 
Delhi has been transferred to Asansol 
while her husband continues to work 
in Delhi; and

(c) if so, the reasons thereof and the 
criteria adopted in such cases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (a) Yes.

(b) and (c ). A female Radiologist 
working in Dr. Ram Manohar Lohia 
Hospital was transferred from Delhi 
alongwith her husband to Asansol. 
but the orders of transfer of both 
husband and the lady doctor have 
been cancelled. The officers of CHS 
are liable to be transferred anywhere 
in the country as per CHS Rules and 
transfers are made in the exigencies 
of public service. Transfer of officers 
in question were ordered in the first 
instance to fill in the vacancies at 
Asansol.

Pak Allegations about Former Indian 
Ambassador

10238. SHRI B. V. DESAI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state-

(a) whether it is a fact that Indian 
Embassy in Islamabad protested to

Pakistan Foreign Officer over the 
statement criticising outgoing Indians 
Ambassador; «

(b) if so, details thereof; and

(c) the action of the Pakistan Gov-
ernment?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO ): (a) Yes, Sir.

(b ) In the note verbale sent to the 
Pakistan Foreign Office, our Embassy 
in Islamabad regretted that the 
spokesman of the Pakistan Ministry 
of Foreign Affairs should have, with-
out checking the facts from the Em-
bassy of India, issued a statement on 
March 28, 1982 giving credence to a 
newspaper story in which words and 
pharases attributed to the Ambassa-
dor of India by the newspaper had 
been used out of context, thus dis-
torting the sense and meaning of 
what the Ambassador actually said.

(c) The Pakistan Government has 
not made any further statement on the 
subject.

Eye Operation Camp at Lakhisarsi 
(Bihar)

1023y. SHRI SATYAGOAL MISRA: 
WiU the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether it is a fact that an eye 
operation camp was organised at Lakhi-
sarsi (Bihar) on 13 December, 1981;

(b) whether it is also a fact that 
most of persons whose eyes were ope-
rated in the camp became blind;

(c) if so, the details thereof;

(d) what where the reasons which 
were responsible for the failure of 
that eye operation camp; and

(e) what steps Government have 
taken a&ainst those irresponsible orga-
nisers?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD

* BEN. M. JOSHI): (a) Yes.

(b) to (d). The Distict Magistrate, 
Munger had an Enquiry carried out 
by a Magistrate and an Eye Specialist, 
who were able t0 contract 53 persons 
out of a total of 68 persons operated 
upon. Out of 53 persons contacted, 10 
had developed post-operative com-
plications. Of these persons, 6 had 
developed serious post-operative infla- 
mation leading to almost total blind-
ness in the operated eyes and the re~ 
maining 4 developed major loss of 
vision. The remaining 15 persons 
could not be contacted.

(e) Government have already laid 
down guidelines for organising eye 
camps sponsored by Voluntary and 
Social Organisations/Institutions an<_ 
Hospitals, etc. These guidelines pro-
vide inter-alia lor prior permission 
being obtained from the Chief Medical 
Officer of the District on the prescribed 
proforma, or in his absence that of the 
Deputy C.M.O. or District Opthalmic 
Surgeon.

India-Iran to Set up Joint Ventures

10240. SHRI B. V. DESAI: Will the 
Minister o f EXTERNAL AFFAIRS be 
pleased to state:

(a) whther Iran has agreed to at 
least double its imports from India 
during the current year;

(b) if so, whether India and Iran 
have decided to go in for wide range 
collaboration in the production of trac-
tors, irrigation pumps and setting up of 
joint ventures in oil models and lines 
and rail roads;

(c) if so, whether any agreement 
in this regard has been reached: 
and

(d) if so, the main features of the 
same?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA

195 Written Answers

RAO): (a) to (d) The Economic and 
Commercial delegation led by Secre-
tary (Eonomic Relations) in this Minis-
try visited Iran from 12th March to 
16th March, 1982. The delegation dis-
cussed the possibilities of increasing 
trade between India and Iran. The 
matter was discussed in details as (0 
what transactions could be of mutual 
benefit to both the countries. Indian 
delegation offered India’s cooperation 
in the field of technical know-how i° 
various fields and also gave a list of 
items which could be exported to Iron. 
Discussions between the twD Govern-
ments are continuing,
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Law of the Sea Conference

10242. SHRI H. N. NANJE GOWDA: 
Will the Minister of EXTERNAL. 
AFFAIRS be pleased to state:

(a) whether India recently partici-
pated in the law ot the Sea conference 
held under the auspices of the United 
Nations;

(b) whether India had made U 
known to the participating nations that
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we have as much right In exploring 
the sea for minerals as any other coun-
try;

(c) whether the conference discussed 
the question of assuming monopolies 
by the advanced countries of the west 
in exploring the s^a bed for minerals 
and what was the consensus at the 
.conference; and

{d ) whether the conference demar-
cated the regions where each country 
should concentrate in the exploration 
work without the interference by the 
other countries and if so, the details 
thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b ) According to the consensus 
developed so far at the Conference, 
prospecting for resources of the inter-
national seabed area is free for all 
States including India. But for explo-
ration and exploitation of the resourc- 
a State or its companies would require 
os a contract with the proposed In-
ternational Seabed Authority.

(c) In awarding the contracts the 
Authority would ensure equitable dis-
tribution of mine sites among prospec-
tive applicants on the basis of agreed 
objective criteria.

<d) There is no such proposal be-
fore the Conference. However site 
allocation lo contractors would be done 
as explained above.

Proposal to Introduce Environmental 
Education

10243. SHRI R. P. GAEKWAD:
SHRI MADHAVRAO SCIN- 

DIA:

Will the Minister 0f EDUCATION be 
pleased to state:

(a) whether Government propose to 
introduce environmental education at 
the school level In India and take ap-
propriate steps to make Environment-
al Education an integral part of life;

(b ) whether it is a *act that the 
National Council of Educational Re-
search and Training has worked out 
an operational plan to develop and 
coordinate Environmental education 
and if so, the details thereof;

(c) whether it is also a fact that the 
UNESCO propose to offer technical and 
other assistance for the purpose; and

(d) the details in this regard?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a ). NCERT texbooks on Science and 
Social Sciences already contain a 1°* 
of material on environmental educa-
tion.

V .

(b). NCERT has not worked out 
any operational plan as such to develop 
and coordinate environmental educa-
tion.

(c) and (d). UNESCO has approved 
a project entitled ‘Environment Edu-
cation-Pilot Project on Problems o f 
Urban Marginal Areas’ which is to be 
implemented by NCI/RT. Under this 
project it is proposed to develop mate-
rials On environent related problems 
in relation to specific communities. 
These will be tried out in selected com-
munities and an attempt made to train 
local people in adopting practices 
which will contribute to the improve-
ment of the local environment.

Beffgary Practice

10244, SHRI B. D. SINGH: Will the 
Minister of SOCIAL WELFARE be 
pleased to state:

(a) whether Government are aware 
that despitg being illegal, beggary is 
being practised on a large-scale In 

various parts of the country;
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(bj whether Government are also 
aware that organised gangs are active 
In kidnapping children with a view 
to making them beggars; and

(c) if so, the steps taken or proposed 
to be taken by Government to combat 
this memace in the society?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURAL AND SOCIAL WELFARE 
(SHRI P. K. THUNGON); (a). To 
tackle the problem of Beggary 15 
States and 2 Union Territories have 
enacted special Legislations. The 
1971 Census had estimated that there 
were 10̂  11. 679 beggars, vagrants eU\ 
in the country.

(bj. Government has no definite in-
formation in this regard. However, 
kidnapping of children for the pupose 
of begging is punishable under Section 
363A of the Indian Penal Code.

(e). Implementation ot anti-beggary 
legislation and beggary control pro-
grammes are the responsibility of State 
Governments/Union Territory Admi-
nistrations. The Government of India 
has however been pursuing with the 
State* for effective enforcement of 
anti-beggary Laws.
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Modest Power Diesel Engines

10245. SHRi ATAL BIHARI VAJ-
PAYEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how much tun been the annual 
increase in each of the last three years 
and also in the last decade in Indian 
Railways' Diesel and Electrical Trac-
tion* respectively and the consequen-
tial decreas^ in Steam Traction and 
also In coal consumption;

(b) the number and total capacity 
of Modest Power Diesel engines and 
the actual ptrcentage capacity utili-
sation thereof percentage capacity 
utilisation thereof specialty in Metro-
politan areas; and

(c> whether these Diesel Engines can 
be more gainfully employed by replace-
ment or in exchange of steam engines 
which haul all-stationa-»topping pas-
senger trains, if so, how and if not. 
the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THU DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) The annual increase In 
Diesel and Electric locomotives during 
each of the last three years is os 
und*r:—

Year Dicad locom otim  Eirctric Jncomoitvr#

Holding Diflrrrnrr Holding DiT<Tcnce

1978*79 • - • ■ ■ - 9126 043
+  117

1979-8 0 .............................................................3243 974
4  61

1980-81 . . . . . . . .  3403 1036
-f-it) 4  6°

1981-81 *310 1096
(Provuitmal}
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Year

• 978-79 •

1979-8° .

1960-81 .

19B1-82 . 
(Froviiiaiiil)

The number of diesel locomotives 
has increased f om 1,286 in 1971-72 to 
2,513 in 1981-82 i.e. an increase ot
1,230. The increase in electric locomo-
tive* is 457, I.e.. from 639 lo 1096. Dur-
ing the same period, steam locomotives 
declined from 9,222 to 7.249— registra- 
Inf a decrease of*18T3. The decline in 
coal consumption was of the order of 
3 75 m. tonne*— from 14.25 m. tonnes 
to 10.5 m. tonnes.

(b) Die**I Shuntin* locomotives 
(upto 700 HP> totalling 313, are 
mostly based in metropolitan area.4'. 
Oul of lheset 29\ locos or 84 per cent 
were in use durlnf 1M0-61.

(c) These shunting locos are primari-
ly suited for shunting duties especial-
ly in busy metropolitan cities, and 
hcnce are utilised for this purpose. 
However, a few W DP4 locomotives are 
utilised for short-disLance passenger 
service* which have less coaches. They 
are not suitable for hauling passenger 
trains with long loads, hence any large- 
wale replacement Is not possible-

I'luntm-Madbepura-SlAfheshwar Line

10246. S H R ] R . P . Y A D A V ; W ill Uie
Minister of RAILWAYS be pleas'd to 
state:

(a) whether Government of Bihar 
■would finance for the acquisition ot

Steam locomotives Coal consumption
(in million tonnes)

Holding Difference Holding Difference

8062
— 226

U .63
— 0 .2 4

7856
— 387

11 * 39
— 0.31

7469
— 220

11.08
— 0 . 58

7249 10.50

land for laying broad gauge line bet-
ween Dauram-Madhepura (N.E.R.) 
and Singheshwar; and

(b) if so, what action has been taken 
by Union Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The Government of 
Bihar offered free land for this new 
line M.G. project.

(b) The project was found to be 
yielding a low return even after takinc 
into considsration th free land offered 
by Government of Bihar. The matter 
was therefore not pursued, in view of 
the extreme paucity of funds.

Submission of Report to Human Rights 
Commission by India

10247. SHRI B. V. DESAI;
SHRI GHULAM RASOOL 

KOCHAK:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a.) whether United Nations Com-
mittee on Human Riflhts have stated 
that 9 countries including India have 
been over a year late in reporting to 
it on civil and political rights their
citzens have;
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(b) f  so„ whether according to India, 
which acceded to the covenant in July, 
1979 should have sent its initial reports 
as it was called by July, 1980;

( c j  i f  s o ,  w h e t h e r  t h e  C o m m i t t e e  h a s  
s e n t  s e v e r a l  r e m i n d e r s  t o  t h e s e  c o u n t -

r i e s ;  a n d

( d j  i f  s o ,  w h a i  is  t h e  r e a s o n s  f o r  n o t  

s u b m i t t i n g  t h e  s a m e  s o  f a r ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAOj; (a) to (d). India acceded on 
March 27, 1979 to the Intesmational 
Covenant on Economic. Social
and Cultural Rights and the 
International Covenant on Civil 
and Political Rights. This 
accession came into effect in July, 
1979. Under Article 40 o l the Coven-
ant, the Stales Parties to the Covenant 
are required to submit reports on the 
measures they have adopted which give 
effect to the rights recognised in [he 
Covenant “ within one year of the entry 
into force Df the present covenant fo.r 
the States Parties concerned’'. Thus, 
India's initial report was due for 
submission by July, 1980. However, 
the Secretary General of the United 
Nations, through a Note Verable dated 
10th May, 1979 requested the Govern-
ment of India to submit India's initial 
report covering Articles 10 to 12 of the 
Covenant by 1st September 1979.

The Committee on Human 
Rights held in New York 
on 25th March, 1982, was 
informed by the UN Secretariat of the 
status of the presentation of Reports by 
States Parlies. India was among th** 
countries which have not yet submitted 
their first rseport.

Articles 10 to 12 of ihe Covenant 
cover a number of rights like the pro-
tection of the family mothers and chil-
dren; right to an adequate standard of 
living; right to housing; right to phy-
sical and mental health etc. In a 
country o f our size and with a fed-
eral structure, material for prepara-
tion o f the report needs to be collect-
ed from a variety o f sources. It Is al-

the endeavour of this Govern-

ment to send a details and compre-
hensive report, rather than a sketchy 
or general one. So as to ena-' 
ble this, it was decided to 
await full and detailed information 
from all concerned bef ° re finalising a 
comprehensive reP°rt. By now the 
bulk of the required information has 
been received, and a draft report is 
under preparation. It may be men-
tioned that no reminders as -such have 
been received from the Committee.

Foreign Minister’s Visit to Bahrain

10248. SHRI B. V. DLSAI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether India's Foreign Minis-
ter during his visit to Bahrain expres-
sed that West Asia situation worried 
India and stated that the role of non- 
aligned movement in finding a solution 
to the complex Arab problem has lo-
be greater;

(b) whether he also stated that the 
non-aligned movement was more active 
now than ever before;

(c) if so, whether Indian and the
Bahrain leaders were agreeable on 
many ot the international Issues; I

(d) if so, whether both countries 
agreed to work together for helping 
in reducing the tension in West Asia, 
and

(e) if so, what are the agreements 
that two countries have reached?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); fa) The Foreign Minister paid 
a tw0 day5 visit to Bahrain on 4th 
and 5th April, 1082. He had a general 
exchange o f views with the Bahrain t 
Foreign Ministser and other leader*. " 
There was agreement on both sides 
that there has been a sharp deteriora-
tion in the situation in West As‘ a, 
posing graver danger to the region and 
to world peace. As such, the urgency 
of finding a just and durable solution 
to this complex problem was underlin-
ed. Tn the pursuit o f such a solution
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It was agreed that greater efforts need-
ed to be exerted including those by the 
Non-aligned movement.

(b) Yes, Sir.

<c) Yes Sir.

(d) It was agreed that both count-
ries would remain in touch with each 
other on this issue and to play what-
ever r°le they could individually and 
collectively which might contribute to-
wards reducing tension in West Asia.

(e) No specific agreements were 
entered into. However, both sides 
were of the view that exchanges in ihe 
economic, technical and other fields 
hold potential and efforts needed to be 
intensified.

Entrance Examination of Ihe I.I.T.

10249. SHRI M. RAMGOPAL RED-
DY: Will Ihe Minister or EDUCA-
TION be pleased to state:

(a) whether it is a fact that as a re-
sult of a recent inquiry conducted it 
was revealed that answer papers of 
the entrance examination of the Indian 
Institute of Technology, the highest 
seat o f education in engineering and 
technology, have been tampered with 
by professors of I.I.T.;

(b) if so, what are the details in this 
regard; and

(c) what steps Government propose 
to take to keep up the Image of this 
prestigious institute?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
and (b). A report o f enquiry made by 
Delhi and submitted in May, 1981 
revealed that one of the answer-book^? 
of Entrance Examination conducted in 
1979, in IIT, Delhi, had been tampered 
with4 and the evaluation of another 
answer-book did not conform to the 
Drescribed standard.

(c) The IIT, Delhi discovered the 
tampering of answer papers because 
of inherent ability in the system to de-
tect such lapses. They have now made 
it more rigorous to observe various 
steps involving the evaluation process, 
and have found that these steps have 
worked better since 1980.

Further talks with Bangladesh

10250. SHRI S. M. KRISHNA: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) when a meeting at a high level is 
likely to be held with Dacca on vari-
ous pending bilateral issues;

(b) whether certain moves from 
either side have been made to start the 
dialogue where jt was left last before 
the change of leadership there; and

(c) if so, the major features of the 
moves made?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) I have been invited by the
Bangladesh Government to visit Dacca 
tQ continue ongoing bilateral 
discussions between the two countries 
The dates of the visit have not vet 
been finalised.

(b) and (c) Both governments have 
continued to be in touch with each 
other.

O.T. Arrear under R-L.T. 69 of N. E, 
Railway

10251. SHRI R. L. P. VERMA: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that the over-
time arrears under RLT 69 have not 
been fully paid to the employees of 
N.E. Railway;

(b) if so, the reasons thereof; and

(c) number of employees to be ufiid. 
number o f employees paid (Division-* 
wise) the above dues uptil nj»w- and
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target date for the payment of this 
O.T. Dues?

'THE DEPUTY MINISTER’ IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b> and (c). The Railway Labour 
Tribunal overtime bills pertaining to 
some staff are being processed in Ac-

counts. These bills are expected to be 
cleared by Accounts within a month. 
The claims of certain other staff are 
still awaited and those will be cleared 
expeditiously as soon as they are re- 
ceived.

A statement showing the division- 
wise figures of employees paid/to ba 
paid is given to the Annexure attach-
ed).

Statement

Dhinon

Re-constitution of General Council and 
the Governing Body of SaUtya Acade-

my

10252. SHRI NARAIN CHAND 
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) whether the process to re-cons- 
titute General Council ®nd the Govern-
ing Body of the Sahitya Academy, New 
Delhi has been undertaken;

(M if so, the 
which a process 
with the names 
ment* to whom
for nominating
have been sent 
with the dates 
been sent; and

date with effect from 
set In motion atong- 
of the State Govwm- 

the communication* 
their representatives

in this regard along- 
on which they have

Approximate Number o f 
number o f Employee* 
Employer* already pakl

to be p* mI

Iiatnagar . . . . . . . . .

Lucknow

Varanasi . . . . . . . . .

Soocpur . . . . . . . . .

Samastipur . . . . . . . . .

Tcttaa.

4+ * ' 4420

4977 4977

353« Ml®

24m 3138

* 3*4

17780 17389

fp) the likely date by which the 
constitution would be completed uri 
the Governing Body formed ?

THE MINISTER OP STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (■)
The present term of the General Coun-
cil of the Sahitya Akademi Is upto 
December, 1982 The General Council 
which meets once a year had at Its last 
meeting held on 26.2.1982 flnalised the 
selection of eight eminent peraoni In 
the field of letters for the next Gene-
ral Council. The Executive Board will 
be reconstituted once the new General 
Council comes Into being.

(b) The Akademi has not addreeaed 
the State Government* as yet.

fc) The reconstitution of the General 
Coundi is likely to be completed b y
th« end of 1M2 and the TExectulve
Board will be reconstituted b y  the new  
CWitKtU at Its first m a tin s .
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Late Running of Frontier Mail

10253. PROF. NARAlN CI1AND 
'PARASHAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether it is a fact that 31 UP 
and 32 Down Frontier Mail has been 
running iate considerably during the 
last few months;

(b) if so, the number of days on 
which it reached its destination with 
a delay of more than one hour during 
the months of January, February, 
March and April, 1982 till to date; and

(C) the steps proposed to be taken 
for punctual running of this train?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OV PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The punctuality per-
formance of 31 U p/32 Dn Frontier 
Mail has not been very satisfactory.

(b) 31/82 Delhi-Amritsar Frontier 
Mail reached Amritsar more than 
one hour late on 19 occasions and 
Delhi on 12 occasions during January 
«2 to 15-4-82

(c) A close watch is being kept over 
the running of 31/32 Frontier Mail at 
all levels.

Oprnlna of Kendriya Vidyalaya in 
Himachal Prtdnth

10254. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
EDUCATION be pleated to state:

(a) whether the Himachal Pradesh
A Government have proposed to the 

Government of India or opening of a 
Kendriya Vidyalaya (Central School) 
Hamlrpur In Himachal Pradesh during 
lhe Academic Year, 1982-83;

(b) if so, the decision taken by the 
Government In this regard; and

(c) if not, the reasons therefor and 
the likely date by which a decision 
would be taken?

THE DEPUTY MINISTI®, IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) to (c):
A proposal has been received by the 
Kendriya Vidyalaya Sangathan from 
the Government of Himachal Pradesh 
for opening a Kendriya Vidyalaya at 
Hamirpur. The State Government has 
been requested to make available the 
requisite physical facilities like land 
and building, etc. The proposal will 
be examined further when the requV- 
site facilities are made available by 
the State Government.

Speeding up of Himachal Express

10255. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a demand has been re-
ceived for speeding up of Himachal 
Express, running between Delhi-Nan- 
gal Dam consequent upon the slowing 
down of this train during the past few 
years;

(b) if so. whether any action has 
been taken by the Railway Adminis-
tration in this regard;

(c) if not. the reasons therefor; and

(d) steps proposed to be taken for 
speeding up of this train?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
K A R J U N ) :  (a) to (d). There have
been demands for speeding up of 53/ 
54 Himachal Express. Speeding up of 
53/ 54 Express is not operationally fea-
sible under the present condition of 
track as well as due to path difficul-
ties.
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Unemployment Allowance to Seamen

10256. SHRI SATYAGOPAL MIS- 
RA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether there is any proposal 
under consideration ot Government to 
give unemployment allowance to the 
seamen from sign off to sign on-

(b) if so, the details thereof, and

(c) if not, reasons therefor?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN- 
DRA PATIL>: (a) to (c). Govern-
ment appointed an Expert Committee 
on unemployment among Indian Sea-
men in February, 1981. One of the 
terms of reference was to suggest wel-
fare measures for the period nf unem-
ployment between signing off and 
signing on. Government have receiv-
ed Part I of the report of the Com-
mittee and that is under examination 
with the Ministry.

Promotion Policy for Non-Academic 
Staff of ITTs

10257. SHRI SATYAGOPAL MIS- 
RA: Will the Minister of EDUCA-
TION be pleased to state:

(a) what is the promotion policy for 
the non-academic staff of IITs;

(b) whether any new policy for this 
purpose has been framed recently; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
to (c). As each of the five I.l.Ts had 
framed schemes for promotional oppor-
tunities on their own, a uniform sche-
me for promotions for non-academic 
staff Is being evolved.

Admission Policy in J.N.U.

10258. PROF. B. D. SINGH: Will
the Minister of EDUCATION be pleas-
ed to state:

(a) how many candidates applied to 
JNU since the present admission policy 
was introduced in JNU;

(b) year-wise/programme-wise break 
-up of the number of candidates ap-
plied to each schools/centres;

(c) out of them how many were 
rural candidates, school-wise centre- 
wise prog ram me-wise'year-wise break-
up of admitted candidates;

(d) how many among these rural 
candidates completed their studies 
successfully; and

(e )  if d rop  out is m ore than 50 p e r  
cent the reasons fo r  the sa m e ’

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHELLA KAUL):
(a) and (b). The total number ot 
candidates who applied for admission 
to Jawaharlal Nehru University dur-
ing the last few years, year-wise, is 
being compiled and will be placed on 
the Table of the Sabha.

(c) to (e). The University does not 
maintain any record on the basis of 
the rural background of the candidat-
es. As such, information sought is not 
available.

Ballard Pixr-Uran I-lnh

10259. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that his 
Ministry is considering proposals to 
link up Bombay-Panwal, Bombay- 
Belapur and Ballard Piar-Uran links,
*o, as to relieve traffic congestion In 
Bombay;
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(b) w h e t h * r  it is a fact that the 
above proposals are under examination 
of Rail India Technical and Economic 
Service* Limited;

(c) if so, by what time the Railway 
Board is expected to take the final 
decision;

(d) th* details of expenditure there-
on;

(e) whether it is a fact that the Ma-
harashtra Government have -referred 
on or about 14 March, 1981 to take 
up the above proposals on priority 
basis; and

(f)  if so, the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes. in respect of
Bombay-Panvel and Bombay-Belapur 
links but not in respect of Bombay- 
Ballard Pier link. Techno economic 
feasibility report for extension of Rail-
way Line from Mankhurd to Belapur 
(Panvel Creek) at an estimated cost 
of Rs 76 crores has since been recom-
mended to the Planning Commission 
who provide funds for such schemes 
outside Railway Plan and is under 
their consideration.

(b) No.

(c) and (d) Ministry o f Railways 
(Railway Board) can take action to 
undertake the project only after It Is 
cleared by the Planning Commission 
and the funds are allotted to the Rail-
ways outside the normal Railway Plan.

(e) Yes.

(f) The matter Is being processed 
with the Planning Commission.

Indo-Afghan Joint Commission

10260. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of EX-

TERNAL AFFAIRS be pleased to . 
state:

(a) whether it is a fact that the 
Indo-Afghan Joint Commission estab-
lished in the past had remained dor-
mant since long;

(b) whether it is a fact that the 
Government had expressed willingness 
to reactivate the commission;

(c) whether it is also a fact that the 
Afghan Foreign Minister, during his 
recent visit to India, made a request 
in this regard; and

(d) if so. the details thereof and the 
decision taken by the Government of 
India?

THE MINISTER OF EXTEiRNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The Fifth Indo-Afghan
Joint Commission had its meeting in 
December, 1977 followed by Review 
Talks in 1979.

(b) Yes, Sir.

(c) The matter did come up during' 
the visit.

(d) The Government o f India has 
agreed to the meeting of the Indo- 
Afghan Joint Commission next month 
to discuss economic and technical co-- 
operatlon.

Passengers relieved of their valuables* 
between Khera Kalan and Hoiambl 

Stations near Sonepat

10261. SHRI SUBHASH YADAV: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether three dacoits relieved 
the passengers of their valuables anti 
wrist watches between Khera Kalan 
and Holambi Railway Stations near 
Sonepat on the 3 April, 1982;

(b) if so, estimated loss to passen-
gers;
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(c) whether any inquiry has since 
been made; and

(d) whether the culprits have also 
been arrested?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 

'  THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) to (d). Do not arise.

Visit ot Afjhan Foreign Minister

10262. SHRI SUBHASH YADAV: 
SHRI SONTOSH MOHAN 

DEV;

Will toe Minister of EXTERNAL 
AFFAIRS be pleased to state.

(a) whether Afghan Foreign Minla- 
' ter Shah Mohammad Dost visited
India during the 1st week of April, 
1982;

(b) outcome of discussion held with 
him; and

(c) broad outlines of decision arriv-
ed at?

t h e  MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO: (a) The Afghan Foreign Minis-
ter, Shah Mohammad Dost had a brief 
meeting with the Prime Minister on 
3rd April. 1982 while on his way to 
Kuwait to attend the Non-aligned Fo-
reign Ministers* meeting.

(b) The Afghan Foreign Minister 
handed over to the Prime Minister a 
meseage from President. Babrak Kar- 
mal. Regional and bilateral matters 
were discussed.

(c) The sixth meeting of the Indo- 
Afghan Joint Commission will be held 
at Kabul n<?xt month to discuss matters 
of mutual economic and technical co-
operation.

Number of recognised Schools in Coun-
try

10263. SHRI ARJUN SETHI: Will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether Government have made 
any study regarding the number of 
recognised schools in the country, 
State-wise, in which the medium of 
instruction is English only and mother 
tongue ip not used for Imparting edu-
cation; and

(b) if so, the details tn this regard?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
No. Sir.

(b) Does not arise.

Mobile Health Centres In Tribal and 
Backward Districts of Orissa

10264. SHRI ARJUN SETHI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether the State Government 
of Orissa have approached the Central 
Government for opening some mobile 
health centres In the tribal and back-
ward districts of the State;

fb) if so, the total number of such 
mobile medical centre* which are 
functioning at present and the number 
of such centres which are going to be 
opened;

(c) whether Government are satis- 
fled with the performance of these cen-
tres; and

(d) the details regarding the number 
of villages covered?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH ANd FAMI-
LY W15LFARE (KUMARI KUMUD 
BOf, M. JOSHI): (a) No.
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(b) to (d). The Government of 
India have no Scheme for providing 
assistance to the State for opening 
mobile health centres.

Archaeological Survey of Palamau 
District (Bihar)

10265. PROF. A JIT KUMAR MEH-
TA: Will the Miniser of EDUCATION 
be pleased to state:

(a> whether Government have con-
ducted any survey of Hills Panki in 
Palamau District of Bihar to examine 
the possibility of getting some infor-
mation about the old cities under 
earth on the Hills of Palamau; and

(b) if ao, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): fa) No,
Sir.

(b) Does not arise.

Ktecrtfication of Fmakulam-Kotta\a 

Section

10268. SHRI SKARIAH THOMAS: 
Will the Minister of RAILWAYS be 
pleased to state1

(a) whether there is any proposal lo 
electrify the Ernakulam-KoUayam 
section of the Southern Railways; and

(b) If *o, the details thereof*

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.

Kottayam Station

15267. SHRI SKARIAH THOMAS: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal to 
develop the railway station at Kotta-
yam, Kerala; and

(b) if so, the details thereof?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Work of remodel-
ling of the existing station building 
consisting of the following facilities at 
an estimated cost of Rs. 15.71 lakhs 
has been recently completed:

(i) Additional second class wait-
ing hall with toilet facilities; (ii) 3 
additional retiring rooms—single bed
(iii) Provision of 4 booking and re-
servation counters; (iv) One upper 
ciass waiting room for ladies with 
toilet facilities; (v) Face lift to the 
existing station building; (vi) Provi-
sion of passenger shelter on Island 
platform; (vii) Extension of shelter on 
platform No. 1.

In addition to the above, the works 
of improvement to Vegetarian Refresh-
ment and Non-vegetarian Refreshment 
room, extension of covering over the 
main platform and provision of addi-
tional hydrants for carriage watering have 
bet’n approved and are in progress.

Number of Porters in Delhi, New Delhi 
and Nixamuddin Stations

10268. SHRI RAM VILAS PASWAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) what is the total number of por-
ters working in Delhi, New Delhi and 
Nizamuddin stations; and

(b) the number of porters belong-
ing to the Scheduled Castes and Sche- - 
duled Tribes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The total 
number of. licensed porters working at 

Delhi, New Delhi and Nizamuddin sta-
tions is 2415. Out of these 572 belong 
to Scheduled Castes and 605 to Schet 
duled Tribes,
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Ship owners who have not Paid Sea-
men of their dues

10269. SHRI MOHAMMAD ISMAIL: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the name of the ship twneis, 
who are defaulters in making pay-.nent 
to seamen of all dues and un-paid 
“ex-gratia monetary assistance” ami 
similar dues; and

(b) action taken against them for 
such default, owner-wise details there-

of?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) There are no unpaid dues 
by shipowners. Monthly ex-gratia mo-
netary assistance to seamen, is paid by 
Seafarers Welfare Fund Society from 
lnterest-income of its earmarked cor-
pus of Rb. 8.5 crores and shipowners do 
not contribulc towards this scheme.

(b) Does not arise.

Rural Development Programme

10270. SHRI LAKSHMAN 
MALLICK:

SHRI K. PRADHANI:

Will the Minister of EDUCATION be 
pleased to state:

(a) whether her Ministry has inlro 
-duced a scheme to facilitate Involve-
ment of the s’.udent community in rural

'development projects;

(b) if so, since when it has been in-
troduced;

(c) the name of the universities 
which deputed students to involve in 
rural development project; nnd

(d) the details about the steps taken 
or the programme proposed to be un-

-dertaken by the Government on th*»
• above matter?

I9 Written Answers

CULTURE AND SOCAL WELFARE' 
(SHRI P. K. THUNGON): (a) The 
Ministry of Education has not intro-
duced any new scheme to facilitate in-
volvement of student community in 
rural development projects. However, a 
scheme— National Service Scheme—  
which was introduced in 1969,, has ru-
ral reconstruction as an integral part 
ot the scheme and students of the uni-
versities and colleges who have en-
rolled themselves a® volunteers in the 
scheme have been engaged in construc-
tive programme ol rural reconstruc-
tions aimed at improvement of the 
conditions of life of the weaker sec-
tions of the society In rural areas. 
Particularly th; therm for special cam-
ping programme of the N.S5. volun-
teers has been ‘ Youth for Rural Re-
construction” from 1976-1977 onwards.

(b) Since 1969.

(c) The Scheme is in operation In 
all the universities throughout India.

(d) Since its inception in 1969 steps 
have been taken to strengthen the 
Scheme. Starting with 40.000 students 
in 37 universities, the Scheme now 
has an enrolled strength of o\er five 
lakhs students covering all universi-
ties throughout India, it is also propos-
ed to increase the enrolment rarh 
year to bring a larger number of stu-
dents within the purview of the Sche-
me.

Introduction of h o lo u  F.ducallon

10271. SHRI LAKSHMAN MAL-
LICK: Will the Minister of EDUCA-
TION be pleased to gtate:

fa) whether Government propose 
to introduce ecology education In the 
schools and colleges;

(b) if so, from when the proposal 
is likely to be implemented. ».id

(c) details of other steps that are 
proposed to be taken for the spreading 
of ecology education in the educational 
institution and outside?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCIAL WELFARE 
W'SHRIMATI SHEILA KAUL): (a) 1°
m;l, In the school icxtOooks prepared 

V  NCERT lu sciences and social 
sciences^ concepts or ecology and en-
vironment have been adequately in-
corporated. At the university level, 
ecology is included as a part o* Bot-
any and Zoology curricula.

in tb training programmes regularly 
organised by NCERT (or key persons, 
teacher educators and teachers front 
states and other agencies, ecological 
principles, both in theory tnd practi- 
calsi are emphasised. Efforts a e oe- 
ing made to provide for study of eco -
lo g y  ag a multi-discipUnay subject at 
the undergraduate level.

Subway near Vedia Station

10272. SHRI SUSHIL BHATTA- 
CHARYA: Will the Minister 0f RAIL-
WAYS be pleased to »Ule:

(a) whether he Is aware of the fact 
that the opening of a bridge, ov?r the 
river Ajoy^ connecting the d*a(.rirts of 
Burdwan and Birbhum has made it an 
absolute pecessity for raising the 

'neighl of ihe *ubway n̂ ar Vedia Sta-
tion (Barharwa loop) which is too 
low for vehicular traffic;

fb j whether Government c>* \Vcst 
Bengal has made any rep la n ta tion  
about (l; and

:f go, what step3 are being con* 
lemplaied for an immediate solution 
for easing the obstruction for whi<’h 
the bridge has been constructed*

THfcj DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS) fSHRI MAL- 
UKARJUN); (aj Yes.

(b) The matter has bwi, »epresent- 
^  by the Speaker, West Bengal As-
sembly.

Cc) The question at increasing the 
headway clearance of bridges nei>r

Vedia Station or providing a new 
Dridge towards Bolpur which will 
allow passage ot vehicular traffic is 
under the examination of Railway 
Burdwan Zila Parishad. A firm pro-
posal in this regard is still awaited 
from flfe "Zila Parishad.

News Item Immunisation or Ll.G.
Children Inadequate

10273. DR. A. U. A;tMI: Will the
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Goven.wient’s attention 
have been drawn it, *he news item 
'Immunisation of L1l » children Inade-
quate’ appearing in iwe Indian Express 
dated 7 April, 1982 bringing out the 
fact that not a s r̂tgle child belonging 
to the low income group in Delhi got 
all the three doses of the polio and 
DPT vaccine; health of the children 
was hardly reassuring; majority lived 
below poverty line; severe lack of 
sanitation and faulty drainage system; and

(b) if 5°. reaction of the Govern-
ment thereto and steps taken to rectify 
the shortcomings together with details 
of action taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BLN. M. JOSHI); (a) Yes.

( b) The data re mentioned in the 
Interim Report' dated 20.5.81 of a pro-
ject entitled ‘Family through the child’ 
and is reported to have been'complied 
at the beaming of the project, sometime 
in 1980. This dos not seem to repre-
sent a statistical sample. Howevert 
Government are anxios to improve th« 
immunisation and health status of peo, 
pie in general and children in parti* 
cular.

The performene of Immunisation 
Programme for DPT and Polio in the
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Omon Territory of Delhi during 1981­
82 was:

on the T ab le  o f  the H ouse together with 
details o f  action taken thereon?

1. POLIO  :

1981-82 
(April to 
Feb.)

1st dose 

Iln d dose 

Illrd dose 
Booster

2. DPT :

1st dose 

Ilnd dose 

I llr d  dose 

Booster

95̂ 32
49134
35968
23875

91000 

52559 

39958 

22973

f o  im prove the performance even  
further periodic instructions are being 
issued  b y  the Dalhi Adm inistration 10 
411 im plem enting agencies to intensify  
im m unisation programme to provide  
/00 per cent coverage to all the chil­
dren of D elhi specially those in  Kesei> 
d em e n t/J J  Colonies and slum  areas 
«rhere persons belonging to low ef 
ifocio-economic strata of society nor- 
rfially live. Apart from  this-periodlcai 
in tensive im m unisation drive is under­
taken especially  in these areas. M ooile 
teams visit low  incom e group areas 
/or  immunisation, in  addition the im ­
m unisation service provided b y  tne 
M aternity and Child H ealth Centres in 
<he area.

THE DEPUTY MINISTER! IN THE 
MINISTRIES OF EDUCATION AND 
JULTURE AND SOCIAL WELFARE 
vSHRl P. K. THUNGON): A  copy of
The report of the Leader 0£ the Indian 
contingent w hich participated in the 
M ini Commonwealth Games held in 
Brisbane (A ustralia) from  2nd to 4th 
October, 1981, as adopted by the Indian 
Olympic Association, has been received  
in  the  M inistry on the 26th April, 1982 
and five copies thereof have been 
placed in the Library of the Parlia­
ment. The report in question has been 
Drought to the notice of the Special 
Organising Committee. IX  Asian  
Games and the Indian H igh Commis­
sion in Australia.

No. of Visas Issued to Pak Nationals

10275. SHRI MOHD. ASRAR 
AHMAD: W ill the M inister of EXTER­
NAL AFFAIRS be pleased to state:

(a) the number of v isas issued to  
Pakistan N ationals by Indian Embassy  
m Pakistan during the period 1979— 82 
(year-w ise);

(b) the number of applications pend- 
ytig for issue of v isas to Pakistan N atio­
nals, as  on 31 March, 1982;

(c) the number of v isas issued t o  

Bangladesh National during the period 
1979— 82 (year-w ise); and

Officials Bungle Brisbane Games

10274. DR. A. U. AZMI; W ill the 
M inister of EDUCATION be pleased to 
refer to  the reply given to Unstarxtd  
Q uestion No. 5152 on 25 March, 1982 
regarding officials Bungle Brisbane Games 
and state if a copy of the report of the 
leader of the Indian contingent be laid

(d) the number of applications pend­
ing for issu e of v isas to B a n g lad esh ' 
N ationals as on 3 l March, 1982?

THE MINISTER, OF EXTERNAL  
AFFAIRS (SHRI P. V. NARASIMHA  
RAO): (a) to (d). A statement con­
taining the requisite inform ation is  
attached.
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Statement

(a) Year

Numbrr o f 
visas issued to 
Pakistan 
Nationals

' 1*79 •

1980

1981

1982 (up to 3 in  March)

1,93,268

i .73.f>4 i

i .7^W)6

44,9*6

(b) Tiir numlxrr o f .Applications pending lor isuiuc o f visa;. lo Pakistan Nationals as oil 31st March, 
1982. 1771

(c) Yrar Nunitwr o f visas 
i*.ued to 
Bangladesh 
Nationals

<979 . . . . .  ....................................................

. . . . . . . . . . . .

1981

i * > U j  u p t u  l o  3 1 * 1  March, 1 9 ^ )  . . . . .

Ui; The numbrr o f application* (xuduig fur issue o f  visas to Bangladesh Na-
tionals a-> 0(1 31 it Match, h M̂j

1.39.>70 
1,80,563 

1,60,805 

43̂ 399

1586

Central Assistance to U P. under Care
and Protection of Orphan Children

10276. SHRI MOHAD. ASRAU 
AHMAD: Will the Minister ol EDUCA-
TION be pleased to state;

(a) the Central allocation of assist- 
ance to Utlar Pradesh under the 
Scheme “ Core and Protection of 
Orphan Children”  in the State during 
l!J7y-80( l«6l>-81 and 1981-82;

(b) whether Government have cm- 
ried out independent evaluation study 
of the working of this Scheme jn Uttur 
Pradesh and if so, the results thereof; 
and

(c) what methods are being planned 
to see that these ^hemes are beintf 
implemented as P«?r the Central guide-
line* to the Slates?

t h e  d e p u t y  m i n i s t e r  i n  t h e  
MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) A sum
of Rs. 2,70,816, Rs. 6,19,019 and 
Rs. 7,76.566 was released to the Gov-
ernment of Uttar Pradesh for the 
scheme ol services of children in need 
o f care and protection during the years 
1979-80, 1980-81 and 1981-82 respec-
tively.

<b) An evaluation study was under-
taken by the Institute o f Social Scien-
ces, Agra University (Agra) to evalu-
ate the programme. Some weaknesses 
in the implementation of the pro-
gramme have been pointed out in this 
Evaluation Study Report, a copy of 
which has been sent lo the State Gov-
ernment.

(c) The organisations implementing the 
program m e arc required to execute a
bond whin the State Government that they 
will abide by the conditions of grant
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Supervision of this scheme is done by thel  q f<j«i Vtfaq •(f'T  TD

State Governments. ?pnnr 8)  T$T 5* I

-fc - v
STnTTVT

10277-  «ft fror vnw : 

w wi *»f* «rfrTR wtum  jtf

fd 11  >̂<. 'l' I* ;A

I
(*>)  "*r r*rf» arro’

n̂rîfhr1 'rf̂ T  iwnr sit 7̂7

s^m  arfr  m   hnrsrr̂  irrm

"f̂ rT-r siniri” «rfr*;r  « 

â r<r, 1982  ’T  ThTTnnr

(r*î  ?T»r CSTTSR)  c  $w t

n»> ?fw y+.ifw f*sn *nrr vt;

(«■) WT 5TT  if- *T5f  Ĥ K  ^

amT>«< faar *nr $*-  zrfs f̂, m

Ĵr̂ T ajfTT «FCT jf* flXT WTXJ

?f  ŴTTT 5TM XJ1  ifT

(*) iref sfTTThnr 

*ripr*T *ri ’tt1  arfr  ̂  577 

fW  ^mr fan tt  $*■ ?

MIWJ 8̂  TfTTTT «VUH| »TTTWT7 if"

** *nft (wtttI inrw . vftrft):

i*) ?r •

(«) VRTT XT TCf ThfmW « VPT- 

tV* »rcr 15 **f*-  fw TT Tjf ^ I 

W WTT >̂t ST̂T fwf<lkTiI *f> fW

arfVR- VTT?frr arrrfzhmr w**m,

Hin+n'mi rt\r«r»c*i 1  afft  3TT- 

?PfR «f*iH , jmmiV an̂ TRT,

TOT1 fr*n  M m-i  «iT«*>?r >̂1 fi'if

ar̂ Trnr, 1  <tîw *1 a'

?frr arf̂ T̂TT   ̂*t?TT iff 

»nr 1 ,̂ ‘ Witf

Tfrrkw  ̂ amnsHl *Wt  »r«rr 

 ̂  ra tttw wtr- 5*1 f<P9̂ fK iVh

(*r) v* rf-  vhm w

*wvnr 80 sftrcra- Tf ?* 1

(1) *rr tt Tnr̂f?m tt rftmrt wf

TV̂TT ?̂7T wVt̂TT 5* I

’TT* rf  5Ttr  t̂vrr *

».7m (t* 3TVTT ^r, VWT TffT  ^

htW ir w fuNfl hmrf-

firer iFfrr *j vfrnrr  p* funf

*rf 'rrr TrTsr xr *ttt hrrnft f’ hr: tptI 

5tttt zrm wi *r̂f   ̂nw: x̂tvrx 

fm TT TFT P* I

Numbrr of Persons, Arrwted Tr*vpUliif 

without Tlckrts la Northern and 

Westrn Zourt

10278- SHRI  VIRDIU  CHANDER 
JAIN: Will the Mini»ter of RAILWAYS 

be pleased to tiate;

(a)  iĥ number o£ ticketle*s passen-

ger* caught in Northern and Western 

Railway Zones during the month* of 

November, 1981 to March, 1M2 sepa-

rately, zone-wise ; and

(b)  the  tatal  amount recovered 

during thii period from the t*ck«Uet* 

passengers in the  shape of fare and 

penalty?

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT  OF  PARLIA-

MENTARY AFFAIRS (SHRI MALLI-

KARJUN); (a)  aod (b)  The  number 
of persons detected travelling without 

ticket or with  improper tickets *nd 

railway dues & judicial fine realised 

from them on Northern and Western



Railways during the months of November, 1981 to March, 1982 is indicated below:
4

(Figures in thousands)

-------------------------------------------------------------------- B -------------------------------------
No. of Amount of Railway duet Amount of

Month penoni de- realised  ̂ - judicial
trcted ------------------------------------ ------  fine rraliwd
travelling Fare E xct* charge 
without (Ri.) (Rj.) • (Ra.)
ticket or 
with
improper
ticket

229 Written Answers VAISAKHA 9, 1904 (SAKA) Written Answers 230

Nortlmn RaUtwgs

Nov. 1981 .................................... 39-8 327-1 401.9 107.9

Dee. 1981 .................................... 35 3 398.8 36°  3 7*.4

Jan. 198* .................................... 33 0 285.1 3*7-4 59-3

Fev. 198a .................................... 33-5 378.7 348 9 61.4

March 1982 .................................... 34.0 302.8 354-4 83-5

W vhm  Rtnlway

Nov. 1981 .................................... 48.0 409 5 465-2 37 2

Dee. 19B1 .................................... 43-5 361.1 424-7 30.6

Jan. 198a 45 3 346-3 432-8 24-3

Feb. 1983 to CD 368.3 409.6 30.0

March, 198a ..................................... 45 4 346.8 4250 33- 1

Opening of More Central Schools 1° THE DllPUTY MINISTER IN THE
Rajasthan

10279. SHRl VIRDHI CHANDER 
JAIN; Will the Minister of EDUCA-
TION be pleased to itate:

(a) the number and location ot cent* 
ral schools functioning in Rajasthan;

(b) whether there is any propoasl 
open more Central Schools in

Rajasthan State especially in border 
area*;

fc) if so. the detaila thereof;

(d) wh«thar there Is a great demand 
tOT opening Central Schools in Bar-
ker 'and Jaselmer town* in Rajasthan; and

(e) If ao, action proposed to be taken 
by Government?

MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON: (a) Nine-
teen Kandri.va Vidyalayas (Central 
Schools) are at present functioning at 
the following places in Rajasthan:—

(1) Alwar
(2) Bharatpur
(3) Bikaner
(4) Jaipur
(5) Jaipur Cantt.
(6) Jodhpur (AFS)
(7) Jodhpur (Army)
(6) Jodhpur (BSF)
(9) Jaisalmer
(10) Khetrinagar (No. 1)
(11) Khetrinagar (No. II)
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(12) Kota
(13) Mount Abu
(14) Naiirabad
(15) Rajpura Ej/Rba Mines
(16) Sriganganagar
(17) Suratgarh
(18) Udaipur
(19) Zawar Mines Udaipur

(b) to (e) Proposals for opcowig new 
Kendriya Vidyalyas are considered by 
(he Kendriya Vidyalaya Sanguihan only 
when received from an appropriate
sponsoring authority in the prescribed 
manner. Proposals for opening Ken- 
driaya Vidylayas at several places in 
Rajasthan, includn  ̂ Bikaner. Banner 
and Uttarlai which are comparatively 
close to the border, are under exami-
nation of the Sangathan. However,
there Is already one Kendriya Vidya-
laya at Jaisalmer.

Theft of Railway property and pilferage
of coai In Northern Railway

10280. SHRI V1RDK1 CHANDER
JAIN: Wil It he Minister 0f RAILWAYS 
be pleased to state:

M  Year

(a) the number of cases of theft of 
railway property detected in Northern 
Railway during the years 1980-81 and 
1981-82 and the approximate value of 
railway property stolen;

(b) the number of case* of pilferage 
of coal in Northern Railway during 
Ihe**same period and the number of 
culprits punished in those cases;

(c) whether complaints have been 
received to the effect that railway em-
ployees are also involved in the above 
cases and whether some such case'* 
have been detected;

(d) if *0, the number o f  &uch case* and 
action taken in this regard; and

(e) the measure* being taken by G**- 
vemment to check thefts of railway 
property?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
U K A R JU N );

198081 
1981-82

No. of 1 
ihrft of 
Railway 
Property dr- 
irctrd In 
Northern 
Railway

2140

Approximate 
value of 

property ttoim

R i.
B5.5«. 573 
98,07,897

(b) Year No. of c a n  of No. of culrpriti
cual theft* u m tn l
iletrrtrd m
Northern
Railway ^

_m . ***

l92 ° i '  . . . . . . . . . .  473 675
1961-83 . . . . . . . .  J44 716

-----------  , «■ „ j ri ---------- ---------- ---------------- ----- ------ —  ---------
(c) Yes, in wm of the caaefc

(d) Year No. of caan in No. of Railway
which Railway employees
employee* were arrested 
bund invoKrd

l f , 8 o - 8 l .............................................................................  1 0 3  * 366
1 9 6 1 - 8 3 ................................................................ ana 359
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(e) The following measures are ISs- 
ing taken to check thefls of railway 
property:

(i) All important yards and oods 
sheds are guarded by the R P F  men 
round the clock.

(ii) Affected sections and yards are 
patrolled by the RPF staff during night.

(Hi) r PF staff are detailed 0n goods 
trains passing duty  at engineering re~ 
strictionsa vulnerable outer signals imd 
upgradicnt* where trains stow down.

(iv) Intelligence about (he crimc &nd 
criminals in/relation to railway propny 
IS collected by the ClB/Plain ciolhcd itaff 
of the RPF and raids are conducted to 
apprehend the culprits.

(v )  Close liaison is maintained with 
the Police for the arrest o f  criminals.

I ken' CoiMtiltallve Committee al
Jodhpur f

10281. SHRI VIRDHI CHANDtR 
.IAIN: Will the Minister of RAILWAYS 
be pleased ta stale;

(a) whether any Users' Consul ta live 
Committee was functioning at ' the 
Divisional level ol Jodltftfr after 138n;

(b) if so, names of the members 
nominated in that committee and the 
dates of its sittings;

(c) whether it is a fact that in the 
absence of truly representative usars 
consultative Committee the tfap between 
t'.ic public and the Railways administra-
tion is increasing putting both to dis-
advantages; and

(d) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE} 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes. The Divisional
Railway ^sers' Consultative Committee 
was functioning from 1-1-81 to 15-2-82.

fb) Three meetings were held (>n 
KU6-8I, 22-9-81 and 9-2-82. The names 
and addresses of persons who were 
nominated are given in the statement.

(c) No.

(d) The Divisional Railway Users’ 
Consultative Committee, Jodhpur is 
in the process of being reconstituted

Sutrm rni

f-itf •/  A/ W lf i  0/ D tnsim al RmUuvt L 'm 's (aMsult&la* OumnitiUe, S o t  them RaUuw, Jodhpur 
f i t  Ikt tmm fn m  i - i4ti 1* 3 1 - 1 (DiuUtvd w.e.f. 16-2-82)

Intrrr*! Rrprr^mialion granted to Xamf and Addrrs* nf Nominee WYlrphone
___  f  No.

I- Chamber of Corn- 1. Mjurwar Chamber of Com- 
inrrcr, Trade In- merer & Industry, Jodliptir, 
diotrica & Agri-
cultural Aaocia-
**<*•>•. a. Jodhpur InductnVi' A»n.,

Jodhpur.

3. The Chamber o f Genuine
Salt LHstributor*, Sabhar- 
lalcr.

Shri IJamodar I-ai Bang, Dir- 
rector, Arun Cycle*, Jeaswant 

Bldg., Station Road. 90764

Hh. Anand Prakaah Bhoot, M/s
Bhool Oii Mills, Heavy In- 20418
dustrial Area, Jodhpur, 31322

Shri Ram Avtarji Cattal, Post. 51
Sabhalrkc, Distt. Jodhpur. 314
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4. Balotra Ladhu Udyog 
Mandal Balotra.

5. Fahalodia Namak Vyapari 
Satigh, Phalodi.

6. Limr Manufacturers’ Asm. 
Golan.

Shri Gautam Chand Chopra, 
Munna Textiles, Lohana,Ka- 
Chowk, Balotra.

Shri Chain Sukhi Joshi, s/o 
Shri Shiv Dutt Joahi, Near 
Gaushala, Station Road, 
Phalodi.

Sh. Mahmdra Singh Kachwaha 
ao Fort Road, Jodh-
pur.

3440a

II. Passenger Associa- 1. Rajasthan Air, Rail & 
ciatkms. Tram port Passenger? Assn.

Jodhpur.

2, Raja,!than Railway Uvt s 
& Patsengers Assn., Ajraer

Shri B. N. Bhargava, M /i 
Rajputaoa Stationery Mari,
Sajati Gate, Jodhpur. 32127

Sh. Ravi Toshntvkl, Mahatma <k ^3S
Gandhi Marg, Ajmer-305001 20323

III. Special Interests, (i) General Managrr'i Nomi-
nee.

R a ja sth n  State In dustria l &  
Mineral Dev. Corpn., Ltd., 
Jaipur).

( i i ' Railway Ministers No- 
nm.

Shri K . S. 1. Gulundia, General 
Manager, FRT Rajauhan 
Stale industrial & Mineral 
Development Corporation 

Ltd., Udyog Bhavan, Tilak 
Marg, Jaipur.

Shri Moolchand Ghallani, 
Sunbharlakr, Rj^aithan.

73558
7*>74

IV. Parliament. Lok Sabha.

Rajya Sabha.

Prof. Nirmal Kumari Shaktk- 
wat, M P ,  V  Be. P.O. 
Occhadi Via Smth. Teh. & 
Dhtt. Chittargarh (Rajasthan)

Shri Jarwant Singh, M.P., 
Ja«>la House, Peota Area, 
Jodhpur.

V. Slate Govt. & Slate Govt. Suite, Govt., The Desert Development Com- 
State Legislature. Rajasthan. mutionrr, (joveminent of

State Legislature, Rn.ja.Mhan.
Rajasthan, Jaipur.

mhr* i i  i w  *rnrf ^
i f  ww ^  flPRT

i r m  m w  «_Hi |r

1 0 2 8 2 - t w n r  wrar w n
’T f'^pr xnft 

O f  r *  2r t t  «tii <.®i ^  r *  me.' 
3^1R 7TVT T'ST 3F̂ T vrrrt ^  tfa "
tht fraft n nf T d

^  ^  ^  far ? r r^ R l
g^rar sn T: «"Ffr anrar v r c  ^  f^ r j 
£<t T̂Rf fC i

w ft  («ft
vrfzrw): qfz1 STJTT 3ffT ^  3RT HTHt 
^  wtar r r v T r  *  w f 1 >fr ffR n f t  
* tp r  r t f  ^
Fr i N r t  w; fff?r irmfhr *t- 

f*nnr •tptt ^rrwnr  ̂
tn r. aft. f W f o n :  q ir . aft. f
STT"1̂  *0h ^i *t i*n̂  ifsl ^ n r  n V  
3tTt  * tot  w  anrpr ^  t j t

?  1 jf ^ r r  anf ^  1 r=r
^  qfz* STITT «TTiT ^  *TW 

VVnr ?HF 90 vfiTSRT ?Ri 5TT5 3 ^
VR?r afi irvr >nrnr ^  xw>m •
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"'■-(*) w rfm rr $  « t.

1 5 - 9 - 198*0 P *?tt *ttt «f i

(tt) TT^mJTO- ?rm  ^ n N ^ r 
>  arhrfsr Trt r ^ r a l ,  *nr?r

as affa ^ u p t  ^  e rrt ajft fcFsft 
t  rr^x 2R *-rRf *rt m f  ^  fsnr 

*PRTT «FT WT? * f <<Scfc< arPflfV 
<ro ^  q rn rtf # fa n  t e r  t o t  ^  i 
^rhrtT Ŷ rf\ h r f W  tf^ t  *n sm rh R sn  
S R  JTT d^4/1 -3^ WT ^X T 7V*T *1̂ T
'diKl I I

‘*fa t ut  m jV  ?tvt '3tpt nf* r^ rr’ 
itfaRTrj-

1 0 2 8 6 - T ^ t t  m : w  T t  
jf r t  ®T?T «in(»i «FTt f*TT P^.

(^ ) ^ T  *TTRT T  '3TR < fr d V to ilV  
I i f m  T̂rffT ‘*TR ITT r'* iT  T T T i’

in î' * *̂̂ 14 /* ll Ci -i »t I ^CTT 

t 1  i f  I

fa ) t F t  ? r, ?rr f t  JrtNwiarf 
txtt u M w i  i f ,  3rft

(»r) T fe  jfigT, pt  flrr it t w h t  t t  
f g n r  jt?  ^ rh d W r t t t  *  f a "  f*>A '
?T7rnRi *  t v t t  tt  t r  *mar1 *f
f^ T T T  t t  TTVT ST T T  :r*ft r b r n r r  
farr ^ r jf  ttt ?* ?

t 'tt  m iw n  <»t #wrNr « n r Pr^nT 
i f  i*r * rrt («ft x rh ^ w w ^ r): (* ) H  
s f i *i <h ( *f i"T Py^stI , t t r  v r - f r w i  
ariV t ^ i r t ]  ^  w * <  i r  t r !  *  ‘t r  
ITTT << *i »t TPRT ST*7 ^  ^  |

(«r) ^<nrm?^far1 i  **r w i t  *rf 
t* f?  P?ett * ' s i r  p r  re n r  *  f w r  
* t r  (fy ^ d , ? f  *rt?t jji ?rnrR *ri 
5 7 n s 1 ^  P^tt ifW , ssi t t s t i  J,'<m  

»nr^?r *f <rfpr i r r k  ^  ^  »

(»r) ^ru m ^fart ^  u i r ^ I  *f p t  
vNnrr P^w nr f w r  t t  t j t  x* a 1P+1 
nf^f f^ jp j P m r  ^  ?^pf: arv^T v r

as 3r  r r  P rs V  ^  m rn rrr ^  

V ^ r a R if  T5 ERY ^  amf I

vrRff->reH  fnrwtT ariTnff-R : j f f l w» *  ̂ >

1 0 2 8 7  ■ ^TWT tt*t: arcT Pm rw 
ITTT ^  « in ii ^T f^T  v O f  f~*?>-

( c )  1 R R  TTTT ^  5HT ^rt VTT?T 
a ttt  i  n*rnr ^ f r a - s t e n t s  t v t r "  
fv r f^ r  ^TTT w  STOTT T T ^  W Z tf 7X 1  

w r  vr ; arfr

(^") ?rf sfTT
P ^ w r  ?

f r r s  «rrt («ft s n r f^  t i t ):
{ « )  v c r  ^TTfr ^rt rn r  iTiT'T jtp tt  

3B T fr R  « w  2gfrmt*rw, T n n r  fKit^pr
»  %  'S

«  e r r  j t  ?n *n ^  v r  P m r -
P^crar P w t  » r t  i c t t 1 P7it?rcr r p n r  
^  T^i n n  1 

(v )  /h h P « + , n w n ri #  r » r  f* r r fiR r  
j t  nrr̂ f t w  Pnra' xr rirr x 'i

1 0 2 8 8  r ^ T T  TTHT: 3fTJT r3T«T
«ffTT «T  TTT ^ r * r  N :V *

{* ;) P t*t T v r n r  h  t r  
‘ arrr r f r v r ”  amrrfvr Pwn
*n 37 <rn j?r »nrT ? ' ; 

(«■) VTTT Jp-CTT T T^r TT PT^RT 
st*t P^JTf , arfr 

(*r) *flTT r>r ' ‘t r e r m ' ’ ^  sn ror
*t  7 *fFTr in  r ^ f .  Pt t t  f^ ir  ^
t t t t  ^  a r m ?  *r t t r  rr -r
n o ^ f f  w rr ftr  *r*rsTV v r  t w t ^  v t  
3.V7T <n n fr  u t5  r r ,  * t  p w  
aror TT7»T ?

hrwT T fr  w w fw  m n  w w n t * w m  ■
^ -rrw d  i f  n w  1r f t  w^rr
«,'w ): (*>) *nrT7TK (^ctr^r) anft 
v r  rw r i*  «rfT TT*TT, 1982 

^ jitc t  jtt  Trm n i 

(w ) r » ^ i  i f  TTTTflr irrrrf^  in rf 
a r P r o ir  r * n f f  ^  it to t  » n m ff 
av i tiv& Kifi fjnrr h w r
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i f  1 p -  i f  m<:a- ofiT 3^r- 

3H ^ C f ( f :  ^  ^  ;;if

T O iR  <fi erm  zj'

(*r) fr, Hft 1

M^rtt 'ttptthttt sromft <rr am

1 0 2 8 9 .  ^ i r r :  on:r

3 lh  t r f ^ m  s,̂ ^ l r  i f ft

m;tM <fi1 fcn :

(en) ^1 ^ 1  cfi

JTRVTtf q:;r 1 :1̂  51 -fa - m r

,  mir ^rifr , *r̂ ft , ^

m f ^  N fo n m r 'Jfm ^ ,-

f o r f  in: ^  fem ; ; ; r  <nT ( ;

sin:
(w) 1980-81 ^ ? t tr  Nfsf;??rr

^  sreq̂  stothV tt f̂ cRT ^  %~ja
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1. nm< .. .\3 *
2. lfif<r'r . .

3. i:rl<r ^  yrtf^ f̂;IT; m

4. . .

s. <+T̂rorm q-;efalfr
if;" ft;Q; W'lf <ft'Jf<mt

^ i f  "ij' h r h m r r  ^<-ifcr 

 ̂iir,r=w t <nT o
i f  fu.1 fcn ^ i f  ;;if ° 'P f  

i f  ^  i f  ^  3 f+t1  i f  

{ j  (  I R r f Cfimf ^ ^ w.fcrr

aiT\ m l  cfi i f  ^ r n -

, arq;r c f  ^  i f  3 lh  ^

^er<: o i - .r  Ofil m n .  i f  ^ ^ - 

^ f i f i

I ' 31 h  i f ^ ^

o n r ^  ^  

1 0 2 9 0 .  !5f * T ^ " «  ^  : Gfir

" "  ;t;ft ^  ^ dH  sfft A M! <^^*i fq:;:

(<fi) am : d"'lfr

r n  f e t R T  d"'<IT *fc.-f e r OT
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a r h  q;T <{if

CflfT i f  ?

a n T q ? < ^ < ^ m m H ^ H 4

i f  it?ft (3:;_:ifl'a ^  . i:pr .

'i l lI T ): (c.n) '3"5l ' J ^ ' i Y ir ^ l ^ l  i f

^ T C '-<r &':'?f o?I 3-'e:l-;:r Cfi(;,- s r e . r

i f  3 Th  f ^ t r ,  ^ ^ -

g5̂ ,  <-f<r 3 lh  ai. 1
^ r n m<: ^  ^ dih

<fi ^  <fi 

ft;\1 ;  cn1  ^ !ITcroaIT

% ^ :  1 . 68  >rRro<:r , 0 . 86  Q f< ^  ,

0 . 7  2  51-f̂  , 0 . 5  2  >rf^  <ifh

1 . 0 4  rr ra m r  ^1 1

(^ ) 1 9 8 0 - 8 1  c;fi

mi:f-oi f^f^K^rT n :  f;r+^ .m:mra

Olflf I "hfCfi'l : —  -

2 5 6 . 01 ^ (1 W ^

7 5 . 1 4 ii< a .

2 5 ,. 7 9 ^r€f W ^

5 2 . 7 8 (1 €f W l̂r

60  . 1 6 liq tr

>||f̂  zj' q l f

1 9 7 9 ,  1 9 8 0  3Th 1 9 8 1  i f  q - ^

'{tf<.fi fc.nc;-;f ^  d"«?T ^ nrcfi W  

^ cm:ur ( . ,  - 

(^ ) ^  ^ m\ifYf'-fi ;a-c{"-

Ol:l-<r i f  a:rh 

'l' W  i f  Of€l:'f i f  t 31-['<:;

(•r) ^ ,  e r

T V  "̂ <i cnirf
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3 Th  &f-rt i f  

1 9 7 8 - 7 9 ,  1 9 7 9 - 8 0  3 1 h  1 9 8 0 - 8 1

<fi ? r n  hr"1 Jt < r ^ r r  (s" .\

o;+r . <t . ) a I T  Th.  cfi
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*11 ft f iw f l  *TTTt Vt«

--------------------------------------------p -------------------------------------------------------
1 2 3 4

1978—79 

197 9—80 

1980-81

T w r ffc r  *fm rf n  jTf* jtkpt: t*t- 
T T d r  irrhnrl *r  f^Frmn *r
f <«<i<ici fd*d1 ^rfrvT
^  <ft 5* * ^  srfvn-
3MH*i'0ii »RT3Tl *f *r ? r c  $\

r *  «'vrnW  q fr v i '^  *ri r i f t
TTTW* wrf TTT ^rnf ^  f̂ TTT tTtrf̂ l ^n?T 

^  '

(* )  3riV (it) . 7 ^ 1  5FJT W w ilH ft
frvr <nfiiM +, affi^M  w; *v  *f ? ^ - n  
vHtcrt f^vrrt ? f r t  ? ’  1 1 ;rr
3r t  TTWrhnrv yfaviH l vrrf̂ r *rr^r 
vnnft 'TPTrT *>
3ptt I^tttt arh: v t t ' t t  ^nmrfrr 
F̂t ^a i i(j7 I ,c 'ri 1 & '.'k̂ i

vnmrift nTnviM t r t  v m f w
^rfiJTTt WTT M*ni f a * *

tr fTf*:5T gftft ^  3^7 R
ffihnrt *rr ‘ 'W iP * * .  J r m ’ ’ wfl *t x t

Tt *T I

“ stft 1? w f  *KT ir fw rr '*

1 0 2 9 1 - *ft ’ m w r TPTT; *JJT 
m i h h  u ft  T frrrr c * u i«i jpft *nr t t r - 
srt ^ tt srOr f a  :e

(* )  5fa i f  "STR HTT 
a r f r o r "  («f»iixm *5 amnx ^  *tt*t) 
f W r  <n wr*TT *ri jrh  irfafawT £*;
arft

2 0 .0 0  6 .3 6  2 6 .3 6

2 4 .0 8  6 . 77 3 0 .8 5

2 8 .2 0  5 .9 2  3 4 .1 2

(* )  r *  r r r  i f  f t v r  ^  ^ rr s fa  
^T^rr^t f* arft irts w rit <pft «n f-
 ̂1̂ 1 *1̂ 1 *i |" ^TT WTT

?

WTWT HfT T fm r  WTPPTVT «n m i  
» f  inft (wnrrrt m i  •
in ft): (f;) 3tfr (V ). pr *t t v  i f  <r^
*<?«l TPTT <TTRT 16 anPT,
1982 fnrirw! f̂w: inn i f

fi fWT TT V1>T * 'i *f M <. N (. • 
*f t t  ThrhFTi i f  f t  # m t
TfTnft )

0

Railway accidents durinf pi-'t three
monthv

10202. SHRI MADHAVRAO SC1N- 
DLA: Will the Minister of RAILWAYS 
be pleased to xtate:

(»J the number o{ Railway accHcnt* 
that took place during the past three 
month*; and x

(b) the Dumber out of them Vittribu- 
iable to human lailure or negligence 
and those attributable to abwni'e or 
failure of equipment’

THE DEPUTY MINISTER IN THE 4 
MINISTRY OF RAILWAYS AND IN 
TME DEPARTMENT OF PARl IAMEN- 
TARY AFFAIRS (SHRI MAULIKAR- 
JUN): (a) During the period January 
1902 to March 1982 there were 263
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train accident* in the categories of 
collisions, derailments, level crossing 
accidents and flres in trains on the 
Indian Government Railways.

(b.) Out of these accidents, pnria 
facie, 116 were attributable to failure 
of Railway Staff anc* 85 to failure of 
equipment.

Shortage of Eawatial Items in 
Hospitals of Oriasa

10293. SHA1 K. PRADHAN1: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to slate:

(a) whether Central Government 
are aware that some State Govern- 
mentsi such as Orissa, are experienc-
ing great difficulties in view of the 
shortage of essential items such as 
oxygen. nitrous oxide etc., in the va-
rious hospitals of the State; and

(b) if so, the steps Government 
taken in this regard to ensure that 
these items are easily available in the 
hospital of Oriasa and other States 
where similar situation has been pre-
vailing?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN, M. JOSHI J: (a) and <b). No
State Government has reported any 
difficulty in their Hospitals due to the 
shortage of essential items such as 
oxygen, nitrous oxide etc. There was 
only an occasional shortage for a 
short period in Orlssg due tot the short 
supply by a Arm but during this pe-
riod these items were procured by local 
purchase and the hospitals faced no 
difficulty.

Strength of SC and ST Students in 
Each of Central UnivrmtTes

10284. SHRI HARIHAR SOR'EN:
SHiRI RAJ NATH SONKAR

SHASTRI: ,

Will the Minister of EDUCATION be 
pleased to state:

(a) what Is the strength of students 
in each of the Central Universities;

(b) how many among them belongs 
to scheduled castes and scheduled 
tribes;

(c) how much amount did UGC 
spend on them;

(d) has the reserve quota for ST/ 
SC been filled;

(c) if not, the reasons therefor; and

(0 what steps Government will until 
initiate to Fill the quota?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and
(b). The information for the year 1980-81 
is still under compilation and will be 
placed on tine Table of the Sabha.

(c) The University Grants Commis-
sion gives grants to the Central Uni-
versities for their maintenance ,*nd 
also for implementing various develop-
ment projects/programmes accepted. 
It is not possible to indicate Ihe 
amount spent specifically on SC/ST  
candidates.

(d) The reserved quota for SC/ST 
students are not fully utilised except 
in the North-Eastern Hill University.

(e) and (f). The social and economic 
backwardness of the Scheduled Caste and 
Scheduled Tribe communities has been 
identified as the major reason for their 
low enrolment in the instituts of Higher 
education. In order to ensure that the 
seas reserved for these communities are 
in fact utilised by them, the UGC has 
decided to assist the Universities in offer-
ing remedial courses to make up the defi-
ciencies of the Weaker Sections. The 
Universities have been advised to give 
relaxations in the minimum percent-
age of marks prescribed for admission 
to various courses. The Central Uni-
versities have also been advised to set 
up Special Cells to watch the interest 
o! SC/ST candidates. The UGC has
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set up a Standing Committee to ad* 
v i^  t*1* Commission on matters re-
lating to the admission and employ-
ment of SC/ST candidates. A Sub- 
Plan for Scheduled Tribes and a 
Special Component Plan for Schedul-
ed Castes to be implemented in Ihe 
Sixth Plan are in ihe process of fina- 
lisation.
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAIL-
WAYS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI MLLIKARJUN): ' (a) to (e).
Concessional season tickets are being 
issued to and from Chittaranjan to 
students from Raniganj, Asansol and 
stations in between and falling within 
the distance limit of 50 Kms. There 
has been a demand for extending this 
facility to the students of Burdwan 
University to stations beyond Pana- 
garh upto Chittaranjan. At present 
student concessional season tickets are 
being issued from Burdwan to Pana- 
garh and vice versa, as the distance 
between this pair of stations is 48Kms. 
As a matter of policy, consessional 
season tickets to students are issued 
only upto a distance limit of 50 Kms. 
except for those stations which have 
been enjoying this facility prior to 
1951.

Recruitment in Railway Catering 
Department

10300. DR. VASA NT KUMAR PAN-
DIT: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that the De- 
partment of catering of Indian Rail-
way appoints certain class of emplo-
yees directly without usual formalities;

(b) if so, the details of the direct 
recruitment and the posts given during 
the last three years; and

(c) whether one person who was 
directly recruited has been posted in 
the Railway Canteen at Parliament 
House Annexe in 1980-81, if so. the 
reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN); fa) to (e). Direst 
recruitment is normally made follow-
ing the laid down procedure. In some 
cases however, to meet urgent require-
ments on ad hoc basis is made. During

1980-61 14 such appointments had been 
made. Out of these 14. 3 are being uti-
lised in Parliament House Catering, 
3 in Parliament House Annexe and 
remaining 8 in the two canteens of 
Members of Paliament in North Ave-
nue and South Avenue.

Offlce wit]] Family on duty Pm

10301. SHRI HARIKESH BAHA-
DUR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that officers 
on the Indian Railways are allowed to 
take their families while on duty or 
inspection out of their headquarters;

(b) whether the non-gazetted stafl 
are not allowed to take their family 
on duty pass;

(c) whether it is considered a was-
tage; and

(d) Whether it affects the Railway 
working and leads to corruption?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yea.

(b) Yes.

(c> No.

(d) No.

Panels of A.M.Es on N.E. Railway

10302. SHRI HARIKESH BAHA: 
DUR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the reasons for the formation of 
inadequate panels of AMEi on the 
N.E.R. in the last 3 selections held In 
1973, 1977 and 1980;

(b ) the number of AMEs who were 
continued on ad hoc buis even after 
such panel* were formed and consum-
ed;
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(c) whether the Railway administra-
tion Is aware of the harassment and 
the loss of seniority to such officers 
who even after qualifying in the sel-
ections were not put on the panel des-
pite vacancies existing due to wrong 
calculations by the NER administra-
tion; and

(d) what action the railway is tak-
ing even now to empanel such officers, 
in the recently concluded selection, 
who are being left out due to under- 
formation of this panel so that the 
mistake is remedied?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Panels were formed 
against the vacancies properly assess-
ed for each o# Ihe three selections re-
ferred to.

fb j N um ber o f  officers w ho were 
working on ad h o c  basis as Assistant 
Mechanical Engineer aflcr thc utilisation 
of tine puncK formed is as under:

(1) 1975 selection—6

(2) 1977 selection— 2

{3) 1980 selection— 4

(c) and (d), Vacancies are calcula-
ted at a given point of time taking 
all known factors into account. The 
assessment has a vital bearing on the 
selection because it is on the basis of 
the number of vacancies, the field of 
employees to be considered is deter- 
mind. Addition of vacancies arising 
subsequent to the assessment and ini-
tiation o f selection will affect the 
field of eligibility. Therefore, such 
vacancies are not taken into account 
for the selection in hand.

Panels were correctly formed as re-
quired for the number of vacancies 
assessed. After the utilisation of the 
panel of 1980 selection, 4 officers were 
working on ad hoc basis against short 
term requirements and vacancies to

be filled on the basis of Limited De-
partmental Competitive Examination.

Woman Comal Workers

10303. SHRI A. NEELALOHITHA- 
DASAN NADAR; Will the Minister of 
RAILWAYS be pleased to state:

(a ) how  m any wom en casual w ork-
ers are at present working in Indian 
Railways, details therof Railway-wise and 
D ivision-w ise;

(b) whether Government are having 
any plan to regularise their services; and

(c) if so, details thereof and the 
action taken in this direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Information is being 
collected and will be laid on the 
Table of the Sabha.

(b) and (c) Women casual labou-
rers are considered fo r  absorption 
against regular Class IV  vacancies fo r  
which they are Considered suitable to 
work.

Assistance to voluntary organisation 
for social welfare

10304. SHRI A. NEELALOHITHA-
DASAN; NADAR: Will the Minister
of SOCIAL WELFARE be pleased to 

state:

(a) what are the definite schemes 
in which Government is giving finan-
cial assistance or grant to the volun-
tary organisations engaged in the field 
of social welfare;

(b) number of such voluntary orga-
nisations which have been given such 
assistance or grant during the last 
three years;

(c ) the amount of assisance or 
grant yiven to them year-wise; and



(d) haa an assessment of"the activi-
ties of such organisations been made 
by the Government of India?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THirNGON): (a) A list 
of the Schemes is attached (State- 

ment-I).

(b) and fc). A stalcmeni is endosed 
(Statement-II).

(d) Yes, Sfr. Assessment ol such 
Organisations is made by obtaining 
recommendations of the State Gov-
ernments, by evaluating progress 
ports and audited account received 
from the Organisations, and by carry-
ing selected Inspections.

Stateraent-I

Name of Schemes for Financial Assist-
ance or Grant

(i) Organisational Assistance to 
Major Voluntary Social Welfare

Organisations.

(ii) Welfare o f Children in Need 
of Care and Protection.

(iii) Creches for Children of 
Working and Ailing Women.

(iv) Research and Evaluation 
Studies in the -Field of Social Wel-
fare.

(v) Nutrition Programme through 
Balwadis and Day Care Centres

(vi) Assistance to Disabled Per-
sons for Purchase, of hearing aids/ 
appliances.

<vii) International Year or the 
Child and Post IYC activities.

(viii) Assistance to Voluntary 
Organisations of Ihe Handicapped.

(ix) Assistance for the Construc-
tion of the Working Womcn'i 
Hostels.

(x) Setting up of Women Training 
Centres and Institutes for Rehabili-
tation ot Women in Distress.
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(xi) Educative Work for Prohibi-
tion.

(xil) Short Stay Homes for Wo-
men and Girls Projects:

(a) Family Life Institute

(b) Mobilising Pub'.ic Opinion 
Against TraRcking.

(xiii) Research on Technical Aids 
on Rehabilitation of Handicapped.

(xiv) Teachers Training for the 
Blind.

(xv) integrated Child Develop-
ment Services Training of I.C.DS. 
functionaries—Anganwadi Workers etc. 

etc.

Statement-II

Annexure referred lo in reply lo 
parts (b) and (c» o f the Lok 
Unstarred Question No 103IM for 
2JM-1U82.
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Vr^r No i -f A h k h u i '
Yutuntarv
uiti’ini* (Rtiprr-» 

Ikum in L-xkln)

. . . 6iG 447 8;

198- *̂81 . . .  b-33 645 js

19R1-83 . . .  <yJ7 7'*) 43

Plan lo promote Hindi in non-Hindi 
speaking States

10305. SHRI A. NEELALOHITHA- 
DASAN NADAR* Will the Minister of 
EDUCATION be pleased to Stale:

(a) names o f the Slate* which arc 
non-Hindi speaking at present,

fb ) whether the Government is hav-
ing any definite plan to promote ltiftdt 
in non-Hindi speaking States:

(c) if so, details or such plan and 
the action taken for its implementa-
tion;

(d) list or the voluntary organisa-
tions receiving financial assistance for
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the propagation and promotion of Hindi 
in the non-Hindi speaking States; and

(e) whether the Government con-
sider the question of establishing a 
Central Hindi Institute in any of the 
non-Hindi speaking States?

THE DEPUTY MINISTER IN THE 
MINISTRIES Or EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) The 
States/Union Territories of the Indian 
Union have been divided into the fol-
lowing three regions, I

0) “Region— ‘A* means the States 
of Bihar, Haryana, Himachal Pra-

■ desh, Madhya Pradesh. Rajasthan 
and Uttar Pradesh and the Union 
Territory of Delhi;

(ii) “Region—’B' means the States 
of Gujarat, Maharashtra and Punjab 
and the Union Territories of Anda-
man and Nioobar Islands and Chandi-
garh;

(iii) “Region—"C* means the Stales 
and the Union Territories other than 
those referred to in clause (i) and

(b) and (c). The Ministry has been 
implementing a number of schemes and 

_ programmes for the propagation and 
I  leveflopment of Kindi in non-Hindi 
' speaking areas. Under the formal sys-

tem of education, financial assistance 
from the Centre is given to various 
non-Hindi speaking States/Union Terri 
tories for appointment of Hindi 
teachers' training colleges/wings Be-
sides the students belonging to non- 
Hindi speaking States are awarded 
scholarships for study of Hindi at the 
post-matric level. Under the non-for- 
mal system of education efforts of the 
voluntary Hindi organisations are sup-
ported by providing flnancial asisance 
upto 75 per cent of their requirements 

^ tor holding free Hindi classes, running 
Hindi libraries and reading rooms, con-
ducting Hindi examinations and hold-
ing seminars. Two major organisa-
tions set up by the Government of 
India, vlx. Central Hindi Directorate. 
Kendriya Hindi Shikshan Mandal, 
Agra are also engaged in implementing 
various promotional programmes for 
Propagation and development of Hindi.

(d) A Statement indicating the 
names of voluntary organisations who 
have been provided financial assistance 
for the promotion of Hindi during the 
year 1981-82 in the non-Hindi speak-
ing States/Union Territories is laid on 
‘Vie Tablt of the House. [Placed in 
library. See No. LT-4065/82].

(e) There is no such proposal at 
present, under consideration of the 
Government.

Bridge over Damodar River

10306. SHRI BASUDEB ACHARYAr" 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state 
whether there is a proposal to provide 
financial assistance under Central aid 
programme of State Roads of inter-
state on Economic Importance for con-
structing the bridge over Damodar 
River in ihe Sixth Plan period?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESRI): The State Government have 
recently sent a proposal for loan assist-
ance for the construction of a bridge 
over Damodar at Mejiaghat on Rani- 
ganj-Midnapore road in West Bengal.
It is. however, a State road and the 
Stale Government are, therefore, pri-
marily concerned with this project.

Numbrr of Headmasters/Mbtra w  and 
Teachers of D.M.C. Retiring by April,

1982

10307. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of EDUCA-
TION be pleased to state:

(a) the number of Head Masters/ 
Mistresses and Teachers of Delhi 
Municipal Corporation are retiring 
by the end of April 1982 (zone-wise 
number):

(b) whether steps are being taken 
to see that their gratuity, P.F. 
amount are paid by the date they 
retire and pension papers kept ready 
for payment of monthly pension;

(c) whether all those who retired 
by the end of April, 1981 etc. have 
also been paid their gratuity, P.F. amount 
and pension; and

717 LS__9.
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(d) if not, number of those whose 
papers are not ready and steps being 
taken to pay by the end of April, 
1982?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WEL-
FARE (SHRI P. K. THUNGON)-
(a) As reported by the Delhi Muni-
cipal Corporation, a total of 40 Head 
Masters/Mistresses and teachers are 
to retire by the end of April, 1982, 
as per zone-wise break-up jiven
below:

C. L. Zone 7
Najafgarh 1
Shah-dra South 2
Sadar Pahajganj 7
Narela 3
City 4
New Delhi ]
Shahdra North 2
South 1
West 4
Karol Bagh 8

40
(b) Yes, Sir.
(c) and (d). Out of the teachcrs, 

who retired in April, 1981, in the 
case of 14 teachers payment of gra- 
tuity/P.F. has been made, but pension 
could not be released due to non-pro-
duction of necessary documents by 
the teachers/departments concerned. 
Their cases wiil be settled as soon as 
the required formalities are comp-
leted.

Compulsory Primary school education 
In the country

10308. SHRI BHOGENDRA JHA: 
Will the Minister of EDUCATION be 
pleased to slate:

(a) whether mother-tongue is going 
to be made the medium of Primary edu-
cation throughout the country lo 
achieve full literacy; and

(b) if not, reasons therefor?
THE MINISTER OF STATE IN THE 

MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and
(b) The recommendations of the Edu-
cation Commission and subsequent

\ recommendations on the subject of 
other committees are known to the 
State Governments. It is for them to 
take appropriate decisions in the 
mailer. It may, however, be staled 
that a majority o f the Stale have 
mother tongue as the medium ol in-
struction at the primary stage (classes 
I— IV /V).

Assistance to Sanskrit High Schools iih )
Colleges for women and harljans tt 

Bara ha
10309. SHRI BHOGENDRA JIIA: 

Will the Minister of EDUCATION be 
pleased to state;

(a) whether there is any Central 
scheme for the assistance to Sanskrit 
High Schools and Colleges, particular-
ly, for women and harijans;

(b j if so. details thereof;
<C) if not, reasons therefor; and
(d) whether any effective assistance 

to Bahka Sanskritochehay Vidyalaya. 
Baraha and Hanjan Sanskrit Maha- 
vidyalav a Baraha under Bisfl block 
within Madhubani Disttl. of Bihar is 
being considered?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) No, Sir.

th) and (c). Doci not arise.
(d) The Government of India has 

not received any application for assist-
ance from the Balika SaniVrilochehay 
Vidyalaya. Baraha and Harijan Sans-
krit Mah a vidyalaya Bn rah a under Bisfl 
block within Mdhubani distt. of Bihar.

Wajnu Break!m or Pilferages from
Goods trains during 1R8IMII and

1981-82

10310. SHRI A. K. ROY: Will the 
Minister of RAILWAYS be pleased to
state:

(a) total number of wagons breaking 
or pilferages from tine goods trains in
1980-81 and 1981-82 with Zone-wise 
break-up in details;

(b) details o f total loss sulTered by 
the railways due to that in these two 
years;



(c) whether such incidents' are in the 
increase;

(d) whether the railways have 
spoted some pilferage prone stations 
and areas in the country;

(e) if so, details of such areas in the 
Eastern Railway and the steps taken 
thereon; and

(f) whether there is any plan to 
take local Panchayat in confldencc to 
check such theft of railway goods?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND* IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): C<>) and (b). Total number

of cases of wagon breaking' or pilfer-
ages from the goods train in 1980-81 
and 1981-82 with zone-wise break-up 
and details of loss .suffered by the 
railways due to this In these two years 
is as under:
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Rtilwv.y Year N'o. o f Value o f  property lost
ca»« (Rs)

Central . . . . . . . .  1980-81 3,502 28,94,638

1981-82 3,776 4°>33,459

E* 'trrT 1 ..................................................... 1980-81 13.353 1.89.86,245

1981-83 15,812 3,80,98,587

N orthern .............................................................. 1980-81 6,233 29,45,373

1981-82 5,933 35,11,837

North 1980-R1 13a 2,17,271
F.mitrni . . . . . . . .  198 i-8a 104 2.42,184

Northex" 1980-81 3.7 7,+1*4
F r o n t ie r ..........................................................................1981-82 293 4,8*, 674

Southern . . . . . . . .  1980-81 374 8,29,523

1981-82 1,972 12,74.895

South 1980-81 1*323 11,85,018
Central . . . . . . . .  1981-8^ 1,388 15,60,052

South 1980-81 9,095 1,21,55,906
...............................................................................1981-82 8,470 1,43,55.588

W e it e r n .............................................................. 1980-81 1,366 16,24,306

1981-82 1,488 15,94,565

Total : ............................................................... 1980-81 35.675 4* i»> >5>764

1981-82 39.236 5,51,61,841
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(c) and (<d). Yes.

(e) Garhara, Mughalsarai, Gaya, 
Asansol, Andal, Chitpur, etc. are the 
pilferage prone areas in the Eastern 
Railway and the following steps have 
been taken to control such incidents 
there:—

1. Trains carrying valuable com-
modities are being escorted by RPF/ 
RPSF armed guards as far as practic-
able.

2. Beat-cum-sector patrolling by PRF/ 
RPSF introduced in important yards 
and stations and special watch is ar-
ranged on wagons containing valuable 
commodities.

3. Back tracing enquiries of theft 
cases are made to pinpoint Lagur 
spots to take preventive measures.

4. RPF/CIB staff conduct searches 
and raids at crimials' dens and in th? 
shop-cum-godowns of the receivers ot 
property stolen from the railways.

5. Supervision by officers has been 
intensified.

6. Close liaison is being maintained 
with the Police for arrest of criminals 
operating on the railway and joint 
raids by Police and RPF are also con-
ducted frequently.

7. Steps have been taken to book 
the veteran criminals/receivers under 
N.S A.

(f) No.

s fr  n r fv m m  ^
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Extension of 71 Up/72 UN fast 
pawenger upto Jaynagar

10312 SHRI BHOGENDRA JHA: 
Will the Minister of RAILWAYS he 
pieased lo refer to the reply given to 
Unslarred Question No. 7258 on 8 
April, 1982 regarding demands for in-
troduction of new train between Jay- 
nagar and Varanasi and state;

(a) whether the Time Table Com-
mittee of the North Eastern Railway 
had decided for Introduction of a new 
Jaynagar-Varanasi Express train;
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Voluntary Blood doners

10315. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fart that the Gov-
ernment have issued guide-lines to all 
the States to maintnin a register of 
Voluntary Blood doner* (group-wise) 
of rare groups;

(b) what is the approximate total 
number ol biood doners during 1980 
and 1981 under the category of (i) pro-
fessionals (ii) relatives kith and kin
(iii) voluntary doners and (iv) special 
category who have donated blood; 
(State-wist Hit/figures);
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(c) what arrangements have been
made to procure blood (or turning Into( 'i
plasma for eventualities in the case of 
armed forces and special need in Gov-
ernment hospitals; and

(d) what special programme and 
National drives have been planned for 
11)82 to get more voluntary doners in 
order to curb the growing number of 
professional doners?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN 
M, JOSHI): (a) No.

(b) The information is being col-
lected.

(c) Blood for turning into plasma 
would be procured mainly from volun-
tary blood donors

(d) To make voluntary blood dona-
tion effective, consultation with States 
is under progress.

Survey of Archaeological remains of 
Kaytha Village nrar UJJaln

10316. DR. VASANT KUMAR 
PANDIT: Wid the Minister of EDU-
CATION be pleased to state;

(a) whether Archaeological Depart-
ment had curried out investigations 
and survey of archaeological remain; 
of Kaytha Village near UJjain on the . 
hanks of Kalisindh River to explor** 
the Kaytha, (Kupitha-nagar) civilisa-
tion;

(b) whether the attention of the 
Government has been drawn towards 
th» opinion of nottrd Archaeologist Dr. 
V'. S. Vakankar appearing in Times of 
India (Bombay) issue of 5 January, 
Hifl2 under the heading “Varahamira'i 
Village archaeological trove” ; and

(c) what steps are being taken to 
maintain the site and the ancient re-
mains from unwarranted exploitation 
and protert U as an Ancient Historical 
find?

THE DEPUTY MINISTER IN THE 
MIN1STEUE$ OF EDUCATIpN AND

Written Answers 2G8APRIL 29, 1982



Written Answers VAISAKHA 9, 1904 (SAKA) Written Answers 270

CULTURE AND SOCIAL WELFARE 
(SHRI P, K. THUNGON): (a) The 
ancient site at Kayatha, District Ujjan 
Madhya Pradesh, was excavated by the 
Vikram University, Ujjain, in ihe 
seasons 1965—67 and by the Deccan 
College, Pune, jointly with the Vikram 
University, during the season 1967-£8 
and the results in Ihe form of report 
have already been published.

(b j Yes Sir.

(c) The site is not centrally protect-
ed. However, the Slate Directorate of 
Archaeology & Museums has ';een 
asked to take adequate steps for 'he 
safety o f the ancient remains.

' -
Tef! of Railway property In Sealdah 

Division of Eastern Railway

10317. SHRI M- RAMGOPAL RED-
DY: Will the Minister of RAILWAYS 
he pleased to slate:

<aj whether it is a fact that theft of 
Railway properly has greatly increased 
of late in the Sealdah Division of Eas-
tern Railway;

(b ) if io, what are the reasons there-
for; and

(c) .what Preventive measures arc 
taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAI.LIK- 
ARJUN); (a) No.

(b) Doet not arise.

(c) Tbe following preventive mea-
sures have been taken in this regard:

(1) Beat cum sector patrolling by 
RPF/APSF introduced in the 
Important yards, sheds, sec-
tions and running track and 
special watch is arranged on 
wagons and fittings in crime 
prone areas.

(2) RPF/CIB staff conduct sear-
ches raids at criminals’ dens 
and the shops cum godowns of

receivers o l stolen railway 
property.

(3) Supervision by officers has 
been intensified.

(4) Close liaison is being main-
tained with the Police for a r  
rest o f criminal operating on 
the Railways. Joint raids by 
Police and RPF are also con-
ducted frequently.

(5) Special cell has been set up in 
the State Police/CID, West 
Bengal to investigate and col-
lect intelligence on crime 
against railway properties.

Launching of Massive Drive against 
Food Adulterators

10318. SHRI M. RAMGOPAL RI^> 
DY: Will the Minister 0f HEALTH 
AND FAMILY WELFARE be pleased 
lo state;

(a) whether Government propose to 
launch a massive drive against food 
adulteration;

(b) if 50, whether State Governments 
have also been asked to take specific 
measures in this regard; and

(c) what stringent action is being 
taken against the anti-social elements 
leviponsible for this Act?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (a) to (c). The 
Stale Governments/Union Territories 
have been requested from lime to time, 
to chalk out special programmes and 
activities to check food adulteration. 
The Chief Ministers of various States 
hove been requested through a d.o. let-
ter from the Union Health Minister to 
strengthen their respective Food Ad- 
ministration Departments and Food 
Laboraloriis so as to ensure effective 
implementation of the P.F.A. Act.

Stale Goviimments take action against 
the anti-social elements responsible lor 
offences under the provisions of Pre-
vention of Food Adulteration Act.



m x

* f ?  Z j f r r  z rz 1

* * n  w i * *  n
i t  t

f -

m

m i

m u



2 73 Written Answers VAISAKHA 9, 1904 (SAKA) Written Answers 274

Pay Scales ot E.E.G., Pathology Phar-
macy, ECG and C.S.R. Technicians

10321. SHRI SAJJAN KUMAR: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to* state:

(■) whether it is fact that in Dr. R. 
M. Lohia Hospital E.C.G.t Pathology, 
Pharmacy, EEG, and CSR technicians 
have better pay scales than senior 
radiographers, whereas senior radiographsr 
are better qualified and with two years 
diploma holders; and

(b) if so, the details of Pay scale ot 
different categories of the above stated 
staff in Dr. R. M. Lohia Hospital and 
the reasons for discrepancy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (a) and (b). The 
pay scale of the post of Radiographer 
in the Dr. Ramb Monohar Lohia Hospi-
tal is Rs- 330-5S0 whereas the Pay 
scales of the other posts is Rs. 425-700. 
The pay scales are fixed according lo 
the requirements and job descriptions 
of each post. Qualifications prescribed 
for the post of Radiographers and 
those of the other posts are not com-
parable.

Radiation and Risk Allowance fot 
Radio gr&phen

10322. SHRI SAJJAN KUMAR: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a tact that in Gov-
ernment Hospitals radiographers suffer 
because of radiations and lose their 
health-

■

(b) iiT to, whether it Is also a fact 
that they are not paid any radiation 
and risk allowance; and

(c) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD

BEN. M. JOSHI): (a) No. X-Ray equip-
ments are adequately protected in hos-
pitals.

(b) and (c). Though radiation 
hazard exists wherever risk of expo-
sure to radiation, is present) it is not a 
fact that the radiographers suffer be-
cause of radiation and loose their 
health. No radiation or risk allowance 
is paid to the radiographers in Gov-
ernment Hospitals.

Promotion Avenues for Senior Radio-
graphers In Dr. R. M. L. Hospital

10323. SHRI SAJJAN KUMAR: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE b® pleased to state:

(a) whether it is a fact that in Jai 
Prakash Narain Hospital, New Delhi 
and All India Institute of Medical 
Science Hospital, promotion avenues 
for senior radiographers are much 
belter than those in Dr. Ram Manohar 
Lohia Hospital; and

(b) if so, the details thereof and the 
reasons for the disparity in the promo-
tion avenues?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. m . JOSHI): (a} and (b). At
present there are no promotion avenues 
for the Rediographers in Dr. Ram 
Manohar Lohia Hospital while the 
Radiographers of All India Institute 
and L. N. J. P. Hospital are eligible for 
promotion to the higher post 0f Tech-
nical Assistant (Radiology). It is due 
to the reasons that these organisations 
have their own separate rules regard-
ing the service conditions of their em-
ployees.

Stagnation among Senior Radiographers

10324. SHRI SAJJAN KUMAR: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it Is a fact that there is 
no promotion avenues of X-Ray techni-
cians (senior radiographers) and there
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is stagnation in many cases in Dr. 
Ram Manohar Lohia Hospital, New 
Delhi;

(b) if so, details thereof; and

(c) what immediate steps are being 
taken' to topen promotion avenues for 
th^ senior radiographers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (aj to (c ). At pre-
sent there are no promotion avenues 
for Radiographers in the Dr. Rom 
Manohar Lohia Hospital anil there is 
stagnation jn the case of two out 0f 15 
Radiographers. T l^  Government u  
alive to this situation and improve-
ment of the service conditions of hos-
pital employees is under constant 
review.

Unrest in the Campus of Ban:'ras 
Hindu University

10325. SHRI M. RAMGOPAL ItED- 
DY: Will the Minister ol EDUCATION 
be pleased to state:

(a) whether it is a fact that fresn 
trouble is brewing on the campus ot 
Banaras Hindu University following 
incidents of indiscipline, gherao, lock-
ing up of departments and sudden 
spurt in agitations; and

(b )  if so, what arc the reasons there-
for?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARfc! 
(SHRIMATI SHEILA KAUL): (a) and
(b). During the past few weeks, there 
have been some incidents in the Bana-
ras Hindu University. The Students’ 
Union has been demanding reopening 
of the students’ ward in the Hospital 
attached to the Medical College whicn 
was closed aoout Dne year ago follow-
ing clashes. The doctors have been 
resisting the demand to reopen the 
ward. However, the University has 
decided to reopen the ward under the 
auspice* of its Health Centre. In view 
of this, the student* have withdrawn

their agitation. This decision. has 
caused some tension among the doc-
tors. The non-teaching employees as-
sociation has also been demanding 
improvement In pay scales, rationalii 
zation of pay structure,, implementa-
tion of promotion schemes etc ’ To 
press these demands thelr association 
has been ‘giving calls for strikes at 
various poiilts of time, Th® Vice- 
Chancellor is having negotiations with 
the association. The Vice-Chancellor 
has reported that university examina-
tion* are going on inspite of these in-
cidents.

4

Indore Railway Station

10326. SHRj VUAY KUMAR 
YADAV: WiU the Minister of RAIL-
WAYS be pleased lo stale;

(a) whether any steps were taken 
recently to give Q new look to Indore 
railway station;

(b) if so, the details thereof and 
□ mount spent on it;

(c) whether Government are aware 
that second class waiting hall ia in a 
dilapidated conditions and needs imme-
diate repair;

(d) if so. why this wa* not under-
taken along with work carried out 
recently; and

(e> sleps being taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF .. RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) and <b). No Heps were 
taken recently to give a new look to 
Indore Railway Station. However, 
some works which were sanctioned/ 
proposed in the past were completed. 
Apart from the normal maintenance 
works, the following passenger ameni-
ty works at an estimated cost of . 
Rs. 95,100/- have been completed;

(1) Remodelling of main concourse
to provide 3 additional 2nd Clan re-
servation/booking windows sanctioned 
in December .51 at an estimated cost
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Of RS. 80.300/- (ii) Provision of illu* 
minated train timing indication Board 
in main concourse and second class 
waiting hall approved in September 81 
at an estimated cost of Rs. 9,500/- (iii) 
Provision oi 4 benches approved in 
June 81 0n platform No. 4(BO) at an 
estimated cost of Rs. 3,500/- (iv) 
Provision of Addll. counter in refresh-
ment stall sanctioned in November 81 
at an estimated cost of Rs. 1,800/-.

(c) The second class waiting hall is 
in a good condition and has been im-
proved in the recent past.

(d) and (e) Do not arise.

Percentage of SC/ST in Foreirn 
Service

10327. SHRi A. K. ROY: Will the
Minister of EXTERNAL AFFAIRS be 
pleased to stale;

(a) number and percentages of Sche-
duled Caste and Scheduled Tribe em-
ployees in the Foreign Services in 
General and Indian Embassies abroad 
in particular facts in details;

(b) whether it is a fact that the num-
ber is much below the optimum; and

(c) if so, steps taken thereon?

THE MINISTER OF EXTERNAL 
AFFAIR?! (SHRi P. V. NARASIMHA 
RAO): (a) The required information
is given in Statements 1 and 2 attach-
ed.

(b) Although there has been a pro-
gressive increase in the total strength 
of Scheduled Castes and Scheduled 
Tribes over the past few years in the 
Ministry, the number of employees 
belonging to these categories in etill 
below the prescribed quota.

(c) In order to recruit sufficient 
number of employees belonging to 
Scheduled Castes and Scheduled Tri-
bes, this Ministry is meticulously ex-
tending aU relaxations as provided for 
in the general directive* issued by Ihe 
Deportment of Personnel and A. R., 
Ministry of Home Affairs, which lays 
down the guidelines in such matters.

Stifement 1

St/iirmrrd iAmm* tin t»tal A nuta e f  Employ* 1 in th* .Ministry t f  E xtentl Affairs nndrr rtmoin Grades 
and .Vwni#r PntrtUage o f Schedulrd Cmirt and . t W iW  Trikes amon^l them.

Gn«up Tirtal num- 
l>rr itfrmp- 

loyee*

Number nf 
S O

IVrcrnUfp* 
r»f SO*

Numbrr of 
STi

PrrmitAp
(.r ST*.

Grnup \\‘ S3® 3« 7-2 >9 3-6

Group '11' 163a •as 7*7 i j 07-75

Group ‘C ’ 868 *>1 10-5 4° 4-6

Group 'IV
Excluding jw rcpm )

470 75 i6-n 3 o -6

Gm yp ‘D ‘ (Swrrper*) £K> an tnO'OO Nil Nil
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Statement showing tht .Kumber of bjnplotms Posted pi Indian Embassies And High (iommiiswHs Abroad and 
.Xumbtr and Perceniagt oj Scheduled Casks and Scheduled Tribit amongst tknn

Group Total num-
ber of cmp-, 

s  loyeci

Number oT 
SCs

Percentage 
of SGi

Number 
of ST*

Percentage 
of ST*

Group ‘A’ 615 37 6-2 18 a-9

Group ‘B’ ■ in6o 48 4 5 9 o-8

Group *C’ » 23 5‘> 7 >5

Group *D’ 337 ‘7 70 1 08

Regular Director for National School 
of Drama

10328. SHRI AJIT BAG:

DR. SARADISH ROY;

Will the Minister 0f EDUCATION be 

pleased to state:

(a) whether it is a fact that the 

National School of Drama is without 

a regular Director since the resignation 
of the last incumbent;

(b) if so, the reason of the  resigna-

tion  ol the last incumbent; and

(c) the reason as to why no replace-

ment could be found for so long a 

time?

THE MINISTER OF STATE OF THE 

MINISTRIES OF EDUCATION AND 

CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL):  < a >

Post of Director,  National School of 

Drama, New Delhi, has been filled on 

a regular basis with effect from 12-3- 
1982.

(b) The former Director resigned on 
personal grounds.

(c) The National School of Drama 

Society selected a person in the field 

for the post of Director at its meeting 

held  on  25-11-1981. However  the

person, selected took gome time to take 

a decision on the offer the appointment 

made to him a"d subsequently, he re-
gretted his inability 10 join lhe School 

Director. Some more  time was, 
therefore, taken  to select another suit-

able person.

iwr ̂  wi ti1 whnrfinr 

hrvftFTirf wfl

10329.  Htarrmi4 :

t̂rrnm mx.

*ITT frwr iNt  T7TTT  TT3*?

fW. :

<*) *TT f fa

STFft  ̂tr*; Trf,

1975-76  ̂ Tfrrr  it it 
arhnrfnTr hnrf̂ Rl tit

 ̂ *nn vt ;

(w) vn hwt *rf r*r ?r«r  *r-

trI t fa 3"?r arrx PtmiV tt  *riV

(t) vrr *nr tf fa 3'rttar

arfwTf

 ̂ tr* mrr <r*r-̂ wf  fptf

*f«JH  ̂hnmr TT fan1 IPTT ;
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(*) T̂T ^ W* ^  fa  *T

<nr arft 'TT-2PT Tt PnrPw  t 

*nnr nt Tqim  arfvrrct 

Tt tsmft r̂hm *t  »nr  ; *tx 

(r) jrfer ft, ?tf r*  *rc *r «nfrT 

51 ?

fSnrr  invhr ?twt umr wbtt t̂

»nrrotf if-t*t irift («ft  <r̂ r):

(t) * (*}.  T*rta f̂ rt #tvr t 

hrWr <rrcr  ^ *hrt t amm, 

*T*VR T*t srnft <rfr̂ T  fl«<K  ir■k

1975 (PfT 1976 TT  ^ TVT- 

tPvtt arf̂nrhnr hnrfvnrt *rt it* tt**

 ̂ 51 l*A  hTm̂  ̂n  ̂ Tf

afvrrrt v  r hnrv̂T Pnrr trr 1a

srpft <ftv*z t, jtr̂ fT',u>1 qr hmr 
t t̂, 30 *i\ 1979  *rr 3pr̂

5*st  *r nf fWir tar *tt P*  *nft 

»r*pr tptt wr riff 57* hrrr̂ *r *rr 

'*■'!<1 ̂ n' t ttt, fir Hiii »i r

trt *rrf̂ 1 tt 17-11-1979  *FT 

J5 ̂' 6rpft nf <'* 5 Tl ?*5T H” I'm w*i) 2̂>T 

W vnffTxT <rfrvv  ̂TOT* qfcr T P̂tt 

f«*T *nrr nt snrft  t ittm •*■  *

*1W JfTFTT * h f Wi  sj dll* TIT  TT, 

zryrw jf  f̂prsr r?Kt *rr fa Fmi> ^ 

P r̂ t aRTnr frqf̂ tt <ett̂t tt*■ «
P̂TT TRT  vrf̂rr 3fft 5TTTT

nnr tI t̂Pktv *wrl Tt arrr vtPvtt

WTm P̂VT TRT Tif 7̂ fl"V7 VPVW  if", 

r̂r *iW*f *r  ̂r̂ n  ̂1̂*4 1*0 <* r0 Ti'ft

irrfr  PrqiV 22 1978

Tf vjA ‘ii* <fV, f̂r̂rt

T TtfT fTVT "i*̂ TT T *1*1  ̂f<n* W>yt 
irTTTsr frhRror 17̂ ' 1979  ^

Tt »ft~ 1 hPn̂fl *tPs?t Tinr 

*[tqt7T T̂ «rr TR arfVTR't

t qr fnrr tt-tv tt tjtw: rtr*- tiV♦  «
"fw n,  ̂ini <tt  fan to vt 1 

1  Pwrfr̂r ?fTfft mP1̂? t̂tt 17 

Ĥ T̂, 1979 Tt  THlfPSRT Tt in* 

Pnnr ttt arfvTrrt rr k \

Modernisation of Railways

10330. SHRIMATI MOHSINA KID- 

WAI; Will the Minister of RAILWAYS 
be pleased t0 state:

(a) whether same steps are being 

taken for  modernisation of the rail-

ways in a phased manner during 1982- 
83;

(b) if So, the nature of the steps 

being taken in this direction; and

(c} whether for the purpose some 

machinery and plants are also proposed 
to be imported; and

(d)  if  so(  the  value  thereof  in 

foreign exchange?

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND IN 

THE DEPARTMENT  OF  PARLIA-

MENTARY  AFFAIRS (SHRI MALLI-

KARJUN): ial and (h).  Modemisaiion 

is j  continuous  process and  the 

schenu*s  under  implementation|consi- 

deration are:—

(i) Electrification at an accelerat-
ed pace.

(ii.) Modernisation of workshops.

(iii) Expansion  of the  Unit Ex- 

change system of Maintenance.

(iv) Introduction of newer freight 

stock to run  htavier freight 

trains.

(v) Electric  Locomotives  of ad-
vanced design.

(vi) Installation of  on-line  real-
time Operating  information 

System for freight control ant1* 
maintenance.

(c) Yes; partial \mport for  some 
schemes.

(d) Precise  figures tor foreign ex-
change required for various moderni-

sation schemes, are not  available at 

this stage.
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Utility of fund by Delhi Directorate of 
Social Welfare

10331. SHRI V. S. VIJAYRAGHA- 
VAN: Will the M inister of SOCIAL 
WELFARE be pleased to state:

(a) whether it is a fact that funds 
allocated to the Directorate of Social 
W elfare, Delhi are not being properly 
utilised;

(b) if so, the facts thereof;

(c) the details of 
schem es being conducted 
torate;

program m es/ 
by this Direc-

(d) whether the Government have 
made any assessm ent as to the utility  
of the various schemes; and

(e) if so, the result theerof?

THE DEPUTY MINISTER IN THE 
M INISTRIES OF EDUCATION AND  
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) No, Sir.

(b) Does not arise.

(c) The programmes and schcmcs 
undertaken by the Directorate of Social 
Welfare, Delhi Adm inistration are 

given in the Statem ent attached.

(d) Yes, Sir.

(e) Evaluation studies on Day Care 
Centres run by the Directorate was 
conducted in the year 1978, Foster 
Care Home Services was conducted by 
the Planning Department, Delhi Ad­
m inistration, Delhi, in the year 1980. 
Study on the working of beggers Home 
was conducted by National Institute of 
Social D efence, Government of India, 
N ew  Delhi, in the year l!)80, evalua­
tion study on Social W elfare Pro­
grammes in Delhi w as done in the 
year 1980 by the Planning Department. 
Delhi Administration, Delhi, the recom­

m endations made in the reports are 
being implemented.

CHILD WELFARE
1. Statutory Institutions under Child-

ren’s Act, i960.

2. Non-statutory Residential Institu-
tions.

3. Services for Child Welfare.

Statem ent

10 residential institutions to provide care, education 
and training to juvenile delinquent destitutes and 
neglected children.

8 residential institutions three for healthy children of 
leprosy affected persons and 3 for the denotified tribes 
and two for destitutes children.

(i) 11 Day Care Centres for the children of working 
mothers.

(ii) 2 counselling and Guidance Bureau to provide 
counselling guidance services to problem children.

(iii) Foster Care service for the placement of abandoned 
Children upto the age of 6 years in Foster Care through 
Child Welfare Board.

(iv) One Traveller’s Aid Bureau to guide help and 
rcscuc children at Railway Station.

(v) One Family and Child Welfare Project to provide 
recreation and pre-school education to children.

(vi) 6 Welfare Centres for children of denotified tribes.

(vii) 10 Integrated Child Development Services to 
provide, health check up. Immunisation, supple-
mentary nutrition, pre-school education, refferal 
services and Functional literacy in the Resettlement

• colonies. Children upto the age of six years to preg-
nant and nursing mothers of economically backward 
•aera

(viii) 295 Nutrition centres to provide nutrition to 
the children of weaker sections of society.
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W O M EN  W ELFARE
• I 'J-fc- ■ K

1. Residential Institutions .

s. Service*

(i) An 1 i Dowry Propagamla.

(ii) Women Bureau.

(iii) Wmk O u t i t s . .

Four institutions p.re working for the care education 
and (raining to widows, destitutes iiid  needy women 
in moral danger etc-

T o help the girls facing the tyranny uf dowry system.

To coordinate llir work o f women agencies working 
in the field o f women welfiire cud to mr.kc n<w 
sebemes for women wrlf.ur.

20 Work O n t i t s  an* working lo provide training and 
work (o nerdy women o f economic;*.I backward areas.

w e l f a r e  o f  p h y s i c a l l y  h a n d i c a p p e d

1. Institution*.

-J. Tr-iiuing-c uni-Product ion Onirrs.

(i) Four schonK to provide education lo and Dumb 
and mm Lilly retard'd and blind children are work-
ing.

(ii) O ar rehabilitation rent re for leprosy affected 
persons to provide facilities of raiion etc.

Five Training-cum-Produrtion O n  lies to provide 
training and production Hj.ciIi 1 if to physically handi-
capped and leprosy alTrcUd persons.

3. Hostels. . . . . .  Two hostels to provide hostel facilities to physically
liandicapprd and blinds.

4. Services, fi'j A® is lance to physically haudicapjKd for the
purchase o f  proMhttic Aid.

fiil Sc hnlandiip Stipend 't o  physically handicaped 
persons.

CO R R E C TIO N A L SERVICES

1. Institutions

2. Service! • . .

Xiiie Beggars Home under 
Art, if»5q.

Bumtiav Prevention

5 . Social Security.

6. Harijan Welfare.

(i) Probation Sr-rvices (7 units) with each court work* 
ing in U.T. o f Delhi.

(ii) Prison welfare services to help the prisons in their 
rehabilitation at Central Jail, Tihar.

(i) One home for aged and Infirm jxTsons to provide 
care facilities.

(ii) Old Age Assistance to destitute and needy persons. 

(i'i) Financial assistance to needy widows.

(iv) Financial assistance lu needy T.B. sick persons.

Harijan Welfare Board is working to implement the 
various programmes for Harijan welfare. The fol-
lowing programmes urc being undertaken :—

(i) Housing scheme for welfare o f  SC in urban areas.

(ii) Housing schemes for welfare o f SC in rural areas,

(iii) Grant-in-aid to DDA for improvement o f  Harijan 
baslics.
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 ̂ *'  %
(iv) Education : Vocational and Tcch. Scholarship*, 

Meritcriom Scholarship to SC.

(v) Hostel for SC Girls.

(vi) Hostel for SC Boys.

(vii) Subsidy for Small Scale and Cottage Industries.

(viii) Improvement of living conditions of  Sweeper* 
ana Scavengers.

(ix) Free supply of Books and Stationary to SC stu-
dents.

(x) Harijan Development Corporation.
%

(xi) Coaching facilities to SC students.

(xii) Meritorious scholarship to ORGS.

(xiii) Grant-ill-Aid to non-official  organisation

(xiv) I egaJ aid to SC*.

(xv) Construction of Building fur SC Boys (PECCj 
Two lltsldL

(xvi) Omttruruon wrlfare of Dmoufied I ribes—-pur- 
chase of land for Sanskar Ashram.

(xvii) Welfare of SC/ST and other Backward clasm.

• xviii) Directorate and Administration.

OTHERS 1. A residential institution for the care and rrhabtli
tat ion of rrlrased from correctional mmtuitnns.

■1. Grant-in-Aid to voluntary organiMtiom.

Cultural voluntary orgauisalinns in 

State

10332. SHRI PIUS TIRKEY:  Will

the Minister of EDUCATION be 
ed to state:

(a) how many voluntary  cultural 

organisations are there in ihe country 
which get Central Government grants;

(b) whether Government are aware 

that these cultural voluntary organisa-

tion do not submit the audit<?d state-
ment of account* and reports,

(C) how many such cultural-voiuu* 

tary-organisationj have not submitted 

the statement of accounts and reports;

(d)  how many organisations locate"! 
in Delhi have not submitted th« state-
ment of account and reports; aud

<e) whether Government propose lo 
take action against such organisation''

«

THE MINISTER OF STATE IN THF 

MINISTRIES OF EDUCATiON  ANL 

CULTURE AND SOCIAL WELFARE 

(SHRIMATI SHEII*A KAUL): (j) 28 

voluntary cultural organisation*  at*" 
getting Central Covcmment grants.

(b) All voluntary cultural organisa-

tions receiving grants are required to 
submit audited statement ot accounts 

faHing which further grants to these 
organisations arc not given and action

for the recovery of grants is tsken

(c) 2 such organisations have  no* 

MibmitteJ their  statement of accounts.

(d) None.

(e) Ye*, Sir.
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Strikes/closures in Delhi Colleges

10336. SHRI HARISH KUMAR 
GANG WAR: Will the Minister of EDU-
CATION be pleased to stale

(a) whether it is a fact tn-'.l m Delhi 
Colleges hardly there was an occasicn 
when the studies may have been carri-

ed on regularly and i»n interruptedly 
for over a month as there have always 
been strikesclosures off aj»J on;

(b) what tangible steps have ijeen 
taken to ensure that th*? st.Ki*e  ̂ . re 
not disrupted like this in the colleges;

(c) whether MKh of the stuJenK who 
fail in the final examinations rue al-
lowed to remain on the rolls of the co l-
leges and not asked to appear as pri-
vate students since pnmaiiK- the fault 
lies with the college authoring r.nd

(d) if noL. reasons therefor and steps 
taken to deal with the si+,jation in the 
best interest of the parents a-..: the 
students'*

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
{SHRIMATI SHEILA KAUL) (a) No. 
Sir There were, however, isolated inci-
dents of strike and unrest \^Hxh re-

sulted in temporary dislocation in Ihe 
teaching programmes, particularly in 
two out of 64 Colleges of the Uni-
versity.

(b) The University has extended the 
current academic Session by five days 
to make up for the loss in teaching 
lime. Tne problem* which faced the 
two Colleges have been temporarily 
settled.

(c) and I'd). According to the Uni-
versity Rules, a student who has failed 
in an examination has the option either 
to enrol ns a regular student or an

ex-siudent. It is for eacb individual 
student to exercise this option.

Allied adulterated confectionary of 
Parle Products Ltd.

10337. SHRI DHARAM DASS
SHASTRI:

SHRI K. LAKKAPPA:

WiU the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whnhct Parle Products Limited, 
Bombay have been fined Ps 1? lakh 
by a Delhi Court and they have gor.e 
in appeal;

(b ) whether it is also n fac’ that 
their product confect ion a ry has been 
found adulterated and Is injurious if 
consumed by human beings;

(c) whether Government have found 
adulteration in products marketed by 
Ms Parle Bottling Co. (P> Limited, 
and their 31 franchise holders: and

(cl) if 50 details thereof and action 
contemplated by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KVMARI KUMl’ DBEN 
M JOSHI) (a) Yes,

(b) A sample of hard boiled sugar 
confectionary manufactured by M/». 
Pane Products was found adulterated 
by Central Food Laboratory on ac-
count of higher acid insoluble ash and 
presence of mineral oil.

(c) and (d). Delhi Administration 
has informed that a sample of Runzim 
manufactured by Delhi Bottling Co. 
on 1-8-1981 was found adulterated on 
account of deficiency in sucrose con-
tent. Prosecution has been launched.

Railway station at Siodrl

10338. SHRI A. K. ROY: Will the 
Minister of RAILW AYS be pleased to 

state:

(a) whether hia attention hm been 
drawn to the letter published In a 
Dhanbad based English magazine “The



293 Written Answers VAISAKHA 9, 1904 CSAKA) Written Answers 294

New Sketch" dated August 24, 1981,
under the caption “Railway station at 

.Sindri";

(b) whether it is a fact that during 
the construction o f Sindri Fertiliser 
Plant in the early fifties the then Chief 
Transport Officer of the factor;/, an 
Ex-Engineer of the Railway Board Shri 
J. N. Das had kept provision for in-
troducing passenger trains between 
Sindri and Dhanbad and select**} site 
for Sindri station, if so, facts in details;

(c) whether it is a fact that subse-
quently the railway lines were used 
only for goods traffic; if so, reason 
thereof;

(d) whether it is a fact that n'rsence 
of passenger trains has put both the 
people of Sindri and the Fertiliser 
Companies specially FPD1L to great 
disadvantage; and

(e) if so, whether he would recon-
sider ihe matter’

THE DEPUTY MINISTER IN T11E 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) A news item in Dhanbad 
based English magazine “ New Sketch'' 
was published on 4-5-1981 under the 
caption “ Bihar Minister Assured Rail-
way Station at Sindri".

(b) 10 (e). With the opening of the
factory of the Fertiliser Corporation of 
India at Sindri, a line was constructed 
between Pathardlh and Sindri for the 
movement of the goods traffic. There 
was a proposal to extend the existing 
passenger service from Pathardih to 
Sindri but the same was not considered 
feasible due to the fact that the pro-
posed extension or introduction of pas-
senger services on this route would 
adversely effect movement of coal and 
other raw material to the factory as 
also transportation o f waste produce 
of the factory. Besides, the proposal 
is not economically viable as it will 
involve substantial expenditure on 
strengthening o f track and remodelling 
o f Pathardih Marshalling Yard etc 
Moreover, there are adequate as well 
as convenient road services BVuilnble

to connect Dhanbad with Sindri a short 
distance of 18 Kms for which road 
transport is far more economical to 
the people.

However, there is a proposal to open 
an Out Agency at Sindri which is 
under examination, by the Eastern 
Railway.

Cancellation of admissions in J.N.U.

10339. SHRI DjUJLAT RAM SARAN: 
Will the Minister of EDUCATION be 
pleased to state:

(a) how many students admission 
has been cancelled in J.N.U. this year; 
and

(b) what steps are proposed to be 
taken to stop such incidents in future?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) A c-
cording to the information furnished 
by the University, admission of 11 
students was cancelled this year.

(b) Cancellation of admission is re-
sorted to in cases where admission re-
quirements are not fulfilled or students 
are found guilty o f grave charges It 
is imperative that the powers to deal 
with such cases continue to vest in the 
University.

Thefts and dacoities took place in 
J.N.U.

10340. SIlRl ASHFAQ HUSSAIN: 
SHRI C. CHENASWAMY:

Will the Minister o f EDUCATION 
be pleased to state:

(a) how many thefts and dacoities 
took place in JNU;

(b) what are the details of goods 
lost and their value;

(c) the strength of the JNU security 
staff;

(d) how many officers are there to 
supervise them;

(e) what is the total cost for mtinr 
laining the security system; and
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(0 what steps arc proposed to im-
prove the security system?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): 'al Ac-
cording to the information furnished

by the Jawaharlal Nehru University, 
there were 11 instances of theft of 
University property, and 4 instances of 
dacoity at the residences in the campus.

(b) The details of University pro-
perty stolen and their value are:

Goods Value

I. . Ri ,2.800,'-

2. , Rt. 10,000/-

3- 5 Cooking gas cylinder • ■ • • . Rv i ,a v»/-

4- 40,000,-

V Steel Boundary Railing ISrco . R». 4.000'.

6. 4.5oo/-

7* • ■ . K*. 7 .y » /-

8. 37° '-

9- 1. |00/-

JO. • . R» 5°°/*

it. ' 33/*

<c) There are 116 security guards 
and six security assistants.

tdj Three officers 
work.

supervise their

(e) The salaries and allowances of 
security staff during 1981-82 were 
Rs. 8,78,735.65 paise

(f) An experienced Police Officer has 
been inducted ta gtreamllne the exist-
ing security system. Measures have 
be<n introduced to improve the tecumy 
rity arrangements at hostels, library, 
schools, etc.

Promotional avenues of Pharmacist- 
cum-clerk. Government Medical Store 

Depot

10341. SHRI K.B.S. MANI; WiU the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether his Ministry had in 1979 
convened a joint meeting of represen-

tative* of Unions and Associations of 
all Government Medical Stores Depots 
and discussed in 1974 amendment to 
Recruitment Rules which provides 
per cent for Pharmacist-cum-?lerk in 
Asstt. Superintendent cadre,

(b) whether all Unions and Associa-
tions have given their unanimous deci-
sion to scrap the above amendment 
which affected the promotional .ivenue 
of clerks of the Departments;

(c) total strength of the members of 
the pharmacist Unions in all the De-
partments, Department-wise alongwith 
the strength of pharmacist in each De-
partment;

(d) bow many pharmacists hav* 
been promoted as Asstt. Superinten- 
dentslStore Superintendent* and as 
selection grade pharmacists from the 
date of issue of above amendments. 
Depart ment-wise , and
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He) remedial action Government pro- 
*posed to take?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN 
M JOSHI): (a) Yes.

(b) No.

(c) There is no Pharmacist Union 
in the Medical Store Depots, except ;n 
the Depot at Madras, the membership 
o f  which is not available. The Depot- 
wise strength of Pharmacists is as 
follows:—

Hyderabad Depot t

Calcutta Depot 11
Gauhali Depot 6
Madras Depot 17
Kamal Depot 1C
Bombay Depot 16

(<J) and <e). The information is being 
collected from the Medical Store De-
pot* and will be placed on the ^able 

o f  the Sa1 j ha.
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Post of Hindi Officers in Ministry of 
Railways advertised by U.P.S.C.

10343. SHRI R. N. RAKESH: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government are aware 
that the Union Public Service Com-
mission advertised some posts o f Hindi 
Officers in their advertisement Na 45 
item No. 12 in the Ministry of Rail-
ways in the pay scale o f Rs. 1100—  
1600 in various Newspapers on 7th 
November, 1981;

(b) if so, what was the last date for 
receiving the applications;

(c) the number of applications re-
ceived for the above post;

(d) whether test/interview fo r  the 
above posts have been conducted;

(e) if so, the number o f candidates 
called for test/interview and the lu m -
ber o f those rejected; and

(f) if not. the exact time by which 
lest/interview for the above post will 
be conducted?

THE DEPITY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes 15 posts of Hindi 
Officers were advertised by the Union 
Public Service Commission.

(b) The last date for receipt o f 
applications was 7th December. 1981 
(21st December 1981 for candidates 
from abroad. Andaman & Nicobnr Is-
lands. Lakshadweep etc).

(c) 795. as informed by Union Public 
Service Commission.

id) 10 (f). The applications are being 
scrutinised and interviews are likely to 
he held in the month of May/June, 
1982 bv the Union Public Service Com-
mission. At this stage it is not possi-
ble to indicate how many candidates 
would be called for interview by Ihe 
Union Public Service Commission.
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Violation of rules by Delhi 
University Prew

10344. SHRI RASHEED MASOOD: 
Will the Minister o f EDUCATION be 
pleased to state:

(a) whether it is a fact that the 
Delhi University Press has been tak-
ing false printing jobs from private 
parties in violation ol the rules; and

(b) if so, whether (Jovernment have 
made any inquiry in s  the matter, if 
so, details thereof andlthe action taken 
by the Government against the persons 
iound responsible for taking up false 
printing jobs from private parties?

THE MINISTER OF STATE IN THE 
.MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WEI J ’A RE 
(SHRIMATI SHEILA KAUL): (a) and 
ib). According lo the information fur-
nished by the Delhi University, there 
has been no instance o f the University 
Press undertaking fake printing jobs. 
A case of printing of cartoons by the 
University Press against a proper order 
has, however, come to I It .* notice of the 
University A Committee has been 
appointed lo find out the facts and to 
make recommendation.' to avoid recur- 
'ence of such types of printing in 
iulure.

Creation of book-mindness among the 
public by N.B.T.

10345, SHRIMATI JAY ANTI PAT- 
XAIK: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether efTorts have been made 
through National Book Trust of India 
to create book-m indn«s among ;he 
general public;

(b) since when National Book Trust 
is working in this tine;

(cl whether State-wise programmes 
have been prepared by N.B T. for im-
plementation in the Sixth Plan period; 
and

(d) if so, the details o f the endeav-
ours proposed to be achieved by NBT 
during the above plan period?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K- THUNGON): (a) Yes, Sir.

(b) The promotion of book-minded- 
ness is one of the main objectives of 
the Natioal Book Trust which was set 
up in 1957.

(c) and (d). The programmes of the 
National Book Trust are planned and 
implemented on aU-India basis. The 
Trust's activities to promote book-
mindedness include publication of

moderately priced books under various 
welr-deflned series, which are made 
available through a network of sale 
oil!lets and also its own book centre* 
In addition, the Trust organises book 
exhibitions on national and regional 
basis and holds seminars, symposia and 
workshops for writers in different 
States All these activities are proposed 
to be continuert and expanded in the 
Sixth Plan period. Besides, it is pro-
posed k> utilise the service* of mobile 
exhibition-cum-sales vans to take books 

to the readers, particularly in non- 
urban areas
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Free rail travel passes

10347. SHRI ATAL BIHARI 
VAJPAYEE:

SHRI SURAJ BHAN:
SHRI RAM PRASAD 

AHIRWAR:

Will the Minister of RAILWAYS v>e 
pleased to lay a statement shouAng:

(a) number of free-rail travel passes 
issued to persons other than members 
o f various railway committees during 
the periods from 25 March, 1977 to 20 
July. 1979 from 20 July, 1979 to 15 
January, 1980 and from 15 January to 
15 August, 1981;

(b) when was the rate per month o f 
issuing of free passes the highest dur-

ing the above periods, and when was 
it the lowest; and

(c) guidelines in this regard from 
time to time since 25 March. 1977 1o 
15 August, 1981?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): <a) 0̂ (c). A statement is  
attached.

Statement

The number of complimentary card 
passes issued to persons other than 
the members of various committees 
during the following periods and the 
rate of issuing free pa'sses is indicated 
against each:— *

Period o t  A CC i ft CLl u  2n i CLau lligheM Lowest

95-3-77 *° =*<>-7-79 
31 “7"79 to 15-1-80 

16-1-80 to 15-8-81

3 202

9 9'
tu 607

The guidelines for the issue of com-
plimentary card passes to the non- 
railwnymen/organisations from March 
1977 and thereafter are indicated be-
low':—
From March, 1977 

The complimentary card passes were 
issued to the non-railwaymen, orga-
nisations who deserved strictly on the 
bisfs of work that they are doing 
either to the railways or the country. 
If requests came from organisation 
with their own Budgets i.e. income and 
expenditure such requests were to be 
turned down because the travel ex-
penditure would be met from the in-
come of the concerned organisation.
From August, 1977- 

The guidelines for the issue o f com- 
p imentary card passes to the non- 
railwaymen/organisatlons were laid 
down as under:—

(i) Institutions and organisations 
devoted to social, cultural, scientific,

ay

9

B?

Jan.. 1978 July, >977

Oct., 1979 Dec., 1979

April, 1981 June, 1981

literary, sports and educational 
activities and whose work is o f an 
all India character.

< ii> Organisations devoted to the 
welfare of scheduled castes, Schedul-
ed Tribes, backward and neglected 
sections, women, blind and handi-
capped persons etc.

(iii 1 Eminent persons engaged in 
work of national importance for 
which they are required to under-
take frequent journeys.
These guidelines are still in force.

Road accidents

10348. SHRI SUBHASH CHANDRA 
ROSE A L 1-URI- Will the Minister of 
SHIPPING AND TRANSPORT be
pleased to state:

(a) th2 loss of life and property due 
lo road accidents during the last one 
year. Statewise;



(b) whether Government have made 
any efforts to propagate road safety 
by publicity campaign through the 
Press, Radio and Television; and

(c) if  sos the details thereof and the 
results achieved?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI); (a) to (c) Information is 

being collected from the State Govem- 
ments/Union Territory Administrations 
and will be laid on the table of the 
Sabha.

Settinf up Ship Repairing Industries

10349. SHRI SATYAGOPAL MISRA: 
Will the Minister or SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that India 
is still dependent on other countries 
in regard to the ship repairing indus-

tries;

(b) ii so, whether Government have 
taken any decision to overcome this 
problem by setting up ship repairing 
industries in our country during the 
Sixth Plan period;

(c) if so, the details thereof; -and

<d) if not. the reasons therefor?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA PA-
TIL): (a) to (d j The existing ship re-

pairing facilities in India are not ade-
quate to meet the repair demands of 
Indian vessels. All amount of Rs. 15 50 
crores has been included in the 
Sixth Five Year Plan for provision of 
shiprepair facilities. Separately, a 
15-Year Perspective Plan /or ship-
repair facilities is under preparation. 
There is also a proposal by the Depart-
ment o f Defence Production for'estab-
lishment of a Shiprenair Complex at 
Haldia. A final decision on the ques-
tion o f setting up o f this Complex 
will be taken after taking into consi* 
deration all relevant aspects.
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Production at Chittaranjan Locomotive 
Works

10351. SHRI BASUDEB ACHARYA: 
Will the Minister of RAILWAYS 
pleased to state:

(a) whether the Planning Commis-
sion has taken a decision to taper down 
the production target of the Chitta- 
ranjan Locomotive Works;

(b) if so, the reasons for the said 
tapering down of producion at the

said workshop:

(c) the production target of the 
workshop during the Fifth Fivi Year 
Plan and achievement* made;

(d) the production target foi the 
Sixth Five Year Plan and the alloca-
tion of funds made for this purpose.

(e) whether there is any reduction 
in the allocation; and

(f) if so, the reasons for the same?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OP PARLIA-
MENTARY AFFIRS (SHRI MALLIKA-
RJUN): (a) and (b) The production
target at Chittaranjan Locomotive 

Works has been tapered down to ac- 
•cord with allocation made by the Plan-
ning Comimssion.

(c) During the Filth Five Year Pian 
period Chittaranjan Locomotive Works 
produced 410 locomotives against a 
target o f 412 locomotives.

(d) The Sixth Five Year Plan envi-
sage! acquisition of 7B0 locomotives in 
all by the Railways both from Chit-
taranjan Locomotive Works, Chitta-
ranjan and Diesel Locomotive Works. 
Varanasi. Tentatively, the target for 
production at Chittaranjan Locomo-
tive Works has been fixed at 253 elec-
tric locomotives and 140 Diesel loco-
motives both for Railways and various 
P ubjc Sector Undertakings.

(e) No.

(f) Does not arise.

Expenditure on "Festival of India" in 
London

10352. SHRI PIUS TIRKEY: Will the 
Minister o f EDUCATION be pleased 

1 to state;

(a) how much the Festival of India 
In London will cost;

(b) why this eight month long fes-
tival has been launched in United 
Kingdom, despite the fact that United 
Kingdom knows more about India than 
any other country;

•

(c) is it true that most of Indian 
organisations are keeping out of it; 
and

(d) has there been any protest and 
complaints against the festival from 
Indian organisations in United King-
dom?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND

SOCIAL WELFARE (SHRIMATI" 
SHEILA KAUL): (a) The expenditure 
in England for Festival of India is 

mosUy met bv the Festival of India 
Trust in England and the different 
Museums. The Indian share of the 
expenditure is likely to be Rupee one 
crore to be met from Government 
budget and from sponsorship funds.

(b) The initiative for the Festival 
came from Government o f Great Bri-
tain. The Government o f India agre-
ed to organise the Festival jointly lo 
further strengthen Indo-British Re-
lations.

(c) No, Sir.

(d) No. Sir.

12.0z hrs.

3TTT. TTO5T ( ^ r )  W T cT 
5R ^  SrfTH SRnfrr (3 ,ir) *  ■ ■ .

MR. SPEAKER; Not allawed.

(Interruptions) * *

SHRI INDRAJIT GUPTA (Basirhat):
I had sent you a very urgent call atten-
tion relating to unauthorised coming and 
going from India o f Dr. Toylor. You 
have not let me know anything about 
if. You have said, we will find out.
Unieruptions) we are told that the 
is adjourning tomorrow. {Interruptions)

MR. SPEAKER: We have already
allowed a question on that,

SHRI INDRAJIT GUPTA; Where
is that?

MR. SPEAKER: It is in the list,

SHRI INDRAJIT G U PTA: It will
never be reached in the Order Paper.

Tun^fTT 3TTTsft (q^TT);
?r tpn (Tm  1 *jrrr

f  i srftf sf PiW forr

I
. .  .  ( w n r j . . .

••Not recorded.
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MR. SPEAKER: Well, I do not
know. We have allowed it. It will be 
reached.

SHRI INDRAJIT GUPTA: This is a
matter about which all the newspapers 
are writing.

MR. SPEAKER: It is all right.

SHRI INDRAJIT G U PTA: It is
first-class scandal about Dr. Taylor who 
was asked to leave the country in 1974.

MR. SPEAKER: You have seen the
case o f  Kesari dal etc. which I hnve 
allowed.

SHRI INDRAJIT G U PTA: With
whose permission is he coming and 
going ( Interruptions). You should have 
allowed a calling attention on lhat. 
Tomorrow the House is adjourning, I 
believe.

T W n n ii  STTPft : Jt JT
1 ^ 1$ fli *rr 1 <*>'n 51 " .541*1 s?f

TfT^n, <rr ^ t t i

3TW5T TTTCT, 3T ^  ^TT
SFT iRTcTT ^ 7 1 3114̂ )7 *T ^THT,

*f 51 *11 1 if" 1̂ si*i
T T T ^ f ^TTnT ^TfT^T $71

TmTW<TR 5TTT  ̂ : fT f  *TT qjpT 
I M id i  5TTrn ^nf^TT VT I

» r f t  ^  1 s t r - «Tr -2rrr 
fn frr  t a n  r  1

DR. SUBRAM AN I AM SWAMY 
(Bombay North East): You may have
■seen in the paper that the year 2000...
( Interruptions) I want lo know from you 
whether you have made up your mind to 
take a parliamentary delegation to that 
area or not. Have you applied yuur 
mind?

MR. SPEAKER: We have applied
our mind. We are going to pass a 
resolution and that is coming today.

liTtsr *r*rrr * i w T  (tfM h fcr): 
s u m  3pft * r  ^  o t t  1

arwntr ir^ h n  : i r  « ?  ^ r r
aTRft ^  1

inTTT i f w r  : q f*d T .. 
3FYT5rfwnr fr = r f^  ^  i T*r w r *ft 
* r f $777 £  i

MR. SPEAKER: It is under my
consideration.

PETTIT 40
<Tf ST2T T3FT f 3 I

TX !

* * « J * * ^
riftw m *  (y^TT^n:) . * * * « *

?ihi tffffVW VTRfV ^  *TTV lR * f-> x *
f a n  ^ fx  9 t  aramr f t  i ^ r t f -
tigpuf'-^ T a q  m fn ^ l ^
WT 5 *r 4^ MfflV ffl tTCFSRT
w f t  t  t t  f^rr trrrh h rr

P?n  51 I J *TT P̂TT t 5* '
..................  ( m v i ? l ) ..........................
<rt f^rrfV t  ^  V"

f*  (sr*iI 1 vrhr1 ?rrm  
^  ^  arfr: w v *

a j iy f t  f f  ?* i

. . .  | *

J- jjl j-*l5 1—In

' 'i  J 41—1" i

c?1 k$ &  i  j 1)* *  ( f 1*^

^  i  j - '  i  t?*-*

-  ^  l»* V  h  u-J -  A  & *r*

** j - s H

* V j )

j — )?i £  _?+\j j 1 j V

_5*> uJ^Wj - i d ' "  J-'**

• • • C ^ ) ^ 1) -  ^

*ft tiwrnr f t t v t  5rm^ :
i>< ><iV Tgr Tifr y n r  ^
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3TUTCT *T£7*JT : #  3T3TT M l
fTTT 5* I 3TT7 f t  *TI SFeT

f f v h  ^IdiQ f p f  IT ^ f ^

<f? *rc w  ^  fh rT  i

» • « | q *n̂ r |«

«r «to  «q?f^  : w tf thpt; ^  ^
4 in *1 3TRft ^  1 5T (TT 3TPi ’Hj'l-

*n?r f  ^  ^  q^r'- t p t t  17  I

«ft TW*T«T f lfs w r  S T t f l : ?<T HFTt

*T\ W  3PST ^  |

3TUTW FTTNit : 3TF1 SPET ^TT?f

f \  T5T T?' UTT ^ T  PT7 I 3RTT *T?T

fTTTT rrrn f#  fF T T , m  T T  *£ tT^T f t  

JJJF h v fg ^  jr flft  HT 1 TT5R9R fT*TT t

Tw nm r u f a * *  w t f t i  : >-r*i ir  i

sft «TT. q * .  TP&T : aP7T3T 
*T5TR *  ^rn r «  « frn  . . .

M R. SPF AK ER: This is nothing.
Not nllowed.

P£ W T?  TRT ? ' I

iln ten ip lions)* *

vfl THT fl.^TR FTflVR (?T5ftMT) ;‘ 
JTW» 5|f I I

3 W f; mr raq : arnr ?R .'z :

«ft t t f  <rmvnr : ■#-$■ «
^ r r  ^  i ^  t t

iTPfR f t m  is3 t
. . .  (a rru rr ) . .  .

12.03 hrs.
*

PAPERS LAID ON THE TABLE

An n u a l  Ac c o u n t s  of  Tu t ic o r n  Po r t  
T r u st  f o r  1980-81 and Stat e me n t  t o r  

DELAY

THF MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
P A T IL ): 1 beg to lay on  the Table.

( I ) A copy o f the Annual Accounts 
(Hindi and English versions) o f  the

Tuticorn Port Trust, for the year 
1980-81 and the Audit Report thereon, 
under sub-section (2 ) o f  section 103 
o f the Major Port Trusts Act, 1963.

(2 ) A  statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at ( 1 ) 
(above. [Placed in Library, .See No. 
LT-4045/82.]

Annual Accounts o f Regional Engi-
neering College, Srinagar for  1980-81 
Rfview on and Annual Report of 
Khuda Baksh Oriental Public Library, 
Patna for 1980-81 Statament fo r  
delay. Annual Report o f  University 
o f  Delhi 1979 4  Statement for  

delay etc. etc.

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION A N D  
CULTURE AN D SOCIAL W ELFARE 
(SHRIM ATI SHEILA K A U L ): I beg
lo lay on the Table:

(1 ) A  copy o f the Annual Accounts 
(H indi and English versions) o f  ths 
Regional Engineering College, Srinagar, 
for the year 1980-81 together with 
A udit R eport thereon . [P laced  in 
Library. See No. LT-4046/82.]

(2 ) ( i )  A copy o f the Annual Re-
port (Hindi and English versions) o f  
the Khuda Bakhsh Oriental Public 
Library, Patna for the year 1980-81 
along with Audited Accounts under 
section 21 o f  the Khuda Bakhsh 
Oriental Public Library Acl. 1969.

(ii) A copy o f the Review (Hindi 
and English versions) by the Govern-
ment on there working o f  the Khuda 
Bakhsh Oriental Public Library, 
Patna for the year 1980-81.

(3 ) A statement (Hindi and English 
vesions) showing reasons for delay in 
laying the papers mantioned at ( 2 ) 
above. [Pleaced in Library. See No. 
LT-4047/82.]

••Not recorded.
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M R , SPE AK E R: $

*Tr T £*T*T tfmi fr'r ; *nprr I

How can 1 create time?
( /nterruptions)**

MR. SPEAKER: Not allowed. This
is irrelevant.

SHRI RAM VILAS PASWAN: You 
. cannot say like this.

MR. SPFAKF-R: I say like this
because you are minimising the impor-
tance of this House.

( I nterruptions ) * •

MR. SPEAKER: Nothing would be
Allowed.

R tvuw  os and Annual Accoknts of 
Du.hi Transport Corporation, New 

Dllhi for 1980-81

THF MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM 
KFSARI): I bej[ to lay on the Table—

( 1) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Delhi Transport Corporation, New 
Delhi, for the year 1980-81 together 
with Audit Report thereon, under sub-
section (4) of section 33 of the Road 
Transport Corporation Act, 1950.

(2) A copy of the Review (Hindi 
and English versions) by the Govern-
ment on ihe Accounts of the Delhi 
Transport Corporation. New Delhi for 
th? year 1980-81. [Placed in Library. 
See No. LT-405I/82.]

Annual Ri port o f Central Council 
for Research in Ayurveda and Siddha, 
New Delhi for 1979-80 and Statement 
Ft* delay and Prevention o f  Food 
Adulteration (First Amendment) 

Rules, 1982

THF. DEPUTY MINISTER IN THE 
MINISTRV OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): I beg to
lay on the Table—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of 
the Central Council for Research in 
Ayurveda and Siddha, New Delhi, for 
the year 1979-80 along with Audited 
Accounts.

(ii) A statement (Hindi and 
English versions) showing reasons for 
delay in laying the papers mentioned 
at ( I) above. [Placed in Library. 
See No. LT-4052/82.1

(2) A copy of the Prevention of 
Food Adulteration (First Amendment) 
Rules, 1982, (Hindi and English ver-
sions) published in Notification No. 
G-S.R. 44(E) in Gazette of India 
dated the 5th February, 1982, under 
sub-section (2) of section 23 of the 
prevention of Food Adulteration Act_ 
1954. [Placed in Library, See No.„ 
LT-4053/82.]

Nonr tCATioNs u nd er  Customs Act, 
1962 an d  Central Excise Rules, 1944

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
IANARDHANA POOJARY): I beg to
lay on the Table—

< 1) A copy of Notification No. 
G.S.R. 328(E) (Hindi and Engliih 
versions) published in Gazette of 
India daIed the 22nd April. 1982, 
together with an explanatory memo-
randum making certain amendment to 
Notification No. 89-Customs dated the 

30th March, 198! so as to extend con-
cessional customs duty on Primiphos 
Methyl 40 per cent wdp being im-
ported in place of Primiphos Methyl * 
25 per cent wdp for use in National 
Malaria Eradication Programme, under 
section 159 of the Customs Act, 1962.
[Placed in Library. See No. LT- 
4054/82.]

(2) A copy each of the following 
Notification (Hindi and English ver-
sions) issued under the Central Excise 
Rules, 1944:—

(i) G.S.R. 331(E) published in
Gazette of India dated the 22nd

•*No: recorded.
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April, 1982 making certain amend-
ments to Notification No. 121/ 6 2 -  
Central Excises dated the 13th June, 
1962 relating to Tax.

(ii) G .S.R. 332(E) published in 
Gazette o f India dated the 22rid 
April 1982 making certain amend-
ment to Notification No, 203 /67—  
Central Excises dated the 9th 
September, 1967 relating to aviation 
turbine fuel.

(iv) G.S.R 351(E) published 
in Gadette of India dated the 22nd 
April. 1982 rescinding Notification 
No. 92/76—Central Excises dated
the 16th March, 1976 consequent 
upon full duty exemption granted 
to water coolers in the Budget.

( iv )  G .S R  351 (E ) published in 
Gazette o f India dated the 22nd 
April, 1962 making certain amend-
ment* to Notification* specified in 
the table annexed thereto.

(3) A copy of the Explanatory 
Memorandum (Hindi and English 
versions) to the Notifications men-
tioned at (2) above. [Placed in 
Library. See No LT-4055/82].

12.06 hrs.

PUBLIC ACCOUNTS COMM ITTEE 
Ninety-seventh, Ninety-ugwth. Hun-
dred, AND FIFTH, HUNDRED AND SEVENTH* 
Hundred and eighth, Hundred and 
ninth and Hundred and tenth Reports

SHRI SATISH A G A R W A L (Jaipur): 
I beg to present the following Reports 
(Hindi and English versions) o f  the 
Public Accounts Committee: ‘

( i )  Ninety-seventh Report on Kandla 
Port Trust relating to the M inistry o f 
Shipping and Transport.

(ii) Ninety-sighth Report on Action 
by Government on the recommenda-
tions contained in their Thirty-seventh 
Report on Wasteful expenditure on 
Procurement o f  imported aircraft 
spares and infructuouj expenditure on 
procutf?meiu o f  defective ammunition.

(iii) Hundred and fifth Report on
Delay in the revision of tariff values 
and exemption orders issued under 
the customs Act, IW2—Customs
Receipts.

(iv) Hundred and seventh Report on 
Replacement of assets in the Rail-

way s, rolling atock( purchases and 
stores, works and earning* relating 
to the Indian Railways.

(v ) Hundred and eighth Report on 
Union Excise Duties— Knocked down 
condition.

(v i) Hundred and ninth Report on 
Action Taken by Government on the 
recommendations contained in their 
Hundred and Tw enty-eighth R eport 
(Sixth Lok Sabha) relating to the 
Central Social Welfare Board.

(v ii) Hundred and tenth Report on 
Immobilisation o f Railway Coaches 
consequent on fire Juring shooting o f  
‘The Burning Train" and Damages to 
and Deficiencies in Wagon* delivered 
10 a Steel Plant.

tSTIMATES COMMITTEE

Th ir t y -t h ir d  an d  Thir t y - nrTH 
Re po r t s  an d  Min u t e s

DR. . SUBRAM ANIAM  SW AM Y 
(B om bay North E ast): I beg to  present 
the following Reports and M inute (Hindi 
and English versions) o f tne Lvtinutes 
Committee:

( 1) Tbirty-^urd Repurt un :h? Minis-
try o f Plar.nmg— Depjrtmcn: o f
Statistics.

(ii) Thirty-fifth Report on Action
Taken by G overnm ent on the
recommendations contained in the
Fifteenth Report o f  the Committee on 
Ministry o f  Defence— Resettlement o f  
Kx-Servicemen.

(iii) Minutes relating to the Thirty- 
third— Report on Ministry o f  Planning 
— Department o f  Statistics.

(hr) Minute^ relating to Procedural 
and General Matters.
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12.0 7 h n .

^COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE

Fio ht h  Re po r t

SHRI P. V. G, RAJU (Bobhili): I
beg to present the Eighth Report (Hindi 
and English versions) of the Committee 
on absence of Members from the Sit-
tings of the House.

'COMMITTEE ON PUBLIC UNDER-
TAKINGS

Fo r t y -six t h  Re port  m*d  M in u t t s

SHRI BANSI LAL (Bhiwani): I beg 
‘to present the Forty-sixth Report (Hindi 
and English versions) of the Committee 
on Public Undertakings on Electronics 
Trade and Technology Development Cor-
poration Limited and Minutes of the 
sittings of the Committee relating 
thereto.

12.M hrs

COMMITTFF ON THE WELFARE OF 
SCHEDULED CASTES AND SCHE-

DULED TRIBES

T  WF.NTY-: ECOND. TWENTY-THtKD \KD
Twknty -f ou*t h Repor t s

SHRI R. R. BHOLE (Bombay South 
Central): I beg to present the follow-
ing Reports (Hindi and English ver-
sions) of the Committee on the Welfare 
of Scheduled Castes and Scheduled 
Tribes:—

(i) Twenty-second Report on the 
Ministry of Communications—Re* 
*ervaltons for, and Employment of. 
Scheduled Outes and Scheduled Tribe',
in Indian Telephone Industries. Banga-
lore.

(ii) Twenty-third Report on Art ion 
taken by Government on the recom-
mendations contained in the Tenth 
Report of the Committee 'on the 
Ministry of Home Affairs— Socio-

cconomic conditions of Scheduled
Castes and Scheduled Tribes in Goa, 
Daman and Diu.

(iii) Tweniy-fourth Report on the 
Ministry of Communications—'Re-
servations for, and Employment of.
Scheduled Castes and Scheduled Tribes 
in Post and Telegraph Department.

BUSINESS ADVISORY COMMITTEE 
Thirtieth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA 
NARAIN SINGH): I beg to move:

“That this House do agree with the 
Thirtieth Report of the Business Ad-
visory Committee presented to the 
House on the 28th April. 1982."

ip m T  (mI hV h ) :
* f  3T*rv mcrhVn- VTtTR) 3th;
% fcTrf * 1  UTV r̂ 5*. Jf TTCTTZ

5TT ir  IT3o1CV<l 3RT
y ftr s  n n r  srrr ^if%u i

3TUTW : 3TTT 5^1.'
3n f n f r  * i f  s ^
s . ^ i | j  ifiPTr t

^  WTTTT P(?IT  r ?

arfv^j JTHT p r r  Tif^TT 1 ^  * frt
Tmr^T f*  1

Titrw : n?r j j.1 aw rt
•? <• i r «m  t  *

£rtar wrmr i f w r  : ft tt

i t  j  f?f <rnr*r 1 r
?flfw  |

MR. SPEAKER: You cannot over
rule that. This is the considered opinion
of the Business Advisory Committee.

frter ir*n r *nfwir ; rrf-
<pnrft o f ^  i

*iT ?mf5TT x r f  *cr  jf  
lit 'mf’TT I w  ^  frlTT ypp- f i r

^ rr  n f^ T  pqrt apnR- *
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[sft t o k ]
tft f ^ T » R  5 [? f  T n ft ^ r f^ r  | 

3ntn f ^ 1̂  f r r r ^ r  f^iJT
3HR i r  ^  5TT̂ cf ?f 5ft 

I TT fshŴ T =TT̂ f* 3>T f p r  ATT 
*fr^r U r n  ^  1

MR. SPEAKER: I think, they are
wise enough. Why are you trying to 
waste the time o f the House?

PROF. A JIT KUMAR MEHTA
(Samastipur): I beg to move:

Thai in the Motion, 
add at the end—

“ subject to modification— that in-
stead o f  4 hours, 6 hours be allotted 
lo each o f  the iiem Nos. (5 ) and 
(6 j."

^  JTT. H .  ir, jf t . ,  ^=t f ' /q f i 1 j t  

TXTW. 5 3TfT 6  3TH O T  ^
fvtrr ^ t t -^ t t  ^ rr  w  $*■
s *1+1 *nnr 5 *1 1 u if o1 *, 1
t t - ^nnr f-i «*rt  ̂ *7 fcvrri tu t  ^ , 4 m  
3^ P<VlV n f r f f  jTR" <£ 3TT Lf 
^ T*TT *TFTT I T^TPTT 3R STHT
i r '  ^ t r I arfr N rz ft  srr
ST7 r  37T 3ffr ?JTT ^ R " VI hnhT”T 5TTF
^nrr 1 y r -  i r  jnrpTTRi
^fa*n ^ f t  1 3 <*.; r ?  ^  tttst
p t  ^ ^ t i i ' | q%  f w r r  w i  ^ f  rT b r o  

f^TT jrf *nnr hnrffTn * r r $  ^rt h m -  
f v x  *> e ^  3^  «< fr* 1 1
3T̂ T 'SC 1̂ 1 5TITT j"Ml ^FfTT 1 ipfy
v r r v r  ^  ?*- f a  w-r *srptr *rnf
^ ftt ^  arfr :jh *. 1 T ^if £  1 tf~

jr* hr; f* n r
Bft^/TI ^  * r f r  «rrr I s 1 TT
r^TT 3TT hreflr TFT 3ppft *T

 ̂*1 TT ^  ?lf 5 *< 5TT 3TPT * f*r ^
fT̂ TT TFT *?t JT3^f ?T ?7 f a  ?TBT ^
7*nr t 1-: t t  rrr^ ^  ^
arfr tt? - 3HR- f a m r  s n ^  j t t p t  ^
? r r “ 1

»=ft T̂?fhr a m m  (t t t t t ’) 
i  Hill 3̂ *7 | | J ? J B T  ^  r>T <TT P^TTT
f n n  1

«ft TFT h m m  : Tf~ rnf;
5FTTT ¥ 1̂  AT 5 7  I ^  TRTT

?7  f a  ^  af̂ T !T5i £i
T^T ^  3TW  ?RTT5 ^  T̂-HTT ?

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, before he
says anything, I would like to make a 
submission. As I heard that he is going 
to announce. . . .

MR. SPEAKER: Submissions are not
made like this.

DR. SUBRAMANIAM SWAMY: 
All right. Sir, 1 shall ask your permission 
oti a point of order. I would suggest 
that we should have a special session 10 
discuss the situation in the country. 
Tomorrow, lor exemple, l| the Session 
is curtailed, then till monsoon session 
many development* will take place.
1 think we should have a one-week 
session to discuss the situation In the 
country.

iftwr 5TTTTOW ■ T$r ?r*. W C
Hrr *ir*T f̂t vx *n*v jr4 T^r *f
VTTT̂  * .* - ‘11 Yw. 3TRT *TOTVn P*PJH #
ninrrrsni ^rrrf «  t t  ^ i
r*TFi ^rn»r mr ^  f a  5"̂ - j t pt  r̂t
■mr  ̂ ^  *mr 5“r f •> 4f i ■! f t t t
fajft vt fanr t t , fajft vft f r r  t t
t j v  ?f ?rr ifi f  1 ^  t t t

if hrrf*r ^
rrTTF; *f 7»nrf ft*t STFTT

7 in  i

qRflM jft T WTT
ir1 i wr?r f l  f^rw c  ^ w r  ?r>ft ?nc*n- 

^rt f^jT  f a  r>r
nr *r *i .̂M*rPT ?ft^ «?rr̂
qrt TFT i ^T1 VJTTf *KltT IfTT
hnr ?f t  t N v  ^  *Vt ^KT ^ r r

rr  i ^rfaar r**T rrift i
<!'*.»,I» f̂t tfTT »f s ^ 'T i f  ?FTtf
3T«fV S T  57^ 1 ^  ^TtTT f a  ^
t^ :r  xpft TTn^f ww « ^ n r  ^  
m,- srrrrv vm rh rr i ppt ^
ir? Tjrt ?* 3̂  ^ m w rn n 1
y*r i - f a  fa rw  ^  r̂Vnr̂ f wr

falTT TUT 1 ̂ i W  W  faTW ^
^nrwl <  fatr winr f  vtr
jpi^t •#- *HWT ^  5T  ̂ ^an*T  ^

anfWT W T  C  i IT W  ^  vfc
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[Shri Nihar Ranjan Laskar]

Assam is under President’s rule now, ■ At 
least for another $ix months it will be 
under President's rule. In the meantime 
we may need some enactments wh:n 
parliament will not be in session. So, 
it is as prr the usual practice that we 
have done i:. Whatever he has said, 1 
oppose that.

MR. SPEAKER: The question is:

"T he leave be granted to introduce 
a Bill to confer on the President the 
power o f the Legislature o f th; Stale 
o f Assam to make laws.”

The motion wuj adopted,

SHRI NIHAR RANJAN LASKAR: 
I introduce ’ he Bill,

12.19 hrs.

MATTFRS UNDER RULE 377

(i)Supptv or Cooking Gas through
UNDERGROUND PIPE LINES TO THE
PEOPLE Oh ANKLESHWa R AND BROACH,
G u .ia r a t

SHRI AHM ED MOHAMMED 
PATEL lBroach); Under rule 377 1 
am making the following statement:

Ankleshwar Oilfields arc best amongst 
the country’s On-shore oilfields producing 
about 700 tonnes o f oil and 9.4 lakhs 
cubic metres Gas per day*

While almost the entire quantity o f gas 
produced from the wells drilled in this 
area is supplied lo various industries o f 
Barotla, the people o f Ankleshwar town 
and Broach city, the headquarters o f 
Taluka and District in which these wells 
are situated and many o f whom are)were 
the owners o f the rich land where huge 
and high quantities o f  this black gold is 
found and who being the sons o f the soil 
have prior right lo its production, are 
denied gas even for domestic purpose.

The requirement o f  these two cities 
Ankleshwar and Broach is about 15,000 
to 20,000 cubic metres per day which 
is like a dron in the vast ocean o f  9,40,000

cubic metres of the gas being daily pro-
duced on its own goil. *

According to the present commitm^rt 
o f the ONGC to various industries (la- 
eluding Baroda Municipal Corporation) at 
Baroda it has to suply minimum 6.97,150, 
maximum 7.38,500 cubic metres o f  ga* 
per day.

However, * thf verification o f the toial 
gas actually used by these industrial units 
(including Baroda Municipal Corporation) 
on five days i.e. 16th January• 
January, * 21st March, 22nd March and 
23rd March, 1982 will prove that their total 
daily average requirement comes to 
6,42,929 cubic metres only. In other 
words, these cuttomers have not been 
able to utilise even the minimum quantity 
they are supposed to purchase from ONGC 
as per the contract. There is a surplift of 
about 54,221 cubic metres per day, from 
which the requirement o f Ankleshwar and 
Broach can be easily met. If necessary, 
the production can be slightly increased.

The Ankleshwar Municipality has passed 
a resolution for laying underground pipe 
lines for the purpose o f  suplyiog gas to 
its citizens for domestic purpose. They 
have a righ' (o get the gas on priority 
basis as the sons o f the soil that produces 
the huge quantity and high quality o f 
crude oil, natural gas apart; these citiei 
have acquired a special significance inas-
much as an area spreading over hund-
red o f acres has been acquired by 
GIDC and is being developed  as 
industrial estate. M oreover, there 1* 
a huge 600 crores rupee project (Nar-
mada Valley Fertilizer Corporation) 
near Broach city.

It is reliably learnt that two LPG 
Plants, one at ONGC-CTF at Anklcshwjr 
and another at Olpad are being proposed 
to be started shortly and &o, in view o f 
the facts and figures cited above, it is 
evident that the demand for the supply 
o f fa? o f  Ankleshwar and Broach is not 
only justifiable but quite feasible and 
should, therefore, be accepted without 
further delay,
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(iii) Rip o r t e d  h ig h  p r i c e  o f  g a »  stoveb

SHRI K. LAKKAPPA (TumturX-- 
Sir, a large number of manufactaiet» « i  
gas stoves are adopting a novet m zlbodi 
to push the sales of their high. They 
which are priced rather high. They 
are offe.lng incentive to the dealers oft 
(h; liquified peiroleum gas stoves from •  
Wfriat watch to a iwo week free trip to iht 
l/tiited Suites. The customers are cocroetfi 
into buying a particular eiper&ive sutwl- 
from the dealer and due to which the 
dealers are selling 0nly those stoves by 
which they are getting maximum ean®- 
misslon The price of each gas stoie? 
is sky-rocketing and there is no contraE 
on the price of the gas stove. Due fc> 
this dealer1 manufacturar mainpulatkm, t&a 
generSl puhTic and cusTomers of the gas. 
wovcs are suffering at large.

A study of the doubel burner hot pfetes- 
which are common in the market «3£  
vhow that there is practically no difference, 
between one manufacturer and another 
in the thermal efficiency, lasting values- 
arc the looks of the LP gas sloven bat 
the prices charged 10 the consumers varS' 
considerably.

A consumer who is waiting for a long: 
years to get the stove is easily influence® 
into buying most expensive gas s’.ove fro*** 
the dealer. Therefore, the dealers in-
terest in canvasing a more expensive bat: 
plate is very evident because of the pricer 
percentage commission formula.

Originally, the formula was evolved* 
by oil companies in early 1970. The- 
Indian Oil Corporation particularly tncdr 
to strictly scrutinise and approve tike: 
quality and the price of the stove to* 
prevent this exploitation. No manufac-
turer unilaleraly increased the prioe «C 
LP gas »toves and this was dotte by the?
oil companies to protect the interst o f  
the consumer. Today, when there ii jrt* 
derth of manufacturers to fulfil the totaO 
requirement of the entire country fnr
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[Shri K. Lakkappa]
gai stoves there seems to, be no reason 
why a control on the consumer price of 
LP gas stoves is not made operative as 
wan being maintained it) the past.

There is a difference o f Rs. 130|- cn 
an average per gas stove between the 
lowest and the highest prices. The con-
sumer has 10 buy more expensive stove 
since 14 lakh connections are going lo 
be released thlj year out o f which 8.5 
lakhs m ay go fo r  the purchase o f ex -
pensive gas stoves. This means, R<. 11 
crores w ill be paid b y  the public in 
excess because o f the greedy manipula-
tions o f  hot plate manufacturers.

Thin huge profit margin has been 
deliberately kept by some manufacturers 
to themselves in order to indulge in 
unhealthy market practices by giving 
templing offers to LP gas dealers In the 
shape o f  air-conditioners, refrigerators, 
motorcycles and package tours abroad 
which it solelv at th- cost of con*'im;r 
and general public.

Even though the Government b  meti-
culously careful while increasing petro-
leum price in general ami kerosene oil r«od 
LP gas price^ ' n particular, becausc these 
two products aflect The poor m»3dle class, 
the Government oil companies do not 
seem to bother about thi| item which is 
affecting directly expansion and marketing 
o f  LP gas stoves. This is mainly u*cd 
by housewives for cooking with LP gas. 
If the Government i, really keen in
replacing kerosene consumption by 
encouraging LPG us a substitute, it will 
be the mosi appropriate thing to regulate! 
standardise the price o f LPCi equipment 
like LP gas stoves, etc. Therefore, I
urge upon th* Government to take slock 
o f  the overall situation and investigate 
lhc entire situation and take suitable
prompt appropriate action to *ave ths
consumer being strangled hy such price 
increase,

( iv)  Conver sion  op  D e i.h i, A h mi d a b a p  
» rR£-OAUr.P ra ii .w a y  lin e  in to  
Br 0AD-GAUOT lin e

■ SHRI RAM  SINGH Y A D A V  (A lw arj: 
Sir, Delhi-Ahmedabad Met re-gauge rail-
way liite is one o f the oldest metre-gauge

railway lines in the country. Thi» 
railway line connects two State capital 
cities of Jaipur and Ahmedabari to 
national capital Delhi This railway 
line passses over the boundaries of Har-
yana, Rajasthan and Gujarat States, 
That area of the aforesidsaid State* 
has remained rince long a backward 
area. But now it is developing in the 
field of Wdusl-ifs Area of district Al-
war Rajasthan State has been indent!- 
fled as industrially backward district 
and it has gradually developed into an 
Important industrial complcx. The 
Ashoka Ley land Truck Engines Manu-
facturing Plant, Alwar would be giving 
production within two years. 
Modi's Soda-Ash Complex 
Alwar. Rajasthan would be a prati- 
gious project. Vishwa-Karma industrial 
Area, Jaipur is one of the largest indus-
trial areas of India. Rajasthan Srate is 
very rich in minerals and it supplies raw 
materials to the industries of cement, 
mica, fenili*n. gwar-gum, glasvwarrej, 
elc. to all parts of the country.

Keeping in view the principle of main* 
taininy second line of defence, it is very 
necessary that there should be a broad- 
gauge r-iilway line from Delhi 10 Bombay 
via Rewari. Alwar, Jaipur and Ahmrda- 
bad,

De!ht-Ahmcdabad met re-gauge railway 
ltne*s conversion in̂ o broad-gauge rail’ 
way line is bona fuir demand of lhc 
people of that area which should not be 
ignored now. Percentage of broad- 
gauge railway line is much letter in (he 
Rajas! tv an Ststc region in comparison 10 
other Stntcs.

A provision of a sum of Rs, 10 !<tkhs 
in th; Union Uudeet of 1977-78 was 
made for the protect of conversion of 
Delhi-Ahmedabad m'tre-giuge railway line 
into broad-gauge railway line. The 
length of thij railway line i* 02S kilo- 
met re* and the estimated cost of this 
project wouM be Rs. 300 crores only 
The project report is said to be lying 
with the Planning Commission.

I, therefore, urge upon the Government 
of Iiidia to take up the project in hand 
immediately and give priority to it ft' 
the na’tonal levr1
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tfvfi) Vh d  TO ACCORD DUE RECOGNITION 
TO THI ACHiFVtMf NTS OF INDUS 
-SCIENTISTS

'SHRI A. k. ROY (Dhanbad): I
Tmotd Lie to rai>< (he following miller 
nodcT Sole 377.

The achievement of the Indian scien-
tists. even having great theoretical nod 
neCha»-economic significance do not get 
Oie publicity and hence, national rrco- 
•£011400, acting as great disincentives for 
them. One such specific caw deserving 
immediate mentioning in the House is the 
«iiscov*ry of the Indian scientists led by 
Trof. S N. Sarkar of Indian School of 
Mint*. Dhanbad about the oldest rock 

iof the world.

While the age of ihe earth ii estimated 
?o he 4,600 million yearv the olde* 
vocks so far known (3,800 in yean old) 
liave been found in Greenland only 
Urcrnlly. ihe scientists of Indian Schppl 
of Minei (Dhanbad, Presidency College 
4 Calcutta) and Rochester University 
•<New York) have found equally old 

rrook* <«raniiic rocks called tonalites) 
in the Champua-Onlajari area, of Keoni- 
har district in Orissa, with on indiea* 

Xitoo that even older rocks exist in the
jfiun of the dge of 40,000 million 

year*.

A report of this iludy hat recently 
'been published in “Science', a renowned 
U.S. Scientific Journal creating a great 
vernation amongst the Geo-Scientists of 
fh? world with far-reaching scientific and 
Jechnoeconomic signifies ar-
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It may he further noted that for 
establishing ihe age of the older meta- 
morphlc group granitic and tonalitic 
rocks of Kcoojhar, high precision 
Samarium neodymium isotopic—da* lug 
method was used which provided for the 
first time some direct evidence that parts 
of the earth's mantle i>„ middle layer 
below the earth's crus! were differentiated 
earlier than 3.HO0 million years ago lo 
produce the earliest granitic crust. The 
age of the Kronjhar rock has been 
estimated to be about 4,000 million years 
old and stands as the oldest granitic 
crust on the earth surface. Atvordmii 
to the finding, such rock* cover an area 
of abojt 10.000 gq. km. and also some 
part of Slnghbhum dlst’ icl of Bihar

While much attention has been drawn 
by thr INSAT IA lo the raysierie* of 
the upper atmosphere, these silent dis-
coveries about the mysteries of the 
mo:her earth should not be lost sight of 
and thr Department ot Science and 
Technology should examine the implica-
tions of ihts <jrecovery of the oldest rock 
of the world in indu and >bould caw  
>ut in the Houw with a sutcoeat h) 
this eflect and congratulating the Geo- 
scientiff> of the country.

(viit) Si'i’fLv oi K x j o u j u i n s  t o  latPKM.

SHRI AJOY BISWAS (Tnpura U oO : 
In 1981 the lota! allotment of rice to 
Tripura was ft 1.000 tonnes, but the K 'l 
delivered to the Sute Government onl> 
46,429 Umiocs. The Railway* planned lo 
pLace 52 rakes for carrying menti.il ,um 
moduies to Tripura, but the Railway* ulti 
tritely c .mcell**} 20 rakei last year r.-suli 
in< tn serious food shortage in Tripura, 
This year out of a total allotment of
32,000 tonnes, only 21,607 tonnes 
have been delivered by the FCI so far. 
It woukl appear that the over-
all stock position 7t rice with 
the FCt as well as with the Slate 
Government as on dale in alarmingly low, 
and ii would be diffWuH lo cater lo lhc 
increased demand of rice through public 
distribution sytirm dortnp the lean mon*h« 
ahead, unless :»deauate quantity of rice t* 
rinhed by FC! to Tripura forthwith in c<n- 
sonance with the climated requirement. 0* 
projected by ihe Slate Government, well

APRIL 29, 1982
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in rime for building up buffer stock ol 
the order of 25.000 MT before (lie onset 
of the ensuing monsoon. Ii ii, however, 
reported thal there it a slock of 1.400 KIT 
boiled rict in Ininsit which is likely to 
reach Tripura shortly. Earlier, Ihe Stale 
had received an intimation regarding di-
version of two BG rake* of boiled rice

* hound for Tripura by the Senior Regional 
Manager (PC I) based at Gauhati

fix) SlTTtVO UP OF CARDAMOM BOARD IN 
kUKAl A

SHRI K. KUNHAMBU (Cannanorei 
Kerala is in ihe forefront in respect of 
cardam om . C ardam om  produced in 
Kerala is of ihe best quality and 
it cnio>» a pre-eminent position 
in the world market. Moreover. 
Kerala's share in the overall production 
of ca'dam om  is the biggest. The Horn; 
might recall lhat, when (here was n pro 
POv*l to pool cardamom of different va-
rieties having different qualities, the Go\- 
ernmeni ol Kerala and Ihe candimom 
growers bad opposed it on the ground that 
such a step would result in our losing the 
world market. The opposition to noolinv 
wsi al«o hascd on the fuel thal K eot.i 
» «  ptnducing the hcsl quality card iw n v  
This being the c w ,  one would naturall) 
espeet that the Cardamom Corporation 
would be tel up in Kerala. But. accord-
ing lo press rcportv a decision has now 
been taken lo set up the Corporation in 
Karnataka. While I have all sympathio 
for ihe Karnataka farmers, a decision ot 
ihi* nature will do injustice lo Kerala
Roth in respect of quantity and quality.
Kerala occupies the first position with re-
gard to cardamom production. The Car-
damom Corporation with its beadquailers 
in Kerala will be able to serve the inter-
ests of cardamom grower* heller than 
anywhere etae.

Therefore. I would request the Govern-

ment lo reconsider its present decision and 
art up the Cardamom Corporation in 

Kerala.
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^12.40 hrs.

PENSIONS’ (AM ENDM ENT) BILL -  
Contd.

MR. DEPUTY'-SPEAKER: Now we
take up the further consideration of the 
Pensions* (Amendment) Bill. Sbii 
Samar Mukherjec.

SHRI SAMAR M UKHERJEE: (How-
rah): I do nol wanl to speak much.
While supporting ihe Bill I want the Gov-
ernm ent to consider the problems of the 
pensioners who have made several rep-
resentations and had lo eo into agitaiion* 
for gelling remedies. One thing lhat they 
want—this Bill does not cover, is that the 
pension should be moiv liberalised as in 
to-day's cinditions the cost of living is very 
high and with the pension they get they 
cannot make both ends meel.

The first thing that they want is Lh it 
though there has been some liberalisation 
in the rules passed in 1979, but they have 
excluded the old pensioners. So 1hey 
wanl thal both the old and new pension-
ers should pel the advantage of the liber-
alisation rule.

There arc some other demands also.
I he main point 1 am reading from a letter 
which was sent to me. The mam point 
ai issue is that whatever benefits have been 
given to ihe pensioners should he given to 
all of them irrespective of iheir dates of 
retirement. Some of the Central Gov-
ernment Pensioners' Organisations. Eastern 
Zone held a convention in which again 
they drew the attention of the Govern-
ment that pending chanpv: of the psnsion 
structure, the existing disparity and dis-
crimination^ between pension of one sec-
tion of .pcnMmer* and another should be 
immediately removed by grantina pension 
to all pensioners on the common basis of 
the latest formula irrespeolive of their 
dales of retirement. All pensioners, there-
fore. who retired from service prior lo 1st 
April 1979 be given pension ai ihe rate 
of 50 per cent of their pay worked out 
on the basis of the said formula together 
with other dues as applicable in the caae
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IShri Samar Mukherjeej feel thdt their case is very much neglected.
of those who retired on or after 1st April 
1979.

Last month there was a dliarna before 
the Boat Club on these very demands a no 
ia 1981 their deputation met the Prime 
Minister and submitted a memorandum. 
Their publication is with me—where they 
have stated that the Prime Minister gave
a, sympathetic hearing but ihcir uum 
demands have not been conceded

Another demand they have raised and 
which is related to this Bill is nomination 
by th pensioner to receive moneys out-
standing on account of pension. This is 
the resolution they have passed in a con-
vention held in Calcutta where they have 
demanded this—and I am reading out 
their demands. I am reading out their 
demands:

‘‘Appointment of two nominees for 
payment of dues of the deceased pen-
sioners and widow pensioners.

Every pensioner should be askeJ lo 
give the names of two nominees who, in 
the event of the death of the pensioners, 
will be paid all sums due or lying de-
posited in account, in bank' or oost 
offices, treasuries, the department’s dts- 
buring offices etc. z

“On the dale of death, there should 
be two preferences of ihe first nominee 
over the second nominee."

Though there is some provision in ih»s 
Bill that if the first nominee dies before 
the pensioner, another man can be nomi-
nated, they want that from the very 
beginning there should be two nominees 
I have received one form for Ihe M.P»- 
There the provision is to submit two no-
minee*.

SHRI RAMAVATAR SHASTKI 
(Patna): It is more than two,

SHRI SAMAR MUKHERJEE: Others 
are witness to it. In their case aNo, the 
question of two nominees should be con-
sidered

Then, there arc other demands. One i' 
for setting up of Pension Commission be-
cause they are very much agitated. They

if the retired men are forced to go on an 
agitation, it is a very sad thing foe- the 
country. After all, they are retired after giv-
ing the scrvice for the whole of their life. 
Why in their old age, they should go ia 
for an agitation to get some things clone 
in their pension? This must be put an end 
to. Their demand should be sympathetic 
cally considered.

Then the question of payment of DA 
comes due to rise in the cost of living. As 
the existing employees are entitled, the 
pension holders too should be given this 
DA in order to get full neutrali>aUon in 
the co»t of living. The machinery ^ould 
be sci up whereby they could "el their 
payments without much difficulty.

A proper machinery should be set up to 
lhat the difficulties of the Central Gov-
ernment pensioners may be presented 
through them to the Government, There 
is a demand for restoration of commuted 
portion of pensions. I am not sai.ig to 
read all this because a copy of the memo-
randum hai been sent to the Govcnment 
by me also. These arc the tons«landing 
demands and I think that Government 
should give due consideration to 'hem.

With this, I support this Bill.

M. DEPUTY-SPEAKER Shri Girdhari 
I al Vyas. I think he never -\pected 
that.

SHRI RAPUSAHEB PARUl.EKAR: It 
is too early.

MR. DEPUTY-SPEAKER: The lime
allotted for this Bill ii one hour. There-
fore. every hon. Member shall not take 
more than five minutes each. Mr. Girdhari 
I al Vyas, you muM make the begirr.in*.
Wc have got so many other Bills.

Mr. Girdhari I.al Vyai.

fir r tn tf u rn  (V N ttt ) :
TttT'.jrw srrtar, i *  <r*r* *npfvr 
f W r o  s t  *!*• STt-TT i r  1

f w  flfr ’t t  c i  ^
5s I rr* VTTT 12
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SHRI BAPUSAHEB PARUIKKAR 
(Ratnagiri): Mr. Deputy Speaker, Sir. I
’ise lo support the Bill that has been pre
>cntcd 10 this House. Sir, I am very
happy thal at least one of ihe Ion.; e n d -
ing demands of the Pensioners has Hecn 
accepted finally by ihe Covemmenl. Many 
demands have been made repeatedly and 
for years together But only one. as has 
been mentioned in this Bill, has bevn ac-
cepted. This sub jet t was debated m de-
tail only a year back, when one of the 
hon. Members of this House, Shri Gadgil, 
had introduced a Bill to repeal the old 
Act of 1871, Many promises were given 
by the hon. Minister for Stale Shri Vcn- 
kalatubbaiah. I very much wished, he 
should have been here, so lhat we couM 
have asked him as to what step* he has 
taken to implement the assurance* which 
he gave at that time on the floor of the 
House.

What governs the problems of the pen-
sioners from the legal point of view in 
this country is an old Act of 1871 about 
109 years old. You will agree with me. if

I say that this is an obnoxious law nnd a 
legacy of the British. There are many 
provisions whiefcuare outdated and it is 
absolutely nccessary that the Government 
lakes immediate steps to amend or repeal 
that particular Act.

In order to highlight the points, a Bill 
was introduced in the Rajya Sabha ty 
Shri Gadgil, an hon. Member of this 
House now. lhat was objected to Jt~Yhe 
lime of introduction stage, that being * 
money Bill.

MR DLPUTY-SPEAK.tR: 1 am my-
self a pensioner.

SHRI BAPUSAHEB PARULEKAR: 
Therefore. I hope you s* ill not put lhat 
restriction of five minutes on my vpcech 
because it is a very important point.

In order 10 highlight the probkum of 
the pensioners, that Bill was sought to be 
introduced, bat as it was a Money Bill, it 
ctiuld not be introduced in the Rijyi Sabha. 
Moreover. Shri Gadgil became Mmister 
laier and, therefore, thal particular Bill 
lapsed. You will be knowing that. Sir.

Some time in 1979 when this Bill wa* 
again introduced, there was an wuraoce 
given on the ftvr of the House in Rajya 
Sabha, and 1 quote:

“I assure Mr Gadgil that the Govern-
ment is thinking of amending thin old 
Act with reference to the sever*! p;rewen 
rules for the people at the Centre, a ad 
we will request the Slate Governments 
and will give a piece of advice to them 
that they should also follow suit.**

Thai was tomcnme in 1979.

After this Government came in th; ,e«r 
I9(tn, again this Bill was introduced and 
it was debated. But before lhat I would 
like to invite the attention of this august
House lo whal the party in power had said
in (heir manifesto:

"Congress t f)  wftl examine the TUct- 
tion o f welfare o f pensioners with 3 
view to making their life more KCOT 
and comfortable. Suitable co**t-«tuwu 
will be devised in this behalf.*'
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I need not repeat all those arguments, be-
cause we have made our submissions in 

)  detail only a year back.

Thirc was a report o f the Petitions Com-
mute: wherein many suggestions were 
made. In ihe 72nd Report o f the L»w 
Commission, certain suggestions were also 
mads, but unfortunately, none o f ihe 
»u£s**Mkons mentioned in (he report o f the 
Petition* Committee, nor the suggestions 
made in ihe l.iiw Commission's report, nor 
the undertaking given 10 the peopic by 
lhc p:iriy in power in thc:r miinifcsu< hiive 
been implemented.

Coming 10 lhc suggestions, the first .md 
foremost suggest ion which has been re 
pcatedty made by various associations of 
pensioner, or penioners, b> the Members 
o f Parliament is that the pension should 
be a iiwltciable right; it should tiot be a 
bounty, i; should not be left to (he mercy 
o f (he Govermen! As ihe law stands to- 
day. Section 4 mentions that no civil court 
hat jurisdiction lo entertain any claim, but 
the court can entertain a claim provided 
the District Collector or Ihe CommiMion- 
er gttct the certificate to that effect, and 
ultimately it is mentioned that even if you 
go to ihe court after taking a certificate 
from (be District Collector or the Com* 
■msHMter. the court ha* no power to pass 
a decree in favour o f the pensioner. Wh.it 
is the use o f this dr.iconian measure? Is 
it not necessary thal this should be chant;* 
ed?

1 JIM hry

Thi* was brought to the notice o f the 
Government last year, and an assurance 
was given and the bon. Minister agreed 
with this h would be necessary *o men-
tion what Shri Venlatasubbaiah said on 
this particular point;

■

“It is the constant endeavour of Ihe 
Government to treat this not a 'wuniy,
aoi «• a mercy. Thai is why ihe Gov-
ernment agrees with ihe views expres-
sed. We are also feeling that pension 
is not a charge, but a social right Keep-
ing this in view, Government has taken

various steps and Government will lake 
steps in this connection.**

Not only this, the Minister was not agree-
able lo amend Sections 4, 5 and 6 r so that 
the right should be given to the court 10 
consider as to whether a person is en-
titled 10 a pension and to whut quantum 
o f pension. But the Government assured 
on the floor o f the House that they would 
be setting up tribunals for this an<1 i 
quote from his speech:

“The recommendation has been consi-
dered by the Government and the pie- 
wnt thinking is that the question o f re- 
dressal o f  grievances relating *o inter-
pretation o f pension laws and “ larifica- 
tions thereof should be entrusted to the 
adm(nisirativc tribunals which are pro-
posed 10 be gel up very early. That is 
the advantage o f  ihs tribunals. Govern-
ment have taken a note o f these things 
and we are coming forwerd with apro- 
priate aciion (o set up these administra-
tive (ribj.ials 10 gave all the benefits to 
ihe pensioner*/1

1 would like jo ask a question, as to 
w hat steps the Government has taken
during all these 13 months to set 
up these tribunals. Why did not
bring forward a proposal for (he 
setting up o f tribunals in the very
Bill? Why have you restricted your-
self to what has been indicated in the 
Bill? 1 f this was an assurance, 1 would 
like 10 know as to when you an: coming 
to (his House wilh the measure for (he 
institution o f these tribunals.

The second point that I would like to 
place before the House is with icgard to 
the disparity of pensions. It was brought 
to the notice o f the Government iast year, 
when we were debating this Bill, that the 
Secretary of the Government who retired 
prior to 1972 an j the Assistant who retir-
ed after 1972 gol equal pension. So also
is lhc case with inference |0 the family
pension to those who retired prior 10 I’>44 
and after 1964. At that lime also it wns 
promised and an assurance was (jivep that 
something will be done in this connection. 
Here also, I would like to quote for the
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benefit o f  the Members what Shri Venkat.i- 
subbaiah said on this particular poi*it:

"He and some other Members also 
particularly have pointed out specifically 
the plight o f pensioners who retired be-
fore 1976, or families having become 
entitled to family pension, and sugges-
ted that this disparity should be remov-
ed. The Government has consiucrod 
ibis question several limes m the pa^t. 
but has not found it possible to accept 
ihe demand. There ?re adminisianive 
difficulties in locating .inJ ;sscssing the 
number o f beneficiaries, particubily nc- 
cause most o f the beneficiarics would 
have died, and there are practical diffi-
culties in tracing the old records. This 
is our difficulty.**

MR. DEPUTY-SPEAKER: Pension is
not asked for dead persons.

SHRI BAPUSAHEB PARUf _EKAR: 
You are absolutely right. Sir I nred nol 
add anything to lhat. This is the odnu- 
nistrative difficulty experienced by the 
Government that the persons are dtaJ, 
but in the question o f family penion, it is 
highly improbable thal ihe Government of 
India may not be possesing the records to 
trace out the family membmers. If you 
make an announcement in the press, the 
family members will rmh to you.

MR. DEPUTY-SPEAKER: If the Gov-
ernment makes an announcement in the 
newspapers that the relations o f .h : pen-
sioners who died before 1964 should *p- 
ply for family pension, and those who 
apply only will be eligible for the psnsum, 
they will all apply. Why should the 
Governm ent go in search o f  the rerords 
and all that?

SHRI BAPUSAHEB PARUl EKAR: 
That is exactly what I am saying. That is 
not the genuine difficulty which has been 
told by the Hon, Minister for Home on 
Ihe Floor o f the House.

PROF. M ADH U D AN D AVATE (Raia- 
pur): Sir, give a direction from the
Chair.

SHRI BAPUSAHEB PARULEKAR; In 
fact that amounts to direction.

I
Another question arises out o f the infla-

tion and the Increase o f price*. There is 
a positive direction given by the Commit-
tee as far as this is concerned. It is men-
tioned at p;ige 35 o f  jhe Report, 2.9 
para:

That Committee are o f  the view that 
the Government owe moral responsibi-
lity to provide adequate relief to its re-
tired employees, including pre 1st Jan-
uary 1973 pensioners who actual value 
o f pension has been oroded by pheno-
menal rise in the prices o f essential cam- 
mod i lies. In view o f the present eco-
nomic conditions in India anj jonstant 
rise in the cost o f  living due lo infla-
tion, it is sll (he more important even 
for purely humanitarian considerations, 
if not from the standpoint o f fairness
and justice, to protect the actual value 
o f the pension to enable the pensioner* 
to live their declining years with dignity 
and in reasonable comfort.”

When this point was again brought to 
the notice o f the Hon. Minister, unfor-
tunately the Hon. Minister lok) us utter 
hearing our speeches that he was under 
the impression as if he was the Finance 
Minis'er. That is what he had said,
otherwise I would not have referred i<*
this. But at some other stage, he has said 
even if it is the Finance Ministry I am 
taking care o f that; I will look into it. I 
would like to know what steps have you 
taken during this last one year to consi-
der I his particular aspect with refeienc* 
to inflation?

In other countries, to which reference 
was made, specially England, there n  3
system under which the pension will in-
crease in accordance with the increase in 
the cost o f living index and a recommen-
dation was made about setting up o f the 
Pension Commission to which the earlier 
Speaker. Shri Vyas referred to. Even lo 
that they say the conditions in UK and the 
conditions in India are different .ind that 
(hey art not in a position to Kt tip a 
Pension Commission. In my respectful
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submission this is not a satisfactoiy reply 
from the Government. Therefore, 1 would 
r̂equest (he Government (o tell ys what 
are their difficulties in setting up .his Pen-
sion Commission in order*to consider all 
these points.

Apart from lhat, we have Arlicle 
in the Constitution which empowers the 
Parliament to legislate for lecruitmenl, for 
filing up the conditions of service and 
conditions of (he retirement. Why, during 
all these years, since Independence in 
I947t has the Government not taking any 
steps to bring forward a legislation bj 
virtue of the power conferred under Arti-
cle 309 !ii the Coosfifulinn? I would liKc 
lo have jn answer to that also. If thal rs 
done, automatically a law will come which 
will repeal this old Draconian law, 109 
years old. And I think ihe lime has come 
when these step* have to be taken

I may also invite Ihe attention of ihe 
Hon. Minister lo the report made by lhc 
Institute of Public Administration. They 
have suggested that when the pay-scaled 
and grades of Government employer* wcrt 
revised and increments were given th'ice 
why not the same yardstick he applicable 
10 the pensions? The pensioners have lo 
go to the same shops io which the present 
employed go ihey have to pay '.he sime 
price for the articles which they purchase, 
bat I don't understand, much less appre-
ciate, this disparity. The only answet 
which the Government gives is lhat they 
have no money.

MR. DEPUTY-SPEAKER; That is the 
fault of the Third Pay Commission. The> 
have recommended for every rise of 16 
points to the pensioners and 8 poin;s rise 
to Ihe actual employees.

SHRI BAPUSAHEB PARULEKAR: 
Unfortunately, the first Commission re-
jected it ontright. but ihe Second Pay 
Commisnon was a little bit more tynipa- 
ihetic, but they did not give any direction.

Now, the lime has come lo consider.  ̂
specially when the prices havx «tonc iky- 
high whether the relief should tie given 
to I hem.

There is also a> demand for axing ihe 
minimum pension for the pensioners and 
the Government should consider whether 
this is a !egitima!e demand of the pen-
sioners. There is one more demand 
and I feel, Sir, it is a just demand 
it is a legitimate demand and 
that is the question of housing. The 
housing is not a personal problem; it is 
a social problem. Government servants 
who have had their quarters for .ill those 
years when ihey served lh\: Government, 
go practically on i!ic M’eet when .hey re-
tire. So, why no! make some iirange- 
ment. at least why iul make a provision 
for the bousing allowance?

Theso points were highlighted during 
lhat particular debate. There are many- 
other points which have been brought to 
the notice of Government througn various 
petitions and representations which were 
addressed to ihe Home Ministry, and ;Cso 
to Prime Minister. Bui unfortunately, no-
thing has been done. 1 may also say that 
many of the representations have noi even 
been acknowledged. If we read the 
speech of the Home Minister in the last 
debate, we find it is all lip sympathy. He 
agrees wiih everything; but he says he is 
hetpless. He is not in a position to do 
•wythtng. At the «*nd lit said:

"With ihe*e remarks, 1 would make 
a request to Mr. Gadgil lo withdraw 
his Bill and allow ihe Government to 
take such appropriate measures as they 
deem necessary to safeguard and lo mcci 
the legitimate grievances of the peti-
tioners.”

This is on 30tTi April 1981. (Interrup-
tions) The words “Appropriate lime" art 
not ihere. It may be implied.

1 would like to know whnl steps Govt
have taken sincc 30th April 1981 upto 
this dnle. except saying lhat we hase all 
sympathy for these persons who have
worked hard and served Government foi 
more than 30 or for 40 years.

The days of lip sympathy are gouej
Something concrete requires to be done. 
We would like 10 Vnow what concrete 
steps Government propose lo take. (Alt 
<hese questions are brushed aside tin the
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ground that we have n o  m oney. But with 
reference to one point, I would ask: why 
not make this right justiciable? W hy not 
repeal sections 4, 5 and 6 o f  this draconian 
law? The law says “you cannot go to 
court; if  you want to go to court, take the 

permission o f the collector or Com m ission-
er.” And if you go fo  the court, the law 
says: “The court shall taks cognisance, 
but the court shall not pass a decree.” I 
am unable to understand this provision  
o f  the law. Tt is a legacy of the British, 
and it is a draconian measure. I would 
like to know whether there is any diffi-
culty in giving this right to the pensioners.

In m y respectful submission, these 
suggestions may be considered; and I would  
request Government to  com e forward with 
a comprehensive legislation, instead o f  
com ing to *his H ouse with a piecemeal 
legislation A fter one year, they have 
com e forward and are conferring the right 
o f  nomination. In 1983, they will come 
with the amendment o f Section 4. It will 
take years. By that tim e— these persons 
who have served Government for so many 
years would not be alive. W e have many 
cases, which were quoted in the last de-
bate.

One pensioner is getting Rs. 67: he 
had retired in 1952. That is the posi­
t io n  there is no relief

So, though I support and welcom e this 
particular measure, I feel it ;s an incom p-
lete measure. It requires many changes; 
and I would again request Government to 
com e forward with a com prehensive legis-
lation. With these words. I 1'nank you.

SHRI RAM  SIN G H  Y A D A V  (Alwar): 
I rise to support the Bill which has been 
introduced by Mr. Venkatasubbaiah.

As a matter o f fact, t'he legislation was 
awaited since long; and it has been de-
layed for long, and has caused misfortune 
to so many pensioners in the country. 
N ow  the law which is being repealed, w'as 
framed in 1871; and there was an incessant 
demand for its amendment; and from  time 
to time, Government has tried to amend  
it, but not Act, but through regulations

or rules which are meant only for the 
Central Government em ployees.

As 'a matter o f fact, the law is to go 
according to the pace o f the s o c ie ty ^ ,  
according to changing circumstances of vl 
the society and according to the needs* of 
the society. I may quote the present 
Prime Minister Shrimati Indii'a Gandhi, 
about the definition of a law. She says:

“Laws 'are made to serve the people.
A s the circumstances are changing, laws
should change to meet t'ne changing
circumstances.”

&
We have to see, in view o f the views ot 
the Prime Minister, whether the present* . 
law on pension is meeting the needs o f  ' 
the society, the needs o f the human beings . 
who are living in t'ne present society. I 
can say obviously and frankly th'at the 
present law i.e. the Act o f 1871 does not 
meet out the challenges, needs and re-
quirements o f the present society and of 
the present pensioners. There have been 
several legislations. I  also thank Mr. Gadgil 
who is a M ember o f lh is H ouse. . . .that 
he tried two times: first in the Rajya Sabha 
and secondly in the Lok Sabha also.
Mr. Parulek'ar was telling that Mr. Gadgil, 
when he introduced the legislation % .th e  
Rajya Sab'na, then there was the J a n a ta ,-^  
Party Government at the Centre and  
that legislation was withdrawn at the
instance o f the then Government w ith the ,__ ■
assurance that they would bring forward a 
suitable legisfation to amend the existing 
law. But I am sorry to say that Mr. 3 
Parulekar was one o f the constituents of 
that Government; he could not dare to do 
or to bring forward the legisation which : 
was promised by his friends, colleagues or 
by his government. N ow  he has quoted 
that the present Government, or the party  
in power, that is Congress I, has given an 
assurance by way o f  election manifesto 
that we shall do all and w e shall change 
the law to give more suitable com forls~or  
to make the life o f  the pensioners m ore 
com fortabe and to meet out this require-
m e n t  I m y  -nen'io j h're that, u's a mat- * 
ter o f fact in th? p’-’ -int c ; rem ittances 
there was a need to bring radical changes 
ip ‘he present Act ly :ause in a Case which
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has been decided by the Supreme Court, 
in Drvkinandan vi. the Slate o f Bihar, it 
has beni decided by the Supreme Court 
that this question o f pension or the right 
o f pension is an inherent right o f  the 
pensioner; this is not a grace by the G o -
vernment. And 1 think afirr the judgment 
o f lhc Supreme Court, there was no 
option with rite Govern men; but to bring 
forward Ihe legislation and lo recognise it 
Now I may rem:nd the hon. Minister lhat 
the Supreme Court has hrld in that cast* 
that th!a righ’ o f  pension comes within 
i’ ie definition o f  Article 31 o f the Con-
stitution; and :hey have also mentioned 
lhat 1 his ri»ht ako comes with'n the 
definition or Ariiclc 19, sub-clause 1, 
clause 5 o f  ihe Constitution o f India 
meaning thereby that lhk right has been 
recogni^d as a legal ripVi:, as a constitu-
tional right and. therefore, anyone or the 
pensioner cannot say that he is at the 
mercy o f the government: rather h? can 
claim that righi through the court. ^\Kn 
the Supreme Court judgment is there, in 
view o f ih ; judgment o f Devtmandan vs. 
th; State o f  Bihar. as you know, there 
are 90 many wings to enact the law.
The Supreme court has also got »Yie power 
to enact the legislation; ?nd any pro- 

judicial prouncement given 
by ihe Supreme Cou^t also assume* the 
stupe o f a law, assume* the form of law 
and that law is as good as the law passed 
by Parliament. Therefore, in view o f  that 
judgment, it was obligatory upon the go-
vernment to bring f^”» a r j  the kfistaiion,
lo amend section 4. 10 a-nrnd sections
6, 9, !0  and 11 because sections 6 and 4 
debars a pensioner to sue. to seek the 
relief in the legal court. Only with ihe 
permision o f the Collector or the D ;puiy 
Commis*:oner or the p rson authorised by 
the government, the pensioner can only 
file his suit to redress his grievance in the 
court. Thsrefore. this legislation or this 
snag which j* stilt existing in the present y 
law, should have been removed by your 
amendment, because your intention is lhat 
vou w »it lo give relief to the pensioner.
But when a pensioner cannot exercise his 
right by Way o f  a judicial course or he 
cannot seek his redress o f  his grievance 
from the court, then that right does not 
become justiciable; you should make this

right justiciable. When the Supreme 
Court has recognised that it is a funda-
mental right, it is a right o f  the pensioner, 
then the legal conception is that every 
fundamental right can bs enforced 
through the court o f law. Therefore, this 
is liu lacuaa with the present law u'uicb 
is not in confi'mity with the judgment o f 
the Supreme Court.

Whatever the rules have been framed by 
the Government o f India from time to 
lime, they are discriminatory; and that 
discrimination is to such an extent that 
between an employee, the Defence em-
ployee, who has retired on 31st January, 
1979 and the person who has retired after 
lh.il. there is a difference.

I and a Major-General who retired on 
31st January, 1979, shall get the pension 
eqiial 10 the pension o f  the Major who 
retired after 1st January, 1980. So, in 
view o f  these discrepancies, you should 
think over it again and remove those 
discrepancies. These have been created 
since the very inception o f Ihe law o f  
pension.

As a mailer o f  fac:. when this law 
w*.*s franu-J, the Brr'shers talk *t as "  it 
was a law by way o f grace. They did . 'O t 
ma1;* this law a* a right given to the 
citizen. Ii is the right o f i'ne hnman b;ing 
to get pension when he has served the 
count-y and ihe nation As n m: *er 
o f  fjet, this right should h; recognised in 
the law.

Section 6 provides that even an order 
or decrec obtained from the court cannot 
be executed with regard to the amount o f 
pension, in respect o f the liability o f the 
Government to pay any such pension. 
Why do you not amend ii? When one 
pensioner is at Ihe stage o f starving, he 
has got the verdict o f  the legab court In 
his favour hut cannot execute that order 
and cannot have any source o f  subsistence 
through the aid o f  the court, then what is 
the use o f  that law? Tf the law is lame, 
helpless and cannot help the person in 
distress and is not in accordance with the 
needs o f the society, it is obligatory upon 
ihe Government to amend that law.
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Therefore, I will request the hon. Minister 
to take steps to amend sections 4t 6, 10, It 
and 12 as thry are existing today.

The*e arc oftur factors which are to be 
taken into consideration. Since there is 
no association o f the pensioners, you do 
not link DA with their pension. You give 
D A  to the employee who is serving the 
Government. The moment he retires from 
service, you do no: recognise tViat he is 
also living in the same society in which the 
serving employees are living. Therefore, 
the right o f dearness allowance should 
also be recognised and this should be 
linked with the pension.

[ will give some suggestions which are 
very n-^ssary. Fint o f all, you should 
create some sort o f a ratio in (he pension 
The Central Government should make 
a provision for payment o f 50 per cent of 
the last emolument* drawn by an cm* 
ployee. as pension. This should be the 
ratio.

The pension laws arc different in diffe-
rent Stales. W h;o you are going lo amend 
the law, your law should be a model for 
all the States. Therefore, it is very neces-
sary that you should adhere to tome 
criterfii. a sound criteria according to 
which a citizen can live honourably in his 
re'ired life.

My second suggestion is that medical 
facility's or medical allowance is very 
accessary because in the okj age a man
suffers from one ailment or the other. A* 
a young irfan he may not need any medi-
cal assistance. Tn ihe old w e  or at the 
age o f retirement, he needs medical
assistance. In all countries whether 
socialist or capitalist. social security
scheme and other he'dliVi schemes are pre-
vailing. But in India there is no such
sc he me. Therefore, you have to maVe 
some s o l  o t  a provision for the retired 
employees and provide them medical faci-
lities also.

MR. DFPUTY-SPFAKFR. The present 
position is that the pensioners can register 
their names with the CGHS in all the 
States.

SHRI RAM  SINGH Y A D A V ; IViia 
will be correct ia regard to the Central 
Government employees. But I am talk* 
ing o f the State Government employees 
also. It ia now at the discretion o f  the 
State Governments. Some o f them are 
giving and some are considering. Even 
after a long agitation, these facilities have 
not bien provided in all the Slates. Your 
observation is very correct so far as 
the Central Government employees are 
concerned.

Then the ceiling on pension amount in 
some cases is fixed at Rs. 1000/- and in 
some other case* it is fixed at Rs. 1500/-. 
Bui it should be equal. As I have referred 
to earlier, some o f the employers who 
had retired on 31st March 1979 will be 
entitled to ‘a pension o f Rs. 1000 a* the 
maximum and those who have retired later 
on will be entitled to a ceiling o f  Rs. 1500. 
There mu»i be a parity in the ceilrag of 
pension.

The pensioner sometimes is disallowed 
or he is not given the payment of pension 
became ihe papers are not ready. TAiere- 
forc, in such cases there shpuld be a pro-
vision that if (he pension 'amount it not 
paid within one month or two months or 
ihree months after retirement, then there 
should be an in'ercsl on that amount and 
the p'nttoner is entitled to have the in- 
lerest. The interest may be determined by 
you; it may be 9 per cent or 10 per cent 
or 12 per cent according lo the circums-
tances. but il should he obligatory on the 
Government to pay the interest. I have 
seen the pensioners, I had **t?enJ<xl 'be 
Slate Pensioners' meeting held in rtie last 
three months and these are the genuine 
difficulties, that some o f  the pensioners for 
the last ihrce or four years are not getting 
pcntiont. Sometimes they ray that tbe 
Service Book is not available and some-
times they say i(Tat (here is ducon timid 
tion o f servici * id  ihpte p»r*er» arc lying 
in the Bikaner State or the Jodhmir State. 
IA e  (hw eicuar^ *re made. Therefore. 
i‘ is obligatory that he ii entitled to in-
terest at a particular rate.

T would alsrt submit that t j  a matter o f 
fac'. lhc pensioner should not be corn*'«l- 
led to go to the civil court because ff fie
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chooses to so  to the civil court, then he 
has to affix court fee and the poor fellow 
cannot afford to pay the court fee. There-
f o r e  I suggest that there should be a tri-
bunal or an authority so that it can deal 
with the cases o f pensions and that autho-
rity can be given gome time limit within 
which cases should be disposed o f  posi-
tive!/. Moreover, a proviso should be 
made that if there is any bonm fid* delay, 
there should be a case o f  provisional 
pension. If it takes more time, there 
should be some provision whereby pro-
visional pension can be paid.

Sir, last but not the least, the Govern-
ment should also sci 'p an Advisory Com -
mittee o f pensioners and that should 
consist o f  at least 11 persons— some o f the 
pensioners, some persons o f the Finance 
Department and some other persons who 
are quite eminent so fri as economics or 
commerce is concerned. So, my submis-
sion is that the Committer should advise 
the Ch'vernmenl from time to time and 
the Government should revise the rate o f 
peasiot after every 5 yeferi since 1980 be-
cause in 1980 we had given an assurance 
by » » )  o f  election manifesto to the pen-
sioners and after that we are bringing this 
kthlatkki. It 'hould be obligatory on 
th« Government that after every 5 ycUn 
the pension matter should be reviewed and 
that review shoud be in the interest o f  (he 
pensioners.

With these suggestk 1, I thank you.

■ft t i ^ it  « t * tt  (T W v m v ) : 
j t p u t , i f  tnrnrc w r w r  y^rrr <fw 
fc*r t o  1*, i f  iw r  t f i f i i  f* 1 
n r  if  frrrr m r r  f  TrPfr P tot f*
f c  *1  3 T  RfM ttf t w  c r  ^  1* 

WVF1T ift  tflT Wil f '  i w f r  
i f  t ib t  i* * f r  5* i f  i f ^ r  wnr f \  Pttt 

w rvrr sf rfift *h *vt i r  fu  i f  
Trhnft i» t  f r o  t a f r  i>f w n r ti hr<?

I 1^ I f  tff s f a
I* f c  in fw rrt i fh n fr  ir r V r , 
fc* r  i r f  t a r  Tnnrr, t t t  t i  
i r * f  1 ? n r  i r f r  t i t  in ’ n f in ft  5  ,v,i 1 , 
t ih r t  t t t x k  i f
fis  i f  i r f i  ^ fi*r  f t  tfism f* t a  wrf

t p t i*  t a T  s is rr  1 r s  ^
^TT*r-FW tpG STT i f t  T5JT  f 1 1 ?T^- 
tftfT fldTfthtid ^  ?T W  ^TTT f* 

i r a t  PsftI ?ri> T̂cTcrr Tf?rr ^  i 
fTT 5f U f ?T%T £  P ^  3R T *n;
T O  arfr in1 ^f  ̂iTc:y f%  t q  <*rf 
ir fs1 t i i f c  «ti O  ti i f^ r  v 
O T f  <TTcf 3fft; I T f f  *T ITT I f

n h r v  i t o  £  i 3 ir  *1 
fr^P ff?ft t> ^  ^  ^  v t w t  it
SHf* TTOTT PHfrHHI ^rf^TT, T V

V f 3*TRTT a  ^ I P^R T 
?r«r w w  ?res m r r  ift  t r t  ^  f*
'3TT fiWl t i TR v? U '?T*r ^Hl
^  vfrEzr t t  z tx  f^nr ^

*nc n̂rra" tp tt ^ , t i t  
f W  |fig If |

^TT im n ft l  ’ f  ^ T ,  ^  STTT
?rf i f  f 4 fi5 r̂fir ( W «  r z  ^ ,

t i t  ^  Tf^t h z m  f t  ^  5s ,
T T  ^  f^TT v!f TTTT IiT T T ^ R  
TIT **■ 1 T »  ^  arft i f  rru P^fW^T 
T P C ^ «  *TZ P idH IT f f ? f  ^  ^
f^tr en n r t t i v r  ?* i Tnf- 
f M  n f ? T  rr%T rm ?1 Tt arnn
^  fu  rfpr f*rT^nr a i<7  ̂ i t ?- 
3t t t  ^rf frm rr im ^f i t  i w  ^rrrf

^  ^  jtPtvttt t t -
V  9 A  ^  *

TTi'f f t  1 TTT- | | <| q m! if" '?>'♦>*
^mVI PlWT TRT ^rP r̂rr |

l~?r ^  t ju  i t ?t  f*  i ^
w  xm rr ft* ^  

vrrrv : ? f iT?ft ^  i * *  R ¥  sf
♦h10  'Vta'i ?m5TT i H "
P r m r  | iV ur ^nnr <rnrr, r^*r ^  
P?rtr i f  ^ t t ^  » r  s n h n  f f  t o

3rrT I f   ̂ f * ,  ?lf $TJ 1 ^
arrr *fl t t r  t t  t w t  f* i ?rf

f̂tT i^ t t  q f  5* f c  i f  i?rnr 28
irt WT-15TR 1 f \  ’T  >ft *tafv*
f m  i f r  mdTT<m>w«r v*
i f  f*  *rP? I f  ttJH ^  f*  IT fT t f t -
TT7T H ’ l  »  T ?r  i r f  m  V K  T̂ sfT
IT fiR  I ̂ V*nr f  - ift 3HTT Af
m dTfti'te l ir m  f 1, ?Tf I f  P n ^hrC T T T
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[*ft T*J <TT«T tf?TTTt]

TT TcTT SOT TT  «TflTdl  tf̂ |f»Tiri"

T**! «T 1  d  -H TTT  T*1  I  <h *t

tft  Trt »if  4̂tt  tf Tf

*f T wt  ̂    ̂ t*?

1 Trrrf ?rĉ tt̂   tf TT 
t̂rt frnrT wr i  ̂  i tt Tft

*1$5M *fcTr,  *<f5M ̂TTT3T 4m I'fl  *0*4̂ft •

rfra *rf*ft 13 hRTRT 1942  tf tf

^ 1 3 ^ 1943  ^  tf̂ T TF

tt Ttfr <tfx t*t£ swrcqi  >ft  to 

r<t> 1* t̂tt nr<?) »i ■d cn <, 91 T!̂

T̂RfT fl C*.K T  TOT  mrr*  ^ 

*pf tf  T'̂ tt t* fnrr 1  rrrft if

Tctf*TT îT'TT 5T, f’T'TT T̂TTT I

r̂f̂ r frr   ̂or  ̂f̂rtr stott Tt»r

if f̂ THTT,  <?*1'i  <.M*flFa«h TT̂T 
' *»

3B TT̂ T, l̂ TT tf? Tfi iff tf TSTTTf 

rTTTTT ?̂rf TTT *tTT  TTT  $* I 

*15*1 I  0«l TTT”  f"TTT fl Hi- 

TTT TTT < 1 ra i T̂P5T Tî T*TTT <i i*hi ̂ T

>ft  f̂jT Tfr qrr

5T*J ITs*l  TTT  r̂ <41 3ffr  fnr

 ̂<J I 3T?T  1* n I *1 «l I T-i *| 1 TT  TOTR

Wfjl  f̂ n 1 ^ i/’*H  * ifl  j?1 fr?r
Trt TTE  *TTT 3T UTTT fSTHT  T?PT 

3H51+;  I

rT tf TT̂rf  ̂ TTVTT̂VT '■lut'i ■ % * *
3R5 TTfoTT-T £*,  3PTT1  Tf*  nlfll

Trt tf *hTT rtf tt vrhnrr  ̂ i wy 

far  q̂ f fr̂ft w m   ̂tt1 tt

 ̂if̂rjĵ>uf , <5F.HI<+»ITI , 3TTf̂ RTf   ̂

N tt 3R 3nm if srenrxr ^nr

szrrfrT ̂  T?r  ^t  r̂  5jt snfrsnr

f■=b *(I ®TT I  3FT m  flTT lit T?rt

$ 1 *f *nrw?n ̂7 fr  ?tf*r ttW 

^ ̂ftirr tt 75 f  * w -

if TTTr ?F7ITIT TRT  ̂  f3,  TT T̂ T

3ppt f.  kT̂hio f, «ir̂en*r< 

3F̂r ?̂rT̂TT r r TTTTf hR hr̂: 

TRJlf if >TF d TT Tirt 9s,

t w  vT-[?r swt ^ oh *f hrnft 

TTf̂TT ar̂r r?r #r»r if vrmr  wtvtt 

TTT T̂TT TTRT Tlf̂ TT  ]  TTVf  TT*T 

ITTT  ̂fTTT rt T¥T  fRTT   ̂i 

3ttt  ̂ ht W   ̂TifFf if  TFThr, 

q̂TR in *ri5 77nT Tur̂rr finf ?r irwti

TTT ’TTTTT  f1 t TTTTTWT

TTWT £ faF !R|F ̂  ̂  Tf*T TTTift 

T̂f m tt  Is 1 3TT r̂ ft «*T . TVT 

if Tfrt aPTTT TCTT  TT r̂ TT  t

r̂ T T̂ TT TTTT if Tf?V T> TTff

TTf̂r ,

^hmr ^'ifw-nt Trt ^wt frr-!rf?r- 

Ptt tw  ti  ft  ̂ 1 nr TTOf

5̂TT if̂  ̂ T TTT̂ tfWT TTt tpTTTfW

ii Tfrr T̂t Tnft 1 ttt  ̂aifr

>fr Tf ^ TT   ̂^ TT̂fr

Trf̂ T I TT ?ITi >TTT?r TTTTT  T̂*TT, 

tt ?m ĥ T7?TTT wnr 5*,  f  w- 

rrrm  ̂rfwrT ttt nnr

>TT 5Tf1' W*rti  I  T̂jlr  4(||l|| 

THTTTT-  ?qrt   ̂ 1 p  m  *>i 

or  iHTT 5T|Tf »T̂ n I Tf

JRpft WT Vt tf TTTTT Tfm if tN^

*1 fa mi' Tt TTTf, TTT̂t TTR TTt TTf»
j i *  1  '

if <rf*Y ̂ft TTTT, nft ̂ T am- ¥ fTT̂ T

tf I '

MR. DEPUT>' SPEAKER:  He spoke

50 much about lhc freedom fighler*. You 

are also inttfrested.  Follow on.

«rt Tmwwn fiwit (q̂rr): wth if 

mr?n wrrhnrl T̂t ttt ?rf ihk wnnft

Tlf̂rr tff TTta if itft ^Jm  I

rr tttt t wvt  fnfm tt

TT̂ T <T»« 01 57 1 X ffTT

v 911 arfrfmr if ittttVt ttttt nuf̂ 

•T̂i" tf 1 '̂ r  Tfvfrrr 1971  ^

tt1 <hrpf qr T̂ rfvr Trr̂f w>t anr̂nTwr 

Tnf if TflT HTT ^ fTTTTt

finf1 ttt1  mfvrl  ̂wmrr t  ̂«tr

hpTTTT I  Tift fW rTTTT  ^  Pr: 

TTT ChmmiHI SJrf̂T TTt W  yt TT?ft

5s ?rf tmiv^t fmft ttt frr ̂  mfr;

3"*TT5̂ Tf M 9ln Tî TlfST ̂  TT Tf?!

TFft Tjf̂r TTTT VWT TT f̂hpft 

TTf flpT TFT I I7ITT ̂  r̂ fT TTT tf I 

Tf TWt TPT tf \ 3T>ft ?TC  tfTT 

•TT t Tf ?m m  ̂ TTT>̂

Jf TTTOl nt\ M TfTT *n I  TfT frpft 

PiRTft vt T»nf T!̂  TTT  TT ̂ A
«Nr TTT TF=f TTf  * Ml «TT7rr TT
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TT*Pft ar̂ PT t f  I flf t t ? ?
P w  ^  1 hT-m t t 1 tf
•rf^N ; t o t  Tif$<r errfa t t t  s r l t t  

*h  «iiN#i Pwftr ^  
w t ft t  r o n n i f w l  2« t ,  P r^ rr anrtf 
TTltf ^  aro'- f r r f  y <#)l O  ^ r a r l ,
Tltf ^*1 ciI ^  i f  e*itf ^TT fWT
T T ^  ST*T * fc  3JTRT H fTW T «  3TV
« r $tt  fr * r  t r t  T iff ^ ^
t v t  t t Pst i f  <.1 ar P^rfsPrT

w\  T rtf T rffT f 1 i f  *nrT  t f  ^r 
w*nf*r aFTT3r ^  1 fl*i <. P^rtf 1
1.000 *>0 ?RWTf fin rtf ^  ?ff ^nr 
ti *nr antf t o r  t w t  t* ~ t  fn^r i 
r t f  t^ p t *  Tf t o i y g1 f r iN ir i  
S1, 'fto  *T* d o  ^  ^ n N rr t  f 3 * f  s m -  
* t  f^ rrr «tt* yapf rf-qr* f 3 U * * \ 

*nn: ip jtf1 ^  r t  1 if ^  'tft nrra- ^  
cfar f w L«  a n rfh n m , *fc
<R7T i f  TR TTT T^TT  f'«<H ld*tl «  ^Prf 
t i ,  |Vd'«f T T T  h «i* f areif^rWT ^  
* ft tf * m  antf f* Pr*re T f o r
T f  ^Tf?T f 3 TT$R7f fft 0 < Mi ^m nx 
TTT 3fai tf Uim »t(j7 TR T I T5T5 ^TTTf f 3 
r^fn Tr *77 fr*n TTCTT f* I \ ^PHU 
d «1*>1 H m*i i f  *<*Kl0  TNT, ¥TV
m y T n v f  VOT T F T  SRT
TrffTr arfr t o t t  j f  r^ rrr  t t ( arrrvT

T ftf TrPfT i f r  t t t J T fr  Trt
t t t f v t  atf T itf T r ffif, Trtf urnr »rrn 
t f  hFRT T lffT f l 3PTT Iff t f*  ntf" t t t  
?”  ?1T ^i*in i f  T̂VTT tTWT f* I 
«tfr f ^ t f  t f  T O  ^t M tv R  fR T

^ TOT fa rtf 1979 ^  qf^r *rr
t r t  i f  aramiv t^nn fT, t w
^ h f  ^ncrr T rff n t

f* r< ^ t  1 3rqr
w rff v ^ t h r r ^ R  f* < n n *»' i f^r 
rriy Pc^T iftf *?> I d n 5TPR^
wrf ^fr?r f* wf w f irfTT 5s f a  
i  v tfsn r i  ^  « ^ t  f 1 i ?if t  v t fs R  

r i r  af ^nff f a  
^T*f f i r  JTft TT flTfrg1 I TTTWW t f , 
1TN rTV*r®T t f  f 1 W^mnf ^ T  ^ 
irtfin r Ptf«grf<̂  ^  arnf t r t  Tnrrf
^  ? Ti'T'ft 1 TfR T *̂11 V T  ^
< fr ^ f wrf ?nr Pfnn t t wt  ^  i

^rit1 ^ f r w  i f  ^  t ^r t
T r f^ f  i

V R tfv  t o  t f  *  z fa  ^Tff P^ 
f^ r t f  V T frrtt w m x  d  m
t P t ^ r  ^  fV*n f^ rt f ti ?if ^
*T> 1*1 Î CII ^  TTR ^16 < i f  I
T O T  t f  W^TR  SfTTTT ^Tf^zf ^rff=R 
f T T O  5RT5TT E^fThf^ 3|Pn+[< g  \ 
nJ ^  +  fc.n  «; ?« cl ’Tfl" U  Ml TRT ^ rP ^ T  
^fx 5TO5 ^  ^  ^ , ttP^R

TI ^TT1 W  q^TT ^ l i j q  I
h ^rr Ph^ <.\i 1̂  ^ ^TrJm i

f W T  PTcRT ^TRT P^TTT^fTTT 
W *t, ĴTRT 3 ^  R̂TT I 5 ^  ^TfT
»nn ^  f a  <f?R P i f r  i f  3 , 3 arfr
6 j 6 *>̂ "T -ir 1 't* tf-®h t f  ?lt ^ 'h f cl
tf'T Trar f* , T^RT  ̂U a ̂  l*« fl ?RTf
^  TRT ^  I qrf^- tpJR Pw^R ^
5 * tw t  f r t f  m P ^ a  1 <« * iN k! ^  P r m r r  
?hr t t  H^l'i i f  r ^ r  ^1
Tiffl- g-?f Pj r - TTtf ^ rrf^ f  t

artf Mjf 3R Ph ¥ ^Tpirtf
3R RjT^ i f r  f 3, TTcT 3TTT S - i ^  P?nf
t f  ^TT I

t f  xXfn : 3t p r  Pwnr ^rf
T rP u tf PaFTJTT 5s ?

t f  TTWrSTfTr STTFtf : TRi T ftf WTT
asfr T i w  tt t  inc't T?rt afrf i in r  qPt- 
t t t  ?rr ^ r  g iz r  f 3 , r ^ f  a rm f q fr -
TTT f f  ^Tff W7TT 1 d |m * f  q?TT
f r r ^ r r  ^ , i n r  ' tP t ^ t t  3T w  5s ,
^  ^  T f f  1

<T« *TRtfq> ^ r m r  : ^  c r m r r
PlT^TT TTffTi 1

t f  Tnn ^ K  SPFtf: m w r  t f  Pit^tt 
T r t fT , t v t  t f  Pir^rtf sn ffT f 1 
^ P w t f  'fT R  ?ft t o  if- ? m  i r
^ r m  ? f n W f  ^  q ^ P ir tf
rf T»1 TRTltf I ^fprtr i f  ^T-
? m r  ifrrtf 5 7 , irw  ? f ^ t ,  ?if 
i W  i ^ r  3rt J W  r V  ^T dP '+^d  aifr 
q?tf n (V r fT d , ^  r f  tf^ f T t f
f i t f  1 ^  ^  t i t  n f^ ^rarK aRf if^ R
P ^ r Trtf ?* 1 ^  ^ m r  ^ n t f
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T n TRcTR  S T F ft ]

f=nm1 Tf f ^ T  T̂TT ^  I ^  ^  t f  
3 ^  $RT Vlh? I) I fiitftT'fA'i 
VrhiTT ^if^ri f a  Tc^t 5s *H

1

^  i f  3pTHq TO  *7TT 7^ , 3 7 , 
f w  i fT ^ T  t f t  $ f  f T  ^

^ r a ^ r r  h c t s i t t  ? R T f5 n r t  i r  jtr

TjjT t f  I ST^T oh^l <n i^-9n iV
3 'OTq*!! q m 1 *. ^f 3 1̂

*£([■ fV ^ rer  |f TO t t f  i WTrfir 3tfr 
snr ^  t o  5 '  f a  ^ rh f-^ fr1 am t

* tTl ^7T >ft Ut'ft **ff <TrTT 5* 1
;iw  t f  arft if ^ r  t f ,  * f

j f  R n r M n  ^r^rnrt z t f t  $ * ,  T F r t  

^tpt ^  i * ^ t t t  *frnft r*r ^  ^  wr- 
3 r fr  » t t < t  t o  n^T " * r r  * n r ? r  i r * r -

fr.,Tr S q iT r  * f  WTTT *\ + I ^ T ^ f^ n r T

^ I f a ' j f  3Tfr J T T W  ^ T  *f S T T fh R  

^ r n ^ f  *r *: ^ m r h p r ^

n̂rrtr i t t t t  *h *,h 1 *rtf’*Tf™.1 ap hrrra » 1
i ’  ®t *1 ^ I 'T - f  T * - 7" 5 T R T  M(P|$ i» I

13.53 hrs.

fS lIR l t  MINTAVt \Nl PtNIGKtHI in lhc
Chatr.)

3TPT5  ̂<T*T n if*^  4 * f  5

3F ?R h T  T r n r  w rw rt~  v ft ? j t = t  

3 n  * r # r  1 iTTT r * r  h n f i r w :  ^ t

»m*fr ^r?r ?ttt ntf\ hnr^r t f  fa;
mwrt sinTT *f htttt r - m  ^ iw
cfrr <£ a r f ir : . ;  * f 3 r h n F  v ^ r N i r i f

s r i fa n f  1 < f s R * f  * f  f a f f t  *rt s t s t t  ^ t  

v n m  ^ T T ? J ,  T ’n i r  9 T ?  «f!TT ^ T T , 

rT -^  ^ p p r -  ^  ir ffl- r o r f  v t t  v t ^ t ,

i r ?  ^ r ? r r h n r :  a R - » * n ,  J=rrrwr ari\  

t »w  t  s n ^ r r  ^  f^r<f s r r r f q -  t N -« t  * p t

^T ?T  TT * R T < n  I n'f? <!|5r W% ^  f^ r i f

«T 7 R T  j f ' , 57TP" *TT ^  f^ T lf Pp^ M 

f ,  JIMQl|#.'iTT ^  f?7TT ? \  r * T f  'T lf

•d nnrT T T  iiiq r iq cr i n  |i> T 7" ! j( f  ^ f T  ,
t ^ i 4  T^Tflr f f l T T  ? i1

^  3RT v f  wr £ ,
T ' M  ittp ftrrnr mrf i f  T ?f

?TFffT ^71 T f f l r  m  fr^r ?f
arrir t t ^ t t  t t o  ^ h iPh^T ^  ? T r  i f
TO  ^f lO^ 5 ! ^  ^Tf?*f «fti
't t t t t  m n rm  ^nrft unrn tnR ^
5 s f w t f  1 - 8 - 8 0  ?f 3 1 - 4 - 8 2  T O  

5frV TW  <! ^ I « T  3TT ITT1 5s, irfTVTT 
¥  THTT fTTT , r r  ^ T T  ?T- 
•rr^f ^  1 ^ n r o r  T tft
£  t m i  zfa  t  T T 1 -H* flh-. ^TT^f 
^  WJT«n 1TTVTT WTT vrjft TTfiPfl 
T^r rrv: W JTrT̂ f t t  I f  7 ? #  TFT 

H TtW -Thnfnirl 3FT ’TJTV ff1, ^  
1 9 7 9 - 8 0  2 3  ^ T T t 7*nf, 1 9 8 0 -

81 i f  3 2  i t f c n  W  3ift 1 9 8 1 - 8 2  

I f  3 3  * r f f  ’ Tlfsr W t  1

^ n r  ift ^75 ^nr ?*“r
^rf^r utitptt ^frr iqri 51) uf t r -  
v r r t  •srt t r w  v j f t t  c i*?  ̂ w jtst  ^  

i f  2 1  anf^r, 1 9 8 2  w  iri

’ r r  ?fa 1

W l  'TTjf ^  5FHJ **rtT H^T «TT 
nfnr f 5 1 5mr? t?t<tt «?Trf *
*fnf^iff ^  t t s r t  *rf f , M  
•ftTT t ^ t  fr^n vt 1 j  *1̂ 1 *ti f 1 *rr
Tf T T R  TTT I *PTW TPlI ^
f^rr ^  e r r , m  f '1 aifr i f  t » t
•trt *r*Tn 57-*amr «r?n
F-  4 *nnr *fli vt i riT^> *i<*

*nr r̂apr »nrt ^nft «p?r >ft v t t

^ « r r  i anrr v m  vucT «  ^f«r t^rfVr 
i f  an »rn r  i anr t  c f T f  tf N

h*̂ i*i f *J H *ft ^ I [(5” t d  fV^VT^T
 ̂m  i n fx q  t T*r *nnT >flt'i

iF-ra- vt i PTT^fli-^pnf^Rrl afrr <fflR 
r^ft Mifl? t; arfr ?r=7r ^f^t ^ t T?n
^rmrr ^ t Pt ^  i ^  ^  t ?pt

^  arf aFrr af!  q̂ ŵ r wrf
*nrp3T arr f m  tttt, irp f^nfr »tt- 
^ tt  ^  f^ T f^ T T  ^ r t  t f  I

i f  {  #T m jH *  V>T 1*1 t  *ni ,

s rh rr *m nr wrr «m rrri fVrnrr1 r V -  
^ ifn rl <rr titttt ?r ^ h tt wtt? r ^ r  
^ lf? n  I inr ?7Tt ?RT VTfrrr H  ^ 7 T  
n r^n -4 H lfw «1  ^  fTTtr; T»TVT WTTT 
TTT7 ( ^ T f -^  ^ »̂ i !i STTTW  ̂ ^  U »
trdiffHfli art i f ^ r  ^rrnf Jf j t t v t t I
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*TTT i f  TT\ h n ^ r ft  f^TT t f , 
f a r t f  Iprrr1 ^  arftpFR t  arft

t t  t t t  h z n r r  ? £

ft, STTTIT *rf T W t  ?TT  ̂ «rnr 
t t t  w rf^ r j Trr^nx r ’T w rr tf
^  ̂ ^  TfjTTr TITTT «JHmi M » ,
m fa  t  ^  in p n r s r r - f a  gnr t t^ p t  
T *  anrai'fi* w z jv i  i f  7̂  f 5 arfr 
^TTTt ?rr?«ii3Tr wft t t t ;
« n r  5 '  1

«ft v t n f *  m n  (iTFft) : ?r»mf?r i^ f -  
n r ,  'e V t s r  am: t f^ n f TTTrfhnf- 
sm r, nrr^r t; T^=r "<f*nnf rnr^f^r*’ 
i f  f r o  • —

“We jrc yei lo receive justice. The 
plaintive cry of lhc frail pensioners, 
will it be Vieard in the citndcl o f the 
ParliUmrnl’’

vx* ft ft t  t f t  r . '<

i  VTI vlli* *f, 3ffr srnrv VTi *n* 
£  I *f[ V T i f t p r  ? r r  i r  T^fT
*ft t f t  1 **- jrm -w  ?7 f a
1 1 2 ^  r*r cr^r if t  »n r  * r  r?.7

TTT TRT Tlffrn | *rf f̂fpr1 
*T FtTR *TTT<TT, T«fTfa JTTVR 
,rfavnr *r nTn^^'i 1 *i*Tii* 5“*̂
TTCT *3T V  -rtf ? sflf’d 'fH  1 3

if * r$  inn jr* -

Arttelc 13 o f the Constitution:

“ All laws in force in the territory of 
India, immediately before the com -
mencement o f  the Constitution, in so 
far ai Ihey are inconsistent with the 
provision* o f this Part shall., 10 the 
extent o f such inconsistency, be void.”

ffTvnr fa?r v y z  t^tt rtft f ,  
snnfav x i t r  af ^  t o t t  £ ,
wffatt T tf U •I'Ntf Tnmi TT 
^  4iir* I'Cm TTRTT , iT «*  U  >̂1 

t  *n»rm 1 r*r ^  fa r r s  
w i t  w i t  r f  i £ r  t t  t ts tt , ^rntfa 
anfcVTT 14 «T fn  t f  : -

Article 14 o f the Constitution:

“Tne State shall not deny to any 
p*rson equality before the taw or the 
equal protection o f  the laws within the 
territory o f  India.1’

tf ^fi~ arrai f a  *r<pf <-te 
v t  £  TT I 3TTT ^ 1 1 2  ^TFr

*nrr p ^  i f  << i ̂  *1 ^rf r n fy  «?n?f
«  fr,-tT 3n r t

14.00 hrs.

^  3pfT  <*,< •( 3S <[«; T̂T :n T , ’TTT T̂T
fft'T W“i f r r ^ R R  «h<. n ^  t f a r ^ r  
^  ? k  ^pt t  ? r ^ t  i f  f a r -  

97tt ?  ^rfr ^ tt  arrr t  faTrr v t , 
5T5T T rr^nl^Tt f ^ T  f w  tf
T^r ^*nr t t  f r ^ r r R  v t  irrrh rr

TTTjr̂ r T Tf JTTTT? ifrT if fv T  fa*TT 
VT TIT ^  tf ^ T  f a : -

'M r. Suraj Bhaji has raised the point 
o f commuting pension. He has said that 
a person who lives longer is at a loss 
under the present scheme. Restoration 
o f a pari o f >he pension commuted 'after 
a specified lime is one o f iVie points 
which the Prime Minister has suggfsted. 
Government is aclively considering thal 
asprct o f the matter.”

Un HiT $FTT ? 13 l ^ b f  rtf ? f ^  I 
r*T> ^Vt  ^T ^ r h T T T ^ r  f>cf>cTT f ? T  Cl̂ t) 

w r m  F” ? 13 *̂ pi'*t ^  t r t  ^  i T*i - 
i* w , fT3rr ?rf b t t  ^
+11  ̂n ^  f a  Tfn- TT  ̂ ruT ^TOT
w n f  ^  3rfr r^ r r  Tf ^ttt w r f  £ ,  
TT^t TTTTT i f  ?TT?f 5s T̂TT ^T
^ f f 1 aprr ift ^fm  ^  q r  nr w f  wi

? n fr -?n fr  # ’ R^"fr(TT ^  z r p  n h xn  £  
AT »ip I ? ^ H U  sl 'TRT
AT ? f ! i f  ^ T  Wnfcl , TTTf^T3 i f f * -

afnirt T r n f r  5 7 , i f  v m sT n

^ 7  f a  JT̂  4 -fsf*!' TTTTT IRT^ fanTT 1
i 9 5 5  i f  t t t  i  fr * r r  v t  f a  arrr q f r r  
?f T r fr r  t t t  t t t  t ^ t  i f  
t t  < i U v  * fr  t t t  arr *r? t j t  t? "  £  
3 0  * i ^  4 1<3 TT i+r ItTT ^  TTT l
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t*5fr TSTT?* TTTT]

Vtfd 3TR  r̂flT̂ R Tf TV-

jf~? VT<ft  TT vi  T W W apr

hpt 1 vt̂ t ttrt Tf arrr 

T̂r, Tf wxzri vrtft $*

am- Tjrf tot  ̂1 sttt hrhrtrr t

V̂ T, TT̂ TTT f̂TTT fv T̂ V̂  TT 

tii'̂*ff Tlt̂rr 3tTT  ̂n«T *)H  ̂TTT IT

ttt t̂  £ fv crfrer r̂hrrr̂ r *r 

£ \ ?if ^ r̂f ttt t«t cnr farr t£ 

£ ? Trfrr  fnfV«d* Trrtf 5s ?if ^ 

TPfT V TIT TRRT  ̂fv TTT TTT T̂  

$* ? ifTT T̂ v^n  ̂    ̂  Vf

<T TT VT w£t T?T VT tff̂ TJ TT T̂T 

vr <nrt r\ Ttt tffrrr 1 ^  ^

frrTv if, Tfrvn  ̂fr̂rcR 1* 1

CfTfi HWWV̂ TTTtT :  tft VTTT

*1 fimv r̂tt £ ?

«ft *tt*t tftt : tt* ttt rtf «ra

VT TT Tf*̂ I

ŝ rrt tr  *?■ ^ v? t$t «n  fv 

thnnf Tft Tf amr fFPT £ arft; tt ttt 
T̂ TTV1 ^  ̂  ̂T»T JT̂TTT1 *ft fTTT 

if” T̂ TTT T TTTT TTTTT VT tl̂xi 

TT *1$7 ? TT VT r^. fTT £ TT T*TT 
TTT V̂ T V̂ TT̂ T̂ s/l'1 t£ , T̂ TTT
TTfTf £ ? anr t$ v*tf 3tttt frrff tt
T VT TVTf £ ?  Tf  *ft TTT TTT-

TTT V*1 TT?fV £, TT ITT if ftFCTT
£ tvt f* 1 anr T rfv anffnfz fvrr 
arfr anrnrr  ̂ttt  f̂t Trtf vt

TRT Vi? tf I TT  FT V«T T̂T TTTTT?

anrnrr ?rf $f ttt Tfr tttt «*fWc

5R tf • if" 35£TT 57  TT ̂ FT r̂ Z 
TTT̂ TS £ TTT £t WTT WT TT̂ Ttf|H I
tttt zt £  arrr y
TTT̂f ? ^ TFT VT TTT ^ TTf

£ T8Frt 5* N ^  ^

TTT  ̂TTT  ̂TFT TT TT*f TT̂ p? TTfV 

TT5nr £ ŵfm htvtt v*t f̂r, tw

^  WTT £ t rr TTT wt ŴT

 ̂ 6  cpfr arfr rr̂ ttt ^ ^

TTT T̂T TT TTTR" WR*- TiT TTT T̂T •

wct tt TTc  tt *F anr hrrv
 ̂fv  ̂ \ TTVTT

•f  VTT TT  ̂TTT r<wi  ̂I TV-

frrr arFr rrwrr r ?rr  r fu |pr

TT VT TTT ATT ATT TfT T*TT tTT?

TT Wft  TTfTT ̂ f TTT# ̂  f|̂ ̂

 ̂I TPfft TT cn̂fl T 1̂ ̂ U fll TT VT 

jf~ *£t WT*l TT̂TT I

T̂'fTir m m (atfm) : hk-

TTTTrT 3ft, TTT T TTTVTT TTTT 

TRT ^ Tf fTT f* TTTff WT T̂TT ^ 

frvtrv ffn TTf̂ri i rrr, mtTt«V

VT, f<d»̂nV V TFT 4>jf̂lf«l ̂ fTTT 

ariTTT vt Tf*VT( Tfrvr 

TTT TTT! T̂ Tt V f«i»j;  TTTTTT TT 

TTH - TT TTTf TTTl W TVT CfV 

£t tTTJ T̂TTT TRT Tlf̂  vtffv T>ft

ttt arrr qf̂ rr tt ^ £  tt  t 

wtf frwr f̂ft £, TTVT % «■ (AdV'- 

TT VTT T" ar̂ rT T" I

T̂ t ?m hdlrfu d vi TIT 5*,  ^

fRTT ̂ TT^TTVTfTlft  Tp 57 fv 

SPT IT T̂ fv r<i<qiO I* |  TTTT 

TTTl Vf T̂ tf TRT Trf̂ C» TfT TT Tf*Tl 

*t TTTT hnnf TTf̂rr j f̂r TT TTT 

frsnW  ̂vt t̂ T 52 TT 53 TR VT tf 

TT̂ flf Î T  T̂ T  ,  T̂JTTTT

«fttf Vf 9HS VTT fTT TVTT | TfVT

frdRT fNf ttt“ v#nri ?r*ft tt ttt 

Vt ^Vlvu VrV TJftv TTTT +** 
TTT arr TftTMfrr £ Tnfrhi
*fTJT «f ?fT  TTT  TTT" T5 T̂ TTT 

T̂ft" TRT TTf̂  fV T1 VTT  ̂TTT £ 
T  ̂£ TT VTT VT7T  ̂TTTV Tft T̂

tj^ it w  Tfr  ̂ rfr-

TTT VTTT TT̂Tf £ TT if** WtT VTT- 

T̂T Tfm   ̂  ̂TffT* VTT 

TTRT TTflf £ Of TT< fT̂  fT̂ T 

«T»TTT V̂t TPfV TTffH \
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[Shri N, K. Shejwalkar]

Sir, I am submitting an important thing. 
The minister is not interested in hearing 
me.

What I was telling was that in Gwalior,
ii any person retired, his retirement order 
was given fater but, at the same time,
the pension payment order was given to 
him immediately. In many cases, I know 
that for preparing the pension payment 
order, there are lots o f  difficulties jn cal-
culation o f the pension payment, what are 
the dues and 'all that. I remember about 
t'rte case o f a person who died after re-
tirement. After 10 years o f  death his 
leave was sanctioned and it was published 

'in  the Gantte. Thereafter, 1 do not know 
what happened lo his pension and who 
claimed hi* pension and who got it. So, 
the first thing that sYiould be done is that 
on the date o f retiremen:— there was also 

 ̂ suggestion that interest should be paid to 
him but I am not in favour o f thal; by
paying interest for non-payment, or in-
terim pension wilt not help— if t'ne proper 
purpose is lo be served, the pension pay-
ment order should N* delivered on the 
date o f Tits retirement. Secondly, whal is 
lhc purpose o f pension. It is, after *al! 
a kind o f  social security for ihe retired
person aft<T serving so long. His family 
should nol be thrown on the it reel. I can-
not understand why there should be such 
a discrimination as between different 
cadres. For an employee o f the higher 
cadre if you fix a ceiling I can under-
stand it. He frad been living in a diffe-
rent atmosphere and Vie had that status.
Why not fix up the minimum pension to 
thes*- p w m , lower grade Class IV and 
Class III people, the karamcharis who did 
not get this at tbe time when they were 
in actual strvice.

It is nol enough if you pray l|3 or 2|3rd 
to him. For the Class IV and Claw fll 
employees minimum pension may be fixed 
and (hat should be such as would suffice 
for them to live. After all this is a matter 
o f social security, Rs. 30 crores arc bernR 
spent by Government on that. Tt does 
not matter for them to spend Rs. 10 more 
crores. So. the minimum pension lo Clam 
IV employees should he fixed. I shall give 
■a few more points and then I shall wind 
u p.

Secondly, for inflation, you muit take 
some provisions, some formula should be 
evolved and lhat formula should be part 
o f ihe law so that every time the pension-
ers need not go and approach the Govern-
ment for increase in their pension, accord-
ing to rise in the cost o f  index number o f 
something like thal. There should be some 
formula worked out so that automatically 
the pensioners get the increased pension 
and are able to me**t ihe rise in prices o f  
tbe essential com modi lions due to inflation.

Sir, an 30tVi April. 1981, that is. Iasi 
year, wh*n this Bill was under discussion 
now one full year has elapsed— a lot o f  
promises had been given by the hon. 
Minister. There was the removal of Sect ton 
•4 and oiher th:ngs. t would again draw 
the attention o f  the Government to con-
sider those promises which lhc> had given 
Iasi year and execute them. Thank you.

Ttara-m in m  m\) :
t v t  trfa t ^ p p t , ^  an*r *rf v k -j t t  t t i  
^ 1? (TT f a  t  *r*£ i t  <rr w irt  

*nn r f m  jr5 i

t t r  s f v f a r r ,  187 1 I 1 vfr

3TFT 1 1  | r c r1- *  t t*  f a r  1 9 8 2  *f
v* arm t f  r f*  r*r *r % m s  W*TT
*.irRpr»f srarvTC, i r j f v r f r d  ^
<r?iT *Pf *r  T^ff 9PTT VT,
*r*rn?r fa in  t f  * i t  irf t ip r
tf\ vxti t f  ^rfa^r TTR  UTOT

i t  JfT1 3|fr vft TfoTTFff t f  « fr
ttt jt  irm  f t ?  t t  tf
‘r n r v f fa r l  Tfi, t ?  t t  t o f  tf apft 
h r m  f a r m  t f  i r r  f a v r r ;  i r  t t  

t t t c  »r v tv fV w  T f ̂  ift
amrmFmn tf, t t  Tr'ift f a w  *ti~tt 
m if#  f» T T ffa  t M t t t  T*r t u t  t t t  
v t t t  t u t  <tt t t t  ^ r « f  *r*m
TTTSTTj T*^rr1  Ti « C7TT Tft" d  jtf
«f f??rT t p c  T^rart tf i f t  TfTr
if TI i t f  tf  1 rr f̂t q frfn rfa  *T 
TTfnrf tf sfcf tf fn tr , TT tf  TfTTH" 

ITTMT tf faTT ?!VT T̂ tf TTTTT T*TT
t n W ^ T  r r  tf fa ir t P snr- 

fTT TTTHT TH" m ' ^ |H| t f , ^  t



^ n r  f  ̂ T ^ r t  ^  j f t t t  r f r r  T * f  t
« m  n ^ u *  v?rr f “ ,
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(Shri T. R. Sharaanna)

pensioner, who is hungry and is driven 
to difficulties in these hard days, has 
not been given the full benefits; it is 
all the more necessary particularly for 
those who retired long back. My grand 
father was a pensioner and he retired as 
Revenue Inspector. He took pension for 
35 years, and the amount lhat he was 
getting as pension was Rs 10/- only. 
Even then it was easy for him to live 
at that time, because for one rupee you 
could get ten kgs. of rice, or 12 kgi. of 
wheat. But now, nearly the prices have 
gone up twenty times; the value of the 
rupee has fallen tremendously as com-
pared to that time. Something will have 
to be done substantially to give relief to 
those pensioner who retired particular-
ly long ago. Of courset the amount of 
the pension has been enhanced now, 
but that is not enough.

Yesterday, when tbe Bill was intro-
duced, the hon. Minister mentioned (hat 
the system of nominations etc. was not 
perfect, and In order to facilitate mat-
ters, and to bring clarity, the proposed 
amendment has been brought forward. 
However, 1 find that this is not sufficient, 
and hence I have given notice of two 
amendments with a view to make it 
more comprehensive. My amendments 
are:

Page 1, —  

ttfter tine 21, insert—

“Provided that the pensioner 
shall have power to cancel the first 
nomination and nominate any other 
person." 38.

Page 2, —  

after line 12, tnserl—

“Provided also lhat if the deceas-
ed pensioner has not made any no-
mination, all amounts due to him 
shall be given to his wife; if the hus-
band has more than one wife the 
amounts shall be given to the first
wife; if the wife is not alive the
amount shall be given lo the
youngest daughter; in the absence

of a daughter the amounts due shall 
be given to the eldest son. If the 
pensioner is a lady the amounts due 
to her shall be given to her un-
married daughter and fn the ab-
sence of an unmarried daughter 
th« amounts due shall be given to 
her youngest son.” <4)

I find there are a number of cates 
where there is dispute between the first 
and the second wife ai to who will re-
ceive the benefit due to the deceased. 
To avoid that It is generally said that 
tbe second wife will be favourite of the 
husband so that the first wife may be 
neglected. With this view if there is 
more than one wife, it has to be given 
to the first wife, and if there is the 
youngest daughter, who ii not married, 
for her benefit pension should be given 
to her or if there is the youngest son 
he may be having education. So on this 
basis this amount has to be given, I 
think with tbe view to give greater cla-
rity, it is necessary to add these am-
endments.

Furthermore tn the case of; the pen-
sioners it is better to give them full 
powers to change the nomination, if and 
when they feel to do so. In the olden 
days tbe sons used to take care of Ihe 
old father and mother. Now a days the 
tons after ihelr marriage set up sepa-
rate family and the pensioner ii not pro-
vided better care by his children.

Then tbe pMsiooers who have com- 
rounted their pensions, aoene of them 
will have paid more than the 
amount commuted plus the interest. 
In such cases once the government has 
received the full amount with interest, 
the com mutation may be cancelled 
and he should be given the full pension 
at a future date.

Therefore, I say a comprenensive bill 
should be brought forward and that 
these suggestions of mine should be con-
sidered in that.

I once again appeal that tbe pension-
ers who have retired earlier long bask 
and who were getting Iosmt  salary,
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should be given some more benefit, la 
these hard daya it is very difficult for 
them to sustain their families. Therefore, 
1 just say my amendments are quite 
necessary *od I request the Hon. Min-
ister to accept my amendments.

THE MINISTER OP STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
Sir, at the outset I must say I am 
thankful to all the Hon. Members who 
have participated in tbe debate of this 
Amending Bill. Sir, usually just one 
hour was allotted to such a very small 
amending bill, but as Members have 
shown interest, it has gone beyond tbe 
limit of one hour.

Anyway, Sir, one thing is there that 
all ihe Members who have participated 
have given their wholehearted support 
to the amending portion of the Bill. In 
the course of their participation they 
have given tome valuable suggestions. Of 
coune, most of them arc common. I 
will comc lo them a little later. As thin 
Houie knows while introducing this am-
ending Bill yesterday, my colleague has 
already said that we are bringing for-
ward this Bill mainly to provide for (he 
nomination by pensioners so that any 
unpaid pension* dues at the time of the 
death of the pensioner the dues can be 
received by ihe nominees without any 
difficulties. This will avoid the present 
difficulties where succession certificate 
etc. has to be produced by Ihe families. 
So, this is proposed to be achieved by 
Clause 3 of this Amending Bill.

The Pension Act of 1971 did not 
extend to Ihe erstwhile part B States. 
This is Ihere. So. we are trying to avoid 
thia by amending Clause 2. We have 
provided in Clause 2 and therefore all 
over the country it will be applicable 
uniform ally.

The Act is also proposed lo be am-
ended so that it will apply 10 the Union 
pensioners.

It will be left to the States to adopt 
this Central legislation model for sepa-
rate legislations.

SHRI BAPUSAHEB PARULEKAR * 
Not for Defenct services.

SHRI NIHAK RANJAN LASKAR: 
This is proposed to be achieved by our 
proposed Section 12-A in this amending 
Act. This Act is also proposed to be 
amended to provide for Central Govern-
ment to make rules regarding the man-
ner in which nominations may be made 
by pensioners, as also the form in which 
such nominations may be cancelled or 
varied by another nomination. A new 
section 15 is, therefore, proposed to be 
introduced for this purpose.

Hon. Members made various demands. 
You will agree that these are matters 
which concern the Ministry of Finance. 
Definitely; I am helpless in this. I can 
only assure the hon. Members that some 
representations. . . .  (Interruption) There 
was an allegation by Mr Mukherjee also 
that we have not cared to reply to many 
of the representations. It is not a fact. 
In fact, 1 can assure all the hon. Mem-
bers that some representations received 
from various associations of pensioners 
are under examination. in consultation 
with ihe Ministry of Finance. We are 
on ihe job; we are constantly in dialo-
gue with the Finance Ministry to see 
whether we can do anything for them.

SHRI BAPUSAHEB PARULEKAR : 
Amendment o f sections 4 to 6 is nol a 
n *tler for the Finance Ministry.

SHRI NIHAR RANJAN LASKAR : 
I will come to it. Mr. Mukherjee had 
suggestrd lhat there should be two no-
minations. But I can say that this pur-
pose will be served by the proposed 
amendment which provides for a lecond 
n^niina'ion in case the nomine pre-
deceases the pensioner. So. it is ulready 
suggested in this amending Act. I think 
it will take care of the suggestion.

Then again, he has mentioned about 
the equality of pension for all groups of 
pensioners, I don’t think it is possi-
ble. However, Government has already 
prescribed a minimum pension. Pen-
sions will necessarily have to depend 
on the pay drawn at the time ot re-
tirement and the number of years of 
service the employee has put, etc.
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Another point was also made by hon. 
Members —  most o f them —  about 
timely payment. About timely payment, 
Government is constantly giving its tho-
ught; and a certain improvement has 
been effected. Some procedure has also 
been adopted recently, to see that pen-
sions are given in time. The position is 
constantly Kept under review, so lhat 
delays in payment of pensions are av-
oided.

For improving the lot o f pensioners, 
dearness relief is being sanctioned by 
Government from time lo lime. It will 
be appreciated that such liberalisations 
wi 1 have financial implications, and will 
have to be considered by Ministry of 
Finance. Nevertheless, any liberalization 
o f pension can have only prospective 
effect. The matter is also presently uth- 
judice. So, what th? hon Members axe 
saying, viz. that everybody should have 
these liberalization benefits, is nol pov- 
sible under the circumstances.

Another point was also made, about 
the setting up o f administrative tribunals. 
I think most o f the hon . Members 
have spoken on this subject. The possi-
bility of such tribunals also going into 
the redressal of grievances o f pensioners 
is under the consideration o f Govern-
ment. Certain details are being worked 
out in regard to the introduction of 
administrative tribunals also.

These details arc under discussion in 
consultation with the Ministry o f Law'. 
Government hope to finalise this mat-
ter shortly. On this point also, we are 
looking into and are in constant touch 
with the Ministry o f Law; and very soon, 
we hope to do it.

A point was raised about the setting 
lip o f a Pension Commission. This is 
a matter which has to be decidcd by the 
Ministry o f Law. So, here also what 
we can do is thal constantly we should 
be in touch wilh tbe the Financc Min- 
isry so that this can be possible.

As regards increase in pension to keep
up with the rise in prices, I can only

tell thal Ihe D.A. slab is being allowed 
even at present, Roughly, there are about 
35 lakh government employees; on an 
average. 3 per c^nt o f  these em ployees 
retire every year. This works out to be 
about 10,000 retirements every month. 
Therefore, il will be very difficult to 
give financial benefit to such an ever 
increasing number as the financial im-
plication will be very heavy on this.

SHRI N. K. SH E JW A LK A R : At least 
you give to class III and IV employees.

SHRI NtHAR RANJAN LASKAR :
( »ne point was made regarding freedom 
fighters pension and the old-age pen* 
sion, etc. This is, o f course, beyond 
the scope of this amending Act. But I
can only say that the matter which if
now tinder consideration relates only to 
Central Government pension. These are 
the few points which the hon. members 
made in the course o f their speeches.

Mr Mool Chand Daga raised a point 
re^vrding the archatckncss o f this Act. I 
tan only mention lhal this is only n
protective Act and is in no way incon-
sistent with the Constitution of India 
and other Acts. Pension is protected 
under this Act and not sanctioned unt'er 
this Act. Pension is sanctioned under th* 
C entral Civil Service Pension Rules 1972 
which are statutory rules notified under 
A nkle 309 o f the Constitution. A j  
alieady stated by me, these rules are
justiciable.

As regards increase in the quantum 1 f 
pension, clc. such matters are coiuidcrtd 
by the Financc Ministry. With these 
word*. I wculd like, once again, to 
(hank the hon. members (or showing 
their interest ir. this and I also asMirr 
the House lhat the demands o f pension-
er* will be conaiderd by  the govern -
ment s/m pjthctically, whatever ii coin  
sidered reasonable within the retouices 
o f the government.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Will you permit me to ask 
a very pertinent question lhat refers to 
Ihe object of the Bill. A very important 
point was railed by one o f  the mem-
bers, Shri Shejwalkar regarding the word
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used in the Bill about the nomination. 
Nomination does not give fhe right to 
the nominee to the property or lo the 
money. He only gets the right of col-
lection and the assignee gets the right 
to the property. I have lost a case on 
this point in the District Court. Your 
purpose will not be served. A girl before 
marriage was insured and nominated 
her mother, Afier marriage she died; 
and the husband filed a suit for the 
amount of Rs. 15,000 against Ihe mother 
The mother said, “3 am the nominee.'" 
The court held thal the nominee gets 
the right of collection, but so long as 
there is no assignment, Ihe husband got
ihe money. Therefore, 1 would request
the hon. Minister lo consider whether 
along with the word ‘nomination’ you
should include lhc word ‘assignee'. Of 
course, we could not give the amend'
mcnl at proper lime, but Ihis is a pro- 
per stage when >ou yourself can con-
sider Ihis. Otherwise, your entire object 
will be frustrated if there arc two wives 
and the nomination is in favour of one 
wife and he does not want to give the 
money to the other wife. She will get 
50 per cent Kindly consider this. Other-
wise, your entire object is going to be 
frustrated.

SHRI NIHAR RANJAN LASKAR : 
Since nobody has given amendment it is 
JiiTkull-

PROF. N. G. RANGA (Guntur): If
ihe hon. Minister is convinced with the 
argument put forward by my friend, Mr 
Parulekar. then it is not necessary for 
him to »imply &ay lhat there ia no am-
endment. If there is d o  amendment given 
by any hon. Member, it is open to 
him to lake the initiative and move an 
amendment and the House will acc:pt 
that This i* a simple thing. Why do 
you not nxve an amendment?

MR CHAIRMAN: I hope, he will
accept your suggestion.

The question ii:

‘’That the Bill further to amend the 
pensions' Aci, 1871, as passed by

Rajya Sabha, he taken into conside-
ration/’

The Motion was addopted.

MR. CHARIMAN': Now, I will lake 
up clause by clause consideration. There 
is no amendment to clause 2. The 
question is:

“Thai clause 2 stand part of the 
Bill."

T h e  A /of i o n  w a s  a d d o p t e d  

C l a u s e  2 was a d d e d  t o  t h e  B i l l  

Clause 3 — Insertion of uen section 12A.

SHRI T. R. SHAMANNA: I beg lo 
move:

Page 1. —

after line 21, insert—

“Provided thal the pensioner shall 
have power to cancel the first no-
mination and nominate any other 
person ,” (3J

Page 2, —

after line 12, insert—

“Provided also lhat if the deceas-
ed pensioner has nol made any no-
mination. all amounts due lo him 
shall be given to his wife; if the 
husband has more than one wife the 
amounts shall be given lo the first 
wife; if the wife is not alive ihe am- 
ounis shall bc given lo the youngest 
daughter; in the absence of a dau-
ghter thal amount due shall bt given 
to the eldest son. If the pensioner 
is a lady 12: amounts due to her
"hall be given to her unmarried 
daughter and in the absence of an 
unmarried daughter. the amounts 
due shall be given to her youngest 
son." (4)

1 he Minister has not replied to these 
amendments.

SHRI NIHAR RANJAN LESKAR : 
Wc cannot accept the amendments pro-
posed by Mr Shamanna because this 
will be taken care Ĵf at the time of 
finalising the rules.
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Page 1, line 1,—[Shri Nihar Ranjan Laskar]

As regards the first amendment, tf 
you see Section 12A of the amending 
Bill, you will find that the provision has 
been made that a person may nominate 
any other person to receive after the 
death of the pensioner, all moneys pay-
able to the pensioner on account of 
such pension which remain unpaid im-
mediately before the death of the pen-
sioner. So. this has been provided.

If we accept the second amendment 
proposed by him, the very purpose of 
nomination will be defeated.

MR. CHAIRM AN: Now, I will put 
Amendments Nos. 3 and 4 moved by 
Shri T . R. Shamanna to vote.

Amendments Nos. 3 and 4 were put 
and negatived.

MR. CHAIRM AN: There is no am-
endment to clause 4. So I shall put both 
the clauses together. The question' is:

“That clause 3 and 4 stand part of 
Ihe Bill.”

Tee Motion toax adopted.

Clause 3 and 4 wtre added to the Bill 
Clause 1 — Sh rot Title

MR. CH AIRM AN: There is one Gov- 
ernment amendment tc clause

Amendment rrnide.

Page 1. line 3—

for "198 1" tubstitute “ 1982”  (2)

SHRI NIHAR RANJAN LASKAR: 

MR. CHAIRM AN: The question is:

“That clause 1, as amended, stand 
part of the Bill ”

The motion u>as adopted.

Clause 1, as amended, %oa$ added 
to the Bill. 

The Enacting Formula 

Amendment made

383 Max. Amount for

for  "Thlrty-aecond’ substitute 
"Thirty-third” . (1)

(SHRI NIHAR RANJAN LASKAR)

MR CH AIRM AN: The question is:

“That Enacting Formula as amend* 
ed, stand part of the B ill."

*r he motion teas adopted.

The Enacting Formula* as amended, 
was added to the Bill

The TUle

MR. C H AIR M A N : The question U-

“That the Title stand part of the 
B ill."

The Motion was adopted 

The Titl« iras added to the Bill

SHRi NIHAR RAN I AN L A SK A R : 
Sir, I move:

“That the Bill, as amended, "be 
passed."

MR CHAIRM AN: The question U:

“That the Bill, as amended, be 
pasted "

The Motion was adopted

14.49 hrs.

STATUTORY RESOLUTION RF_ M A X I-
M UM  AM O U N T FOR ASSAM STATE  
ELECTRICITY BOARD ON LOAN

THE MINISTER OF STATE IN THE  
MINISTRY OF ENERGY (SHRI VIK-
RAM M AHAJAN): Sir, 1 beg to move:

“That in pursuance of w b-«ction  
(3) of section 65 of the Bleciridty 
(Supply) Act, 1948 (34 of 1948), read 
with clause Cb) of the Proclamation
issued on lhc 19ih March, 1912, by 
the President under article 356 of the 

Constitution with respect to the State 
of Assam, (his House accords appro-
val for Ttxing under tbe said sub-sec-
tion (3) the sum of one hundred and



eighty five crores o f rupees as th<* 
maximum amount which the Assam 
Slate Electricity Board may, at any 
time, have on loan under sub-section 
(U  o f the said section 6 5 ."

MR CH AIRM AN: Motion moved:

"That in pursuance o f sub-section 
(3) o f section 65 o f the Electricity 
(Supply) Act, 1948 (54 o f 1948). read 
with clause (b) o f the Proclamation 
issued on the 19th March, 1982, by 
the President under article 356 o f the 
Consllution w ith respect lo  the 
Slate o f Assam, this House accords 
approval for fixing under ihe said 
sub-section (3) the sum of one hund-
red and eighty five crores o f rupees 
as the maximum amount which the 
Assam State Electricity Board may at 
any time, have on loan under sub-
section 11) o f the said scciion 6 5 ."

Now, Mr Harish Kumar G.ingwar 
may speak.

*rm r « t w r  («fhFfhfrr) : 
tfvurt** a r fr o  * ^ -* t

i anrrr arr V 
it f?  «?rm  ^ ai 57  f a  <■ n*fW t t
ajfr frrJFTT- fTTTTT f a  fll^l*i V
t =t pt  ? arrmff
i r  *t <t t o  *fi r̂nr̂ ft ? ^  s fa fa fv
m  j t  *'|m *i arft srrf ^rar 

*ns r v r «** kpt ?

*"RT arf ^  SPTFr f a  JHffTH 
vr TT JTTnt Tffl

v n  15 ^i **r]fa arrcrera; 5s *
W  n*> IT^t rii',iT wwi*i l(fT
?rf*ft fa r r f t  ^  t h t t  «t

flffa  FVlhPT STft" pf WvTt 
an* f a  TTT* T fT
*11 ^ ifViT  ̂ ^nft arfr 

arnrf 3T5t f  jf?  hrvift
«r^TR «  f^TT *rf 1 9 7 ] *TT ?N T

itptt ^  *rr arnr 't o r  wr * r iV  r t f  
a r m  Trhrr *r  ̂ t t ? t  s r m w  5s t 

arfvi; ?r*nr ^ t t  *=dfa
yy refo  ref 31 *f fa  gm  yrfgq i ^  
r i r o i  fa t fv  ^  ^  W  C  ^

*TT«T tf W it  . .
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M il C H A IR M A N : T his has nothing 
to du with this Resolution.

«ft jrrhr « t t r  JiMfliK : r ^ r f ^  ^  
^ r r  ^ r r  5 7  f a  arrhrc ^

1̂ Jl1 3>T «Tf ti k !  ̂ W *i I T i  1*T *Tf
^rf^T 3TFT r r  t t  am
ITT ^HTTT *  <IH * f, JTf ?HTW 

n̂prft 3rfr h r ^ f t  ^ n r fw l  ^  
t t  ^rrr rr^f *nj m rt t t t
^  tp ttt  5 7  1

SHKI VIKRAM MAHAJAN: The
specific Resolution has been moved, as 
1 have stated, under Section 65 o f the 
Electricity Act. Ihe purpose is lo  enable 
the State electricity  B oard to raise loan 

from the market or from other sources so 
thut the outlays on power sector can be 
increased and Ihe marginal shortages 
which they have got are overcome. That 
is the basic purpose. The outlay on 
power sector is about Rs, 'STO crores for 
the Sixth Plan w hich w orks out to 
33 per cent of their plan outlay and as 
I have slated earlier, ihe purpose is li-
mited to take permission o f the Parlia-
ment as the Stale Legislature docs not 
exist. Therefore, as there is President 
Rule in Assam, therefore, Parliament 
has to give necessary approval.

The hoii M em ber has raised various 
issues. These issues should be directed to 
ihe other Ministry. It has no concern so 
far as the present Resolution is c o q - 
cened.

^rfer ^ r m r  h x w t t  : <; w  JT̂ rt

TT7 TTrft 5*1 3rrPf ^  ^
f^TJTI ? STPT ^TT^TR ^  ^PT 3TPT 

srt^1 r*iTnr t  p r i t  5s in ?

MR CHAIRM AN: This is only a Re-
solution. Ihe Minister is right.

SHRI HARISH KUM AR G A N G - 
W AR; Bm we have got right lo  have 
proper reply.

MR CHAIRM AN: How can he ans-
wer your question?

SHRI VIKRAM  M AHAJAN; I have 
only 10 gel ihe approval o f  Parliament 
for a certain sum which has fo be spent 
in Assam for ■ power outlay. For that 
purpose I have brought this Resolution.
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[Shri Vikram Mahajan]
Therefore, at this stage it does not con-
cern the present business before the 
House, The hon. Member can utilise any 
other way which is available lo him 
under the Rules o f Business and ask for 
necessary information. So far as the 
present Resolution is concerned, it is to 
seek the approval of the Parliament lo 
make Assam Board to raise funds in 
the power sector in the Annual Plan 
1982-83 from Rs. 150/- crores to 
Rs, 185/- crores.

REC Rs. 10.54 crorcs, L.l.C. Rs. 3.31 
crores. Market borrowings Rs. 22.19 cro-
res. The total comes to Rs. 36.04 cro-
res . The total borrowings upto the end 
of 1982-83 will be approximately Rs. 
181.54 crores. That is why I am pro-
posing a ceiling o f Rs. 185 crorcs.

The previous ceiling was Rs. 150 cro-
res and the borrowing was Rs. 145.50 
crores W e expect Rs. 36 crores to be 
spent this year. Therefore, I have com ; 
before the hon. House. 1 request that 
(his House may approve the Resolution.

MR. CHAIRM AN : The question is:

“ That in pursuance of sub-vection 
(3) o f section 65 o f the Electricity 
(Supply) Act, 1948 (54 oT 1948). re;id 
with clausc (b) o f the Proclamation 
issued on the 19th March, 1982. by 
the President under article 356 o f th? 
Constitution wilh respect to the Slate 
o f Assam, this House accords approval 
for fixing under the said sub-section 
(3) the sum of one hundred and eighty 
five crors o f rupees as the m axim um  
amount which the Assam Stale 
Electricity Board may, at any time 
nave on loan under sub-section 
(1) of the said section 6 5 .”

The Mution u>as adopted

14.55 hrs.
PHARM ACY (AM ENDM ENT) BILL

THE MINISTER OF HEALTH 
ISHRI B. SHANKARANAND): Sir. 1 
beg to move:

“That the Bill further to amend the 
Pharmacy Act, 1948. as passed by

Rajya Sabha, be taken into considera-
tion,"

Sir, the Pharmacy Act was enacted lo 
regulate ihe profession and praclicc o f 
Pharmacy in 1948. Il has, thereafter, 
been amended twice —  once in 1959 nod 
again in 1976. When the Act was laî t 
amended in 1976, a provision was in-
corporated in Section 42 "o f the Act 
prohibiting dispensing by unregistered 
peisons. It was provided in the proviso 
that the provisions o f Section 42 o f the 
Act will take effect in all the States on 
the expiry o f the period o f five years 
from the commencement ~ o f  ffie Phar-
macy Act, 1976 unless the Slates had
already in the meanwhile enforced the
provisions o f the Acl. Ihe Pharmacy 
(Amendment) Act came into force with 
cffect from 1st September, 1976 and
h;ncc the five year period expired on
31st August, 1981. So far. only the 
Siaic, (jovernmenls o f Assam, Krrata, 
Uttar Pradesh and Union Territory' of 
Delhi h;.ve enforced Section 42 o f the
A ct . Hence in all the residuary States, 
to which lhc Act applies. Section 42 o f 
the Act. prohibiting ihe dispensing o f 
drugs by persons other than registered 
pharmacists will become operative from 
l't  September, 1981.

Representations have been received 
from lime to time about the Inadequacy 
ot trained pharmacists and for postpon-
ing the enforcement of the provisions of 
Section 42 o f ihe Act. The mailer w^s 
also ctnsidcrcd by the Sixth Joint C«>- 
fcrencc of the Central Council o f Health 
and Central Family Welfare Council 
held in April, 1979. The Conference 
noted the steps taken by the States in 
augmenting the training facilities for un-
trained pharmacists but considered it 
necessary to extend the date o f enforce-
ment o f Scction 42 o f the Act by a iur- 
ther period o f three years so as to en-
able the Slates lo  train adequate num-
ber ot pharmacists. It was accordingly 
resolved by the Conference lhat the 
Pharmacy Act be amended so lhat Sec-
tion 42 o f the Act would come into 
effect from 1st September, 1984 instead 
o f 1st September, 1981. The Govern-
ment have accepted this resolution, and
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ihe amending Bill prepared in pursuance 
thereof is now before the House.

I, therefore, move that the Pharmacy 
(Ainendmeni) Bill, 1981 be taken up for 
consideration and passed.

MR CHAIRMAN: Motion moved:

“Thjil the Bill further lo amend ihe 
Pharmacy Act, 1949, as passed by 
Rajya Sabha, be taken into conside-
ration.”

SHRI AJOY BISWAS (Tripura West): 
Sir. the Health Minister has brought 
about this amendment after eight mon-
ths of the expiry of the last enactment.
I do not know what happened actually 
to the untrained and unregistered phar- 
macits and compounders during this pe- 
1.1.1I. I want to know whether many of 
them havo l*en retrenched S  ihe con-
cerned authorities. So, I shall request 
the Health Minister to inform the House 
as to what is the position of those com-
pounders and pharmacists.

15.00 hrs.

Now the Government want to ex-
tend the period for another three years. 
That means the Government have failed 
to implemenl the Act that was passed 
in 1976. When the Act was passed in 
1976, naturally Ihe Government ought 
to have arranged for the training of 
untrained compounders and pharmacists. 
If the Government could do it. then in 
the meantime, within a period of five 
years, the untrained compounders and 
pharmacists could have been trained. So, 
that is a failure on the part of the 
Government. Evidently, I agree that 
untrained compounders and pharmacists 
should be trained because when we go 
to the dispensary or the shop, these un-
trained compounders and pharmacists 
actually sometimes mislead the patients 
and they try to give an alternative of 
the medicine. They do not know what 
is the implication of that. That may 
harm the patient; that may cause serious 
consequences. So, I ask ihe hon. Minis-
ter whether any machinery has been set 
up so that within a period of three yean 
the untrained compounders and pharma-

cists can be trained. I think, the Gov-
ernment has not set up such machinery. 
What is the use of extending It for an-
other three years? It is a vital point. 
When this period also* will expire in 
1984, he will again come to the House 
and say that he wants to extend it for 
another three or five years so that un-
trained compounders and pharmacists 
could be trained in the meantime. 
Therefore, 1 ask the Government whe-
ther they have evolved some machinery 
throughout the country so that untrain-
ed compounders and pharmacists can be 
trained.

A few days back, in the House there 
was a discussion about the eye opera-
tions performed by the quacks. About 
52 to 60 persons actually lost their eyej 
because of these quacks. So, the life of 
the people is nol safe in the hands of 
the quacks, untrained compounders and 
pharmacists.

About the drugs, in our country about 
80 to 90 per cent of the drug mjnu- 
tacturing is controlled by the multi-
nationals and they are interested to pro-
duce the Vitamin type of drugs and thty 
arc not interested to produce the life- 
saving drugs and these quacks, compo~ 
unders and pharmacists are in collusion 
with multi-nationals.

I would like to ask the Hon. Minister 
whether Government is think ing any-
thing about the curbing of ihe mono* 
poly of the multi-nationals because if 
the drug manufacturing is controlled 
solely by the multi-nationals, then the 
future of the country is noL very bright. 
So. we have to do something in tin's 
regard.

I, therefore, request the Hon. Minis-
ter to enlighten us about ihe drug m a-
nufacturing by multi-nationals and 1 
w ould  like  to  know  w h a t the  G overn -
ment is going to do to curb the influ-
ence of multi-natfbnals in this sphere.

SHRI RAM SINGH YADAV 
(Atwar): I support the Bill which has 
been introduced by the Minister of 
Health and Family Welfare.
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[Shri Ram Singh Yadav]
The Hon. Minister of Health and

Family Welfare has also himself ad-
mitted in this House several times that 
even today in ihe country fhere are
quacks who are involving themselves in 
thse medical practices sad who are mak-
ing huge money. Not only in my Stat  ̂
but in several States, these instances 
are occurring and are being repeated.

Now I think there is a weapon in the 
hands ol the Minister of Health and
Family Welfare and that is the Pharma-
cy Act, 1948* The Hon. Minister wants
to amend Section 42 which provides:

“On or after such date as the Slate 
Government may be notification in 
the official gazette appoint in this be-
half, no person other than a registered 
pharmacist shall compound, prepare, 
mix or dispense and medicine on the 
prescription of a medical practitioner.

Provided thal this sub-section shall 
not apply to the dispensing by a me-
dical practitioner of medicine for his 
own patients, or with the general or 
special sanction of the State Govern-
ment, for the patients of another me-
dical practitioner.

Provided further where no such dale 
is oriented by the Government of a 
Stat:, this sub-section shall take effect 
in lhat State on the expiry of a period 
of five years from the commencement 
of the Pharmacy (Amendment) Act, 
1976."

This Act was to be enforced in the
year, 1981, and some of the Stales, only
a few States, have notified this Act. The 
operation of this Act has been effected 
in some of the States but majority of the
States have not done so.

The Hon. Minister wants Ihe quacks 
and pharmacists and druggists to be given 
licence to engage themselves in the trade 
even without getting themselves registered 
and even without getting licence.

So my submission is that, as a matter 
of fact, the Hon. Health Minister i* giv-
ing a licence by extending the period of 
application of this Act.

Why (his provision should not be made 
penal and enforced in every Stale by the 
Centre? Why don't you take powers in 
your own hands?

If the Slate Act complies with the pro-
visions of the Central Act, then, the phar-
macists, druggists and chemists of that 
State should be subject to the rigours of 
that particular State Act and you should 
come out with that particular legislation.

At present there are spurious drugs. 
In the States of U.P. and Rajasthan, many 
people have lost their lives because of 
these spurious drugs. The druggists, 
chemists and pharmacists there are not 
made liable and it is not compulsory for 
them to get themselves registered and, 
I hen. to involve themselves in the trade.

Till, then, there canont be any vi#
media for these wrong practices which are 
prevaling in the various States of the 
counlry. As a matter of fact, this law
leaves lacunae in other ways also because 
there are two Councils; one, the Central 
C ouncil, and the other, the State Council.

You might have read in the papers to-
day, ihe hon. Minister also might have 
read, that Gujarat police has unearthed 
one racket, the racket of fake doctors; 
there js one Association in Gujarat which 
is not recognised either by ihe Government 
of India or by ihe State Government, and 
thal Association is issuing certificates lo 
those so-called medical practitioners who 
are practising in various parts of lhc Stale. 
So many persons who have no licence, no 
degree or no diplomâ  those who are not 
trained in thal particuar trade or profes-
sion are in the field. It is a serious thing 
especially in the medical profession where 
they are playing with the life und death of 
people. It is a heinous crime, but you 
are tolerating all these things. You 
should take stem action, you should come 
with rigorous laws, so that all these prac-
tices may be stopped at once. In every 
State quacks ore involved in the trade and 
they are making huge money and are en-
dangering the lives of various palients and 
people who are ignorant about it. I 
would make this submission to the hon. 
Minister. He is a very competent man. 
he knowi his business well, but we expect
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that he must come with a comprehensive 
legis&ltion so that all these malpractices, 
fake doctors, issuing fake licences to the 
so-called medical practitioners, will be 
curbed and stopped for ever. With these 
words, I support the Bill which has been 
brought forward by him. I hope, the hon. 
Minister will take care of all these points 
that I have raised, especially regarding 
spurious drugs and fake doctors and 
quacks vbo are indulging in this business.

*rt t o  i m  (qr f̂r) <Enftft 
1 9 4 8  ^  t t t  ?r  f t  *rfr tf

5T5T VTTT | «»><<£
3TTT $<1*11 «ioi ^  »iim*i ti+t 2RT
f ^ n i  ^m nr f W  ^  arfr faarr ^  ^
5T *1̂ *1 ? 3UT
r r r  *ri sn n  t f  * s r t  t f  ?
a m  arnrjf t a r  5s <tf *?r t

3TR- ĉTT r  ft& i tf̂ TCR 42 ^  
f^ r  *rf t p t t  ^rn ^  ^ —

t t . wt. q«T. (p rnrk H )
«i*i 1 *nyr, ^  wiT wmr
=*rrtf **tt ?

SHRI MOOL CHAND DAGA: Why 
are laws paassed by Parliament? Whe-
ther they are implemented or not, that is 
the point.

". Whoever Contravenes the provi-
sion* of sub-seclion { 1) shall be puni-
shable with imprisonment for a term 
which may extend to six months or fine 
nol exceeding Rs. 1000 or both."

ZtftH  IT, T T W  tf- ?TVT TTTt5 
TT^rf i f  f^rrR t f  <tf»r arm rf h r ^ t f  , 
thii f f i ffg  hr^nf £ *  * t f t
tf-  srfr r̂f <«wdunl[ i f ,  m t f ?  
q. ?i <.1 tfi cro- t t   ̂ ^I'f srx

1 4> i V  i
JT5HT fjn t  3TT ^  ^  af q jn f f W
TPPTT t f  f*> tft 5"TT fsfTTT ^  7TTV 
f jw r  ^t^TTF atfr anrr fW r  ^ r n r .  5ft. 
tft. tnr, i w x  tf *nrtft tf f s r r  cff ^t 
s t t  *w?tt ^rnrvr P<ns 1 6 

sir s f a  ?n5t 1 T n m  5* 
fiF?r **rr »>t mx f t q w r  ^rtfr r
1948 *r *T5 t̂r,r,T <nrr 1 vrtf ^

amtf 3 7 : <rt trart *rf f ^ t f
c t t t  f^nrr tf t o  3rft
?tft d"<  ̂ tf ^Tcf Tj| ^  | ^  3BHJ-
^  ^  f^rr srrrtf 1 ift f  ^  
t f ^ R  4 2  tf"  f ^ r - f V ^ r  m f  a rm tf  t o i t

I 3TR 3 R - ^  «RTRT
^  ^  3R T T cR T  ^ f t f  ?

t f w  31 tf- f ^ T  3̂TT ^  f^  ^ r  
^  w ^ rr  ^  1 w t f  erw  q?rtfT qreI tf 

f^ T T  ^  I tT T tf fW T  BT?

5s f^ m tf q f t f  2 H er ^ rttf

fV irT  , f a  H IM  I i n  f t l f t  ^T f^ ra-

TOTT 5s 3tf  ̂ fq^r 1 T O  ^ f^ T
tfcTT 5s 1 3 F F T  ^  ?TC tfiH X

pTfrTT 5* I

3TTT f^TT T T - f w  t t  tf~, tfjTR
^ntf * r  ^  ^  tf" ^nr 

^ rtf 1 tf^nr 31 5s —
"A person who has attained the age 

of eighteen years shall be entitled on 
payment of the prescribed fee to have 
his name entered in the first register if 
he resides or carries on the business or 
profession of pharmacy, in the State and 
if he holds a degree or diploma in 
pharmacy. . . . "

srrr r5 ^  tf" srff^tf
^ f ir  tf r ^ R r  qr siV ^ h t

t f?  ^  1 ^afi tw  ^rit1 fiH iV i * tfr  
t f  I

F m h T  I R W  : ?T T O  ^  ^ T  r t f

^  t

«rt »m  t o  u m  : tfhFtm- tfz i
3RTRT tf- I

qw5 ^ * r  : ̂  ^  ^n: w r  1

sft m r r o  i m  : tftft tft 1 0 4 ft
tf^ r  amr ^  1 r t f  ?r

TTRT 5s 3Tfr 5TT? tf ^ tfr  1TTTT I 3TTWf

t i r t  t f * n  t f 1 p  ?rra-

tfjrrr ^ftf ^  s fa  t e n r l  a n w f  
t f  1 spit srrrtf ^rhf f^npr

HTRTT ^  f | ^ m W  i f  S T ^ - T f  afft

r̂sft ^  m  q m H W ! wt t f  1



t f w



tf~

tf~
i f  t f  # n 1  

t f , t f

^  r ^ r r t  a tfr t f

t f

tf

VT

t f



[ ‘sft fc to r * r * n r  w k ]

VST*

^ N u v , arfr ‘^TRrt t f  <Tf=f’ 3rfr

{fc T  «T R  T V T  T  T R  JOS * *T

t f ,  3 5 0 0  f n w  t f - ,  ^
3 5 0 0  

^ r r M  3 ^ t ^?ff 7 ? r r r - $ R  «n rr f f

v t  r -* fd i) n  t i  t i t i  f f " ,

fTTT TTT V ^ I F M  ? F r  i f  W l -

t p t  a m ^  FTTT f f   a n rr T m r
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^  t r t  si anrft sitth* ^fr t t  
^2thrrr t w rr^r i f  % rf * tt t  T fr  ^ t t -  
*ftV« u -i m  a n w r f r r  ^ni'*f 
« F ^  st u ^  fjr=r»r i t t t  ^ =h
annr t t t t t t  cftr t r  i f  T r r r f  
* rr ^'thrrr 1 rm rTTT 57 t it t t } sk 
v V h rrf  3s, cfrr t t t - i f  3frnrvr77v 
*rf r f r r  r 1 s tt srr *rt tt^t-ct t t  
«TTT ^  T^n f ^  fa rrf P t 
TT ^TP^q- TTTT T t f  I T T  3TR~rft * f

Tt am r ^  m r  t t t  t t  
T fa ?  frrr1 yfr  t t ^  xvrft T??f t t  
3pm ^sttt ^  I V  t t t  ^  *t?n
•TT 3TPTViT <*i l\T 'ft d ? ^ n T r T T  *1̂ 1
1W i i tht'tt si? p* TV. t ' t  *rf
cprf flra«TT  ̂ ^Tt" ^  P 7 T I T  f ^ f t
•rfr-wmr T r -f r w  ^sfar *rr t *- ^- 1
fc*- atfr ttt? f^* i *i»i 5*“ t T*far 

rn ft rrf-̂ M j nf t
$*l ST t< ii* ^fr ^  OTT I

41't i?" i)R r, i ̂  ik <11 (5j r
W  m  T  r*fr snysf *> n r w f ^ -
*?»< M TTT f< 'i y1, TT r̂ *1 TT V frfc \ 
f^TT TfTT ff\ fr*7 7|TTT jf ,
afa «<•■« P*H , rmff, ITT TT TP?I =?Tf

^  ^  i t t  ^  ii c*P<iT4M -i.^ 
Tm vrT-'TTl i f  *?tt snrr frrFTrf ^ i  
r t  ?*, t*t*t k*, ifrft ?*, " r t f

'-ftf?TT I T T ?  ^
5rrrrt rrar -  f t  ^  ra rfv ^ r- 
r s r r  wr ^fthnr tX

r r  t  t t t ,  s r m osT in r fa  
o*nr? t t t  t r 1 * trT i f  n n f  ?tt- 
r «r  wyy -rfV «ft »? m 0 â t N ^ rr 
fTT TT^pft, T^TT rn T4ir
fw^rr |(f TW^ft arfr t ? V  
» m H '» r ?f ^  n ?3 rnnr ^
? f f ^  ^  irr ^  *f, t t  w
T** V T  ^  T T T T  5T TTT <fti V , O T
rrwT ^  in v  r*r t t  m

<T i
Mt firm r r l  w m  :

m nqfr u itrnr, i f  irprfhr
T ^ t  STFT STMTI TIT 7TWVT
Hf ^  f a  W  ww nr; ^  g3 mh
r r r  ^TfT ^7 i fa ^  *p T̂ wr ir* ^

^  N : t t  3R- 3r f ^  ??nr ^  Tf^
Tf < nT afi hnrrw, ’rfurnTr r̂r afmr 
^T?f 3TT ^ ^  ^  ¥TT̂ T i f  rr^ 
^H*r 1976 i f  TTHTT TST *TT, T?T TT
5 ^ ' t i l  9 1 ^  ^*T
srsrsrr r?r arrfa ^  T rt t t^ ,
r r  f ^ f  3 ^rf r̂t otk t frrvK

3=ft T̂ T TfTT-R fTtfW  i f  cT^TT 
sfrt s r  ^  i i f  wcfmt f 7 , sfg: TRmx 
^tttt ^rfl arfr "t t »t  ttt^ht*  ̂  ̂

rf JTT^ft ?f BRTir ^Tlft cff T *  
arrf«r w  sTlTT 3frt tt^tw *r sscfl I 

*TVTTffT i^TTTT, 3TTT r?T r?T l̂ f 
^nr TTTT ^  | snnr^TYTi,

^r. tT. r Tnq-. rr. arfr rT?r. ?f|.
TFT 57T '1 5) f̂ TTT *j | * -*i 11 1 ‘fif
T̂ 1 r  1 fr-^ ffTT ^T  TT trpc^TT- 
ite snrf ^  <n r r  fr  r ^ r r i  ? r m  ?~t ^ t  
<tts trT  îf dTn ^  n̂" *̂r tfii*! i f
H jfT" TTT TT5 fT I SK C  ̂̂  4 î  uf
fr«f?r ^  f a  ir r  3f t  « r r - f r ^  anrf ^
?Tr (T7̂  TT̂ ifVcT 3r̂ * I fr*T Tf
g x rn  ^  t f t t  tft t t !
ffrft £i t t  Tfift-Tfrt ssr- 
PTT <rri ST Trft 1 ŴT f w  i f  3fT 3TPT 
Tf frTT^r ^rrr  *\$ <*\ f ~  f a  t h  t  t t  
3tt Ttr *’ m v̂T *ih*j « r m  gr % +\ r̂inr i f  
TTT 5T M! 'it ^T fa^TT WTR" TfWT I T?T 
Tt r ^ ,  TTTTX5RT 3ffr r f a v ^ r  THT 

r̂mrpq- t t  i ^ f  ?T, ^ f  R  TTTT 
T TPrf 3T Tfarrr s^farr, TT W  TTT-
jnr ^rhrr Tf T tr r  t 1 st, t t  
t i t  fa jfr  tf  ^fqrr
5ft Ttrf f r r  5Rf <cf|^K 3F Tfir's^r 
2ft) ttJ  sf ffrfT: r r  ^ tt  i f
fa r t  t t t t  ^rl ih s t t  ?  ^f t ^ , t t t  
m w  ^  fa rt  TR-TffTT TT
t t t  ?r ?r 1 i f  Tuft^ ^ 7  f a  anr
rrr TTTT 3=ft 5T31VT TT5T TTTT S 

TFT ?fV i f  ifhTTTT yf^SH SI? ^TTT
^  f a  r n r f  ttttt  Tf tnr. ^t.
cn r. TTT T T  fTT>T?fV f

(5s T^TT TT'Ti TTT <f STT̂ Ŷ
T IT Tj iu  t  T ? t  t e T ,  TT  ^  ? W T T  ‘
TTT ^  frrr ITT fTST 3 ^  3TT m  i t  

f a  tf?f ^ fr f  ^  frrr TTfr
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TfT 3T-TT <mT0*1*1 -cf)*i rfiV 
<iHU, V<V TT 3TPT «i<*i {  tfiJK 

v r? f tf , grr v r  ^TfthnfrrA
?Ttft Wrf̂ TT I 3TT erf <ft.r^T,?ft. tf
^STTTT <ftft f f t f t  t f  « l< rt <. JTTT 

■H1 i.' .̂n fT I T T  'ti (  ̂ " i <e*T V  f^TT
C«* 1*11 TRTT I <fl*1 cfi*l ?TPl

£ f  ^  tf ^  V *  ^nrr v t  *tft 

£arr z fx  «f irr f jt tt  f 'R  t t  ^  1
•FV ?TT'1T> > lM s Cl -11 <f?TT <.*1 ^
t^ t s ^ t !  ?rr^  r ?  «r+ i < 1  ^  3r*rR ^  
?TPTl VT cqi ?T fH^', 4 si 3TfRTPT-
TJTV frvfrT f f  atfT r?T v f  CVTTTT 
^rf?rr I VKTTSryff v i  vtft v i  Tfff 
^ftft nffTTT, T*rf v i  <rfrf

”, I ^“T  rr^: smnfl' V  TZTTPW 
v  f^ F  t t  v n fo ir  arm - 
$\ 3"*r vr T w ?rhrr7R  srtv
WTT if i?hTT nf^rr x fx  T̂T V fair
3HWT 3fTm V 4>c*i d Ai*l M€4i I
* fc  3f r o  3TT=ft r^ fh rrl v f  hnrr 3rq- 
v m  TT»n i f n r  srvrr ?f arrr irf t^ t 
p f , t h  ?r^rt tf v n r itfir  ^ r  i 
3TTTT ITT <ii'«ii v f  ITTFUr 5  V  VT WT
S t (TTTT ?TV VT TTT f̂? «t*ii«)i t f  I 
tfrr «*tft t f  T f *r*?fr r ^ t  ^  t t t  
nr?ft i f  3tft r*r s r t v t  v f  hrhrwrT « ^

if Jnfr v t  trnnf i aprr 3rvft tf1
3rnr n r  in r l h h r t  q r  «nR  r^ f <rf
t t   ̂ t in l  u n m  f f ,  ?pn xt *t t v t t  v i ,
y n i f l  3HfR T^ v l  t f , 77TV7
h r fv v r  <rff^ ?f h r m f^ r  v t  T n fn1 i 

v  # « i f  v f  v  ^nrv i f
h rfW r flrtv  ?f f5ifw?r f v n  tttt
Tlf̂ TT |

in r  u ? h r ? T  tf f v  3nft v f r
>Ĵ ni » i ^  qi-*t! VT T^T" ^*' 

VTTT fPHI VT I "̂*T T̂T ^Mli V f 
t k v irl t f  f v  v <it1 rrqif v i

4 q I" *1 *1 ̂ >r1̂ ' 5  ̂I 1 *1 i*t'  ̂lT'1l
tf fjfm W T, TTTT ( TT3FVTT 3rfT f<r?ft 
i f  TVcTVf v m f f  I T $  SW T v t
s w r n - ^  «mr tf f W w r h r
i f  »ft ’ f f1 fW t V r  f ^ F T  5TTT 
*rvi !*t vr ^ i«i i i r^ T il

( f m f n r t  a r r r v  i f f ^ v ^ r  f s q f E ^  j  v t  
^  i ^  i 3tptv j f f r ^ r  f^ij idV  ff 3rfr

diPn*if«ir v f  v i
T m nrft ^ 1 -  ^fcft t f  ? witf ^ r r  
TTTT j f  f ^r^iuil f f ,  TTT?4TR' i f  m  
f ^ f t  i f  v^t- tft TTTf, am v m r=F- 
s r fs :, VTrrftzfa: v f  t h v t t I  ?  § t , 
?rf fF%rf?r fn f?rcr ?rd v  t f  o r fn r - 
(nif ^  i t  TTtf r^r ? r p !  tf fv irtf 

f̂»Tl v i  TT̂ f ^  ^ f t ,  f"¥TVr 3TFT 
3R rm  wm  irvcf t f  i

i f  TTTTT f v  3TTT TTTTt V  3T^TX
t t t - f r » f  ^nr T n r^ r ^ rrf t f  i v t ? 1
Ml-A V i V T  <; qisr «(rlI V T  T^TTT
t f  t v r  t t f t  q r f t  v  r r ^ R  tf\ 
w r r f  i p r  s t v t t  v i  ^ n r  nfarl 

i f  ?T 7^1 5* I 'TTTf H R  TT S T T T ^
v i  T^VR-  WPT V T  ^3 TTrf 3~*̂ "
3t n v  mT ^  * h 3 T w d  3rfr <rhnr ?t t t to s
fvtft ITVR ?f tft * t f f  TTVT Trm  t f  1 
i n f  r̂hr ^  *rn  v t  7 ^  t f
Tf T f T T ?1 t f ,  Tf
n^l" I cn f H frl v f  U \ w  ¥ V  tf

TTVT TT*TT ^  (Td'* I ^ TV t WT^ IT 3TTT
f n n r  i r r t r  w i l  v f ? t v ^  T ŝrtft 
t t t t  tf arfr T ^ f t  «i>m.i tft 57: ^tft 
T??rr t f  3riV ^=v1 wtirrrl tft ^7 : *tfr  
rfrft t f  1 tp r f ^rfrl v  v tttt  ^ r v f
rrtft ^nfVT Thm ?W  ^TT TTcft ^  fr^V T 
v f ? 1 57TTT IDTT ?^t" t f  I T?T rTT̂  ?f
t t I t  ^rnr ? r v  i f  'rnr Tirf ^  t 

TTT i f  5^1 eJTT̂ VT f f  ITVcft f 3 
fV  <! <41^1 T^tf TFT T f^ T T * f l , ?TTT- 
t t h t r t  ^f 1 trrr ^ f r  t tttv t  f r r v l  
HFnr f v  v fr -tft  «A•m 1 <.1 i f  * ' i -
tft 3 lv  wftft t f  1 nf^f i f  Tf
stttvI fT T c trrr lr  5s, ^ *1̂  -rftfr <%tx 
s r^ tf  v t  Trt 5k » t t  rrtft T T f ^  ^
^tft 3Tprv1 HTFTT VT ^ T  «T>*H I

'i^TT lf*T 'T ^ T  V ^T fV  3TFT 3TTrft 5 
shtttvT i f  Vnfil Ht Jlt v f I ^<*1 a ^  * 
chf^l r^frf 9TT 3TPT ^
?rv?f tfu, T f w r  r  ^Vrf tf" 1 

^  3TTT q ift 5HTOT VT^ I f i  <tf*r 
^ 1 5 =(15 m) v i  ^ v r  ^ n T f U « t f  r̂nrt
v f  $1v  SVTT v i  ^TT^rr x3Ŝ 1*»f ^ f
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[^ft (V rv i<  1 w f t  simr]

3h r  t t t t u t  ^  *f
t f  %jft  fa R  ^  1

l?r faR  as s n r r  ?fcr t t r - 
T̂ tf tf wr^ ^firr \ jq  tf w*rt
* r f 7 M  r f  3FTU *11 t f " fW  T f 3TPT W^T 
s f  iTRK  ?rnr1 ? r f  R T »3r t r t  * 7 in f 
ir  ^  nnrt 3f fr?T g-pR«v m f- 
^ T T  I r*rfHTT t r t  TIT fa^TT* (!*
3rpr 3rfSr^ tf *rr ^ ts sftfarrr
fvw tf f a  ^twT ?tf»r ^  y f  -rfx
■jUTTT tf OTTTT wFlif *TT *TPVT f*TT 
^  J S*T <R 3TTWf «TK TRT S W  I
3TFWT hrfW T tf rrtft 3JHTVT

rn ft i

! 7  ?T5?1 ^  « r r  **" rrr 1V tt

WTPfa TTTTT t

SHRI M RAM GOPAL REDDY (Ni- 
zamabad): Just now a Member from
Opposite side said that fhe Minister i» 
being directed by bureaucracy. Unfor-
tunately, he does not know this is the 
Congress Government. Here the Minister 
directs that bureaucracy, nol thal bureau-
cracy directs the Minister.

We. the Members of Parliament, are 
making snerches that many of th* unquali-
fied people are practising and inking away 
the lives of the people. Tt is we who are 
movinc ri ihe countrywide. Why do we 
not report the matter to the concerned 
authority (tnt so and w is unqualified 
and he n, giving wrong medicines and 
thereby we are just making speeches. 
Is the Minister going lo each 
and everY village. city, to see 
as to who is unqualified person who 
is doing this job? We, the Members or 
Parliament, Members of the State legis-
latures owe a duty to the public, Where- 
ever such a thing happens, we may write 
a note to the concerned authority and to 
the Minister rather than saving lhat the 
Minister does not do this or do lhat or 
he does not know that many unqualified 
people are there in the villages. Inciden-
tally, I may mention that he too comes 
from the smallest village in Karnataka.

MR. CHAIRMAN: Who said .all
this?

SHRI M. RAM GOPAL REDDY:
Shri Vyas. He is no doubt old in age, 
but js young in spirits.

It is a fact that more lives are losi on
account of had mixing of medicines.
That must be taken a serious note of. 
Health is the wealth of the nation. If 
the health of the nation is spoiled, we 
become a weak nation. Always strength 
of the nation is counted on the basis of 
the health of the nation. That is how 
comparison among the nations is made. 
If we are physically not strong, if our 
health is weak, whatever efforts we may 
make, we cannot challenge anybody and 
we cannot defend ourselves. For the 
sake of defence, for the sake of produc-
tion, efficiency nml prodnclivity wc have 
to be strong. That is why I request the 
Minister to see that all unqualified persons 
should he tmined immediately. They must 
be given a time limit of two lo three years 
for the purpose. After all a compounder 
br a pharmacist can get training in a six 
month* lime. He does not require much 
time. If for six month* he takes training, 
he will be quite alright and he can mix 
the medicines properly. If he doe* pot 
take training for six months (hen he should 
be prosecuted. We are malting and should 
make stringent law*. After all this «  
ihe law of the land and that must be en-
forced strictly.

The State Government should enforce 
this type of law strictly and action must 
be taken aaginst the defaulters. If the 
Stale Government is not vigilent, we can-
not weed out such a practice. Quacks 
are working in the villages.

Shri Vyas said thal in Rajaftthan there 
are 90 many people. Many hoapilals are 
without doctor. In Andhra Pradesh there 
are plcntv of doctors who fire going to 
fin If and other counlria. If Rajaathan 
needs doctor*, doctor* cannot he made 
overnight. It require* five to six years 
trnininp and education. If Rajasthan N 
short of doctor*, the other States which 
are surplus in doctors can provide them 
whh doctors. In Andhra Pradesh we
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cd practice in the rural areas, and the 
people in rural areas are in misery. This 
point must be kept in mind.

There should, therefore, be stringent 
action to exercise control over the pharma-
cists and the quacks posing as doctors.

The Hon. Minister may please keep in 
mind the danger o f the pharmacists and 
the quctcks posing a*! doctors.

The speakers who preceded me spoke 
about health and they made some valuable 
suggestions about health problem which is 
today the prime problem.

Our Prime Minister Mrs. Gandhi also 
categorically said that health must be en-
sured lo all our countrymen and that un-
less health is maintained, our country 
cannot prosper.

The various Ministries must orient and 
must contribute certain amenities and cer-
tain avenues for the maintenance of 
health.

! would like to point out certain salient 
points. I had already exhausted my time 
in the debate on the I>emands for Grants 
for the Ministry o f Health and Family 
Welfare. I had already made the salient 
points. I hope those salient points 
be taken into consideration for the effec-
tive functioning o f the Ministry.

We are discussing about the quack 
system. Many people lost their eye-sight 
because o f quack doctors attending for 
cataract opeartion. This topic was dealt 
at length in the Rajya Sabha through a 
Calling Attention.

The Hon. Minister also assured thal 
stringent action will be taken against he 
culprits, the quacks.

Our National Security Act must take 
into its cognizance the quacks and elimi-
nate them. Then only we can devise a 
strategy o f health for all.

Our leading Press nnd publications also 
are giving room for the practice o f the 
quack system. Everyday, we are issuing 
many pamphlets and advertisements, stat-

ing that even for cancer and for heart 
diseases there ft a cure, without knowing 
the basic principles o f pathology. How 
can they cure diseases without knowing the 
basic principles o f pathology? Unless we 
put an end to this unethical publicity of 
the newspapers and publications, we can-
not achieve health for all by 2000 AD or 
even by 5000 AD.

This point must be noted and we must 
bring forward legislation. That legisla-
tion must be stringent in its effect. You 
must curb the evils o f the unethical pub-
licity o f the quacks.

A -d o cto r  can only give treatment to 
ihe patient. Whether the patient responds 
to the treatment or not is to be seen and 
it depends on the nature o f  the disease. 
But treatment o f the disease by the doctor 
is all lhat a doclor can do. But a doctor 
cannot profess to eliminate diseases from 
the world for which a tall claim is made 
in the advertisements by quacks! So no 
doclor, nol even a prominent doclor can 
claim any cure.

One more point and I shall conclude. 
1 shall make a reference io Ihe prevailing 
silualion in my Stale o f Tamil Nadu. 
The Tamil Nadu Government have an-
nounced and they have taken a decision 
to introduce Post-graduate Diploma course 
nt the headquarters hospital level. How 
is it possible to introduce Post-graduate 
Diploma course at the headquarters hos-
pital where there are no leaching ameni-
ties and no facilities? Even the State 
Health Minister has categorically slated 
that the Central Government has given 
the approval and that the Indian Medical 
Council also has given its concurrence. 
How can it be? So you have to direct 
the State Government that they should 
not introduce Post-graduate Diploma cour-
se in the headquarters hospital as also the 
internship should not be carried out at 
the Stale headquarter hospital levels.

One more point. In the Medical Col-
lege admissions, under privileged commu 
nities, especially the Scheduled Caster, 
Scheduled Tribes and Backward Classes 
are deliberately kept out. Admissions are 
given in the name o f merit and eligibility.
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You must ensure that there is suitable 
relaxation o f rules and regulations so that 
these underprivileged communities can be 
accommodated in the Medical Colleges.

Wiih these words, I support the Amend-
ment Hill.

SHRI B. SHANKARANAND: First o f
all I express my gratitude lo ill) the parti-
cipants who have unanimously supported 
the Bill........

SHRI BAPUSAHEB PARULEKAR: 
You have brought such a good Bill.

SHRI B. SHANKARANAND: That is
because the Bill is not such a complicated 
one. It is a very simple Bill and non- 
controversial. Perhaps the only grievance 
made by certain Members was (hat the 
Bill is further providing scope for the 
creation o f quacks in the country for ano-
ther 3 ycare. That is not a fact. If you 
read the section which is proposed to be 
amended o f the Pharmacy Act as amend-
ed in 1976, jt reads like this:

Setcion 42, sub-clausc (1 )-—

“ 42(1) On or after such dale as the 
State Government may by notification 
in the Official Gazette appoint in this 
behalf, no person other than a register-
ed pharmacist shall compound, prepare, 
mix, or dispense any medicine on the 
prescription o f a medical practitioner:

Provided that this sub-section shall 
not apply to the dispensing by a medical 
practitioner of medicine for his own 
patients, or with the general or special 
sanction o f the State Government, for 

the patients o f another medical practi-
tioner: . .

Tn this caNe, one hon. Mem-
ber referrtd to Section 41 o f sub-
section ( 1 ) regarding the penal provision 
o f  the Act. May I draw the attention of 
the hon. Members to the Proviso lo Sec-
tion 42 which reads like this:

’ ’Provided farther that where no such 
date is appointed by the Government 
o f a State, this sub-section shall take 
effect in that State on the expiry Of a 
period o f five years from Ihe commen-
cement o f the Pharmacy Amendment 
Act, 1976."

It means the taw provides that; the date 
was extended from 1976 to September, 
1981, Now we are doing lhat. We wanl 
to further extend this period for three 
years and give time to the State people 
so that they train ihe people who are al-
ready in service because they ore running 
their dispensaries and the dispensing is 
going an there and that the pharmacists, 
simply because o f lack o f technical qualifi- 
caion could not be registered as qualified 
pharmacists, i> not fair. As you know, we 
have not committed any delay in the 
sense that we gave notice o f the amend-
ment for the introduction of the Bill in 
Rajva Sabha on the 29th August 1981 and 
the Hill was introduced in Rajya Sabha 
on 17th September, 1981 and it was pas-
sed on Jvt December 1981. Now, the 
Bill, as passed by Rajya Sabha, is before 
this House. Many hon. Members have 
raised some point. I agree that they are 
right in asking about whal action the 
Stale Governments have taken to train 
these people.

Why are they simply getting exlentions 
year by year? I musi inform the House 
(hat Ihe States have, o f course, taken 
notion 10 the e.vtent, we expect them lo 
irain 7,811 but they have laken steps to 
provide training faculties by establishing 
training centres and introducing short-term 
courses for those who are already in ser-
vice. In this regard the position o f  ad-
mission in almost all the Stales has since 
improved. There may be only 52 institu-
tion*. tmi 1 ling institutions and the manual

in-lake for the diploma course was to the 
extent o f 2,804, But, Sir, ihe House will 
be convinced lo know that again in this 
matter, the number o f such institutions . 
has risen to 101 and lhc annual admission 
capacity had risen from 2,804 to 4,842. 
Besides, a few more institutions have come 
up and, during 1982, the admissions are 
likely to be around 6,000 and above.
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But, the House should be convinced to 
know lhat there are people in service for 
whom, by introduction of a short-term, 
course, the training is given. 1 do not 
want to shirk my responsibility by saying 
that everything should be done by the 
State Governments because health is a 
State subject. We are providing facilities 
and assisting the States to establish train-
ing centres and, whatever help they need, 
we are providing that to the State Gov-
ernments. So, this, Bill is for training 
ihe pharmacists. I do not know why they 
raised various health issues which are not 
directly related to the provisions or this 
Bill before the House. Many Members 
expressed that we would not be able to 
achieve or fulfil the commitment for 
health by the turn of the century to all. 
I havf come up before the House with 
the traditional way of looking towards 
Ihe health of the people only through 
drugs, doctors, dispensars. We have to 
think in terms of preventive and promo-
tional aspects of ihe health also. And 
that is where we are committed to do this, 
not only on the curative side but On pre-
ventive side also through a universal pri-
mary care system. We want to serve the 
rural people and try to improve their 
health. So. Sir. about health matters I 
have explained my views and also the 
views of the Government in thi< regard 
many a time in this House.

Regarding the blinding, almost all the 
Members from Rajasthan have expressed 
their aponv. But I have expressed my 
views in this very House through the Cal-
ling Attention Motion regarding the quacks 
and other things. The Hon. Members 
have expressed their concern and I really 
share their concern in this regard. We 
cannot allow these people lo make easy 
money at the cost of the people. But 1 
am happy lo know that one hon. Member 
has said that it is not only the Govern-
ment but also ihe people who should know 
ihe health activities of the Government 
and participate in their activities. Hon’ble 
Members can also give information in this 
regard to the Government and the Gov-
ernment will take proper action. We do 
not say that we do not want to do any-
thing. We do not shirk the responsibility

of the Government But our approach t* 
the health care activities is to involve the 
community, and the Government is there 
for whatever assistance and services are 
required for the promotion of the health 
centres.

Another hon. Member sitting opposite 
has asked whether there has beiii any ie- 
trenchment. I should say lhat we are 
not aware of that. I do not know. But 
I can say that there has not been no re-
trenchment because the people themselves 
have come forward and requested for ex-
tension of the period and I do not think 
that there has been any occasion for any 
person to be thrown out of employment 
on this ground. I once again express my 
gratitude to the hon. Members who have 
unanimously supported this Bill for pass-
ing. Sir, I commend this Bill.

SHRI RAM SINGH YADAV: Tbe
hon. Minister hâ  said that the time 
is being extended to facilitate the training
of those persons who are already in ser-
vice and who are unqualified. I want to 
know whether your Ministry or the Health 
Department in the States have issued any 
directions that no further recruitment will 
be made to fill in the vacanices held by 
the unqualified persons. Otherwise your 
objective of extending the time will be o f 
no avail.

SHRI B. SHANKARANAND: Here it
is not a question of appointing any fresh 
man in the place of unqualified person. 
Otherwise we do not come before this 
House for sanction.

fnrbr t t  t o t t  (tfMWtar) 1 
t t t  ? f  g  i

tf fiR - T l f  g  i 3 m  fTTTTT
3Fpr

t t  3ffr
KJTTTT T^TT elf ^TT
wf rnft fa- cfrrr 3 *tft
tf- zFvmvsr. rsr  ^  ^  t w C ,

f f  3r̂ c tf tfrn r-
tft t t  g f f t  1 rfsT z n f

3TTT *tf t fn > *TK f f  I 3PTT
T f a r l  i g t  hrtfrft, s f  *nr s f a s r r

^  31? 3vRT ««M1I g  I if" 3ft
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f t .  t f ,  fan? {'TTSTTT): 
f t ,  *Tf T f  tf^fiR  f t * r  5T̂ TcT
f w T  w r  f 4, *if, |T ^ id Ttfd ^  ^

^  Tf ^w fcm f f 3 T ? ^ f  fsujn-
f^TcT *>Ttf ^  tf f^ rr  *r t  f*  j

q^ft i r f  wtct f*
f * W  faRft 3FTt ^TfJTfrT f f  3fft Sftf 

iV  if^Tnr ww 3Rf̂  t t c { i

tf" v t  tfsrfv? f a w s  2FT *nitftf
F̂TT̂ " fTT <r, w 3T^TT 3RT 7TW \d *H|

^TfcTT 57 I f f  JTTT#T tftft f f  qfTT
« t r - ,  f^ rrc  s tt  i f  srf *rf?ft s W f d  ^
3TrfV^ ITT srfrT frfV  T^ETf

g ' ,  3TR Jll'+ft/d ^ n
^ T f7 *n 1 jhe f ^ r  £3tt ^  fa;
WT^T T̂PTJT f f  <$? f  1 tf 

^ l ' T  tft +iH.'|l T ^  f f  T f 2 f*" 1 tf

h r r ^ r r  tf f l  »THifwfcr * fT  f 2- 
TFT 3PTT tf tft d n«*il f*
<wTfa> tf P t t  fr*r v t t^ t  <tt T̂Tnr TTTT 
f*" T*T  ̂<11 '1 «FT T̂ T cTTf tf rlVlx; T'+i4[| 
*!*< I W' fa> *TT l"l l*̂ . < =FT3i 
T7 f ’TT ?TFT TT *T3R I 3T=T tf f^TT iJTT̂ T 
■SR 5J7Tir ^  f f  I j^ f  q^r
VT fa: 1921 TT cTr^F#r f\<T*l<5 ^
^ t t t  tf srtf tf nw, t e n r  irf sn m r 
«7 ^rfr -j*pf eiiF^i ^  ^ rrr  «fftnr 
t f  tft i *rf aif?: tft 4 M < f *rrfacr 
ff T f )  f 5 1 aw 3~*r anfjrar <rfr*r
^ T  tft 1 •f «Ft 3"RT f f  7ft f* I ^ftf
^T Irn *T *Tf f*  fa> n tfl  l *If
T f  ttu ttt  5s, ?r Ihrehnr g ~ ,

f 5-  tRVRr fir ^rf 
^nfftT?r 5* 1 ’5r h F  fir  ^ra rf ^rr- 
Fw r T*r t t t t  f ^  arrpf ft f"  f ^ V f
^Tt JTfTOrn "Hft 'TTcft f* arfr ^ f  tft 
fTffTT3 f^TT T W * ft f?r^f ^ f t  f t  TT 
T^t f 1 I

t f f r r  T t f m  f 4 f^r?f w jf 
rn x K  ^ frf  f ^  1 ?mTt fq irr in r r f l
<YfTt ^fT  STW M̂ l ^  ^  1 ^ ^
^ n r  i f  tft f^r ^rt ^fnm r ^
T f1 f* “ f'ti'i wrrt ^tpt ^Tf  ̂
f Tf ’n ^ f T ^ i  3 t r  f t  ^  m « r r
^ T T T ff  ^  TffTT  WW* j f  f “ I
?N t ir f fs ir  ^  Tir^r ^ rn : fr^T £

^ftr t?: ^ 5* ^  nfr o 1 f 1 
■hT«*h ^  ?ra ^  h k  q^rr f 1 1 9 8 0  
j f  ^  ^ f t  «re r f f  ^  tft ariNc 
^ T R l  w * n t ^  tft i a^- tft 
3T5T srfaiiw f f  T f 1 f ^  ^Hchi ^ 7;. 
f w r  T ^ f  grt ^m^TT f 5 i ^  ^ f t  ^rf 
1980  * f  ??TT ^  foTF ctlW+Kl
^TfPTcn eft ^  tft aqfT T O clK
f ^ w  ^ t qV r s r n  3rm «n 3 n w
HI ^ T T T  t f  WWFWZ ^TTt ?f»f T5TWT

Tnrr srf̂ c *̂1 ̂  ^ n r r  ^nfR ^  ^ n r f ^ n  
w  i w  q n tf ireffe f^  ^ t t  ^O N ,1 1
'J» i ^  <*tTT r ^ l 4 Win T^T ^ H i■a
^Tff^f I qf cTtft ?TRR fHTF ^
d iw + K  arrnT, ^ 3nf^ ? r fd  <
^  z r ft w  ^Tfr in tf i f ,

^  r+HiO N < hi ^  3ffT
i^ ft f w 1 tf ^nr ^ n f  f ,
Sl'WTf fl fTFT t iTfTT tftTT srfcT 
fiPT 3Tt tn fT TT  5f v̂TTT ^Tcf f ^  I’ 
’T ^R lff *  tff^x ^  tf" W W T ^ 

tf +fH f n n  ^  i STTHTf̂ T
^  f  Hi* , Tf qTTrr tf 9RTrf f  \d *1^7

fr^rf ^  N n  ff<w f 5tt Trtrfrw w n  
^r?fr ^rfftf i hrf^nvT  tf f ^ f f W t  
tf ^r^rr t r t  ^ r ff ’T > ^
’ P H  tf TTf̂ TrT tti flfl'R <h <d f , 
sj ^chl w N c r  SUTPn
^rf ^rrtft ^Ifftf ?nf^B ^r^rf sdwrfw 
fjR ' ^ 1  ftft cRf tf ftrrd  Tf T T R t 
a w  F̂TT ^  ?TTf5Tcr I f  ?T^tft ^  I

^ r  ^ 1  ^  T̂RT j f  f ^ T
?nrtf^ 5 7  t

«ft *nr thtt (^rtft) : w r r h r  
tft, ^  w r z i m  ii tf Ca^r f ^ r  tf1 
tf 3tttt ?r 1 tfrt ^nrff tf- ^rff smrr f* 
f^i fTTSfft TFTcT ^ ff  ’Tf^nr ^  ^  f 5,' 

5̂fT f^ *  ^  I

Rule 234 of the Rules of Procedure and 
Conduct of Business in Lok Sabha 
provides:

“Where a regulation, rule, sub-rule, 
bye-law, elc. framed in pursurance of 
the Constitution or of fte legisiativo 
functions delegated by Parliament to a.



^  w + l  r r ^ z  1 9 7 2  

1 9 7 2  * f  a rm  3|  c f i T d V  t ™

2 3 4  t f  flTT) f ^ T  ^3TT f a  T V ? f-

1 9 7 2  

T^f  i f  frrS T  d 4

1 9 5 4  l l  ^  W  VT I Z ^ tT  TTTVT
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inr ̂

T̂TTT ̂  tf I snf̂ TĤ Rrir  TT

v~f  ̂  *nr 5s, TWt

afTTrf  ̂w r 4̂*1  ̂?

fcTTT ITTR HRjf̂ 37ft fTJ* tf 3ffr

^ cnft î nhH ^ r̂̂cft  ̂^ fa;

W p̂q- JT̂f rf TRT 1  3T?
<*lfVd>d cf̂r   ̂3T̂T ffTrR- tfjRP?

if hmR 3rvt̂r  TTnff̂r ?th  sn*r-

m 5s 1 3TPT  tv  ̂  sr rTpr

F̂T  K̂ r<T>ci*i < *r̂ra«-fi i)̂  *pr?

srnrf ̂ srcf ttsr  3rimr? fwnrr ̂  tV-

<1 siM ?f sid *1 T̂TT ̂ T I  U *f 5PFTT

^ T̂*n, u'<r.

'TTcF̂r 2F̂f t* Ouiŵf tfi *gr

wrf ariV f̂jft t rwr 1 a?
«fi>3W ĴT5f ̂T*TT ? HlN̂I*T<i 3T TR̂f 

5s TV̂ T f̂ T SRTTT fnV- 

inr U M î < CTTT $fcTT  ^ T W 

TJTTT  ̂ | ^Tf rf F* TWSF7 IRT

•îT »̂fn 1 ?rj? “hVf <r̂rV 1 tv-
r*ii» r̂o*i 1 S"iii ~i") U*1  r̂rrf

7»TT *f 3ffr TTST *7X1 V TRT * fNM 

tf, 3TPT Wan* TV k,.Vi f̂ T ̂«hi*

*f spnr if  ^ f̂F ŵ v,  --si

2rm nf ?

fnrvnl kttt ®rrcr  (vfarrrri) :

utott, if- tv  fr̂ rr: ix  vmfr

<fi *11 f̂~  I iTR̂for THTT  *f  *0* f 
*t5pt ttttt hrn̂  *nr̂ tt *r? hrT 
«  ‘  ̂
cfnrr wr ̂ 1 itf ?rf fv’fi1 *T(? ff5

*̂r fmr  t̂t  ̂i** *i ) 

tptt  f̂rnr  •f  f̂ oT̂TVT g,

TTTft ? W l W\ ̂ f TWT T̂t TfTT t

T^ t̂t  if wr?7 ?nm ^

^TT C '

THFVTT rr̂ rr?n STRT  ̂hm  ̂

srfr Tmrrr «nr̂  <rrpfr ?*( 

arfr «tiHd g fvrrf twt ̂ rm 

frW  5s 1 ?f̂ r

îrfqcr TjT'ft arfr  ir arr̂ft ott

CfT̂ft T̂fft 1 f  -̂?r shftt ^

arsTFrr ?̂ir tftI  ̂i vrnfhr Tfw

^  «f  /«hh\

 ̂  t ̂  ̂irydV t̂  tpt;

3TR15T ̂  I TTVf 3HR fWMW ̂ f̂ T

’fn̂ n ?rf firrd Fapn >t̂t  am̂fV 

rirhTTT ^7 frm̂ r anwm £• %

 ̂ cfT5 r̂ 3TTT ?RT 3̂  Tjf̂ x arfr T»T-

în: 3Fn-  irf̂ r i tr%r r̂rar g fn 

W W  ffVflwl 5f srmn  ̂ 1  r̂ rV 

arRrfW g  hnrw î(;<«i

hRpir ) r̂ R wnr if 

f̂rirnr  ît sr: g,  fwr  ?tt?

rv*m aFT t̂tt 5? %vz> i m  ir ifrr 

f̂*  mi  r̂ nmr 

g 1 arfr  3nrT ^ ft

Trrhft ttt  ̂ 3mt Whr arfr w m  

r̂ wf  arfr annft 'nrrt rprl, 3̂  

Irfmnr ^r it  vyn tt i

tw} twt  ^rt  ̂\ r̂ft ?R|r ̂

*.‘̂ T*TR ^ ft*  f̂f  5

■rrrft 3̂   ̂ ?̂rf ^r <tt 5

TTpft FWfr arfr V̂: fll ifi OTT nnft
o c

57T g I irfTT, *<f 'T, *î>H

*rp x̂rrt qrnft *rfmnr *nvr *n̂ 

?tt f<«\%' tnnf g i rnf  mrrf 

f-  ■*( n  f̂iC *1 T»n «i »+i  ^  T!*ft

 ̂if7 v i srvt  irf̂ r̂i t *k m-. 

ar f 1 rfr rfTn  ̂  taT ttttttt nf 

fHT anrrt  ?r«Rn  m-hr ?frt

?̂TTf 1

ipnT ifhrrm *r  *f“ rnrl

?nf ttttt  ftrrsfr m  «nr  ̂ f̂f̂; 

tt?r  ̂  ̂  ̂wi*

r̂ nr  tttt  ̂hT+;h 

n'Td h> ttt f?3 1 frqrrif? t wf̂ r̂wr

fT̂TT Tin ■TP̂rT vj  2ffr if JTfr- 

T̂r *t? vt anp̂vr T̂ t ̂  TT?ft 1

y"*rf̂TT rfrf JVTT, f̂TJFT rŴFTT fir 

*nf irr K*rz tf, TTVf irfTT̂ r ̂ri «fr

TV  frrr̂ rte  «ttt trt

r̂r tvttI qr *t̂ttx iff T̂t tf f̂T 

?f jnnrt h *4. fa i armr hv̂ r 

tf, ^pi fTO- rtf tf, TTTfw fjpTT 

jrf?fjrf  7̂1 tf, r*

^Orl îf *TfliPt T"W»TT f̂RTRT SOT-

TTnr, tf 1 T̂ft wtt arntfr f̂V fpnrr 

ZfV TTTTT WTR tf \ Wt ^ 

ttt ?f 'jft   ̂Tra4 vfmrnrt

w&f %X  r*TTt̂ vf**  tf 1
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‘That the Title stand part of the 
Bill.”

*

The motion was adopted.

The Title K’flJ added to the Bill.

SHRIMATI SHEILA KAUL; I beg 
*0 move:

That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER: The question
i i :

“That the Bill, as amended, be
passed.*’

The motion haj adopted.

17.03 hr*.

PREVENTION OF CRUELTY TO 
ANIMALS (AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): I beg to move:*

“Thai the Bill to amend (he Preven-
tion of Cruelly to Animals (Amend-
ment) Act, I960, be taken into consi-
deration."

The subject 'Prevention of Cruelty 10 
Animals' comes under the Concurrent 
■List of the Constitution.

The Central Government has played an 
active role lo take measures lo prevent 
cruelly lo animals in the last two decades.

Hie Prevention of Cruelly to Anim'als 
Act, I960, was enacted by ihe Central 
Governmeni with a view to prevent cruelty 
*0 animals and to amend laws relating to 
the subject of Prevention of Cruelty to 
Animals.

The Prevention of Cruelty lo Animals 
Act of 1960 replaced ihe earlier Pre-
vention of Cruelty to Animals Act o f 
1890.

The Central Government established 
the Animal Welfare Board in 1962 under 
Secfon 4 of Preventioa of Cruelty to 
Animals Act of I960.

The Animal Welfare Board works as 
an Apex Level Organisation and coordi-
nates the wort: of associations and bodies 
concerned wit'n Anirrfal Welfare and ren-
ders financial assistance to such organisa-
tions.

Keeping in view ihe experience gained 
in the working of the Prevention of 
Cruelty to Animals Act for the past 20 
years and the suggestions made by the 
Legal Affairs Committee of the Animal 
Welfare Board, the amendments proposed 
were circulated to the State Governments. 
Concurrence Inas been received from the 
Slate Governments of Maharashtra, West 
Bengal. Bihar, Tamil Nadu, Orissa, U.P., 
Rajasthan, Karnataka, Madhya Pradesh, 
Himachal Pradesh, Meghalaya and Union 
Territories of Chandigarh, Dadra and 
NagUr Haveli and Andamans.

With a view to give national character 
to ftie Animal Welfare Board, the Animal 
Welfare Board is proposed to be renamed 
as Animal Welfare Board of India.

The composition of the Board is being 
made more broad based. Animal Welfare 
Board will have additional representatives 
from the Central Ministries of Home 
Affairs. Education and the Indian Board 
of Wild Life and also three persons active-
ly engaged in animal welfare work and 
well known humanitarians. The existing 
membership of 5 Municipal Corporations 
is being reduced to 2.

The term of the Board after reconstitu-
tion is to be for ft period o f 3 years. In 
case there is a vacancy on the Board, the 
succeeding member will hold office for the 
unexpired period of 3 years.

Functions of the Board covered under 
Section 9 (d) relating to ameliorating con-
ditions of beasts of burden are being 
widened to cover amelioration of all ani- 
m’jls. Sec. 9 (g) which relates to grant of

* Moved with the recommendation of the President.
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financial assistance for formation o f pinj- 
rapols, sanctuaries and the like is being 
amplified, to expressly cover rescue homes 
for animals and animal shelters.

Punishment for treating 'animals cruelly 
under Sec. 11 is proposed to be modified 
fo cover additional cases o f cruelty and 
also to provide for a minimum punishment 
by way o f fine for treating animals 
cruelly.

At present the practice o f phooka or 
doom dey is punishable under Section 12. 
The scope o f this Section is being widened 
to cover also the giving o f injections.

1 7 ,0 7  hrs,

(MR. SPEAKER in Ihe Chair)

A new Scclicm hus been proposed for 
inclusion in the amendments with a view 
to enable the Committee for control and 
supervision, for experiments on animals, 
to register premises where experiments are 
carried out and also to form sub-com- 
mittees so as to function more effectively.

We are including a section whereby the 
rules made by the Board and the Com-
mittee 'are placed before the Parliament 
within 30 days.

With these words, I beg to move that 
the Bill lo amend the Prevention o f 
Cruelty to Animals Act, I960 be taken 
into consideration.

MR. SPEAKER: Motion moved.

“That the Bill to amend ihe Preven-
tion o f Cruelty to Animals Act. I960.
be taken into consideration.”

Now I call upon Shri Baju Ban Riyan 
to speak.

•SHRT BAJU BAN RIYAN  (Tripura 
East): Mr. Speaker, Sir, the law to pre-
vent the merciless and cruel slaughter of 
our domestic and wild animals is in force 
since 1960. The e'arlier law was brought

in force in 1890. some sections o f  those; 
laws have now been brought before this- 
House for amendment. How the Board i* 
to be constituted, how to prevent the cruel 
killings o f animals, how to punish those 
who indulge in killing o f  animals, these 
are some o f the issues that are raised in 
this discussion. For educational purposes 
also, to increase our knowledge, certain 
animals have to he killed, dissected and 
examined. This Bill seeks to legislate this 
aspect also. I have nothing to say against 
the amendments to all these sections and 
1 fully support them. But I have to say 
something on the way the Government 
and the people of our country have treat-
ed the domestic and wild unimals in the 
past. The ‘Board’ has been delegated 
much power and how they will function 
has also bien laid down. The Board 
holds mi-etings. they make some recom-
mendations for protection o f animals, but 
this Bill has not specified them. We have 
not been told how many times the Board
meets in a year, what recommendations 
have been made by them for protection 
o f the animals and how far they have 
succeeded in protecting the interests o f the 
animals. It appears that the ‘amendments 
to sections dealing with the Board have 
been b'ought forth lo look after the 
interests o f the members o f the Board 
themselves. like providing them with 
allowances and other benefits and to in-
clude some favourites* in the Board. In 
Section 12 and Section 11 o f Chapter 3 
it has been laid down how the persons 
who indulge in killing o f animals are to 
he treated. But we .should not lose sight 
o f  ihe fact that those who kill hens and 
goats eic. to sell their meat a.nd earn live-
lihood have to kill these domestic animals 
cruelly. This Bill says thal such cruel 
killings are an offence and liable for 
punishment. I will demand that In such 
cases when people are compell'Xl to kill 
animats to earn their livelihood should be 
treated leniently and may not be punished 
for cruelty under this Bill, Those who run 
horse-drawn carriages or carts drawn by 
bullocks or buffaloes are compelled (o drive 
a hole in the .nose of such animals for the 
purpose o f controlling them properly while

*The Original Speech was delivered in Bengali.
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dciving the carriages. This Bill says that 
this ia an act of cruelty to animals. I 
will request that such persons may not 
be treated as offenders under this legisla-
tion, A  word ‘Holka,’ or 'Dumdef has 
been used here in the context of tho&e 
railk-sellers who use wrongful methods to 
extract more milk from their cattle. But 
you have to keep a watch on who is using 
what method, legitimate or illegitimate and 
t'liat is a difficult job. It is true that the 
domestic animals in our country live a 
difficult life. The reason is that most
people rear domestic animals for their 
livelihood. But their earnings arc so poor 
that they Cinnot provide proper treatment 
to these animals. Proper shelter cannot 
be provided, adequate fodder, cannot be 
provided. The Government should come 
to their aid by supplying cheap fodder 
and proper treatment facilities for the sick 
animals all over /.it country. This will 
immensely help the farmers, those who 
eMrn their livelihood by driving horse 
drawn carriages and bullock carts etc. and 
those who sell meat. This Bill should 
include these provisions. The Government 
is going lo set up an all India Central 
Board. If necessary. they can set up State 
BoariK or Zonal Boards also. They should 
specially attend to supply of cheap fodder 
and treatment facilities for these domestic 
animals all over the country.

Sir, India abounds in wild animals also. 
Some wild animals ‘are consumed by some 
people as food. The vultures and the 
crows arc to be found all over the coun-
try. They are extremely useful birds. 
They eat away all the rotten, decomposed 
organic things and keep the environment 
clean. Without them lot of diseases will 
spread 'all over the country and the na-
tion’s health will suffer. They in fact act 
as nation's scavangers. But the Govern-
ment is totally indifferent to them. I am 
not aware of any steps taken by the G o-
vernment to help them set up their nests 
where they can lay eggs and breed peace-
fully. I will request tbe Government to
attend to this aspect also. They are not 
provided a shelter in any sanctuary of in 
any zoo also.

17.20 hrs.
RESOLUTION RE: CO M M U N AL HAR-
M O NY

M R. SPEAKER: Mr. Riyan, just a
minuto, Now the Prime Minister.

THE PRIME MINISTER (SHRIMATI 
INDIRA G A N D H I): Sir, this is a painful 
task; but I ora glad that all hon. Members 
opposite have agreed to this Resolution. 
And, in fact, we have incorporated the 
suggestions that have been made from 
the other side. So, without laying anything 
further, I think I wilt just read the reso-
lution on it: I beg to move:

“ Resolved that this House expressed 
its deep anguish and concern over the 
situation recently created in the Punjab 
and strongly condemns certain calcu-
lated acts of sacrilege committed by 
some miscreants and fanatical elements 
in Amritsar, aimed at creating 
disharmony, disorder and mis-
understanding among the patriotic and 
peace-loving people of the State. The 
House re-alfirms itti commitment to the 
national policy of secularism, tolerance 

and amity among all sections of Indian 
citizens, and trusts lhat the people of 
Punjab will not allow them'dves o be 
swayed by any mischievous and irres-
ponsible actions of a few misguided and 
anii-natioml persons. This House reite-
rates that the law shall take its course 
lo bring the culprils to book speedily 
and trusts that all communities and 
every section of public opinion in Pun-
jab will strive to maintain the tradi-
tional communal harmony, goodwill 
and peace, and continue lo work to-
gether for the greater good of the State 
and the country.”

MR. SPEAKER: The question is:

"Resolved that this House expresses 
ils deep anguish and concern over the 
situation recently created in the Punjab 
and strongly condemns certain calcu-
lated acts of sacrilege committed \>y 
some miscreants and fanatical elements
in Amritsar, aimed at creating dishar-
m ony, disorder and m isunderstanding 
among the patriotic and peace-loving 
people of the State. The House re-
affirms Its commitment to the national1*
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policy of secularism, tolerance and 
. amity among all sections of Indian citi-

zens and trusts that the people of Pun-
jab will not allow themselves to be 
swayed by any mischievous and irres-
ponsible actions of a few misguided 
and anti-national persons. This House 
reiterates that the law shall take its 
course to bring the culprits to book, 
speedily and trusts that all communities 
and every section of public opinion in 
Punjab will strive to maintain the tradi-
tional communal harmony, goodwill and 
peace, and continue to work together 
for the greater good of the State and 
the country."

The Resolution was adopted.

MR. SPEAKER: The Resolution has
been adopted unanimously.

1 7 .2 2  hre.

PREVENTION OF CRUELTY TO ANI-
MALS (AMENDMENT) BILL—Contd.

*SHRI BAJU BAN RIYAN: Mr.
Speaker, Sir, as I was saying, more and 
better facilities should be provided by 
the Government for protection of various 
wild life in the country. India at one time 
had a large elephant population. But the 
number has alarmingly dwindled. The 
main reason for this is that the Govern-
ment has nowhere provided for food for 
the elephants. The elephants, for their sur-
vival, eat the crop and other things 
grown by Adivasis through ‘Jhoom’ or 
shifting cultivation. They eat the crop 
grown in small villages and as this is 
wholly inadequate, they are perishing. 
The Government should, therefore, come 
forward and arrange for their food so that 
their population may be preserved,

Similarly, at one time we had a large 
number of tigers fn our forests. Today 
they are almost extinct. The reason is the 
same ie., want of food for the tigers. In 
the past there were extensive forests in

the country. The tiger could prey upon a 
large number of wild animals whom they 
killed for food. In this way they could 
survive and increase their number too. 
Today, their number is negligible. Many 
States do not have any tigers at all. 
People have to go to the zoo to know 
what a tiger is like. I will request the 
Government to arrange for food for the 
tigers also so that they may not become 
extinct.

Sir, many penalty clauses have been 
provided in this Bill. But who will keep 
a watch whether these are implemented or 
not. It has been said that the police wilt 
watch it. I have got an amendment in 
(he respect. I suggest lhat an officer of 
the Home Ministry may be included. Is 
the present provision adequate? Sir, in our 
country murders are taking place every 
day all over the country. You open any 
newspaper and you will come across seve-
ral such cases. The poor people, the wea-
ker sections, the Harijans, Scheduled Caste 
people are every day being murdered by 
caste Hindus. Man is killing man. Will the 
police look after all these or will they 
watch wild animals are being killed or 
slaughtered?

Sir, I do not think that increasing the 
quantum of punishment for killing ani-
mals is the only solution. By increasing 
tbe term of imprisonment by increasing 
the amount of penalty only we will not be 
able to protect the animals. The unneces-
sary hunting or shooting of animals have 
to be stopped. Some lime back we saw in 
the papers that the elder brother of Ihe 
Chief Minister of Uttar Pradevh was kill-
ed by dacoits when he went in the jungle 
for hunting. But wins that hunting legal? 
There are numerous such instances all 
over the country where people kill animals 
indiscriminately just for fun or sport.

I will therefore request that much stress 
or attention need not be paid on those 
who kill animals for a livelihood. On 
the other hand those who have nothing 
to do with animals but simply kill them for 
fun or pleasure, should be severely punish-
ed. With that Sir, I conclude my speech.

♦The original speech was delivered in Bengali.



DR. KARAN SINGH (Udhaxnpur): 
Mr. Deputy Speaker, Sir, among many 
strange dichotomies and contradictions in 
this country, one is that we have a very 
deep tradition, an ancient tradition for 
reverence of life. But, in fact, animals ia 
India are probably treated more cruelly 
than anywhere else in the world. If you 
go to our fmdition

FffWTHrPng' y f e a N a snrerf r

the divinity of all beings including ani-
mals, plants in our scriptures, the avtaras 
and So on is full of reverence for life, 
particularly Jainism and Buddhism, the 
two great movements of our country reite-
rated this reverence for life. But we find 
that if you go into any town into this 
country, the way the beast of burdens are 
overloaded, the cruelty with which the 
horses, the tonga ponies are beaten, the 
way in which stray dogs and other animals 
are treated is enough to make anybody 
horrified.

The West may not have this reverence, 
hut if you go and see the way their ani-
mals are maintained and looked after, it is 
quite extraordinary. I, therefore, think 
that it is long overdue, the amendment— 
Prevention o f Cruelty to Animals (Amend-
ment)— which has been brought forward 
1 would only make three concrete sugges-
tions for the consideration of the hon. 
Minister. Firstly. there must be proper 
enforcement of these provisions. Unfortu-
nately, I find, except in a few lar̂ wst 
cities where there are social and civic 
bodies involved, enforcement is very bad. 
This enforcement must be done not only 
through the police but by involving people 
who are interested in looking after ani-
mals. I know for a fact that in every city 
there are men and women who are prepar-
ed to give time to this as a compassionate 
act; they must be involved in this. And 
the punishment for infringement must be 
exemplary. I entirely agree with what my 
hon. colleague has stvid that, if the punish-
ment is not exemplary, you will not have 
any effect.

Secondly, the state of the slaughter 
houses in this country is absolutely shock-
ing. Personally, of course, if slaughter can 
be stopped altogether, it would be ideal,
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particularly slaughter of the cows and 3
the f̂arST, which 80 to 85 per cent people 
of this country consider to be sacred. - 
But without goHg into that at present, 
slaughter houses, are not properly regula-
rised. One visit to a Slaughter house is - 
enough to put anybody off for ever. So, 
something must be done. If you have to ■ 
kill some animal, unfortunately, let there 
be some modicum of humanism in kill-
ing, Today, I signed a paper that little 
lambs are killed before they reach the age 
of 14 days because the skin is supposed lo-
be better at that stage; and there are even 
lambs who are cut out of the pregnant 
eves and unborn lambs are killed and their 
skins are used to flatter the vanity of 
certain people in this country. Sirr 
lhere must be some depth, some limit 
10 the depth in which cruelty can go. So,
1 would suggest that you should utilise 
this not simply as a routine amendment, 
but to appeal to the conscience of the 
people in this country. If we cannot be 
kind to animals, we can never be kind 
10 our own fellow human beings. Cruelty 
is something which becomes embedded in 
the human fSyche and a man who is 
cruel to animals will also be cruel, if the 
stage comes, to his fellow human beings.

Finally. Sir. veterinary facilities in this 
country are woefully lacking. If a domes-
tic animal, a beast of burden, is ill, there 
are very very few veterinary facilities for 
them. So, would the hon. Minister please 
assure us as to whether througlythis Bill 
or elsewhere that the veterinary facilities 
will be improved so that those animals 
which are ill or which suffer from certain 
diseases and epidemics can be looked after 
as and when the necessity arises?

With these words, Sir, I welcome the* 
introduction of this amendment and I
would only urge that it should become
effective and operative.

j vc t t  wt pt  (t t w t ) : irgf-
5 T , r*r ftrer 5R tf srf t fs fv r  
i^r t * w ? r  f^ r r  w r

tfsnr if- if* ^  faster 
STTTr 5 7  fee m
4 fV  tf JRTar 3? ^  3rfr
?nrR si f a m  f^rr p r e fl  srtf str-- 
PRicTT ^  1 q f*  tf f^T f

1904 CSAKA) Cruelty to Animals 442 ■
(Amdt.) Bill
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[tft agin: *nsnir]"■ ft »
TOT 3Tfr T̂F̂ T qTltf «F F 7? ff1 \ H=KI 
3 h^mi r«»> *11 ^ 1 ci 1 ih . r ^  ^
tf i*r'd 6m 5̂ r̂ TTT  ̂w <=fi 1 ynrvnr fanrr 
'TTnT T^T <TT l*“*> fV^T T̂ tfT 3TPPn ^
^ v r r  r̂srrtaF) tfi tf sntft tprtf ^ w r  tf 
t̂ rxr fo^T tf t ft f  1 p i  srif P<T<fi rfcsr 
t f  tp n rr n̂rr m <+> « h  ^ptt ^TP«h srpp 
fci^i t W :  tf jp r  tr*;
-i sx. ^  3rN: err z y f  tfi TT5F g  I 
5 T  t  T'-t tf tft \ H«6l T5TT ^nc*n r*inirn 

f f  t

^ f  t t  r*r ^  f a
% *1̂  ?nv T̂TrTT îT o^^qk «t jjf , 
tftfv  rf tft t f ! q r  v t
j f  tff^vT tf?! fjfTT^r g  f?F 3(MW<+, rli 
tf anrcnr r*r^T 'T̂ r  Nrzn - t r t  Trf^tf i 
3TR TV  IPT if" * * f *  JTR? Jfft *n^n 
STrft * |€ IH r f e  tf tft

w v o r  h R p -  <«n ^nrr i jtt^tt- 
fTT ^ft r f V  t f  ? f  qrr t f t  t f t  ?r i ^ f r j 1

*?a < 1 *1 °F * h V~ fTcPTT TTT N 6 ri I 
g  TV%  TJ^Tqtf i f  T^ftf tft WV 
? n f  TV  C?T3rf tf fjFT ^RT S1 I JTTTTT-*
ffp- 57t Tf*? v  w  s t t  t v  qsnrta s a
^rf ^r ^ if j f  irfa fr^n
t t t t  ?rf tft rirnrt t o  j t j t r t t  art ?pr
5TTT TT rr-oR T ? fltf-*!! I Tf> 3 ^
Iprart t f cFTTf i t  3TT »W  <11 ( 3PT:

" h i i h  ^T r f e  jf  tft m n g R  ^  c upt

?TTnT ^ 7 T  d!H '^+ f '  irafq- 3TR «  
inr TT ^  gt vf(7r gftfr
snrthn w  ift  <rf?f ^  f^ n
5TT TFT? fV ?n  TT fT5 I T ^ T  ^  
r^r tf irfr ?nr ^nfhTT « i.“ n' ?rf r » r t f  
f 5; *J1? TPT t 317? vtft1•

TRT" Wi r-i.- 'ft CRT-TTlV afl<Si^«fini
gitft ^  I fT-^ TFPT tf"
^  i f  fan 'll *i(mi ^ , WT?T tf" 
*nft* ^rt T v f t  ^fhrr ^  ?nfr f  i
3TT; r » r  tf T V  TT N^TTT ^TTTT

*rr«r wiv i f  q% -ft f?nh^r
5T5r?rr 5; '  f«B ttcr t w t  tf ?nr ^nf 

rT3R 5TTT1 £  <TT?; 5s , 3n=*r

sntft *tx m r«r  ^  ^ r t *  *  ^  vv-
?r^ g  i f i f  q M  ^  tft
g^?r ?* i tf̂ ft ^  t w t -
-m*r ^  armwenr xfc. tf?ft ^  ?tott
^  ftftf TPT-'TfHTTf ^  g  I
^  jf* f^  qv-TO’t ff*rrd w  rr 
^rr T^tf 5s , i w  ̂ nv-^rnr
tf̂ ft tf" ■tf «h!« I ĴT nctii'M R̂rr ?̂  TIT
t f  tf tfrft TWT 1̂ 10 r f lr f^ T   ̂ i'hI

t^rt" ^  t o ;  ?r 1  ̂ ft ftftf
^PTT tf ^TT r?T ?IT1 tf

t f f T T T ^ ^ r t q r t  ^ t f  "WT 
tfi <. WV I

n «h ^  H IT ?̂5I ^  ^
'TW f T̂T V f̂ ^  TPT qT aRTCT TPTT ^ ,

arr^ irh rrf i t t t  tfl r̂rrs1 t r t V
^ 1  TV ^rf tfr ?T f rTT̂  tf tfnTT 
^ r fw  1 mar vtW  ? tp r  t  r^r wtm-
i f  tr^; f̂ TT TTf̂ T NnrT *TT 
Jf !TVT ^ ? f , hT^-( 3nft t t t  

w r  v  tzfcrf?r firr *uv
g ,  f^rtft v  t o f t  anvTT qr t t t  r
»JTTj- M*A4 n W  TT TfT̂  %' I 3TPT
tf hNr^r * i ^  i r "  - r^r t t ?  tf 

^  y x f  ^  stNtt ? ’  1 r ^ m r  
vif tf- tft Trmrr ^ t  ^  f «  ^frrtf 
3FT vft ^ T^TTT Tnf I 
Vif WiT ITT V ^  (f* f^Ttft T̂T tft 
fflRT 9̂ TtttT n*Ti fil'ti ?f I % **■ f̂ vlT f  tf 
3Tm «hH »l $^T <TTj? tf *i9i|Tqn V T 3 
f "JC *1 *T r<̂ i *fl 4h I U*  I qi V
fn n  TT JT? | iTR^tr T'T f̂ PT
m  f^FTR sr̂ TT V? T̂T Vtf g  1
3TT̂ V̂ v ft r**i tf tft T5T-TV #M ^   ̂*l• «
tf* arrwviPK ^ t "  ^  1

3rrT ffurO «Rf q^nrt ^  ^7^  
3 r^ t-3H 7t HfH tft P M  ?i\ft Tt 
5s -  ̂ *< n I'tf ^R" ^ ! i  4V i I

r t e  tf its frv arqtf w r v r 

v f v  Ttf g ,  **> w 'm j * f 
^I'^lijtlf ^  W  r f r c r  T T 5 T  w  

^m tf ^  - TV V 3T^t ^TFf TOTT 
T^rt 5s i i f r r f  4 < «l ^  5T -
jr*rm rg - tr-^ srvrr ^
t t  tftff F̂TT WfTT IT^- ff* - f̂nrr'TT
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g  i ^  q r  $ r « i« n  arfr t o r  
^ r f  ttrtT  * f  tm r^i ^ffanr f W t  
* f  ’TT^rl jrtff i mPwth ^  fitfT ^  
fa t t  <frf f*r?tft tf arnn TTcrr ^  aif*

tf V i >̂t 3i c<̂
t ? t  g  i  r ? r  * f  T f  t f t f t  t f i  f a r  q s r t  

*i t  tf sr^grl $r ^  ^  <.^1
g  l f^q ({ *IK «fii*i('i 3iT ? I W
*fflT £RT f a  f^R  JRTEll TT tftft
ST^TT T iff  i f , ^ f  ^TT rR^ ^  
m  3f7iJm $f ^  tf *n^r q^r 
$ f  jt t  ^ r  n w t ^r i ?r  ̂ ef t  t f w r
W ^ T IT  «bM i  H  <5 ^K l WTX W  I v  • >
T̂TrT Tf f f a  ITVR j f  T ¥  tf- 

«W*1 <J V i 0  M *i*i Tfa'T *1^1 Fed! 
*r*rtf, $ tt w i  arrtf Tsnrt ^ t t t  
t f t  tf^T TTcTT £ ,  T T  <TTt < T T ?  t f

7 W T  ^  TTcTT 5* t

gTrf r f a - tf tft r=r 'raral 
^ 7 T * $ 7 *  ^  I ^ T f r=T ^  ITf3T ^  
arMBfltMl TTTft fc* | rn^ ?p^ tf TW1 

3 T T T T  ? r f  t  ^ T  / l f < H  ' r e r a r f  a f i  a n - m -  > j 
<*< I I  if  wf̂ SR fn ~  $ i/ qT?T3rt tft
<«waH%dl TTpft g  I T̂cT tf* S fT  
f a ^ f  tf 3FT^n Tr̂ TTT -  5R1TTX1 
**TTf ^  3HTT FT ^T WTt ’ RTTTT tf TV  ̂ ■ *
fa rr  t r t t  ^  i Ttft t f f  t ^ ttt tf tft

tftfv i r  fa ^ n r  tf wcFrm ^  i
5 *i Trt ’ici' ^  i  ̂ ^  -sr» i'*i
^rt ^Trft ^  I W
t f t ^ - ' f t ?  ̂ T m r r  w r  ^  t h  ^

^*r ^rt 9 TT ^rf srt^rr ^m i ^  i r̂tf tf" 
T f ftirr ^  t t t  ^rf h rm n  ^  
3^r t w I  «n rr  WT?T tf Ttf ifa qtf 
^ n n  Trtf fT i O '  ^  «frt ^ r t  
^n^T?rt ^ftft ^  T t f  w^nr ^  
tf <i"  ̂ i ^nrt ■̂ 1̂ 1 tf- ^"rtt1 t t ^  

t fp r h r  fu t ft  ^  ^  i a n f ^
r f V  tf ip r  f w f  57T ^ ( ^ 5 x  ^ t

t w r - ^  ^ r r  t t  ^  T^r f^rftr
tf- ^ n rf 3r t  T f tf^rz T ^ r f

t f t  r f « r  t f  3 t K  a n i h N ;  t f

anitf ^ r  ^  P m f  ^rf t f ^ r

^  srm ^ iT T  ^  i ^  tftr t t z r  g  
f=b 'rsnri sift c»n̂ i 0  ^ t*f<4 K̂ 
r « n  s^rtft i

r s *r ̂  t o  ^ r r  ^7  i;

jtf. arfTff tf^HT (^nr^ftrt)^
^ r n ^ r  ¥nfR”Rnn f W -
^  ^ r t  g t  i i f  r^r

as T j t ^  ^  ^r«nr tf-  ^Nr 2 
^  ^ r - ,f a  ( r )  r  ? t  g^ i w ^ 5, ^
^  3TTT ^T ^  H Wt’ ^11 -«1I^C1| ^71 
% *{ j f  h  1̂ WT 5s 1

2(e) “Section 12 of the Act provides 
for penalty for practising phooka or 
doom dev upon any cow or other milch 
animal. This Scction is being amended 
to make other operation to improve 
lactation (including injection of any 
substance) which are injurious to the 
health of such animals punishable.”

* f  *r? ^^prr ti^m i ^7  fsi r^rtf
tf ?rt 5PTT 3TPT ^  T J T W  ^rt Tf%  ?f 
T r r n r f t  1 ^ r n r  m r ,  < t t t %  T n m  

v t t ?fhr hFTRl 3rtfoir^in tf
^ 3’ ’ 5 "  1 P ^ x h  m u  ^  t t^ t  v n e m  

^  tft fa  ^* n ri >T̂ r3rt « w r  ^ f x  
T  » f  ^  « (  5 | ^ T  * T T ? T  ' T  ^ f  I  < f i * l  ^ T T

y ^ ^ t  Tf^f r^r ^ n r  tf ^f Tirnft 1 
■tm rTf r^r tf- ^  g  1 nf-
T%n snF^FPT atf  ̂̂ rf-tf^tfrr ^ n r r•v tv

^TcT T^-  ,  T T  TT  ^ T T  îcO ^
t o :  ^rNrr 5̂  ^  3RRt aifc
f a o r  Mi n> ^rf srfr fa tft

W 7 T  y r n r  ‘ i q  r  ^ r  1 a m r t e ^ R r n  i *  q

a^T F T  * r t  ^ W w l
s+i <*i *? I'nl ^  i< yrfaxRTivft’ tf
WT1̂  <(̂ <hT ^  <1̂ 1 C 
irf^RT ciVk ^Ttf v̂f l> 4) q s*i ’ i fa^TT
^  1 U t  whi i 3 f a  ^ t f  snrfa 5ft

f r m  t t  ^  1 M
t t ^ ^  ^  ^  ^m«hr tf" 1 rr-̂ > ^p*
^  ^  f a  ?tfiTFr w  vm fh r
faRTR ^  srrfy^; ^rtf ^ " f ^ r - f ^ r  

^  sffr ^  rr^ arrftf^
i  ^  1 w  ^cr ?7 T 2̂ r t ^ ? n T T



a r^ T R  H p<*M
*T5T fT", T T  55 sj 11 i r  'J'f'flT ^  «f> ^•l I ^

5 ’icfi I < f^ z n  T R T  TTP5"^ I

^  t f  t f  \ 5 Z ^ R  f f  =TTT Tp3rV

^  T W  ^ a f s r h r f^ r  i f  ? r ^



«i, tst-ĥ rpt Tft ̂-fa  $n- 

tvt g i

R̂TT  arft T*?f faVT TTTT g I

H wxsm $ zm tt t*[t tttt *f 

fa  fan trafacui, th Ŵk«i

5fif T̂TVT  TT STkTT 5s I 3TcT:

tvst!  «r*nf  ̂far* ̂ rt ts ̂ptrt

Tft 'd leu! TST <$̂1I' a(N̂t|«h tf I ^

'ft T̂rr ttttt g fa ^ cpsr Tf cnrnr ^ 

ft  ̂ if tf 75 srfWr  'rcrrl ttttt

*fT< T>T  Vt* g | vf? TFT v)̂|l'

VT* h4>1 ®b I MTl*l’ T>T SHTRT STT̂V «r> JL 

Tf if" *l̂T T̂WiTT  fT> W vi H<« Mt'i 

UK $ *̂f 1 WhTTT ̂  ̂  *ft faTTT

««*«■ if r^f Trar arrq- ?vv 3tt ht>t 

t  i

^ ̂ T TT VTkTT 5* ̂  «T'*̂ T5T fT»T 

tf OT ̂  fVH STkTT TfT Tf"vfaT 
shf  ̂tttv ^ »f̂T tt vrrtf   ̂»i«r> i 

tot if iff ̂rfa r̂f f i jri rn 

if »ft ixnfe g i  htwt v̂T ^

i favrvt t> far* T5r Tnft frr'fa 

?f i 1955 *f *vrfrr — 

q*r fm  Tft fW  *rfvfr  tf Trtft

fWlV if Tjy:  TT̂rq̂f TV̂T  JTTTcT

fâTT VT I T"VTi T̂TVR *!"PT TT
<•  ©•

faVFT Ttf 37T ?m 3 HTJT ̂  3HTFR« d
TTH 23 tiq̂T  TTTT VT TTfa 3“Vt 

TVftT if  TVTf imx 52  T̂

fa?T TTTT VT  I if T̂ VT HTfTT 57 

fa fa?ft 'ft ̂r if qro 3Rwvt 

r̂ FmPT tttt 1 iftf fan VT<ri  Tft 

r̂TTT farr 5s T̂ Rf TTR1 fatfjm;  if 

TTT 3FTf̂ cT TT3 TTfa ̂ T TTT̂trl

5̂1 qf<f ?f TTtr Ift  v'  ‘

rn- ?ran[  ̂m*r if r?r fato r̂ 

tqîici t̂tt  r̂< 3rqrr twtojt
x-p

’TtTRT T̂TT ?7 I

«ft TTVTWT  5ITTTt  (q̂TT) c ^  

fadras  ̂Tfaf q̂ nji  qr t̂ttt   ̂

fw r̂r arfafam i960 f̂ tŵj 
fâTT TT <jii 5* I   ̂̂ TSfhR" far̂ TT 

^ t T̂  ̂Htf W)fT

;T̂  jf ffSRHl ̂'fa H  n̂r  VTTT

*lff- tf 1 q̂ rl 3̂  tot ^ r̂vrr
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t̂ fa^K n̂n  qrrr 5s 1 q̂ Tif  qr

T̂TTT tt% falTPT Tfr qW qT̂TJ 
TTN̂i Tt̂T tf ̂ I am faFFT 
5* Tf T5 3Prf TT̂RTf TTT, q̂T3TT

r̂f,  Trf, irnrt ̂rf, 'fir ̂n tptt Tf

^rt R̂t g  3fw vffl f̂  qrr 

vfar   ̂F̂cTT I A K<ri vt if «T̂

ST̂R ̂  ̂ TTTT iTTnTT 57 I 
Tm 'TTTTT 5s fa ^ Wt 3nfv̂ f f̂ T 

T̂ToT 5s arfr Twt Trq; vt 3nw «tft 
?TnT  grft R̂T ift siRTVT  =Tcft

TT q"T TTT̂TT T̂̂t  I Ŵ\ f̂ft

TT ̂rr =5RT TT̂Tf ̂TUl TT T W fj-RTT 

g 1 qWf ̂  fatT T3TRT  ^ ̂"hrr 

TT5T faT?ft g, ^ TFT TRT   ̂{ 

TT  TTq> TVT WR" >151' Spf, T̂T

srrnf ̂tt farr frW fânr vfitt 
5s fa sir; g, d fa -1 T̂rrrt  3rrf«fa 

faster tjftft ^ f̂a  ̂T̂fif 
vfm ̂ ̂  1 tt w q̂r ̂ff ovs 
>ft «tft tkt 1 r̂n q^ vt

5s T«r ’'Ĥr Tlf 57T ^ ^   ̂vf5~

f̂  tf VR faVT I  TTT̂f  Vt

TRfPTT ̂iP̂ q I ^ Tf 3TRT TVFT ^ 

TTT ̂  I 3pft TTI fTT HTTt TTf fâTT 

r  Tf T5T TRT TT̂ff TTf 1T%j TTJ

FV STHT SfTt f 5WT  ̂TITT- 115 5ft 

^ TTT g 1

TTCtf  ilteTTTl,  fTTTTqfFTt,

q̂r TT̂ ml,  anfa ^

 ̂  Tft fa T  ̂TTVTTt Tif T W  W  

TRT  TTfa T-TTif TTTTT  tf TTTVT

TT  V  ̂1 if  ̂ V̂TtT T̂ITT 57 fa

Tf  r*T cR̂   ̂tfTO  5s 3TT T̂ 3̂T>

tf V̂rtf 5s ? 5Îf TT Vt 3TFT 'fVT r̂tf

5s T̂ H*l V3TI  TTfT   ̂ T̂TT  ̂ '

V̂ TTR tf ^t TX  ̂  ^ 

r̂îrpf 3nfa tfrvTxf 5s 1 v4- fâ ft 

cFTt  TTT TTT3T,  VTR 'ft faVT 

VT 3nft TTT«r fwf g,  fâ ft tf- Tf 

WRT 5s T̂T Tf VPrfa 5s T^T ̂ T 

ctfiT fvrnnrr Trctf %r,  Tvtf sqfarvcr 

tf- g 3Tfr Tf TR̂TT ̂ T̂f 
 ̂ Vf̂ R  V̂ T  I Tf

3TTT  tfT ̂f T̂t 5* I TTT̂ fT̂

5s I tffavT f W  qTT T̂f VT

1904 (SAKA)- Cruelty of Animals 450
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t«rt TWFRrnc mtti]

<*TT  I Tf TT  TTT?f g
«w' ĝiii =5rrf̂r |  3r̂n; qVr

 ̂   erf OT  ̂  TcfTT I  3|TR

’WH 59TT®T  jf Tf ĥ°k] Tif feJTFT

■̂r  ̂ g R̂Tsfr fra*r  if- Trfr; snrr?

3TTT fW |  T̂f T*T? 3TRT Tff

fucidi 5s i erf ft  Trf crro mx
«tft i$r spf erf «Fnr Tift- 't̂ it i

F*T fTH °fi T̂RT  TT*T  T< VfT TOT 

if I WRcfk W T O!5 1 ^ T¥T 5T̂T 

57TT - VRcfhr <TCT 4>̂I<J| Tfe*i  q f̂

«m̂i  «t) ̂i«i tt?1 *rr ĵfwrf  t̂t 

THerr *n fr; ^ f$<a*elH tt!

tr̂rcrr tt afcra if i spt t*t û ni 

sricin $f tot 5* t r̂e1 5~nrrt nrrrrr

Tft 'TFITT °< *?i °i cfV ijnft I

3T̂ T 3tfr "̂TTWS-T ?f?rt TJ1  3TFI 

r**rf̂r TTTTT TT̂ef 5s SR̂ mWl IT erf

tttt ̂fn, ?f cbuif 0*h  ̂sif tNt

antTTf TTTT TTTT 5TTT f̂fTTT arww 

3TPT*f ITT Ti N̂l ITT f'H'l'W  3TFT TTFT 

t̂t T̂ ref 5s  ̂5W 1 erf sparer 3̂

3tt«i>t tt ttto tt! T̂t ?

*T.  fa* : <TWf tf TTFT *TT- 

TTTT | * '• w

«ft TFTTTTR OT̂ft  : 28 <HITfntrf 

Tft )̂Hcl frTFT =FT TTT°T cfiT fl«hefl  ̂

f®F sr«w arfr ĝrr«rer Trfr sfrT i erf 

•̂lel̂ Tirf TTTTT1 TFT <Tf7T T̂ -̂TTcT̂t 

OT  TTTef 5s ? ^ 5f̂?T TTT T̂t

g, anrt fr srfr TRxm  vhrfer  ^

3TPT «Mi<liV 3j|\  T̂T̂T  T*j[ *f erf T̂T 

ini» tts? Ĥtei'T) Tt to!- , tst t̂?tm 

 ̂  ^ eTW  ̂1 ^

f̂ nm6- rTTTTRT  fsFTT TOT g 3ffr ^

5fft IWîr tftj1' t̂ t

TRT 5*  TT̂ r  ̂ f̂r, TTET, t̂ef, 

5pft 5T̂T 5fjT ̂rf ̂ >|cT ̂ en t, TT̂ft 
3TR?T 5* T̂pf  , eiTqr-l ‘T̂T

y_H « r Nt«T W- xm TTTT g *tr 
frr TTR5TX TTRT TRT TTTT  I T̂Tif

r̂ î t r̂ to !fef tf i ?rf  anq

18.00 hrs

O’ tR vft R̂TJR 2Pt fTTR m 4 irtf 
•ftfeT frvff̂ T  Tv̂ft TTf̂ ,   ̂  Tf 

¥r*T ^RTT 5f?ft 7  ̂3rf̂ r̂r 5T 

arnr im1 if  ̂ anwt vftf̂r
rv N ft
rf̂ r 5vTT I

tt̂  5itir  ̂qf̂ rnt  ̂ mrf qx tttj 

5°, 5fT«w  P̂ii*i 'rft

 ̂I f̂ erfelT 5s, #- TTTT TfrTTT ^ I 
erfef  5rf fWr f̂  TfcfTT I Ŵ RT 

erfeTT TT  T̂ eR̂  ̂ g f̂ TTTT 
j! -HlO TTTTT  ̂fTTT T8T T̂ TT g,
 ̂TRrf qr ttt; ?r»fr o1 t, T̂TT 
<s m f̂  ̂  ̂ i ttT  ̂ent̂

TWt f̂ FTT T3? I

SHRI MOOL CHAND DAGA (Pali):
I request you to eiLher extend the time

of the House for half an hour or..........
Kindly try to understand us. We want to 

participate in this important Bill. It is not 
an ordinary Bill. It fs a question of animals 

and it is about prevention of cruelty to 

animals.......

MR. DEPUTY SPEAKER: You have 

made a request. You want it to be extend-
ed upto 6.30.

SHRI MOOL CHAND DAGA: I do 

not mind.

PROF. N. G. RANGA (Guntur): Sir, 
we have a very important engagement. 

What is thte?

SHRI MOOL CHAND DAGA: Why 

don’t you take it up tomorrow?

PROF. ~N. G. RANGA: You cannot go 
on extending every day. At 6.30 so many 

of us have an important engagement and 
we have to go.  It is a very important 

thing. You yourself said that he is the last 
speaker.

SHRI MOOL CHAND DAGA: Sir, the 

Business Advisory  Committee has uxed 
1-1/2 hours for this Bill. We have start-

ed at 5.10 p.m. So, still we have got half 

an hour. Why not have it tomorrow if you 
have an important engagement?
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MR. DEPUTY SPEAKER: We will ex-

tend the time till 6.30 p.m. Mr. Daga will 
take only five minutes.

At times I require tbe help of Mr. Daga 

also in the House. So, I must satisfy him.

THE MINISTER OF STATE IN THE 

MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 

SWAMINATHAN): I will suggest, Sir, 
Mr. Daga  has moved  certain amend-

ments. I will reply to those amendments. 
Therefore, he need not speak.

MR. DEPUTY SPEAKER: Mr. Daga
will take oaly five minutes. Immediately 

after Mr. Daga the Minister will reply.. 
.... (Interruptions)  If the Government 

wants the Bill to be passed, you must all 

be helpful. I will request the other mem-
bers not to insist. On behalf of all of you 

Mr. Daga has been given five minutes.

Mr. Daga.

tft  TPTT (TWt) :  STTWTST

m  flfs* r̂r 

tf, ttfet anfwi tf- tf stfr

tf~ T5"cf 5s 1 Or 3TN

**5 1%tf 5s 3ffr

it fa*T sr̂T  TT tf 1TRT TOT

5* i

anft Tfr T*f ̂ rtt tf srttct fa PtwrftwA 

it xny tft srfr tf-

TT ‘"icid' 5*  T̂TRiT n\l P’I'h ?iei! tf \

r̂?srT tf r̂mrl itf ttttt tot tf i 

vntf tf, ins ixtf tf,

srfr tenrr ̂ rr tot if ? 5~tt irf firiffr- 

T tf, fspnf iref?  tf frrsrr3

tf- if to«k mi  w  frrr  tot

5* i  1  TT TRT vft  WeTT I

TTT SfTf Cftf  1VqT TOT ^

fn Sl̂  vft itff" TOT I O TO- 

srrf t̂ srr}  tf tst tot 5* ar̂

F̂5 f**!  ̂idT  I

jt̂ttTt 3ffr tpt  *rftr tf'

eTT̂ 37T TFlf  'SIICTT 5* ' ^ TTPft

*t*r 3̂rt m  ixtf £

tf, tff̂ r  ^nr r̂r r̂tt  T̂t 

tf ?-̂ r ̂  Tsftr! «fctt  srnfaT 

w  < or ̂jppt ̂rt ttI  crnr hfinr

elf  TT̂ r 5* 1 ir tf*

Ĉ TTf  ̂ 3tfr STFft T̂cRT

tf- Ttf TOT1 tf t

EFTStf <£ fcTTT r̂t TOft

5", '3̂*5' *mr  ̂t?tT 3ft cR̂ <5â 0

TT ^T 3TT TTRTT TOT 5“ I  ^McT

tf" T̂tf tft Tf  cT̂i WT 'TRTT 5* -:f!TT

 ̂tt<Z Ml'fl d«t>  fctqi afidl  ̂ I

■s *14 3frf cfrf̂1 c;"'<9 i  ̂I'oT

5TT tf n$? tf  r TO tfw *T5T?

ht*w q tfwiir 1 f̂FT f̂»rt

it ^ an̂ T ̂  ̂  tf, T~Z1> fcTTT ¥tf

itsbtt amrPT tf i tf eif ir?f ̂rnr-

mirt wrtf tf 1 nfr terT tott sfrf

f̂ tl cR̂ ttildef  r«hti cTT̂  cHPTT

'Tf'TT 1TX TTTTef 5s I tf~ 3HRT 3jf̂f tf

r̂ T  ̂fn towt  ̂ r̂rt qfrf it T̂tft 

tf its  tf 3rfr ̂ tf

t 1

tf~ ’tft tf TORT  Tl̂TTT

57  TRTTf tR sttitrr wntf  irtf 

wtfl t̂  snrtft̂ m  f̂ nrr 

3ffr hf̂ Rl it ttstt 1 arSrt vcrf 

 ̂ t̂rt 5s zm? it  tf qk ̂

4iV.  ̂<1   ̂ 3RFT r*T)M I  ̂let I f? 1
f̂ Eftf TTTT ĉmi T̂T?1 T̂eft ̂  I f̂ TT 

TTTT  ̂TITS5 r̂f TeTTTT  ̂lei I   ̂

'Enr̂iT ntf r̂nrr 'jim i 5s 1  wtr

^ arfTcf TTT Ttf 5̂ tf 5FTT tf I

OT f5TH T̂ TFT hr*T m   r̂rr-̂ 

r rrhnr̂r jm *m tf  rar ^ 

3lWr  Tffeft tf NJ f̂ TeTFr 

tfPTT, tnftfTnrfr, tf o  

qrfreT nt f̂TTT 5s i  ̂^mwr 57 

3ptt ottt «mn<dpr«fw hnrR  ?r

f̂ TT TO,  T̂T* TT   ̂ F̂TRTf

CTT WTFT f̂TT TO  ^ whr «lfr 

TTTOJ 5hTT 1 H5  ̂  «MÎ O 5Mt »

Tiy tf i orrf

www\ tttt 5s, Tinf- tftf Tfrs6- 

?ZS ?tftf{ it Tot îf̂ T fSFT̂ T «T5T3tif 

 ̂TfcT tfn ztfx TTT 5f I OFf r̂ aRiT 

3TTH Tf̂TTT 3ffr  t̂TTTt  1WT t̂f 

r̂nrf r̂f twt ,m 5̂ i  ttt 3'̂hi <" ®RT 

t̂t tf̂ T 9tt\t ? tft it  vrm 

^Ht îT vi 4ît)i <ffRT 3T̂T U±\«\ l̂eii1
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^n]

5s I f^T TTR r̂f T̂r ̂ TT!f tf, Ttfm 

**yf '•i i*iT w?n 0hs fa*n srraT tf 3ffc
 ̂ V  M  TTrft ̂ I  1 <tiK

 ̂ vrfrigfm far ctr1  ̂rm btt1- 

tjfê T̂Trft <f ■snfcn

 ̂fa ̂ *r q̂art  tht wtt̂t *n̂f tf i 

m   t̂n  tpRrr tf ? in nf stn

^rt 3R  3î T

faifir *r, jf srw

*m q̂j to *$%h  afc  ^ pr

^ rtfarq 1 r̂fanfftn*

fâT TRT  1 TTfar  ^ ?lf 3TPT

TT TRT StTTRT ^ f ̂  tf"

*r̂nrir *w   ̂1 *1  ®nvTf *11*1 d 1 

fa t̂ N1 *n̂ Jrîr fa»i ?ffa?r  th?;

r*rtf ?c?  ̂  ̂  *ft-  atfr

TTT>T 3̂q Tjff r Tjf '̂ |

*rf affW 5s, f̂r tt «n 

^  «pn 2Fr?f  ̂fa wj? r f̂  r 

3  ̂  ̂  ̂I anTT   ̂ ^

 ̂ T>nf ° titt af fa?m sr* rnn ? 

sffar*   ̂  sat1  *r*r*7rr 

 ̂laNyt itft cr̂ ĉ pm tf, jf$ ra

tf, T̂ m iTrTtTiT tf, T1R1
tf  ̂ fa arrr tf- Tfar ftnrf tjttf 

n̂ĉT 57 ĝ r̂t *t*t  ^ n̂rr  af 

T̂T T̂Ha $ i\fl <Tfa*T f̂ TiF * an1 *i/1$ 

ĤTT f'T’T r̂T3 »ft  *T̂

1 wr we  ̂*i(jt* Tflnf jr

3ffr srmrf *r zfa: xr% *f  t̂ tt 

5s 1   ̂fan fâ T ttz f̂ T̂ft

$ <r*X  TTTl TO5 ?f ^Rf ?f arfr-

'̂5T ^ f*N" ■* 111  ?TT TUVf  *fiT

farT r̂rm tf t 1%  arm rrfam

 ̂   ?lf 3lfC oRTT tf ? 3TTT  (H^T

tf,  TRR  ^̂ 1 fafT TTVT VTTTT

■srnrcr  ̂1 trf*4 far rt  ̂stt . . . 

(■r̂trnr) 31ft t̂t r ?ri*

?T?VTWT l He must survive for long.

f̂a?T  ̂ti n <b  ̂<■! r̂ i vf *TTH VTTR" 

 ̂*wt vnrvr ? ami*1 <rwT an Tfr ̂ , 

<TRT S5TRT TT̂lf tf flf +<.1? 4“ I

THE MINISTER OF STATE IN THE 

MINISTRIES OF AGRICULTURE AND 

RURAL DEVELOPMENT (SHRI R. V. 

SWAMINATHAN): I am very grateful 

io the hon. Members who took port in 
the debate and  supported the Bill. Of 

course, they wanted certain modifications 
to be made in tbe Bill. As the bon. Mem-

bers are aware, this Bill concerns preven-
tion of cruelty to animaU. There are two 

or three pointas in this Bill and it is not 
a Comprehensive Bill. Some boa. Members 

mentioned about the killing of animatk. 

I would like to remind them that this is 
not a Bill for preventing killing of the 

animals.

DR. KARAN SINGH:  Is it for the

killing of the cruelty?

SHRI R. V. SWAMINATHAN:  Dr.

Karan Singh knows very well about this. 

But many hon. Members who took part in 

(he debate today  also look part in the 
discussion yesterday on '.he Wild Life 

(Protection) Amendment Bill.  Unfortu-

nately, a few of them who participated in 

the debate today were not in the House 
yesterday. Otherwise, they would also have 

participated in the discussion on the Wild 

Life (Protection) Amendment Bill. The 

hon. Member, Shri Baju Ban Riyan, whs 

is not in the House at the moment, men 
tioned about the killing of sheep, butcher-

ing of animals and all those rhings. In 

thh connection, I may point out that the 
present Bill does  not deal with those 

points.  He wu also mentioning about 

elephants and tigers. He said that ihe ele-

phant population was decreasing. I may 

inform the hon. Member that today the 

elephant populntion is more than  what 

it was three years ago.  It has beblled. 

Tbe tiger population has also increased. 

The number of tigers has increased from 

1000 to about 3000 today.

Dr. Karan Singh made a very pood 

speech and he alio quoted some Sanifcrii 

verse. I want to admit some of the point* 

mentioned by him. He mentioned about 
the slaughter house which comes under 

our Ministry. We are working on the cre-

ation of modem slaughter houses.  ln 
Madras we have  started recently one 

modem slaughter house near Foondi 

reservoir site. We are considering to start 

such modern slaughter houses In Bombay, 

Delhi ctc.



Interruptions)

Bill.
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• [Mr. Deputy Speaker].

animal which by reason of my disea- 
X  the words “employs in any work

or labour or for any purpose any 
animal which, by reason of its age or 
any disease" shall be substituted*; (5).

Page 4 line 11,—

for "( i) " substitute “(ii)" (6).

Page 4, line 14,— 

for “(ii)" substitute “(iii)" (7).

Page 4, line 16,—  

for “(iii)” substitute “(iv)" (8).

Page 4, line 22,— 

for “(iv)" substitute H(v)” (9)

Page 4, line 31,— 

for “(v)” substitute "(vi)" (10).

Page 4, line 33,—

for "(vi)” substitute “(vii)" (II).

(Shri R. V. Swaminathan)

MR. DEPUTY-SPEAKER: The ques- 
tion is:

“That Clause 10 as amended, stand 
[■art of the Bill."

The motion was adopted.

Clause 10, as amended h  o i  added to the 
Bin.

Clauses 11 to 18 were added to the Bill. 

Clause I—Short Title 

Amendment made- 

1. Page I, line 4.—

for “1981" substitute “1982” (2).

(5fcrf R. V. Swaminathan)

MR. DEPUTY-SPEAKER: The ques-
tion is;

“Thkt Clause I as amended, stand 
part ot the Bill."

The motion was adopted.

459 Air Corporation

Clause 1, as amended was added to th4 
BilL „

^  ENACTING FORMULA ' 

Amendment made:

Page 1, line 1.—  

for "Thirty-second"

substitute ‘Thirty-third" (1)

(Shri R. V. Swaminathan)

MR. DEPUTY-SPEAKER: The O p -
tion il;

"That the Enacting Formula os am-
ended, stand pan of the Bill."

The motion was adopted.

The Enacting Formula as amended was
added to the Bill.

The Title was added to the Bill.

DR. KARAN SINGH (Udhampur): 
Sir, circus animals are treated with great 
cruelty. I warn to know whether they are 
covered in this or nol?

SHRI R. V. SWAMINATHAN: I as-
sure Doctor saheb that the circus animali 
will also come under this.

Sir, I beg to move:

“That the Bill as amended be passed."

MR. DEPUTY-SPEAKER: The qnes-
tion is:

“That the Bill, as amended, be paw-
ed."

The motion was adopted,

1A.24 hr»

AIR CORPORATIONS (AMENDMENT) 
BILL.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): Sir, t beg to mov«:

“Thai ih* ®>ll further to amend the 
Air Corporation Act, 1953, ai puttd 
by Rajyi Sabha be taken into considera-
tion."
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Sir, the Air Corporations Act, 1953, 
was enacted more than 28 years ago. Gov* 
eminent propose to make certain amend-
ments to this Act. Four such amendmentŝ  
are proposed. The first two of them—  
amendments to Section 35(a) and 35(c)—  
relate to acquisition and disposal of pro-
perty. The third one is a. procedural 
amendment to Section 44 to bring the pro 
vision* in conformity with the recommen-
dations of the Committee of Parliament 
on Subordinate Legislaion, The fourth 
amendment is a new sub-section to he 
introduced in Section 45, as at present, 
the rules made by the Corporations under 
the powers vested in them, are noL placed 
before the Table of the House. By the 
amendment proposed, when the Corpora-
tions notify the Rules made by them, 
(heae Rules would be laid on the Table of 
the House. I would now deal with each 
of these amendments.

Under Section 35(a) of this Act, a 
limit of R*. 40 lakhs was prescribed for 
any capital expenditure for the purchase 
or acquisition of any immovable property 
or aircraft. With the passage of time, 
this limit has been found inadequate be-
cause of alround increase in costs. It is 
proposed to amend this section vesting 
the powers in the Government to fix mone-
tary limits from time to time.

MR. DEPUTY SPEAKER: Mr.
Shanna, let your speech also be short.

SHRI A. P. SHARMA: Yes, Sir, it is
very short. I am concluding now.

In other words, by the amendment pro-
posed, the powers to fix monetary limits 
would be taken over by Government which 
will, by an order fix the limits from time 
to time, and within this limit, the Corpora-
tions may incur capital expenditure con-
nected with airtransport.

On the same ground, Sir, it is proposed 
to amend Section 35(c) of the Act dealing 
with the disposal of property providing 
an enabling provision to Government to 
fix the monetary limit from time to time.

rule made in this Act should be placed 
before each House of Parliament while 
it is in session for a total period of 30 
days which may be comprised in one ses-
sion or in two successive sesisons etc* 
The amendment proposed is that such 
rule could be laid before each Hous® in 
two or more successive sessions, instead 
of the present limit of two sessions.

The fourth amendment relates to Sec-
tion 45 of the Act as at present, the regu-
lations made by the Corporations for the 
administration of the affairs of the Cor-
porations are not placed on ihe Table of 
the House. The amendment proposed is 
a new sub-section which stipulates that 
when Corporations make such regulations 
under this section, these will be placed 
before each House of Parliament.

MR. DEPUTY SPEAKER: Mr.
Ramavatar Shastri is the only speaker.

(crrrr) : s r r -  
WTCT r s  t z *  *BT W X  if"

MljTdf 57" 1
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v̂TfTT- | fai *f »f
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MR. DEPUTY SPEAKER: Now I
shall put the motion for consideration of 
ihe Bill lo the vote of the House. The 
question is:

"That the Bill further lo amend the 
Air Corporations Act, 1953. as passed 
hv Rajvu Sabha. he taken into considera-
tion."

The motion was adoptrd.

MR DEPUTY SPFAKER Now. we 
take up clause by clause consideration of 
the Bill. Tn clauses 2 to 4 there are no 
amendmsnts. Th? question is:

■'That clauses 2 to 4 stand part of the 
Bill "

The motion wa* adopted.

Clauses 2 to 4 were added lo the Bill.

Clatue \--Short T it le ............

Intendment made:

Page 1. line 4.—

for "1981” substitute “1982" (2)
(Shri A. P. Sharma^

MR. DFPUTY-SPFAKFR: Th; ques-
tion is:

"That clause 1, ns amended, stand 
p:trt of the Bill."

Th» motion imt adonted.

Clause 1, as amended, was added to the 
Bill.

Enacting Formula 

Amendment made:

Page 1, line 1,—

for “Third-second" substitute “Thirty- 
third”. (1).

(Shri A, P. Sharma)

MR. DEPUTY-SPEAKER: The ques-
tion is:

That Enacting Formula, as amend-
ed. stand pan of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, 
was added to the Bill.

The Title »ut added to ihe Bill.

SHRI A. P. SHARMA: I beg to move:

“That the Bill as amended, he passed."

MR. DEPUTY-SPFAKER: The ques-
tion is:

“That the Bill, as amended, he pas-
sed” ^

The motion was adopttit.

IS.37 hrs

THF. INDUSTRIAL FMPLOYMENT 
(STANDING ORDERS) AMENDMENT 

BILL

THF DFPUTY M1NISTFR IN THE 
MINISTRY OF LABOUR (SHRI DHAR- 
MWIR)-  I beg io move:

“That the Bill further lo amend the 
Industrial Fmnloyment (Standing Or-
ders) Act. 1946, as passed hv Rajyti 
Sabha. be taken into consideration."

Sir. th- Industrial Employment (Stand-
ing Orders) Act, 1946 has been the sub-
ject of review by the Government in con-
sultation with various in’erests. As a re-
sult of these consultations, it hns been felt 
that certain anr?ndm'‘nts in this Act are
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[Shri Dharraavir]
necessary and this Bill, as you know, seeks 
to provide such amendments. While most 
of the amendments aie procedural in 
nature, one of the principal changes that is 
sought lo be made, relates lo making a 
substantive provision in the Act, for pay-
ment of subsistence allowance to work-
men, who are suspended, during the pen-
dency of the domestic enquiry. There has 
been a demand for some time past that a 
specific provision may be made regarding 
this allowance so that a uniform practice 
can prevail in this regard throughout the 
country.

The BiH also makes a few provisions 
regarding appeals and modifications of the 
Standing Orders which are of a procedural 
nature. It is hoped that the present am-
endments would reduce the incidence of 
Industrial disputes on the issues connected 
with standing orders of industrial em-
ployees.

I would also like to inform the House 
that we have carried out simultaneous re-
view of the provisions of the Industrial 
Disputes Act. 1947 and the Trade Unions 
Act, 1926. The Industrial Disputes (Am-
endment) Bill, 1982 covering re-definition 
of the terms ‘industry* and ‘workman’, 
making provisions for time bound decision 
on cases referred for adjudication and pro-
viding also for payment of 100 per cent 
wages to workmen, who are not re-instat-
ed in service and in whose favour the 
Labour Courts and Tribunals have given 
awards directing their reinstatement, and 
certain nlher connected matters, was intro-
duced iit the Houie on the 23rd of this 
month. Wc would also be introducing

two more Bills in Parliament, one provid-
ing for a machinery and procedure for 
resolution of individual and collective 
grievances arising in hospitals and dispen-
saries, educational and other institutions, 
which are being proposed for exclusion 
from th; definition of the term ‘industry’ in 
the amendment Bill already introduced, 
and another to amend some of the provi-
sions of the Trade Unions Act, 1926, be-
fore this session concludes. We would 
also like to mention that legislative pro-
posals for certain other matter* connected 
with identification of a negotiating agent 
for th- unit or industry, the rights and 
oHIisatiotr-i of such negotiating agents, etc. 
would be first discussed with the represen-
tatives of central workers organisations 
and other concerned in a tripartite con-
ference which would be convened soon.

Wiih these words, I request the House 
lo pass this Bill unanimously, which con- 
'ain\ beneficial provision* for the working 
class.

MR. DEPUTY-SPEAKER: Motion
moved:

"That the Bill further to amend the 
Industrial Employment (Standing Or-
ders) Act, 1946, as passed by Rajya 
Sabha, be taken into consideration."

The House now stands adjourned till 
M A.M. ‘omorrow

1110 Ir*.

Thr lj>k Sabha thru adjourned till Ele-
ven of the Clock Friday, April 30.
lYR^/t’almkha 10 1904 (SflJtd).
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